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 LOK  SABHA

 anew

 Friday,  July  2,  I970Asadha
 I,  7893  (SAKA)

 _—

 The  Lok  Sabha  met  at  Eleven  of  the  Glock

 {Mra  Speaker  im  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 India’s  Foreign  Debt

 #87],  SHRI  N.  ४8,  HORO:  Will  the

 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  India’s  net  debtor  position
 (Internationally)  has  increased  from  Rs,  DUB

 crores  at  the  end  of  March,  1968  to  Rs.  7,625
 crores  by  the  end  of  March,  1969  ;  and

 (b)  if  so,  the  efforts  made  by  Government

 to  reduce  this  burden  ?

 THE  MINISTER  OF  FINANCE  (SHRT
 YESHWANTRAO  CHAVAN):  (a)  The

 outstanding  foreign  debt  liability  of  India

 increased  from  Rs.  6I33.I8  crores  at  the  end

 of  March,  1968,  to  Rs.  6822.35  crores  at  the

 end  of  March,  1969,

 (b)  Efforts  are  constantly  being  made  by
 the  Government  to  reduce  dependence  on

 foreign  aid  by  increasing  exports  from  India,
 encouraging  import  substitution  and  by  mobi-

 lising  internal  sources.

 SHRI  N.E.  HORO:  In  the  reply  the
 Government  have  stated  that  efforts  are  cons-

 tantly  being  made  to  reduce  dependence
 on  foreign  aid  and  to  increase  exports  and  to

 mobilise  internal  resources  and  encourage
 import  substitution.  I  would  like  to  know

 specifically  what  steps  the  Government  have
 taken  so  far  in  these  directions  because  the

 position  is  that  our  debts  are  going  up  ¢very
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 year.  The  Government  should  not  take  it  so
 casually,  I  would  like  to  know  specifically
 what  steps  Government  are  going  to  take.

 SHRI  YESHWANTRAO  CHAVAN:  As
 I  told  you,  naturally  I  will  have  to  go
 into  other  details  which  we  have  given.  As  far
 as  the  exports  are  concerned,  we  are  taking
 steps  constantly  to  increase  them,  For
 example,  I  can  give  you  the  figures
 Our  exports  in  ‘1968-69  were  Rs.  358
 crores.  In  1969-70,  they  rose  to  Rs.  43
 crores.  In  970-7i  the  estimates  are
 Rs,  53]  crores.  This  is  the  way  we  have  to
 go.  Naturally,  we  are  making  efforts  also  in
 the  field  of  import  substitution.  That  also  is
 another  way  of  doing  it.

 SHRI  N.  E.  HORO:  No  doubt,  you  seem
 to  adopt  various  ways  to  liquidate  our  debts.
 But  the  net  result  is  that  at  the  end  of  each
 year,  instead  of  liquidating  the  previous  debt,
 it  is  increasing.  So,  my  question  is:  what
 new  steps  you  would  take  specifically  because  I
 want  that  the  Government  should  take  it  quite
 seriously  as  Government  have  started  a  came
 paign  of  Garibi  Hatao.  So,  I  would  like  to
 know,  what  serious  steps  the  Government  are
 going  to  take.

 SHRI  YESHWANTRAO  CHAVAN  :  We
 are  very  serious.  ‘The  hon.  Member  seems  to
 be  rather  frightened.  I  would  certainly  ask
 him  not  to  take  that  sort  of  pessimistic  view
 in  the  matter.

 AN  HON.  MEMBER  :
 debts.

 Don’t  pay  the

 SHRI  YESHWANTRAO  CHAVAN:
 Don’t  pay?  We  can’t  take  that  course.  When
 we  have  debts,  naturally  we  want  to  repay
 them  and  we  are  repaying.

 The  question  of  servicing  of  debts  is  getting
 difficult.  To  an  extent  this  is  so  because
 during  the  Second  Plan  period  and  during  the
 initial  period  of  the  Third  Plan,  the  loans
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 that  we  got  were  on  hard  terms.  But,  after
 that,  we  started  getting  softer  loans  and  that
 helped  us  and  improved  the  repayment  position.
 This  is  the  third  year  we  are  getting  some  sort
 of  debt  relief.  There  are  certainly  two

 advantages.  The  net  debt  that  we  get  after

 repaying  the  debts  is  increased  to  that  extent.
 Again,  on  the  new  loans  we  get  softer  terms,
 Asa  matter  of  fact,  the  position  is  not  so

 frightening  as  the  hon.  Member  seems  to
 view.

 SHRI  CHINTAMANI  PANIGRAHI:
 The  hon.  Minister  has  suggested  3  ways  of

 meeting  this  challenge  regarding  debt  pay-
 ment.  In  respect  of  whatever  we  have  under-
 taken,  in  a  period  of  time,  our  exports  will
 account  for  45%  of  the  debts  repayment.
 Therefore  I  would  like  to  know  from  the  hon.
 Minister  whether,  while  working  out  the

 foreign  debt  of  India,  they  have  worked  out

 any  schedule  to  see  that  by  1975-76,  this  comes
 down  gradually....

 MR.  SPEAKER:  Still  your  question  is

 going  on,  «

 SHRI  CHINTAMANI  PANIGRAHI:
 Therefore,  Sir,  I  would  like  to  know  from  the
 Minister  what  specific  programmes  Govern-
 ment  has  in  view  so  that  by  the  year  1975-76
 at  least  our  foreign  debt  is  reduced  to  at  least
 20  per  cent  or  5  per  cent.

 SHRI  YESHWANTRAO  CHAVAN:  I
 can  refer  him  to  the  Fourth  Plan  document
 where  certain  projections  in  this  matter  have
 been  given.  Of  course,  these  are  based  on

 certain  assumptions.  It  depends  upon  many
 assumptions,  in  the  ultimate  analysis  on  the
 rate  of  saving  being  increased,  the  rate  of

 export  being  increased,  the  rate  of  agricultural
 production  being  increased,  etc.  and  also

 pegged  our  imports  being  kept  at  acertain  level.
 Certain  projections  in  this  regard  have  been
 made  inthe  Fourth  Plan  document.  I  don’t
 want  to  take  your  time  and  the  time  of  the
 House  by  quoting  them.  But  one  thing  is  clear
 that  we  feel  that  by  1980-81,  things  would  be

 much  more  comfortable.

 MR.  SPEAKER  :  Can  you  help  me  ?  The

 longer  the  question,  the  shorter  should  be  the

 reply  and  the  shorter  the  question,  the  longer
 should  be  the  reply.  This  is  one  way.

 SHRI  R.S.  PANDEY  :  What  is  the  amount
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 which  we  paid  in  foreign  exchange  as  commit-
 ment  charges,  that  is  interest  paid  ?  Money  is
 not  utilised  and  we  are  obliged  to  pay  the  com-
 mitment  charges  or  interest  on  them.  I  don’t
 know  whether  you  have  got  the  figure.

 SHRI  YESHWANTRAO  CHAVAN:  I
 don’t  understand  what  he  means  by  commit-
 ment  charges.

 SHRI  २.  5.  PANDEY  :  You  borrow  money
 for  particular  project.  Work  is  not  done.
 You  have  not  utilised  the  money.  You  are
 obliged  to  pay  commitment  charges

 SHRI  YESHWANTRAO  CHAVAN:  I
 have  not  got  those  figures.  They  get  utilised
 quickly.  We  don’t  keep  them  pending.  Some
 money  is  certainly  in  the  pipeline.  If  you  put
 a  specific  question,  I  will  give  the  answer.

 SHRI  DINEN  BHATTACHARYYA  :  |
 want  to  know  what  is  the  annual  servicing
 charge  of  the  loans  that  are  still  outstanding.

 SHRI  YESHWANTRAO  CHAVAN:  I
 can  give  you  information  about  it.  This  As,
 the  information  about  the  interest  charges
 that  we  had  to  pay.  During  the  First  Plan
 period,  the  amount  paid  hack  was  22  million
 dollars  but  the  interest  we  paid  was  28  million
 dollars.  During  the  Second  Plan  period  we
 repaid  16  million  dollars  but  the  interest  was
 {35  million  dollars.  This  is  the  period  which
 was  rather  difficult  period.  The  loans  that
 we  had  taken  in  the  initial  years  of  our
 planning  were  on  hard  terms,  Things
 started  changing  later  on.  I  have  explained
 this  question  at  length  becausc,  as  you  said,
 Mr.  Speaker,  the  shorter  the  question,  the
 longer  the  reply,  because  I  have  to  give  more
 information.

 MR.  SPEAKER  :  I  wanted  to  discourage
 Mr.  Panigrahi.

 SHRI  YESHWANTRAO  CHAVAN:  I
 am  seeking  permission  of  Mr.  Speaker  to  give
 a  longer  reply,  nothing  more,  If  you  see  the
 figure,  during  the  Third  Plan  period,  th:
 principal  repaid  was  642  million  dollars  while
 interest  was  498  millions.  During  1966-67,

 ‘annual  plan  period,  213  million  was  the  princi-
 pal  and  53  million  was  the  interest.  During
 1967-68,  281  million  was  the  principal  and
 I63  million  was  the  interest.  During  1968-69,
 35  million  was  the  principal  and  85  million
 was  the  interest
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 MR.  SPEAKER  :  Next  question.

 Increase  in  Air  Fare  by  Indian  Airlines

 872.  SHRI  M.  M.  JOSEPH  :
 SHRI  है)  S.  BISHT  :
 SHRI  BISHWANATH

 JHUNWALA  :
 JHUN-

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  any  rise  in  the  Air  fares  has
 been  sought  by  the  Indian  Airlines  recently  ;
 and

 (b)  ifso,  the  extent  of  rise  sought  and  the
 reaction  of  Government  thereto  ?

 ‘SHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  aud  (b).  Indian  Airlines  have,  with  the
 approval  of  the  Central  Government,  announc-
 eda  fare  increase  of  5%  on  all  domestic  routes
 except  those  in  the  eastern  region  where  the
 wncrease  will  be  limited  to  7%  It  has  taken

 +  ffect  from  LIA,

 SHRI  M.  M.  JOSEPH  :  Why  is  there  such
 a  discrimination  in  respect  of  fare  increase
 hetween  the  castern  region  and  the  other  parts
 of  the  country  ?

 DR.  SAROJINI  MAHISHI:  This  is  only
 on  account  of  the  fact  that  the  transport  faci-
 Ities  in  the  Eastern  region  are  very  much  less
 and  it  is  also  a  mountainous  terrain.  No  other
 means  of  transport  is  convenient.  Therefore,
 in  order  to  give  better  facilities  to  the  people
 of  the  Eastern  region,  the  fare  is  kept  consider-
 ably  lower  as  compared  with  the  fare  in  the
 other  parts  of  the  country.

 MR.  SPEAKER  :  Next  question,  Member
 absent.  We  go  to  Question  No.  874.

 Writing  off  of  States’  Debt

 *874,  SHRI  P,  GANGADEB:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Government  have  considered
 the  demand  to  write  off  the  debt  of  about
 Rs.  8,000  crorea  which  is  outstanding  against
 the  States  at  present  ;  and
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 (b)  ifso,  when  the  final  decision  in  this
 regard  is  likely  to  be  taken  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and  (४).
 No  specific  demand  to  this  effect  has  been
 formally  received  nor  is  Government  of  India
 in  a  position  to  accept  it.

 SHRI  P.  GANGADEB:  Since  overdrafts
 have  an  inflationary  effect  on  the  economy,
 what  the  Gaverament  are  going  to  do  to  pre
 vent  the  States  {rom  resorting  to  overdrawing
 from  the  Reserve  Bank  ?

 SHRI  YESHWANTRAO  CHAVAN:  I
 have  said  earlier  also  that  itis  very  essential
 that  we  try  to  impress  upon  the  State  Govern-
 ments  to  observe  certain  financial  discipline.
 I  have  made  reference  to  this  problem  in  both
 the  Budgets  this  year.  I  will  seek  the  coopera-
 tion  of  hon.  Members  to  impress  upon  the
 respective  States  of  the  urgency  of  this  matter.
 It  is  really  a  very  serious  financial  problem.  Re-
 garding  this  qurstion  of  the  repayment  of  the
 overdrafts,  we  have  certainly  helped  the  States
 to  find  a  way  out.  I  think  the  day  before  yester-
 day  was  the  last  day  for  payment.  We  have
 helped  the  States  by  making  advance  payment
 out  of  the  Central  Grants  and  loans  and  the
 share  from  Central  taxation,  etc.,  which  are
 due  in  July.  That  part-payment  is  made.  We
 have  made  certain  arrangements  for  giving  them
 sume  loans  as  ways  and  means  advances.
 I  would  like  the  House  to  realise  the  signifi-
 cance  of  the  whole  impact  of  the  overdrafts
 which  were  more  than  Rs.  300  crores.  For
 example,  the  ways  and  means  advance  for  cleas
 rance  of  overdrafts  of  nearly  8  States  comes  to
 nearly  Rs.  197.45,  crores.  This  we  had  to  give
 as  ways  and  means  advance  to  clear  the  over-
 drafts.  This  certainly  wiff  have  to  be  adjusted
 in  the  remaining  period  of  the  year.

 SHRI  P.  GANGADEB:  The  previous
 coalition  Government  of  Orissa  have  incurred
 unrestrained  overdrafts  from  the  Reserve  Bank
 of  India  in  avery  cavaliar  fashion.  It  is  not
 a  good  thing.  I  would  like  to  know  what
 outstanding  amounts  are  there  uptodate  in
 respect  of  Orissa  and  the  steps  alteady  taken
 or  proposed  to  be  taken  by  the  Centre  to
 case  this  situation  of  the  State.

 SHRI  ,YESHWANTRAO  CHAVAN:  I
 would  not  say  that  Orissa’s  position  is  as

 Ve
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 alarming  as  for  instance  of  certain  other
 States.  Orissa  bas  certainly  observed  certain
 financial  discipline,  I  must  admit,  because
 it  is  one  of  the  States  which  is  not  in
 my  list  here.  The  States  will  have  to  raite  their
 internal  resources,  they  must  not  exceed  the
 plan  provisions  which  are  sanctioned  and  they
 must  not  go  in  for  more  non-plan  expendi-
 ture.  These  are  the  three  directions  in  which
 they  can  exert.

 SHRI  M.  KALYANASUNDARAM :  Artis-
 ing  out  of  the  answer  of  the  hon.  Minister,
 may  I  know  which  are  the  States  to  which
 advances  were  made,  and  also  whether  any
 State  has  made  representations  to  the  Govern-
 ment  of  India  for  re-scheduling  the  payment
 of  loans  so  that  they  can  get  some  relief  ?

 SHRI  YESHWANTRAO  CHAVAN  :  In-
 dividual!  States  do  make  requests  for  re-schedul-
 ing  of  debts,  but  what  specific  information  do
 you  want  ?

 SHRI  M.  KALYANASUNDARAM  :
 About  Tamil  Nadu.

 SHRI  YESHWANTRAO  CHAVAN:  In
 the  case  of  Tamil  Nadu  the  position  was  such
 that  we  had  to  make  an  advance  payment  of

 about  Rs.  27.75  crores  and  for  residuary  over-
 drafts  up  to  29th  June,  1971  we  bad  to  make
 a  provision  of  Rs.  43.68  by  way  of  ways  and
 means  advance,  which  is  naturally  expected  to
 be  adjusted  in  the  remaining  part  of  the  year.

 SHRI  K.S.  CHAVDA:  May  I  know  the
 names  of  the  eight  States  the  hon,  Minister
 has  mentioned  in  his  reply,  which  have  to

 pay  overdrafts  ?

 SHRI  YESHWANTRAO  CHAVAN:
 Andhra  Pradesh,  Assam,  Bihar,  Haryana,
 Kerala,  Mysore,  Rajasthan  and  Tamil  Nadu.

 SHRI  P.  VENKATASUBBAIAH  :  May  I
 know  whether  some  of  the  State  Governments
 have  been  pressing  upon  the  Central  Govern-
 ment  to  see  that  the  funds  are  released  soon
 so  that  they  may  not  be  put  to  this  difficulty
 of  taking  overdrafts  from  the  Reserve  Bank,
 which  is  not  of  their  making  ?

 SHRI  YESHWANTRAO  CHAVAN  :  The
 States  have  their  own  difficulties.  I  do  not  want
 to  be  unsympathetic  towards  them,  0५५  the
 whole  problem  arises  out  of  three  things  as  I
 wee  it.  Firstly,  they  are  not  making  the  pro-
 mised  effort  for  ratsing  their  own  resources.
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 SHRI  K.  MANOHARAN:
 wrong.  They  are  sincerely  trying.

 You  are

 SHRI  YESHWANTRAO  CHAVAN:  I
 am  always  wrong,  you  are  always  right.  That
 is  the  difficulty.  I  am  not  discussing  any
 particular  State  and  Il  am  not  taking  a
 high-brow  position.  I  want  to  be  sympathetic
 and  understanding  about  the  States’  problems
 because  ultimately  the  States’  problems  are
 our  problems.  But  I  wish  the  States  also
 realise  that  our  problems  are  their  problems.
 It  is  only  in  that  spirit  that  we  can  go  ahead.

 These  are  the  three  ways  in  which  to  face
 the  difficulties.  Firstly,  necessary  efforts  to
 raise  their  own  resources  according  tu  the
 Plan  which  they  agree  to  while  discussing  the
 outlay  of  the  Plan  with  the  Planning  Com-
 misions.  They  make  certain  commitments  which
 are  not  fulfilled.  Secondly,  they  exceed  on  what
 is  agreed  to  outside  the  Plan.  Thirdly,  the
 expenditure  on  non-Plan  items  goes  on  in-
 creasing.  On  these  some  care  will  have  to  be
 taken.  In  order  to  find  a  way  out,  we  had
 made  a  provision  of  nearly  Rs.  800  crores  for
 special  assistance  for  the  Fourth  Plan  periud.
 You  must  have  seen  thatin  this  year’s  Budget
 I  have  made  a  provision  of  Rs.  120  crores  for
 special  assistance.

 The  day  before  yesterday  I  had  a  detuiled
 discussion  with  the  Governor  of  the  Reserve
 Bank  and  the  Planning  Minister  as  to  how
 to  face  this  problem,  because  this  problem  is
 getting  more  difficult  not  unly  for  us  but  for  the
 States  themsclves,  Ultimately,  the  resources
 of  the  Centre  are  not  unlimited.  For  raising
 resources  I  have  to  come  here  and  listen  tu
 your  criticism.  The  national  resources  arc
 the  same.  So,  we  discussed  this  question  and
 we  propose  to  have  discussions  with  the  States
 individually  about  their  difficulties  and  pro-
 blems.  We  would  like  to  advise  them  and
 take  some  advice  from  them.  This  is  the  only
 way  in  which  we  can  go  about  it.

 Agreement  signed  between  the  Mannge-
 ment  and  the  Employees  of  Indian

 Airlines

 i
 #875,  SHRI  NIHAR  LASKAR  :

 SHRI  RAMKANWAR  :

 Will  the  Minister  of  TOURISM  AND
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 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  an  agreement  between  the
 management  of  Indian  Airlines  and  the  Air

 Corporation  Employees  Union  was  slgned
 recently  :

 (b)  if'so,  the  main  features  of  the  agree-
 ment  ;  and

 (c)  what  would  be  the  economic  impact
 of  the  said  agreement  on  the  Corporation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :

 (a)  and  (b).  An  agreement  was  signed  on
 the  2nd  June,  197  in  full  and  final  settlement
 ot  the  Union’s  charter  of  demands  covering
 the  majority  of  categorie.  of  workmen  number-

 ing  about  eight  thousand.  The  agreement
 which  comes  into  effect  from  969-70  provides
 for  revision  of  certain  scales  of  pay,  increase

 in  emoluments  subject  to  a  minimum  of

 Rs.  60)-  p.m.,  payment  of  transport  allowance

 varying  fiom  Rs,  30  to  र्,  35,  increase  in

 washing  allowance,  flying  allowance  and  meal

 allowance  with  certain  measures  for  improve-
 ment  in  productivity  and  efficiency,  etc.

 (c)  The  expenditure  to  the  Corporation
 conssquent  on  the  agreement  would  be  as

 follows  $

 1969-70  ae  107  lakhs

 1970-71  2  y

 1971-72  अक ० ०.  i54  ',

 1972-73  oe  64  ,,

 SHRI  NIHAR  LASKAR  :  It  is  really  good
 that  sound  steps  have  now  been  taken  for  im-

 proving  the  industrial  relations  between  the

 employees  and  the  management.  I  would  like
 toknow  whether  there  is  any  guarantee  now
 that  the  public  will  havea  safe  journey  and
 will  not  besubjected  to  harassment  by  strikes  etc.

 DR.  SAROJINI  MAHISHI:  All  these
 things  do  go  to  ensure  efficient  service  by  the
 Indian  Airlines.  This  agreement  will  con-
 tinue  up  to  March,  1972.  All  these  categories
 of  workers,  from  Grade  I  to  Grade  VI,  have
 given  an  assurance  that  they  will  be  giving  the
 fullest  co-operation  in  discharge  of  their  dutics
 to  the  aighnes.,
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 SHRI  NIHAR  LASKAR:  This  accord
 involves  some  financial  liability  to  the  Cor-
 Poration.  Was  it  because  of  this  that  the
 fares  were  increased  ?  Could  it  not  be  met  by
 improving  efficiency  ?

 DR.  SAROJINI  MAHISHI:  This  is  one
 of  the  factors  leading  to  a  rise  in  the  air  fare.
 There  are  other  factors  also.  The  aircraft  are
 now  required  to  take  a  circuitous  route
 between  Calcutta  and  Agartala,  and  the  time
 taken  has  increased  to  74  hours.  from  2
 hours.  The  additional  cost  of  insurance  on
 account  of the  additional  risk  of  hijacking  has
 gone  up  to  Rs.  4  crore,  and  it  is  costing
 Rs.  3.7  crores  in  all  for  the  aircraft.

 SHRIN.  SREEKANTAN  NAIR:  May  I
 know  why  the  Government  ६00  about  two
 ycars  to  finalise  the  settlement  ?  Because  of  this
 long  delay  there  was  a  disruption  of  the
 Bombay  Avro-748  service.  May  I  know  whe-
 ther  that  will  continue  as  it  used  to  be  in  the
 past  and  whether  the  Government  will  see
 that  another  scttlement  is  reached  with  the
 employces  ao  that  there  is  no  stoppage  of  these
 flights  ?

 DR.  SAROJINI  MAHISHI  :  The  demands
 were  submitted  in  May  l969  to  the  manage-
 ment  tried  to  have  some  negotiations  with  the
 unions.  Negotiations  were  held  in  September-
 October  I969and  also  in  the  month  of
 January  1970.  But  no  agreement  could  be
 arrived  at.  Subsequently  it  was  submitted  to
 conciliation  and  conciliation  proceedings  also
 failed.

 Subsequently  it  was  submitted  in  November
 970  to  NIT,  National  Industrial  Tribunal
 but  talks  were  going  on  outside  the  industrial
 tribunal  also  between  those  categories  of  workers
 and  the  management.  Finally  the  management
 could  come  to  certain  understanding  on  2nd
 June  1971  and  the  court  approved  of  the  same
 thing.

 Therefore  no  time  was  wasted  in  this  matter
 and  continuously  negotiations  were  carried  on.
 At  certain  stages,  negotiations  and  conciliation
 could  not  be  successful  and  hence  time  was
 taken.  Because  the  management  also  had  got
 certain  productivity  terms  in  addition  to  the
 demands  the  workers  had  placed  before  the
 management.  The  workers  did  not  agree  for
 these  productivity  demands  also  earlier.  There-
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 fore  they  had  to  take  a  long  time  in  coming  to
 a  certain  understanding.

 The  case  of  Avros  in  fact  has  nothing  to  do
 with  this  particular  thing.  That  was  altogether
 a  different  thing  connected,  according  to  the
 pilots,  with  some  defects  in  the  engine  parts..
 (Interruptions)

 SHRI  A.  P.  SHARMA  :  The  whole  question
 of  the  revision  of  the  pay  of  the  Central
 Government  employees  has  been  referred  to
 the  Pay  Commission.  May  I  know  whether
 this  agreement  and  pay  revision  will  be  affected
 by  the  Pay  Commission  or  is  it  independent
 of  the  recommendations  of  the  pay  Commission,
 or  it  is  subject  to  that  ?

 DR.SAROJINI  MAHISHI:  Since  it  is  a
 bilateral  agreement  it  is  independent  of  that.

 SHRI  BHAGWAT  JHA  AZAD:  May  I
 know  if  there  is  any  clause  in  the  agreement
 and  asa  result  of  that  agreement  Government
 will  have  any  inspection  in  its  own  department
 on  the  working  of  the  Indian  Airlines,  where
 due  to  the  intransigence  of  the  big  officers  who
 came  for  Rs.  200  but  are  now  drawing
 Rs.  3,000  within  two  months  the  Indian  Air.
 lines  had  to  incur  a  very  heavy  loss  ?  Will  their
 mismanagement  be  subject  to  scrutiny  ao
 (Bell  rung)  Mr.  Speaker,  what  is  the  meaning
 of  this  bell.  I  shall  be  grateful  if  you  say  that
 for  future  guidance.  I  do  not  want  to  be
 disturbed  like  that,  I  should  not  be  treated
 like  a  school  boy.  What  is  the  meaning  of
 this  bell  ?

 MR.  SPEAKER  :  [  shall  let  you  know  the
 meaning  of  the  bell.  This  is  not  a  supple-
 mentary  question  ;  it  is  a  suggestion,

 SHRI  BHAGWAT  JHA  AZAD:  Lasked
 whether  there  was  any  clause  in  the  manage-
 ment  as  4  result  of  that...Let  the  hon.
 Minister  say  yes  or  no.  Where  have  I  digressed
 from  the  question  ?

 MR.  SPEAKER:  You  are  suggesting  some-

 thing.

 SHRI  BHAGWAT  JHA  AZAD:  No,  Sir;
 I  am  asking  whether  there  is  any  clause  in  the

 agreement;  they  can  say  yesorno;  I  am  not
 making  a  suggestion.  .  .  .(Interruptions.)
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 MR.  SPEAKER  :  I  do  not  like  Members
 to  reactin  this  manner.  This  isa  very  bad
 way-—putting  a  counter  question  to  me,

 SHRI  BHAGWAT  JHA  AZAD:  I  speak
 from  personal  information  and  want  to  give
 out  to  the  House  so  that  it  can  use  it.  There-
 fore  I  am  asking  this  question  from  the
 Ministry.

 MR.  SPEAKER:  I  am  bound  by  the  rules
 though  your  personal  information  is  so  welcome,

 DR.  SAROJINI  MAHISHI:  I  am  thankful
 to  the  hon.  Member  for  his  additional  personal
 knowledge  which  he  has  brought  to  bear  in
 this  matter,  There  is  a  clause  in  the  agreement
 it  is  supposed  to  be  there,  it  is  presumed  to  be
 there,  it  is  supposed  to  be  implemented  also.
 There  may  be  cases  where  lack  of  implementa-
 tion  of  this  particular  clause  might  have  created
 certain  disturbances  but  there  is  still  that  inspec-
 tion  right  from  the  lowest  employees  to  the
 highest  employee;  they  are  subject  to  this
 sort  of  inspection.

 SHRI  VARKEY  GEORGE:  May  I  know
 whether  the  air  services  which  were  there
 before  the  settlement  will  be  resumed  now,
 after  the  dispute  has  been  settled  ?

 MR,  SPEAKER  :  Whether  all  the  services
 have  been  resumed  or  will  be  resumed,

 DR.  SAROJINI  MAHISHI:  All  the
 services  have  been  resumed  except  one  or  two
 which  are  going  to  be  resumed  by  the  ]0th  of
 July.—(Interruption)

 Several  Hon,  Members  rose—

 DR.  SAROJINI  MAIIISHI:  Let  me  com-
 plete  my  sentence.

 MR.  SPEAKER:  Order,  order.

 DR.  SAROJINI  MAHISHI:  All  the  Servi-
 ces  have  been  -न)

 Several  Hon.  Members  rose—

 MR.  SPEAKER:  No  disturbances  in  the
 House  please.

 DR.  SAROJINI  MAHISHI:  I  hope  the
 hon.  Members  will  bear  with  mae.

 SHRI  N.  SREEKANTAN  NAIR;  Io
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 Kerala,  out  of  the  five  services  to  Cochin,  there
 is  only  one  now.

 SHRI  A.  P.  SHARMA:  All  the  services
 have  been  resumed  except  Patna.

 DR.  SAROJINI  MAHISHI:  Almost  all
 the  services  on  the  trunk  routes  have  been
 resumed.  On  the  other  routes,  bets  een  Delhi
 and  Kanpur,  while  it  was  thrice  in  a  week,
 it  willnow  be  a  daily  service.  The  other
 servites  will  also  be  there.  (Jnterruption)

 MR.  SPEAKER  :  Why  are  you  talking,  all
 of  you,  at  one  time?  Let  the  hon.  lady
 Minister  answer  the  question.

 SHRI  RAJA  KULKARNI:  May  I  know
 whether,  after  the  agreement,  the  percentage
 ratio  of  the  wages  bill  to  the  total  operation
 cost  has  gone  up  or  down?  Not  in  terms  of

 rupees,  but  the  percentage  ratio.

 DR.  SAROJINI  MAHISHI:  The  opera-
 tion  cost  has  gone  up.

 SHRI
 ratio  ?

 RAJA  KULKARNI:  Percentage

 DR.  SAROJINI  MAHISHI  :  Yes;  the  cost
 of  operation  per  air  kmt  was  1.50  ;  now  it  has

 gone  up  to  I.90  in  1970.

 बिहार  को  वित्तीय  सहायता

 *876.  श्री  रामावतार  कास्त्रो  :  क्या

 बित  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  राज्य  को  भारी  वित्तीय

 संकट  का  सामना  करना  पढ़  रहा  है  ;

 ख)  यदि  हां,  तो  क्या  राज्य  सरकार  ने

 इस  संकट  पर  काबू  जानेके  लिए  करत  सर-

 कार  से  बिसीय  सहायता  मांगी  है  और

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAWAN):  (a)  to  (०).
 In  the  context  of  a  request  made  by  the  Reserve
 Bank  of  India  to  arrange  the  clearance  of
 their  overdraft  by  the  end  of  June,  97I,  the
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 Government  of  Bihar  had  recently  approached
 the  Central  Government  for  necessary  assistance.
 A  ways  and  means  advance  was  accordingly
 given  to  the  State  Government  on  the  30th
 June  to  clear  their  overdraft  on  that  date.  The
 advance  will  be  recovered  within  the  current
 financial  year.

 T  think  I  gave  all  the  information  about  this
 entire  question  for  all  the  States  including
 Bihar  when  I  was  answering  the  question  last
 time.

 श्री  रामावतार  शास्त्री  :  अध्यक्ष  महोदय,

 बिहार  बहुत  पिछड़ा  हुआ  राज्य  है।  इसकी  आर्थिक

 स्थिति  सबसे  खराब  है  स्थिति  यहां  तक  पहुंच
 गई  है  कि  सरकारी  कर्मचारियों  को  तनख्वाह
 देने  में  भी  दिक्कत  होती  है  ।  तो  यह  तो  ओवर

 ड्राफ्ट  को  अदा  करने  के  लिये  उनको  कर्जा

 दिया  t  मैं  यह  जानना  चाहता  हू  कि  बिहार
 सरकार  को  आपने  कुल  कितना  कर्जा  अब  तक

 दिया  है  और  क्या  यह  बात  सही  है  कि  बिहार
 सरकार  समय  समय  पर  आप  से  इस  बात  का

 अनुरोध  करती  रही  है  कि  आप  उनसे  जो

 सूद  लेते  हैं  कर्जों  का  उस  सूद  को  माफ  कर

 दीजिए  ?  अगर  यह  बात  सही  है  तो  इसके
 बारे  में  आपका  क्‍या  कहना  है  ?

 SHRI  YESHWANT  RAO  CHAVAN  :  I
 answered  this  question.  Sometimes,  certainly
 they  raise  the  question  of  assistance,  etc.
 When  cases  of  natural  calamities,  etc.,  come  in,
 we  do  consider  them  and  we  do  send  central
 teamsand  wegive  them  centralgrantsand  Joans
 and  so  forth.  As  faras  the  complete  relief  of  debt
 is  concerned—(Jnterruption)—it  is  not  merely
 writing  off  the  interest  on  the  loan.  Repayment
 of  loans  means  the  principal  and  interest.  But
 at  the  present  moment  Government  is  not
 thinking  in  those  terms.

 श्री  रामाबतार  श्ञास्त्री  :  क्‍या  सरकार

 किसी  इस  तरह  के  प्रस्ताव  पर  विचार  करने

 को  तैयार  है  कि  जिन  राज्यों  की  आधिक

 स्थिति  खराब  है  उन  राज्यों  को  जो  आप

 केन्द्रीय  टैक्स  का  पैसा  देते  हैं  उसके  परसेंटेज  में

 आप  कुछ  इजाफा  कीजिए  ताकि  उससे  वह
 अपने  राज्य  की  स्थिति  को  संभाल  सकें  और

 संकट  का  हल  निकाल  सकें  ?
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 SHRI  YESHWANT  RAO  CHAVAN:  It
 isa  general  question.  I  discussed  it  only  the
 day  before  yesterday—this  entire  question  of
 the  States  finances,  particularly  arising  out  of
 the  overdraft  position.  Really  speaking,  we
 have  very  intimate  and  sympathetic  discussions
 with  the  States.  So,  we  have  decided  to  invite
 the  State  officials  in  the  firat  instance,  so  that
 we  can  go  into  the  details  ofthe  problem.
 Then,  later  on,  we  propose  to  invite,  if  neces
 sary,  the  Chief  Ministers  or  the  Finance  Minis-
 ters  of  the  States  concerned  and  to  go  into  the
 problems  and  sec  how  to  tackle  them.  That  is
 the  only  way  in  which  we  can  meet  the
 situations.  That  process  will  start  after  the

 budget  session is  over.

 अपनी  आप  से  अधिक  व्यय  कर  रहे  राज्यों
 को  विशेष  सहायता

 *877,  श्री  भारत  सिह  चौहान:  क्या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  योजना  आयोग  के  निष्कर्षों  के

 अनुसार  किन  किन  राज्यों  का  व्यय  उनकी

 आय  से  अधिक  है  ;

 (ख)  क्या  चालू  बजट  में  राज्यों  के  लिए

 विशेष  सहायता  के  रूप  में  उपलब्ध  75

 करोड़  रुपये  की  राशि  को  केवल  उपर्युक्त  राज्यों

 में  ही  वितरित  किया  जायगा  ;  और

 (ग)  प्रत्येक  राज्य  को  कितनी  राशि  की

 विशेष  सहायता  दी  जा  रही  है  ?

 THE  MINISTER  OF  FINANCE  ‘SHRI
 YESHWANT  RAO  CHAVAN)  :  (a)  to  (c).
 According  to  the  preliminary  assessment  made
 by  the  Planning  Commission  last  year,  seven
 States,  viz.  Assam,  more  Jammu  &  Kashmir,
 Kerala,  Meghalaya,  Mysore,  Orissa  and  Raj.
 asthan  were  expected  to  have  inescapable  gaps
 in  their  tesources  during  the  current  financial
 year.  Government  have  agreed  in  principle  to
 provide  special  accommodation  (by  way  of
 loans)  to  these  States  out  of  the  provision  of
 Rs,  20  crores  madein  the  Centra!  Budget  of
 1971-72  for  this  purpose.  The  exact  amounts
 which  may  have  to  be  given  to  individual
 States  have  not  yet  been  finalised,
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 oft  भारत  सिंह  चौहान  :  अध्यक्ष  महोदय,  यह
 जो  75  करोड़  का  अनुदान  दिया  गया  है  क्या

 यह  पिछले  वित्त  कमीशन  की  सिफारिशों  के

 अनुसार  ही  वितरित  किया  गया  है  ?  अगर

 नहीं  तो  उसका  क्‍या  आधार  है  ?

 SHRI  YESHWANT  RAO  CHAVAN  :  This
 whole  problem  arose  because  when  the  deci-
 sions  about  central  assistance  and  other  matters
 were  taken,  the  Finance  Commission’s  repott  was
 not  available.  After  the  Finance  Commission's
 report  was  made  available—they  certainly  went
 into  the  special  problems  of  some  States—it
 was  decided  that  in  the  case  of  some  States,
 specia]  assistance  was  necessary.  Therefore,  a
 scheme  for  payment  of  nearly  Rs.  800
 crores  in  the  fourth  plan  was  arranged
 for  some  States,  In  the  first  year,
 some  amount  was  given.  In  the  second  year,
 Rs.  75  crores  was  given.  As  a  matter  of  fact,
 this  ultimately  rose  to  nearly  Rs.  I98  crores.
 This  year  we  have  made  provision  for  Rs.  120
 crores  to  be  given  to  the  7  States  I  mentioned.

 aft  भारत  सिह  चौहान  :  जो  वित्त  कमीशन
 ने  सिफारिशें  की  हैं  उन्हें  क्या  वेद  वाक्य  मान
 कर  उम्र  पर  अमल  किया  जायगा  या  आदि-
 वासी  राज्य  जैसे  मध्य  प्रदेश,  बिहार  और

 उड़ीसा  यह  तीन  राज्य  जो  मुख्य रूप  से  हैं
 उनको  इस  अनुदान  में  से  अधिक  घनसाली  देने
 पर  शासन  विचार  करेगा  ?

 SHRI  YESHWANT  RAO  CHAVAN:
 These  are  some  of  the  suggestions.  I  have
 given  the  present  basis  of  the  decision  and  {
 have  indicated  what  we  propose  to  do  in  the
 present  budget.  About  the  other  States,
 naturally  it  depends  on  my  discussions  with
 them.

 SHRI  K.  SURYANARAYANA  ;  May  |
 know  whether  the  Andhra  Pradesh  Govern:
 ment  have  requested  for  any  special  assistance
 to  implement  their  schemes,  particularly
 schemes  which  are  essential  to  step  up  our
 food  production  ?

 SHRI  YESHWANT  RAO  CHAVAN:
 Naturally,  Andhra  Pradesh  Government  presses
 for  their  essential  demands  ;  there  is  nothing
 wrong  about  it,  It  is  a  question  of  finding
 money  for  our  essential  demands  here  also.
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 श्री  सरजू  पांडेय  :  अध्यक्ष  महिला,  उत्तर

 देश  और  खास  तौर  से  उत्तर  प्रदेश  का  पूर्वी
 भाग  पूरे  देश  से  पिछड़ा  हुआ  है  ।  तो  आने

 वाली  इस  योजना  के  अंतर्गत  जहां  आप  पैसा

 देने  जा  रहे  हैं  उसमें  उत्तर  प्रदेश  के  लिए  भी

 कोई  खास  व्यवस्था  की  गई  है  ?  यदि  हां  तो

 कितना  रुपया  उसके  लिए  रखा  गया  हैं  ?

 SHRI  YESHWANT  RAO  CHAVAN:  Of
 course,  the  problems  of  eastern  UP  are  more
 important  and  that  is  why  more  and  more
 attention  is  being  given  to  it,  But  certainly  that
 has  to  be  done  through  the  central  assistance
 and  by  having  a  proper  plan.  Priority  to  the
 problems  of  eastern  UP  will  have  to  be  given
 by  the  UP  Government  and  we  will  have
 to  see  that  they  do  it.  That  is  all  I  can  say
 now.

 SHRI  T.  BALAKRISHNIAH  :  Is  there
 any  proposal  to  give  special  financial  assistance
 to  Andhra  Pradesh  to  improve  the  Rayalasee-
 ma  districts,  which  are  subject  to  frequent
 drought  and  famine  ?

 शारा  YESHWANT  RAO  CHAVAN:  So
 far  as  famines  and  natural  calamities  are  con-
 cerned,  wherever  they  occut  a  Central  team  is
 «ent  which  makes  a  report  and  on  the  basis  of
 that  report  we  give  assistance.  I  know  the
 problems  of  Rayalaseema  are  important.  So
 also  the  problems  of  Telengana.  I  am  sure  the
 Andhra  Government  is  looking  into  that.

 Inclusion  of  two  Ports  of  Gujarat  for
 development  as  Major  Ports

 #879,  SHRI  JADEJA:  Will  the  Minister
 of  SHIPPING  AND  TRANSPORT  be  pleased
 to  state:

 (a)  whether  a  memorandum  was  submitted
 to  Government  by  the  Nawanagar  Chamber
 of  Commerce  sometime  ago  to  include  two
 ports  of  Gujarat  for  development  as  Major
 Ports  ;

 (b)  whether  a  sub  committee  of  Interna-
 ‘tonal  experts  has  certified  the  port  of  Sikka  at
 4  natural  port  ;  and

 (c)  what  are  the  obstacles  before  Govern-
 ment  to  include  two  parts  of  Gujarat  for  deve-
 lopment  as  Major  Ports  ?
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 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS.
 PORT  (SHRI  RAJ  BAHADUR):  (a)  No,
 Sir.

 (b)  Government  are  not  aware  of  the  find-
 ings  of  such  a  body.

 (c)  Gujarat  has  already  a  major  Port  in
 Kandla.  The  development  ofa  second  major
 Port  which  involves  heavy  capital  outlay  can
 be  considered  only  if  the  traffic  projections  and
 the  overall  economics  of  such  development
 justify  the  investment.

 SHRI  JADEJA:  May  I  know  from  the
 hon.  Minister  whether  the  Bedi  group  of  ports
 in  Jamnagar  handle  more  than  65  per  cent
 of  the  traffic  in  Gujarat  area  and  still  only  35
 per  cent  of  the  amount  spent  in  ports
 in  Gujarat  are  diverted  to  Bedi  group  of
 ports?  If  Government  is  not  keen  to  develop
 this  port,  would  the  government  allow  a  port
 trust  to  be  formed  in  this  port  ?

 SHRI  RAJ  BAHADUR:  I  think  the  hon.
 Member  is  aware  of  the  constitutional  position.
 So  far  a8  major  ports  are  concerned,  they  are
 the  responsibility  of  the  Central  Government.
 Intermediate  and  minor  ports  come  within
 the  purview  of  the  State  Government.  But  we
 do  assist  them  in  the  development  of  ports  by
 way  of  loans.

 SHRI  JADEJA:  The  hon,  Minister  has
 Stated  just  now  that  the  major  ports  are  the
 responsibility  of  the  Central  Government  and
 intermediate  and  minor  ports  that  of  the  States.
 Now  even  though  65  per  cent  of  the  trade  is
 handled  by  Bedi  group  of  ports,  still  they  are
 not  being  developed.  Would  they  be  allowed
 a  port  trust  ?

 SHRI  RAJ  BAHADUR  :  It  is  a  matter  for
 the  State  Government.  We  shall  certainly  be
 agreeable  to  give  assistance  in  case  the  traffic
 potential  and  traffic  obtaining  warrant  that
 conclusion.

 Fixation  of  pay  of  Government  Em-
 ployees  on  their  Permanent  Absorption

 in  Public
 Undertaking

 *  880.  SHRI  RAMSHEKHAR  PRASAD
 SINGH  :  Will  the  Minster  of  FINANCE  be
 pleased  to  state  :
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 (a)  whether  instructions  were  issued  by
 Government  regarding  fixation  of  pay  of
 Government  servants  in  Public  Undertakings
 consequent  upon  their  absorption  in  Public

 Undertakings  and  if'so,  what  were  those  ins-
 tructions  ;  and

 (b)  whether  the  above  orders  were  later  on
 withdrawn  and  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  07  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  House

 Statement

 (a)  and  (b).  Government’s  present  policy
 with  regard  to  the  absorption  of  deputationists
 from  the  Government  services  in  Public  Enter-
 prises  has  been  finalised,  pursuant  to  the  recom-
 mendations  ‘of  the  Administrative  Reforms
 Commisrion  in  their  Report  on  “Public  Sector
 Undertakings”.  As  regards  the  pay  on  absorp-
 tion  of  the  deputationists  in  a  public  enterprise,
 Government’s  policy  has  been  that  this  has  to
 be  mutually  negotiated  between  the  individual
 andthe  Public  Enterprises  concerned.  With
 regard  to  top  posts  also,  it  has  been  decided
 that  the  salary  ceilings  for  the  relevant  post
 can  be  relaxed  in  individual  cases,  according
 to  merit,  Necessary  introductions  to  this  effect
 had  also  been  issued.

 Certain  general  orders  were  issued  in
 January,  1970,  prescribing  a  set  formula  for
 fixation  of  pay  of  Government  officers  on  their
 absorption  in  ex-cadre  posts  in  quasi-govern-
 ment  ofganisations,  autonomous  bodies,  etc.
 It  was  mentioned‘in  these  orders  that  the  same
 will  also  be  applied  to  absorption  in  Public
 Enterprises.  But  most  of  the  Public  Enterpri-
 ses  are  companies  registered  under  the  Indian
 Companies  Act.  Having  regard  to  this,  and
 also  the  Government's  policy,  with  regard  to
 absorptions  in  Public  Enterprises,  crystallized
 following  ARC's  recommendations,  the  matter
 had  to  be  re-examined,  inso  far  as  Public
 Enterprises’  are  concerned,  and  the  general
 orders  isued  in  January,  1970,  had  to  be
 modified.  The  amending  orders  were  isued
 in  March,

 ip”
 I.

 st  राम  शेयर  प्रसाद  सिह:  अध्यक्ष

 महोदय,  स्टेटमेंट  में  यह  स्वीकार  किया  गया  है
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 कि  जनवरी,  970  में एक  इंस्ट्रक्शन  ईशु  की

 गई  थी,  लेकिन  उसके  बाद  मार्च  महीने  में

 फिर  उसको  एमेण्ड  किया  गया  1  |.  सरकार  से

 जानना  चाहता  हूं  कि  जनवरी  में  जो  इंस्ट्रक्शन

 शू  की  गई,  उसी  समय  उस  पर  पूरे  ध्यान  से

 क्यों  विचार  नहीं  किया  गया,  ऐसी  कौनसी

 आवश्यकता  पड़ी  कि  उस  इंस्ट्रक्शन  को  मार्च  में

 फिर  ईशु  किया  गया,  दोनों  इन्स्ट्रक्शन्ज  में  क्या

 मतभेद  था,  वे  कौन  सी  इन्स्ट्रक्शन्ज  थीं,  जिनको

 पहली  जनवरी  में  ईशू  किय।  गया,  लेकिन  बाद

 में  मार्च  में  बदल  दिया  गया  ?

 SHRI  K.R.  GANESH:  The  Government
 order  was  issued  with  regard  to  officers
 working  in  autonomous  bodies  and  such  like
 organisations  fixing  their  pay  and  other  conce-
 ssions  when  they  opt  to  be  absorbed  in  these
 organisations.  This  order  was  made  applica-
 ble  also  to  the  public  enterprises  when  this
 order  was  issued  in  January  1970.  Later  on
 when  the  whole  problem  of  personnel  of  the
 public  undertaking  was  considered  in  the
 context  of  the  decisions  on  the  report  of  Ad-
 ministrative  Reforms  Commission,  Out  of
 these  considerations  it  merged  that  since  the
 public  undertakings  are  to  have  their  own
 managerial  cadre  and  since  officers  working
 there  have  to  opt  bya  specific  time,  certain
 incentives  would  continue  to  be  necessary  for
 those  officera  who  will  opt  permanently  for  this
 and  as  a  result  of  this  the  amending  orders
 relating  to  them  were  issued  in  March  1971,

 ओ  राजशेखर  प्रसाद  सिह  :  अध्यक्ष

 महोदय,  मैंने  पूछा  था  कि  वह  कौनसी  गाइड-

 लाइन्ज़  हैं,  जिन्हें  पहली  जनवरी  में  ईशु  किया

 गया,  लेकिन  बाद  में  मार्च  में  बदल  दिया  गया  !

 दूसरा  प्रदान--आपने  उत्तर  में  बताया  है

 1;  एडमिनिस्ट्रेटिवः  'रिकार्डज  कमीशन  के

 आधार  पर  उनमें  सुधार  किया  गया  ।  मैं  जानता

 चाहता  हूं  कि  एडमिनिस्ट्रेटिव  रिकार्डज  कमीशन

 की  रिपोर्ट  कंब  आई,  जनवरी  के  पहले  आई

 या  जनवरी  के  बाद  आई  ?  अगर  पहले  आई

 थी  तो  उसी  पर  उसी  समय  विचार  क्यों  नहीं

 किया  गया  ?
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 SHRI  R.  K.  GANESH:  The  Administra-
 tive  Reforms  Commission  did  not  lay  down
 the  service  condition  of  the  officers  who  were
 to  be  permanently  observed  in  the  public
 sector  undertakings.  These  had  to  be  fixed  by
 the  Government.  The  main  rationale  of  the
 second  order  is  that  there  are  number  of  officers
 who  are  working  in  public  sector  undertakings,
 the  Government  having  decided  that  these
 officers  if  they  want  to  continue  in  the  public
 sector  undertakings  and  were  found  suitable
 then  they  should  be  permanently  absorbed  and

 they  should  give  option  upto  a  particular  point
 of  time,

 The  second  point  is  every  public  sector

 undertaking  have  their  own  scale  of  pay  and
 service  conditions  of  one  public  sector  under-

 taking  differ  from  the  service  conditions  of

 another  public  sector  undertaking.  So,  the

 modified  order  could  not  be  applied  because

 if  these  officers  opt  for  permanent  absorption
 in  public  sector  undertakings  then  that  must

 be  on  the  basis  of  negotiating  their  own  service
 conditions  because  they  are  leaving  a  secure

 job  and  opting  for  the  public  sector  under-

 taking.

 aft  राजशेखर  प्रसाद  सिंह  :  देश  के  अन्दर

 बहुत  सी  पब्लिक  अण्डर-टेकिग्ज  हैं,  सबके  लिए

 इन्सेन्टिव  की  जरूरत  है  1  मैं  जानना  चाहता  हूं

 कि  इन  पब्लिक  एंटरप्राइजेज  के  लिए  गाइड-

 लाइन्ज़  बनाने  में  सरकार  के  सामने  क्‍या

 दिक्कत  है  ?

 अध्यक्ष  महोदय  :  आपके  दोनों  प्रश्न  पहले

 ही
 हो  चुके  हैं।

 थ्री  राजशेखर  प्रसाद  सिह:  प्रजनन  तो  पूछ

 ही  चुका  हूं,  अगर  मिनिस्टर  साहब  जवाब  देना

 चाहें  तो  दे  दें

 at  रामचना  निकल  :  क्‍या  माननीय

 मंत्री  जी  का  ध्यान  इस  व्यापक  समस्या  की

 ओर  गया  है,  जो  बार  बार  देश  में  उठती  रही

 है,  कि  केन्द्र  और  राज्य  के  कर्मचारी,  जिनका

 काम  एकसा  है,  उनका  वेतन  भी  समान  हो  ?

 यदि  नहीं  गया  है  तो  इसके  बारे  में  सरकार

 का  क्या  विचार  है  ?
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 अध्यक्ष  महोदय  :  यह  सवाल  इसमें  नहीं
 उठता  है।

 श्री  रामचन्द्र  विकल  :  उठता  है,  अध्यक्ष

 महोदय  |

 अध्यक्ष  सरोवर  :  जबरदस्ती  डाल  कीजिए  |

 Report  of  Enquiry  Commission  on
 N.  F.C.  Organisation

 *a81,  SHRI  SAT  PAL  KAPUR:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  a  one-man  Enquiry  Commis-
 sion  was  appointed  to  go  into  various  allega-
 tions  pertaining  to  the  National  Fitness  Corps
 Organization  ;

 (b)  whether  the  Commission  submitted  its
 report  long  back  ;

 (c)  if  so,  whether  a  copy  of  the  report  would
 be  laid  on  the  Table  of  the  House  ;  and

 (d)  the  action  taken  by  Government  on  the
 said  report  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.S.  RAMA-
 SWAMY)  :  (a)  Yes,  Sir.

 (b)  The  Commission  submitted  its  report
 on  24th  February,  1971.

 (०)  and  (d).  The  recommendations  made
 in  the  Report  are  under  examination.  A  sum-
 mary  of  recommendations  made  and  the
 Government’s  decisions  thereon  will  be  sup
 plied  to  the  Lok  Sabha  Secretariat.

 श्री  सतपाल  कपूर:  क्या  यह  ठीक  है  कि

 सेकण्ड-पे-कमीशन  ने  जो  ग्रेड  इन  एम्पलाइज  के

 लिए  रिकमेण्ड  किया  था,  अब  तक  महकमे  ते

 बहू  प्रेम  इन  एम्पलाइज  को  नहीं  दिया  है  ?

 SHRI  K.  Ss.  RAMASWAMY  :  The  Govern
 ment  is  examining  the  report  of  the  Commis-
 sion  and  a  decision  will  be  taken  in  the  matter.

 भी  सतपाल  कायर:  4  महीने  हो  गये  हैं,
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 कमीशन  ने  अपनी  रिपोर्ट  दे  दी  हैं,  लेकिन

 गवर्नमेंट  ने  अब  तक  उस  पर  डिसीजन  नहीं

 लिया  है।  अगर  दो-तीन  महीने  डिसीजन  नहीं

 लिया  गया,  तो  जो  प्रमोशन  रिकमेण्ड  की  है,

 क्या  वे  पोस्टें  रहेंगी  या  एबालिश  कर  दी

 जायेगी  ?

 दूसरा-क्या  गवर्नमेंट  के  पास  ऐसी  कोई

 स्कीम  हैं  कि  इन  एम्पलाइज  को  स्टेट  गवर्नमेंट

 के  पास  भेज  दिया  जाय  और  स्टेट्स  में  इनको

 एग्जाम  कर  लिया  जाय  ?  अगर  ऐसा  किया

 जायगा  तो  कब  तक  किया  जायगा।

 SHRI  K.  8,  RAMASWAMY  :  The  exami-
 nation  will  be  over  very  soon  and  we  will  make
 available  the  decision  to  the  Secretariat  very
 soon.  With  regard  to  the  question  of  transfers
 being  made  to  the  States  some  representation
 has  been  made  by  the  employees’  association
 to  the  Government  and  they  are  being  negotia-
 ted  upon.

 SHRI  S.  M.  BANERJEE:  There  are  7,000
 instructors  and  under  the  decentralisation
 scheme  they  were  togo  to  the  State  Govern-
 ments.  Most  of  the  State  Governments  have
 refused  to  take  them,  When  we  are  confronted
 with  aggressive  designs  both  from  Pakistan  and
 China  and  there  are  7,000  militarily  trained

 persons,  would  Government  try  to  keep  this

 organisation  under  the  Centre  instead  of

 decentratising  it  ;  if  so,  what  is  the  reaction  of

 the  Government  ?

 SHRI  K.S.  RAMASWAMY  :  These  em-

 ployees  are  already  working  in  the  States.  It
 was  decided  to  decentralise  this  organisation
 and  get  them  absorbed  in  the  States,  This

 decision  is  in  the  process  of  implementation.
 Meanwhile,  a  representation  containing  certain
 demands  has  been  received  and  that  is  being
 examined.

 SHRI  S.  M.  BANERJEE  :  Most  of  the
 State  Governments  have  refused  to  take

 them.

 SHRI  K.S.  RAMASWAMY  :  Some  State
 Governments  have  accepted  to  take  them  ;
 some  others  have  not  yet  replied.
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 Policy  for  Pricing  and  Subsidy  on  Ships
 built  by  the  Hindustan  Shipyard,  Visakha-

 patmam

 882,  SHRIMATI  BIBHA  GHOSH:
 Will  the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  the  policy  evolved
 for  pricing  and  subsidy  on  ships  built  by  the
 Hindustan  Shipyard  at  Visakhapatnam  ?

 THE  MINISTER  OF  STATE  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI  OM
 MEHTA):  Hitherto,  ships  built  at  the
 Hindustan  Shipyard  Ltd.,  Visakhapatnam
 have  been  made  available  to  Indian  ship-
 owners  at  international  parity  prices.  But  as
 the  cost  of  construction  in  the  Hindustan  Ship-
 yard  has  been  higher  than  the  sale  price,  the
 difference  between  the  two  has  so  far  been
 paid  by  Government  to  the  Shipyard  in  the
 form  of  subsidy.  However,  afresh  policy  for
 pricing  and  subsidy  on  ships  is  under  consi-
 deration  and  a  final  decision  in  this  regard  is
 expected  to  be  reached  shortly.

 SHRIMATI  BIBHA  GHOSH:  I  would
 like  to  know  from  the  Minister  whether  it  is  a
 fact  that  the  capital  base  of  the  Hindustan
 Shipyard  has  been  unduly  inflated  due  to  the
 policy  of  Government  and  whether  the  colla-
 boration  agreements  with  the  foreign  countries
 to  make  components  have  also  led  to  the  in-
 crease  in  the  cost  or  price  of  the  ships,

 SHRI  OM  MEHTA:  Yes,  Sir  ;  the  prices
 of  components  have  increased  and  this  also
 has  led  to  the  increase  in  the  price.

 SHRIMATI  BIBHA  GHOSH:  I  would
 like  to  know  whether  it  is  also  a  fact  that  the
 inflationary  policies  of  the  Government  and
 the  increasing  prices  made  the  indigenous  pro-
 duction,  that  is  being  used  in  the  shipyard,
 more  costly  escalating  the  prices  of  the  ships.

 THE  MINISTER-OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS:
 PORT  (SHRI  RAJ  BAHADUR):  I  au
 afraid,  I  cannot  agree  with  the  hon.  Member,
 because  there  is  no  question  of  inflationary
 policies  at  all,  The  policies  are  very  well  coz
 sidered  policies.  So  far  as  the  shipbuilding
 industry  is  concerned,  I  think,  the  hon.  Mem-
 ber  should  realise  that  the  cost  of  shipbuilding



 25  Oral  Answers

 has  been  mounting  up  in  recent  years  not  only
 in  the  case  of  our  shipyard  but  in  the  case  of

 shipyards  all  over  the  world.

 श्री  हुकम  ग्श्व्द  कछवाय  :  अध्यक्ष  महोदय,

 मन्त्री  जी  ने  स्वीकार  किया  है  कि  जो  पुर्जे

 बाहर  से  मंगाते  हैं  उसके  लिए  अधिक  पैसे  देने

 पड़ते  हैं।  मैं  आपके  मध्यम  से  मन्त्री  महोदय

 से  जानना  चाहता  हूं  कि  जहां  तक  दन  पुर्जों  का

 सम्बन्ध  है,  यहां  पर  उनकी  आवश्यकता  कितनी

 है,  कितने  प्रतिशत  पुर्जे  बाप  बाहर  से  मंगाते

 हैं  और  उनका  इस  देश  में  ही  निर्माण  हो  सके

 इस  सम्बन्ध  में  आप  कोई  विशेष  कदम  उठा

 रहे  हैं  ?

 श्री  राज  बहादुर  :  श्रीमन्‌,  माननीय  सदस्य

 इस  बात  को  स्वीकार  करेंगे  कि  अगर  हमें

 पूरी  मात्रा  में,  पूरी  गिनती  में  पुर्जों  की  आवश्यक-

 कता  नहीं  है  उस  स्थिति  में  यदि  हम  उन्हें

 बनायेंगे  तो  वे  सस्ते  नहीं  बनेंगे  बल्कि  मंहगे

 बनेंगे  ।  उत्पादन  अर्थ-व्यवस्था  का  एक  बड़ा

 भारी  मौलिक  सिद्धांत  यह  है  कि  अगर  आवाज़-

 कता  के  अनुसार  हम  सब  चीजों  को  बनाने  लगें

 लेकिन  पर्याप्त  मात्र।  मे  अगर  उनका  उत्पादन

 नहीं  होता  हैं  तो  वह  मंहगी  बनती  है  जब

 तक  कि  पूरी  मात्रा  मे  उनको  न  बनाया  जाय

 तब  तक  उनका  मूल्य  घट  नहीं  सकता  है--मैं

 समझता  हूं  माननीय  सदस्य  इस  तथ्य  को

 स्वीकार  करेंगे  ।

 श्री  हुकम  जल्द  कछवाय  :  मैंने  यह  पूछा
 था  कि  यहां  पर  कितनी  आवश्यकता  है  और

 कितना  आप  मंगाते  है  ?

 श्री  राज  बहादुर  :  यह  तो  बहुत  विस्तार

 की  चीज  है  t

 Loan  to  Tamil  Nadu  by  World  Bank

 "884,  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minibter  of  FINANCE  be  pleased  to
 state;

 (8)  whether  an  agreement  has  been  signed
 Tecently  between  the  World  Bank  and  the
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 Government  of  India  about  the  loans  to  be
 given  to  Tamil  Nadu  Government  ;  and

 (b)  if'so,  the  main  features  thereof  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN):  (a)  The
 Government  of  India  signed  an  Agreement  on
 the  llth  June,  9  with  the  International
 Development  Association,  an  affiliate  of  the
 World  Bank,  for  a  credit  of  §  35  million
 (Rs.  26.25  crores)  for  the  Tamil  Nadu  Agri-
 cultural  Credit  Project.

 (b)  The  main  features  of  the  Agreement
 are  contained  in  the  statement  laid  on  the
 Table  of  the  Sabha.

 Statement

 Tamil  Nadu  Agricultural  Credit  Project

 The  I.  D.  A.  Credit  of  $  35  million  is  inten-
 ded  to  assist  the  implementation  of  the  Tamil
 Nadu  Agricultural  Credit  Project,  which  con-
 sists  of  :

 (a)  A  two  and  half  year  programme  to
 finance  investments  in  minor  irrigation,  land
 levelling,  land  drainage  and  improvement  and
 farm  mechanisation  (including  procurement
 of  about  500  tractors)  for  Beneficiaries  through
 Primary  Land  Development  Banks  and  parti-
 Cipating  Commercial  Banks,  which  loans  will
 be  refinanced  by  the  Agricultural  Refinance
 Corporation.

 (b)  The  provision  of  spare  parts  for  tractors.

 (c)  The  provision  of  well-drilling  equipment
 and  earth-moving  machinery.

 (d)  Consultancy  arrangements  for  State
 Ground  Water  Directorate.

 2.  Out  of  the  credit  amount  of  §  35  million,
 asum  of  §  24.8  million  (Rs.  18.6  crores)  will
 be  given  asa  certain  percentage  of  the  rupee
 expenditure,  incurred  on  loans  for  minor  irri
 gation,  Jand  levelling  and  drainage.  The
 remaining  amount  of  हम  l0.2  million  (Rs.  7.65
 crores)  will  be  utilised  towards  payment  of  the
 foreign  exchange  cost  of  imported  tractors  and
 their  spares,  well  drilling  equipment  and  earth-
 moving  machinery,  and  consultancy  services,

 3.  The  I.  0.  A.  Greditis  repayable  in  50

 क
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 years  including  a  grace  period  of  10  years  with
 only  a  service  charge  of  three-fourth  of  one  per
 cent  per  annum  on  the  principal  amount  out-
 standing  from  time  to  time.

 eft  मोहम्मद  इस्माइल :  मंत्री  महोदय  ने

 जो  स्टेटमेन्ट  दिया  है  उससे  यह  साफ  है  कि

 जो  एप्रीमेन्ट  हुआ  है  उसके  मुताबिक  1500

 ट्रैक्टर  लायेंगे,  उनके  स्पेयर  पास  आयेंगे  और

 मशीनें  आयेंगी  और  इस  पर  एक  ह्री  हमारे

 फारेन  एक्सचेंज  का  जायेगा  और  रूपी  में  भी

 कुछ  एक्सचेंज  होगा।  यह  बातें हुई  हैं।  मैं
 मंत्री  जी  से  जानना  चाहता  हूं  कि  यहां  पर  तों

 फारेन  एक्सचेंज  का  सवाल  है  लेकिन  जो

 सोशलिस्ट  कन् ट्रीज  हैं  जिनके  लिए  फारेन

 एक्सचेंज  का  कोई  सवाल  नहीं  है  वहां  से  अगर

 कम  दामों  पर  यह  चीजें  मिलती  हैं  तो  उनसे

 भी  आप  इसी  तरह  का  एग्रीमेंट  करेंगे  ?  अगर

 नहीं  करेंगे  तो  उसका  क्‍या  कारण  है  ?

 भी  धनवन्त  राव  चह्वाण:  सबके  साथ,

 करेंगे,  जहां  जहां  से  भी  मिल  सकता  है

 श्री  मोहम्मद  इस्माइल  :  यह  तो  तमिलनाडु

 का  एग्रीमेंट  हुआ  है  इसी  तरह  से  जो  हमारे

 देश  की  और  स्टेट्स  हैं  उतको  भी  इसका

 अधिकार  रहेगा  या  नहीं  ?

 दूसरी  बात  मैं  यह  जानना  चाहता  हूं  कि

 जहां  तक  ट्रैक्स  का  सवाल  है  उनको  अपने

 मुल्क  में  इंडिजिनस  वे  में  तैयार  करने  की  भी

 कोई  स्कीम  है  या  नहीं  ?

 श्री  मजबूत  राव  चव्हाण:  जरूर  है।

 अपने  देश  में  भी  वैक्टर  बनाने  का  काम  जारी

 है,  नए  लाइसेन्सेस  भी  दिए  जा  रहे  हैं  और  यह
 कोशिश  चल  रही  है।  हमारे  लिए  यह  बहुत

 बहुत  आवश्यक  चीज  हैं।  अगर  देश  में  खेती  का

 उत्पादन  बढ़ाना  है  तो  नये  ढंग  का  काम  हाथ

 में  लेता  होगा  और  उसके  लिए  कोशिश  चल

 रही  है।  लेकिन  जब  तक  यहां  की  डिमाण्ड

 ज्यादा  है  और  उसका  यहां  पर  इन्तजाम

 नहीं  हो  सकता  है  तब  तक  बाहर  से  कर्जा
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 लेकर  इस  तरह  के  प्रोजेक्ट्स  बनाने  का  ही
 दूसरा  रास्ता  रहता  हैं।  इसके  लिए  वेस्टर्न
 पार्ट  और  ईस्ट  पार्ट,  जहां  से  भी  वो  सकता  हैं
 वहां  से  कोशिश  करनी  चाहिए

 ft  मोहम्मद  इस्माइल  :  अगर  दूसरी
 स्टेट  में,  इस  तरह  का  सवाल  उठा  तो  उसके

 लिए  आप  तैयार  हैं  ?

 भी यशवंतराव  चव्हाण:  बिल्कुल  तैयार

 हैं  और  हमेशा  रहेंगे  लेकिन  अवेलेबिलिटी

 की  बात  हो  सकती  हैं  |

 SHRI  K.  SURYANARAYANA  :  The  state-
 ment  made  by  the  hon.  Minister  says  :

 “The  I.  D.  A.  Credit  is  repayable  in  50
 years  including  a  grace  period  of  l0  years
 with  only  a  service  charge  of  three-fourth  of
 one  per  cent  per  annum  on  the  principal
 amount  outstanding  from  time  to  time.”

 T  would  like  to  know  whether  itis  to  be  paid
 in  any  foreign  exchange  or  in  rupees  by  the
 Government.

 SHRI  YRESHWANTRAO  CHAVAN:  I
 think,  it  will  have  to  be  paid  in  foreign  exch-
 ange  as  well.  If  the  hon.  Member  looks  at
 para  2  of  the  statement,  it  says:

 “Out  of  the  credit  amount  of  $  35
 million,  a  sum  of  $  24.8  million  wil]  be
 given  as  a  certain  percentage  of  the  rupee
 expenditure.  =

 Ifhe  goes  through  that  particular  paragraph,
 it  will  be  clear  to  him.

 श्री  के०  डी०  मालवीय  :  मैं  यह  जानना

 चाहता  हूं  क्‍या  यह  सच  नहीं  है  कि  यह  जो

 रिवाज  नया  कायम  हो  रहा  है  प्रादेशिक  सर-
 कारों  का  विदेश  से  कर्जा  लेने  का  इससे  यह
 सम्भावना  नहीं  हैं  कि  जो  हमारी  मौलिक

 नीतियां  हैं,  आधिक  नीतियां  हैं  उनमें  गड़बड़ी

 हो  सकती  है  और  क्‍या  यह  आवश्यक  नहीं  है
 कि  इस  प्रथा  का  फिर  से  निरीक्षण  किया  जाये

 कि  यह  चालू  रहे  या  त  रहे  ?
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 SHRI  YESHWANTRAO  CHAVAN:  I

 certainly  share  the  view  that  one  must  natural-

 ly  go  on  reviewing  the  position  constantly.
 One  cannot  keep  one’s  mind  closed.  So

 far  the  World  Bank  projects  were  parti-

 cularly  related  to  non-agricultural  sector.
 We  have  persuaded  them  to  look  into  the

 agricultural  sector  now.  They  are  taking  in-

 terest  in  certain  agricultural  projects.  In  the

 case  of  Andhra  Pradesh,  for  example,  we  are

 trying  to  get  loan  for  Pochampad  project.  In

 view  of  our  new  policy,  naturally,  one  will
 have  to  be  constantly  vigilant  and  review  the

 position  from  time  to  time.

 SHRI  K.  D.  MALAVIYA:  Why  should
 not  the  initiative  be  left  to  the  Central  Govern-
 ment?

 SHRI  YESHWANTRAO  CHAVAN:  I

 think,  the  initiative  is  with  the  Central  Govern-
 ment.  It  is  not  that  something  is  imposed  by
 anybody  onus.  It  is  on  our  own  initiative.
 Even  if  the  State  Government  shows  interest,

 they  prepare  the  project  and  then  we  approve
 it.  Then  alone  the  things  are  taken  up.  It  is
 not  that  somebody  has  imposed  certain  schemes
 on  us.

 उत्तर  प्रदेश  सरकार  द्वारा  राज्य  की  परि-

 योजनाओं  के  लिये  धन  एकत्र  करने  के  सम्बन्ध

 में  अनुमति  को  सांग

 *885,  श्री  हुकम  चन्द  कछवाय  :  क्या

 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  सरकार  ने  राज्य

 की  परियोजनाओं  के  लिये  खुले  बाजार  से

 घन  एकत्र  करने  हेतु  ऋण  प्राप्त  करने  के  लिये

 केन्द्रीय  सरकार  और  रिजर्व  बैंक  से  अनुमति
 मांगी  है  ;

 (ख)  यदि  हां,  तो  कितनी  धनराशि  के

 ऋण  प्राप्त  किये  जायेंगे  ;  और

 (ग)  इस  सम्बन्ध  में  केन्द्रीय  सरकार  ने

 क्या  निर्णय  किया  हैं  ?

 THE  MINISTER  OF  FINANCE  (SHRI
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 YESHWANTRAO  CHAVAN):  (a)  to  (०
 The  borrowing  programme  of  Uttar  Pradesh

 Government,  ss  also  of  other  State  Govern-
 ments,  is  under  consideration  of  the  Reserve
 Bank  in  consultation  with  the  State  Govern-
 ments  concerned  and  the  Government  of  India.
 The  details  of  borrowing  pogrammes  .of  the
 States  will,  as  usual,  be  announced  by  the
 State  Governments  and  the  Reserve  Bank  near
 the  time  of  floatation.

 श्री  हुकम  चन्द  कछवाय  :  अध्यक्ष  महोदय,
 मैं  जानना  चाहता  हूं  कि  उत्तर  प्रदेश  सरकार

 ने  आपसे  बहुत  अधिक  राशि  मांगी  थी  और

 आपने  बताया  था  कि  विचार  कर  रहे  हैं  वो

 क्या  आप  वहां  की  आवश्यकता  को  ध्यान  में

 रखते  हुए,  वहां  पर  सिंचाई  का  विकास  और

 कृषि  का  विकास'  हो  इस  बात  को  देखते  हुए
 उनको  अधिक  छूट  देने  के  लिए  तैयार  हैं  ?

 श्री  यदावन्तराब  चित्रण:  साहब  यह  तो

 कहा  गया  है  कि  उत्तर  प्रदेश  की  कुछ  मांगें  हैं,
 आवश्यक  मांगें  हैं।  लेकिन  यह  देखना  पड़ता  है

 कि  देश  में  ऋण  कितना  ले  सकते  हैं।  फिर  भी  उत्तर

 प्रदेश  जैसे  पिछड़े  राज्य  के  लिये  कुछ  ज्यादा

 कोशिश  हो  सकती  है  क्‍या,  यह  देखने  का

 प्रयास  करते  रहते  हैं  |

 श्री  हुकम  चन्द  कछु बाय  :  अभी  उत्तर

 प्रदेश  सरकार  ने  लॉटरी  टिकटों  की  योजना

 बनायी  लेकिन  उससे  उतना  धन  नहीं  मिल  रहा

 है  जितना  अपेक्षित  था।  तो  इस  प्रकार  की

 योजना  और  लगा  कर  जनता  से  पैसा  जेबें

 इसके  लिये  कोई  वहां  की  सरकार  ने  सुझाव
 दिया  है  और  आपने  अनुमति  दी  है  ?

 SHRI  YESHWANTRAO  OQHAVAN:
 Normally  I  don’t  deal  with  the  lotteries.

 MR.  SPEAKER:  The  Question  Hour  is
 over  now.

 We  take  up  the  Short  Notice  Question  of
 DR.  क  K.  R.  Varadaraja  Rao,
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 SHORT  NOTICE  QUESTION

 Setting  up  of  Hospet  Steel  Plant

 S.N.Q.4  DR.  ्  K.  R.  VARADARAJA
 RAO:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  :

 (a)  whether  foundation  stones  have  been
 formally  laid  and  work  already  started  on  the
 construction  of  Steel  Plants  in  Visakhapatnam
 and  Salem  ;

 (b)  when  similar  action  is  proposed  to  be
 taken  regarding  setting  up  of  Hospet  Steel
 Plant  in  Bellary  District  ;  and

 (c)  the  steps  centemplated  to  be  taken  by
 way  of  advance  action  for  training  local  people
 and  giving  them  employment  opportunities
 both  in  the  construction  as  well  as  in  the
 operation  of  the  proposed  Steel  Plant  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARAMANGA-
 LAM):  (a)  and  (b).  The  work  on  Salem  and
 Visakhapatnam  Stcel  Projects  has  been  for-
 mally  inaugurated.  The  work  on  Hospet  Pro-
 ject  will  be  formally  inaugurated  after  the
 current  monsoon  season.

 Parallel  work  on  allthe  new  Steel  Projects
 at  Salem,  Hospet  and  Vizag  is  in  progress,
 There  has  been  no  delay  in  relation  to  taking
 preliminary  steps  at  the  Hospet  Steel  Plant
 site,

 (c)  No  difficulty  is  anticipated  in  the  re-
 cruitment  of  personnel  during  the  construction
 stage  and  preference  will  be  given  to  the  local
 people,  in  accordance  with  the  policy  of
 Government  on  this  subject.

 Suitable  training  programmes  will  be  orga-
 nised  in  due  course  to  meet  the  requirements
 of  personnel  during  the  operation  and  mainten-
 ance  stage.

 DR.  V.  K.  R.  VARADARAJA  RAO;  I
 roust  thank  the  hon.  Minister  as  far  as  the
 reply  to  parts  (a)  and  (b)  of  my  question  is
 concerned.  The  people  of  Bellary  are  anxious
 that  just  as  the  Salem  and  the  Vizag  stcel
 plants  have  been  inaugurated  and  their  foun-
 dation  stunes  laid  by  the  Prime  Minister,  they
 hope  that  the  Prime  Minister  would  also  be

 JULY  2,  97  Orval  Answers  32

 good  enough  to  lay  the  foundation  stone  of
 the  Hospet  Steel  plant  and  I  hope  the  Minis
 ter  will  be  able  to  give  us  an  assurance  when
 we  make  a  request  in  that  regard.

 When  we  come  to  the  third  part  of  my
 question;  I  feel  rather  disappointed  because,
 to  be  frank,  we  did  not  except  that  the  Minis»
 ter  would  give  me  what  I  would  call,  a  row.
 tine  answer.  Sir,  great  expectations  have  been
 roused.  ,

 MR.  SPEAKER  :  Please  ask  your  question.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 According  to  the  Institute  of  Applied  Man
 Power  Research,  the  Bhilai  Steel  Plant  gave
 employment  to  32,317  persons  of  whom  25,000
 were  on  the  works,  2,000  on  Administration
 and  4059  on  the  Township.  I  won't  give
 similar  figures  for  other  stec]  plants.

 QUESTION  NO.  Te  whether  any  estimate
 has  been  made  by  the  Ministry  of  the  employ-
 ment  potential  of  the  Hospet  steel  plant  and  if
 so,  what  is  the  estimated  number  of  people  who
 will  get  employment  and  much  more  impor-
 tant,  what  is  the  estimated  break-down  of
 employment  potential  by  statistics  because
 people  are  anxiously  looking  forward  to  know-
 ing  what  they  would  get  out  of  this  steel  plant.

 QUESTION  NO.  2.

 MR,  SPEAKER  :  You  can  do  it  later  on.

 DR.  V.  K.  R.  VARADARAJA  RAO:
 This  is  my  first  question,  Sir,  Every  member
 is  asking  a  series  of  questions....

 SHRI  PILOQ  MODY:  You  may  say
 a),  (०),  (०).

 DR.  ्,  &.  R.  VARADARAJA  RAQ:
 IT  am  grateful  to  the  hon.  Member  for  guiding
 me.

 MR.  SPEAKER:  They  must  be  inter-
 linked—(a),  (b),  (c).

 DR.  द  K.  R.  VARADARAJA  RAO:
 (b)  From  what  litde  study  I  have  made  of  the
 employment  pattern  in  the  Bellary  Stee]  Plant—
 I  have  had  the  occasion  to  see  the  study  which
 has  been  made  by  a  team  sent  by  the  Andhra
 University  about  the  employment  pattern  in
 the  steel  plant  in  Bellary—I  find  that  the  stall
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 employed  aré  engineers,  diploma-holders,
 people  with  qualifications  from  industrial
 training  institutes,  ordinary  matriculates,
 skilled  people  and  unskilled  people.  All  of  them
 require  different  kinds  of  training.  I  thought
 that  instead  of  saying  that  suitable  training
 measures  would  be  taken,  the  hon.  Minister,  9७
 cause  he  knows  the  amount  of  time  that  it  takes,
 would  tell  us  what  his  Ministry  is  doing  in
 regard  to  advance  action  for  settng  up  a  train-
 ing  institute.  As  he  knows,  in  Bhilai  there  is  a
 training  institute  already.  In  Jamshedpur
 there  is  a  training  institute  in  the  private
 sector,  and  it  is  a  first  class  training  institute.
 So  far  as  Bellary  is  concerned,  we  do  not  have
 any  engineering  college  there.  Would  the  hon.
 Minister  think  of  establishing  an  engineering  col-
 lege  in  Bellary  with  suitable  courses  and  training
 programmes  appropriately  tailored  to  the
 requirements  of  the  Hospet  steel  plant  so  that
 the  local  people  and  the  people  in  the  neigh-
 bouring  areas  get  the  opportunity  ?..

 MR.  SPEAKER  :  This  is  an  innocent  way
 ofasking  a  supplementary  question.  Let  the
 hon.  Member  kindly  ask  a  straight  question
 now,

 DR.  V.  K.  R.  VARADARAJA  RAO:
 Sir,  you  must  be  a  little  patient  with  a  new
 Member,  as  far  as  this  part  is  concerned.  I  am
 playing  the  role  of  a  representative  of  the
 people,

 MR.  SPEAKER  :  I  treat  both  Shri  Bhag-
 wat  Jha  Azad  and  Dr.  V.  K.R.  Varadaraja
 Rao  as  new  Members.

 SHRI  BHAGWAT  JHA  AZAD:  I  am  not
 a  Member.  I  have  gone  from  this  side  to  the
 Treasury  Benches  and  from  there  I  have  come
 back  again  as  a  Member.  But  my  hon.  friend
 bas  only  been  there  as  a  Minister  and  it  is  only now  that  he  has  come  to  our  side.

 MR.  SPEAKER  :  So,  he  is  the  only  new
 Member,

 DR.  ९,  KR,  VARADARAJA  RAO:  I
 would  like  to  ask  the  hon.  Minister  whether his  Ministry  is  thinking  of  establishing,  in  con-
 sultation  with  the  authorities  concerned,  an  en-
 Sineering  college  in  Bellary  with  course’  and
 ‘raining  programme  appropriately  tailored  to the  requirements  of  the  steel  plants,  Would  be
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 also  consider  reorienting  the  existing  courses
 in  the  polytechnic  and  the  industrial  training
 institute  that  are  already  there  in  Bellary,?
 Then,  I  would  also  like  to  know  this.  This  ig
 part  (8)  of  my  question,  and  this  is  about  the
 construction.  .

 MR.  SPEAKER  :  When  the  hon.  Member
 was  a  Minister,  he  was  protesting  against  such
 type  of  volleys  of  questions.

 DR.  V.  K.  R.  VARADARAJA  RAO:  If
 One  were  to  remember  all  of  one’s  past  history, I  do  not  know....

 SHRI  MOHAN  KUMARAMANGALAM  :
 I  do  not  protest.

 DR.  V.  K.  R  VARADARAJA  RAO:  I
 shall  ask  part  (d)  Of  my  question  and  then  I
 shall  wart  for  my  second  question,

 Is  the  hon.  Minister  aware  that  the  previous
 Education  Minister  had  initiated  a  joint  inten.
 sive  educational  development  Project  in  Bellary
 district,  which  is  now  in  operation,  with  the
 specific  purpose  of  linking  up  education  with
 economic  development?  It  is  very  important, the  whole  question  of  the  steel  plant,  ancillary
 industries,  training  Programmes,  man-power,
 employment  and  so  on  all  have  to  be  linked  up with  this  educational  project.  So,  I  would  like
 to  know  whether  the  Minister  is  aware  of  this
 project  and  what  steps  he  is  taking  ip  conjunc. tion  with  the  Education  Ministry  to  see  to  it  that
 there  is  proper  dovetailing  between  the  inten-
 sive  educational  development  project  and  the
 man-power  planning  and  training  programmes
 for  the  Hospet  steel  plant.

 SHRI  MOHAN  KUMARAMANGALAM  :
 Four  questions  have  been  asked  during  the
 last  five  minutes.  The  first  is  in  regard  to  the
 categorywise  requirement  of  personnel,  and
 he  has  asked  whether  we  have  made  any  assens-
 ment  till  now,  The  assessment  is  being  made
 by  the  consultants,  the  Central  Engineering
 Design  Bureau  and  they  will  be  able  to  give us  the  figures  in  their  feasibility  report  which
 I  expect  in  November,  971,

 Secondly,  regarding  the  question  of  estab-
 lishing  a  training  institute  or  engineering  college in  Bellary,  particularly  for  training  persons  who
 have  specialised  skills  needed  for  a  steel  plant,
 this  matter  would  be  taken  up  after  we  have
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 got  the  feasibility  report,  because  according  to

 our  understanding  there  is  yet  some  consider-
 able  time  before  we  shall  need  all  those  persons
 to  come  to  work.

 Regarding  the  construction  programme,  the

 initial  steps  arc  being  taken,  but  naturally  they
 are  ofa  very  preliminary  character,  because
 until  the  feasibility  report  is  made  available,
 we  cannot  proceed  further  in  the  matter.

 Then,  finally  regarding  the  excellent  proposal
 of  the  previous  Education  Minister—naturally,
 it  must  be  excellent,  considering  that  it  came
 from  my  hon.  friend  himself-—-I  can  assure  him

 that  I  have  read  the  correspondence,  because
 the  officers  naturally  anticipated  that  I  should

 read  the  correspondence  and  so  on-and  I

 have  read  it—between  himself  when  he  was

 occupying  that  exalted  position,  and  my  pre-
 decessor,  Shri  B.  R.  Bhagat,  and  the  steps  that
 he  wanted  should  be  taken  are  being  taken.

 The  officer  whom  he  deputed  is  on  the  job,
 and  I  think  that  he  is  aware  of  the  rest,  andI

 need  not  tell  him.

 MR.  SPEAKER:  So  far  as  the  second,
 third  or  the  fourth  question  is  concerned,  hon.

 Members  should  wait  for  their  next  turn.  But

 1  find  that  the  rule  of  permitting  two  questions
 is  being  exploited,  and  hon.  Members  arc

 asking  four  or  five  questions  in  one  turn.  I

 think  that  we  shall  have  to  amend  the  rules.

 DR.  V.  K.  R.  VARADARAJA  RAO  :  It  is

 nice  to  be  disciplined  after  having  disciplined
 others  for  about  35  years.  {am  grateful  to

 you,  Sir,  for  this.

 The  only  question  that  I  wanted  to  ask  the

 hon.  Minister  was  this.  Since  he  has  referred

 to  the  considerable  amount  of  time  that  will  be

 taken,  I  would  like  to  ask  him  whether  he  has

 made  some  kind  of  preliminary  study  of  the

 time-pattern  involved,  when  the  plant  is  expec-
 ted  to  be  started,  when  it  will  be  commissioned

 how  long  it  will  take  to  train  the  people,  in

 what  way  he  will  sce  that  maximum  possible

 opportunities
 are  being  given  to  the  local

 people.  Iam  not  being  parochial  when  I  ask
 this  question.  4  want  this  thing  to  be  done
 not  only  for  the  steel  plant  in  Bellary  but  also
 for  the  steel  plant  at  Visakhapatnam  or  the
 steel  plant  in  Salem.

 SHRI  MOHAN  KUMARAMANGALAM  :
 Se  far  as  the  question  of  having  time-bound
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 targets  at  different  stages  is  concerned,  I  think
 the  hon.  Member  will  appreciate  that  it  is
 difficult  to  fix  time-bound  stages  until  the  feasi-
 bility  report  has  been  brought  out.  It  is
 dangerous  to  make  promises  here  without
 actually  bringing  them  down  to  carth.  There-
 fore,  what  we  are  trying  to  do  is  not  to  make
 wild  promises  but  to  keep  ourselves  to  definite
 statements  based  on  accurate  and  concrete
 studies.  Therefore,  I  would  request  the  hon.
 Member  to  appreciate  that  not  only  in  relation
 to  Hospet  but  also  in  relation  to  Visakhapatnam
 and  in  relation  to  Salem,  we  bave  put  certain
 broad  targets,  namely  that  by  some  time  like
 1978-79,  we  should  be  able  to  bring  these
 plants  into  operation,  2  million  tonnes  for
 Visakhapatnam,  2  million  tonnes  for  Hospet,—
 both  are  mild  steel  plants—and  250,000  tonnes
 so  far  as  Salem  is  concerned  because  it  is  an

 alloy  steel  plant,  which  has  certain  specialised
 equipment  and  products  also  are  ofa  certain
 specialised  character.  So,  I  can  only  assure
 the  hon.  Member  that  it  is  our  intention  to

 keep  to  that  target.  As  regards  how  the  steps
 are  going  to  be  taken  between  November,  97l
 when  the  feasibility  report  will  be  in  our  hands
 and  the  actual  production  of  mild  steel  in
 1978-79,  I  think  that  it  is  better  chat  I  do  not
 make  any  commitments  but  I  will  come  before
 this  House  after  the  feasibility  report  has  been
 examined  and  we  have  taken  decisions  in
 relation  to  it.

 SHRI  Ss.  M.  KRISHNA  :  Have  the  Govern-
 ment  of  Mysore  fulfilled  their  part  of  the
 obligation,  namely  that  of  acquiring  land,  and
 if  so,  could  we  have  an  idea  of  the  extent  of
 land  that  has  been  acquired  by  them  for  the

 Hospet  steel  plant,  and  have  the  Government
 also  finalised  the  spot  or  the  site  where  the

 proposed  steel  plant  is  going  to  be  set  up  in

 Mysore  ?

 SHRI  MOHAN  KUMARAMANGALAM  :
 I  would  request  the  hon.  Member  to  put  a

 separate  question  about  the  exact  extent  of
 land  acquired  and  I  shall  give  him  the  infor-
 mation  available  to  me.  So  far  as  the  question
 of  site  is  concerned,  after  sme  considerable
 debate  and  discussion,  the  site  of  the  steel  plant
 hag  been  fixed,  and  as  has  been  mentioned  in

 the  ‘anawer  to  the  main  question,  we  hopt  (०

 have  the  insuguration  soon  after  the  mops00D

 is  ayer.
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 SHRI  MURASOLI  MARAN:  Iam  sorry
 to  say  that  while  the  former  Minister  Dr.
 द  K.R.V.  Rao  hada  national  outlook,  we
 find  that  Mr.  Varadaraja  Rao,  the  present
 Member  is  very  parochial  and  gerrymandering
 in  the  sense  that  he  wants  an  engineering
 college  for  recruiting  personnel  for  Bellary  alone.
 While  there  are  thousands  of  unemployed
 engineers,  what  necessitates  the  setting  up  of
 an  engineering  college  in  Bellary  alone  ?

 SHRI  MOHAN  KUMARAMANGALAM  :
 The  hon.  Member  will  have  appreciated  that
 I  have  made  it  clear  that  no  decision  has  been
 taken  as  yet  on  starting  it,  that  is,  on  whether
 itis  necessary  to  start  a  new  college  in  Bellary
 atall,  But  I  think  the  hon.  Member  also
 knows  that  there  is  a  regional  engineering
 college  in  Salem  also.  So,  so  far  as  Salem  is
 concerned,  I  think  that  job  is  done  already.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Expenditure  Incurred  on  Hangar
 Complex  at  Bombay

 *873.  SHRI  M.  M.  HASHIM:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  the  hangar  complex  at  Bombay
 has  been  completed  ;

 (b)  if  so,  the  expenditure  incurred  thereon  ;
 and

 (c)  the  number  of  aircrafts  to  be  accommo-
 dated  in  the  hangar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR,  SAROJINI  MAHISHI)  :
 (a)  The  hangar  complexes  of  Air  India  and
 Indian  Airlines  under  construction  at  Bambay
 Airport  are  expected  to  be  ready  by  Decem-
 ber  1971,

 (०)  The  cost  of  the  Air  India  hangar  com-
 Plex  is  estimated  at  Rs,  53.8  lakhs  while  that
 of  the  Indian  Airlines  complex  (excluding  the
 Cost  of  adjoining  apron  and  connecting  taxi-
 tracks)  at  Rs,  24  lakh,

 ‘
 (c)  The  Air  India  hangar  will  be  able  to
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 accommodate  one  Boeing  747  at  atime.  The
 Indian  Airlines  hangar  will  be  able  to  accom-
 modate  up  to  !0  aircraft  of  all  types  including
 a  few  Caravelles,  even.

 Increased  Assistance  from  France
 through  Aid  India  Consortium

 *878,  SHRI  S.  M.  KRISHNA  +

 SHRI  DEVINDER
 GARCHA  :

 SINGH

 Will  the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  France  has  agreed  to  raise  its
 share  of  aid  to  India  through  the  Aid  India
 Consortium  ;

 (b)  if  so,  whether  France  was  the  only
 member  of  the  Consortium  which  had  indica-
 ted  an  increase  in  the  share  of  aid  this  year  ;
 and

 (९)  what  is  the  extent  of  increase  in  aid
 offered  by  France  to  India  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  to  (c).
 Yes,  Sir.  Increase  in  aid  by  France  to  India
 for  !97I-72  amounts  to  Rs.  2.70  crores  (FF  20
 million)  as  compared  to  the  level  of  her  aid
 for  ]970-7l,

 Apart  from  France,  Canada,  Japan,  the
 Netherlands,  Norway,  UK,  USA,  and  the
 International  Development  Association  have
 indicated  increased  assistance  to  India  for  the
 year  1971-72  as  compared  to  the  year  970-71,
 The  indications  of  aid  by  members  of  the  Aid
 India  Consortium  are,  however,  tentative  and
 are  subject  to  necessary  approvals  by  respec-
 tive  Governments.  The  increased  aid  by  the
 International  Development  Association  is
 subject  to  timely  replenishment  of  its  resources
 by  Member  Countries,

 Taxation  Commission

 #933,  SHRI  RAMCHANDRAN  KADAN.-
 NAPPALLI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  Government  have  considered
 any  proposal  to  have  a  Taxation  Commision
 in  the  country  ;  and
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 {b)  if  so,  the  decision  taken  in  the  matter  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and  (b).
 There  is  at  present  no  such  proposal  under  the
 consideration  of  Government.

 Installation  of  Metal  Detectors  at  Palam
 and  other  Airports

 *a86.  SHRI  B.  S.  BHAURA:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  Government  are  installing
 metal  detectors  at  Palam  and  some  other  aire
 ports  as  part  of  anti-hijack  measures  ;

 (b)  whether  the  present  method  of  search-
 ing  the  passengers  before  they  board  the  air-
 craft  would  continue  after  this  new-device  7
 installed  ;  and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :

 (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (०)  Metal  detectors  are  essentially  electro-
 nic  devices  which  assist  in  quickly  identifying
 persons  carrying  metallic  items  but  cannot  be
 substituted  for  frisking  or  searching.  In  order
 to  ensure  100%  security  check  against  carriage
 of  fire  arms,  explosives,  etc.  by  passengers,
 the  physical  check  is  essential.

 Lead  Bank  Scheme

 *887.  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  FINANCE  be  pleased  to  state  :

 (a)  what  is  the  ‘Lead  Bank’  Scheme  ;

 (b)  how  much  money  Government  propose
 to  spend  on  this  scheme  and  where  ;  and

 (०)  the  likely  outcome  of  the  scheme  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  to  (c).
 Salient  features  of  the  Lead  Bank  Scheme  were

 explained  in  the  courte  of  the  answer  given  in

 reply  to  Unstarred  Question  No.  25¢]  on  8th
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 June,  197  .  However,  these  are  again  indi-
 cated  briefly  in  a  statement  laid  on  the  Table
 of  the  House.

 Statement
 Under  the  ‘Lead  Bank  Scheme’  formu-

 lated  by  the  Reserve  Bank  in  December,  1969,
 all  the  public  sector  banks  and  a  few  banks  in
 the  private  sector  have  been  allotted  districts
 in  the  country,  mostly  in  a  cluster  or  clusters,
 in  which  they  are  expected  to  play  the  lead
 role  to  bring  about  intensive  development  of
 banking  on  a  planned  basis.  The  Scheme  was
 formulated  in  the  wake  of  the  recommenda.
 tions  of  the  Study  Group  of  the  National  Credit
 Council  set  up  in  October,  968  under  the
 Chairmanship  of  late  Dr.  D.  R.  Gadgil  for
 adoption  of  an  “area  approach”  to  develop-
 ment

 2.  The  hanks  are  expected  to  act  as  cataly-
 tic  agents  to  initiate  and  promote  develop-
 mental  activity  in  the  districts  allotted  to  them
 in  collaboration  with  other  financial  institu-
 tions  and  agencies.  For  this  purpose,  they  are
 first  required  to  conduct  quick  and  broad
 surveys  of  the  districts  identifying  centres
 where  bank  offices  could  be  established  and
 locating  areas  and  sectors  urgently  in  need  of
 bank  services.  The  lead  bank  would  have  no
 monopoly  of  banking  service  in  a  district  and
 the  opening  of  few  branches  is  expected  to  be
 done  by  all  banks  acting  in  concert.

 3.  The  responsibility  of  taking  up  the  lead
 role  for  development  of  banking  under  thr
 Scheme  is  primarily  that  of  the  banks  con-
 cerned.  There  is  no  proposal  for  any  expendi-
 ture  by  the  Government  on  the  Scheme.

 Strike  Notice  Served  by  Gujarat  Port
 and  Dock  Workers’  Federation

 988,  SHRI  P.  M.  MEHTA:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  Gujarat  Port  and  Dock  Workers’
 Federation  has  served  strike  notice  on  Govern:
 ment  ;

 (b)  ifso,  whatare  the  main  demands  put
 forward  by  the  Federation  ;  and

 (c)  the  steps  taken  by  Government  to  avert
 the  strike  ?
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 THE  MINISTER  OF  PARLIAMENTRAY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHKI  RAJ  BAHADUR):  (a)  ‘No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 Tax  Evasion  by  Birlas  and  others  in
 1969-70

 #889,  SHRI  ron  K.  CHANDRAPPAN  :
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  there  was  an  allegation  of  tax
 evasion  against  the  Birlas  in  the  year  1969-70  ;

 (b)  the  names  of  other  monopoly  houses
 against  whom  similar  allegations  were  made  ;
 and

 (c)  the  specification  taken  against  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  During  the  year  1969-70
 some  allegations  of  tax  evasion  by  asscssees
 connected  with  Birlay  have  come  to  the  notice
 of  the  Income-tax  Department.

 (b)  Allegations  of  lax  evasion  are  received
 in  respect  of  individuals,  firms  and  companies
 and  not  in  respect  of  any  group  as  such.  Com-
 pilation  of  information  in  respect  of  various
 individuals,  firms  and  companies  connected
 with  various  groups  mentioned  in  the  Mono-
 polies  Commission  Report  will  require  consi-
 derable  time  and  labour.  If  information  is
 required  in  respect  of  any  specific  group  the
 same  can  be  obtained  and  furnished,

 (c)  The  specific  allegations  in  the  three
 cases  at  (a)  above  are  being  investigated  under
 the  supervision  of  the  D,  I.  (Inv.).  The  investi-
 gations  are  in  progress.

 Facilities  for  Passengers  at  Kanpur
 Airport

 *890.  SHRI  S.M.  BANERJEE:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  the  airport  at  Kanpur  needs
 Complete  rehovation  ;

 (b)  whether  the  present  airport  can  hardly
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 accommodate  the  passengers  ;

 (९)  whether  minimum  facilities  do  not  exist
 for  passengers  there  ;  and

 (9)  ्  ‘50,  the  steps  proposed  to  be  taken  by
 Government  to  improve  the  facilities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  and  (b).  The  existing  terminal  building
 built  by  Indian  Airlines  in  964  at  the  Kanpur
 (Ghakeri)  aerodrome  belonging  to  the  Ministry
 of  Defence  is  inadequate  for  present  day
 requirements.

 (c)  Fans,  lights  and  chairs  and  a  toilet  have
 been  provided.

 (d)  Provision  has  been  made  in  the  current
 Five  Year  Plan  of  the  Civil  Aviation  Depart- ment  for  construction  of  a  new  passenger
 lounge  for  200  persons  at  the  aerodrome,

 Response  for  Group  Gratuity-Cum-Life
 Insurance  Scheme

 *89!l.  SHRI  8.  R.  DAMANT:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  response  that  Sroup  gratuity-cum-
 life  insurance  scheme  has  evoked  so  far  and
 how  it  differs  from  the  traditional  scheme  ;

 (b)  the  areas  already  covered  or  Proposed to  be  covered  by  it  ;  and

 (c)  the  steps  being  taken  to  Popularise  this
 scheme  in  all  establishments  employing  organis- ed  manpower  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  to  (c). The  Group  Gratuity-cum-Life  Assurance Scheme  was  introduced  by  the  L.  I.  a  in  the
 year  962  and  as  on  3lst  March,  1971,  Group
 Gratuity-cum-Life  Assurance  Scheme  has  been
 introduced  in  479  institutions,  The  Group Gratuity-cum-Life  Assurance  Scheme  is  a
 scheme  of  insurance  designed  for  the  purpose of  funding  retirement  gratuity  and  provision  of
 insurance  protection  to  the  employees  in  the
 event  of  premature  death.  While  the  normal
 gratuity  benefit  payable  on  death  is  related  to
 the  actual  service  put  in  by  the  employee  upto
 the  date  of  death,  L,  I.  C’s  Group  Gratuity.
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 cum-Life  Assurance  Scheme  enables  employers
 to  provide  not  only  gratuity  on  retirement  but
 also  higher  death  benefit  based  on  the  anticipa-
 ted  total  service  of  the  employee  upto  the
 retirement  date  and  thereby  provides  an
 element  of  insurance  protection  even  while  in
 active  service.

 The  Group  Gratuity-cum-Life  Assurance
 Scheme  has  been  introduced  in  79  commercial
 industrial  and  other  institutions  both  in  the
 private  sector  as  also  in  public  sector  all  over
 the  country.  In  particular  the  schemes  are  in
 operation  in  large  public  sector  institutions
 like  Gujarat  State  Road  Transport  Corporation,
 Maharashtra  State  Road  Transport  Corpora-
 tion,  Mysore  State  Road  Transport  Corpora-
 tion,  Canara  Bank,  Bangalore  Municipal
 Corporation,  Gujarat  State  Finance  Corpora-
 tion  and  Hindustan  Antibiotics.  L.  I.  C.  is
 taking  steps  to  popularise  the  Group  Gratuity.
 cum-Life  Assurance  Scheme  among  the  em-
 ployers  and  to  introduce  it  in  as  many  institu-
 tions  as  possible.  Recently,  the  L.  I.  C.  has
 substantially  reduced  the  premium  rates,
 liberalised  the  terms  of  profit-sharing  and
 simplified  the  underwriting  procedures  under
 group  schemes  thereby  making  the  Group
 Gratuity-cum-Life  Assurance  Scheme  more
 attractive.

 Study  on  Tax  Structure  and  Distribation
 of  National  Income

 *892,  SHRI  SHYAMNANDAN  MISHRA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  any  study  is  being  made  to
 measure  the  effect  of  tax  structure  on  the
 levels  of  distribution  of  income  and  its  efficacy
 as  an  instrument  to  bring  about  a  shift  in  the
 distribution  of  national  income  ;  and

 (b)  whether  there  is  any  cell  in  the  Ministry
 for  a  study  of  this  kind  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and  (b).
 While  the  efficacy  of  progressive  taxation  as  an
 instrument,  which  brings  about  changes  in
 income  distribution,  is  not  in  doubt,  the
 inadequacy  and  the  limitations  of  tax  data
 however,  inhibit  drawing  any  precise  conclu-
 sions  about  the  extent  of  redistribution  effected
 due  to  the  operation  of  the  tax  instrument,
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 Despite  this  handicap,  periodical  studies  are,
 however,  undertaken  by  official  as  well  as
 private  research  organisations  to  measure,  even
 if  approximately,  the  effect  of  tax  changes  on
 income  distribution.  In  the  Ministry  of
 Finance,  the  Central  Board  of  Direct  Taxes
 and  the  Economic  Division  in  the  Department
 of  Economic  Affairs  are  mainly  responsible  for
 carrying  out  such  studies.

 wad  पंचबर्षोय  योजना  में  नये
 विश्वविद्यालयों

 की  स्थापना

 *893,  डा०  लक्ष्मीनारायण  पांडे:  क्‍या

 शिक्षा  और  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  चतुर्थ  पंचवर्षीय  योजना  मे  देश  में

 केन्द्रीय  सरकार  द्वारा  कितने  अतिरिक्त  विश्व-

 विद्यालय  स्थापित  करने  का  प्रस्ताव  किया  गया

 है  ;  और

 (ख)  ये  विश्वविद्यालय  कहा  स्थापित  किए
 जायेंगे  ?

 शिक्षा  ओर  समाज  कल्याण  तथा  संस्कृति
 विभाग  में  उप-मन्त्री  (छोडो  पी०  यादव)  :

 (क)  और  (ख).  इस  समय  भारत  के  उत्तर-

 पूर्वी  पहाड़ी  क्षेत्र  के  हेतु  चौथी  पंचवर्षीय  योजना

 के  दौरान  एक  केन्द्रीय  विश्वविद्यालय  की

 स्थापना  के  सम्बन्ध  में  एक  प्रस्ताव  विचारा-

 धीन  है  |

 Punishment  to  Income-Tax  Officers  for

 Accepting  Bribes

 B14.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  names  and  designations  of  Income-
 Tax  Officers  in  each  State,  who  were  arrested
 and  punished  for  taking  bribes  during  the  last
 one  year;  and

 (४)  the  total  amount  of  money  involved?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  There  is  no  case  of

 any  Income-Tax  Officer  who  was  arrested  as
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 well  as  punished  during  the  last  one  ycar.
 However,  Shri  B.  R.  Sant,  Tax  Recovery
 Officer  (Income-Tax  Officer),  posted  at  Agra,
 was  arrested  in  New  Delhi  on  the  ]]th  May,
 97  while  accepting  a  sum  of  Rs.  2  lakhs  as
 illegal  gratification  from  the  Manager  of  a
 foreign  Bank.  Further  investigation  into  the
 matter  is  in  progress.

 National  Rayon  Corporation,  Bombay

 #895,  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Governments  attention  has
 been  drawn  to  the  secious  differences  between
 two  groups  of  Directors  led  by  the  Kapadia  on
 one  hand  and  the  China  is  on  the  other  in  the
 context  of  impending  annual  general  meeting
 of  the  National  Rayon  Corporation  of  Bombay
 and  that  of  the  order  passed  by  the  Company
 Law  Board  under  Section  409  (I)  of  the  Com-
 panies  Act  ;  and

 (b)  whether  Government  have  kept  a  watch
 over  the  situation  and  contemplate  taking  any
 action  open  to  the  Government  under  the
 Companies  Act  or  any  other  Act  to  stop  such
 unhealthy  State  of  affairs  in  big  Private
 Companies  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY):
 (a)  and  (b).  Yes,  Sir,  An  order  under  Sec-
 tion  409  of  the  Companies  Act  has  been  passed
 and  is  to  remain  in  force  upto  3l-]2-97!.  The
 Company  Law  Board  has  also  since  appointed
 two  Government  directors  on  the  Board  of  the
 Company  under  Section  408  of  the  Companies
 Act,  956  for  a  period  of  2  years.

 विश्व  बेक  द्वारा  राज्यों  को  ऋण

 *896,  शी  मूलचन्द  डागा:  क्‍या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 ;  (क)  क्‍या  भारत  के  राज्य,  विरासत  कार्यों
 के  लिये  विश्व  बैंक  से  स्वयं  ऋण  प्राप्त  कर

 सकते  हैँ  ;  और

 (ख)  यदि  हां,  तो  गत  तीन  वर्षों  में

 विकास  कार्यों  के  लिये  किन-किन  राज्यों  ते
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 विश्व  बैंक  से  ऋण  प्राप्त  किया  हैं;  और

 (ग)  राज्य  किन  आधारों  पर  ऋण  ले

 सकते  हैं  तथा  क्या  इसके  लिये  केन्द्र  सरकार  की

 अनुमति  लेना  आवश्यक  है  ?

 वित्त  मंत्री  (शनी  यश वस्त राब  चह्वाण)  ;

 (क)  जी  नहीं  ।

 विश्व  बैक  या  अंतर्राष्ट्रीय  विकास  संघ,

 या  विदेशी  सहायता  देने  वाली  किसी  अन्य

 स्रोत  से  विदेशी  सहायता  के  अनुरोध  केवल

 भारत  सरकार  द्वारा  ही  किये  जाते  हैं।  किन्तु
 जिस  प्रायोजना  के  लिये  सहायता  मिले,  वहू
 केन्द्रीय  प्रायोजना  भी  हो  सकती  है  और  राज्य

 की  प्रायोजना  भी।  जिस  मामले  में  किसी

 राज्य  की  प्रायोजना  के  लिये  सहायता  मांगी

 जाती  है,  उसमें  स्वभावत:ः  प्रस्ताव  के  प्रत्येक

 स्तर  पर  राज्य  सरकार  के  अधिकारी  सम्बद्ध

 होते  हैं  ।

 (ख)  असम,  आंध्र  प्रदेश,  बिहार,  गुजरात,

 हरियाणा,  केरल,  महाराष्ट्र,  मध्यप्रदेश,  मैसूर,

 उड़ीसा,  पंजाब,  राजस्थान,  तमिलनाडु  और

 उत्तर  प्रदेश  में  स्थित  प्रायोजनाओं  के  लिये

 विश्व  बैंक  अन्तर्राष्ट्रीय  विकास  बैंक  से  सहा-
 यता  प्राप्त  करने  के  प्रस्ताव  प्राप्त  हुए  हैं।

 बहुत  से  मामलों  में  विश्व  बैंक/अन्तर्राष्ट्रीय
 विकास  संघ  के  साथ  ऋण  करारों  पर  पहले  ही

 हस्ताक्षर  किये  जा  चुके  हैं।  अन्य  मामलों  पर

 विभिन्‍न  स्तरों  पर  विचार  किया  जा  रहा  है  |

 (ग)  हम  केवल  आयोजना  में  शामिल

 प्रायोजनाओं  के  लिये  ही  विदेशी  सहायता  के

 बारे  में  बातचीत  करते  हैं  ।

 Unpaid  and_  Unclaimed  Dividends  of  Joint
 Stock  Companies

 *897,  SHRI  H.N.  MUKHERJEE:  Will
 the  Minister  of  COMPANY  AFFAIRS  be
 pleased  to  state  +

 (a)  whether  Government  have  any  estimate
 of  moneys  accumulated  every  year  in  the  hands
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 of  Joint’  Stock  Companies  as  “unpaid  and
 unclaimed  dividends”  ;

 (b)  whether  such  accumulated  moneya  lapse
 back  to  the  companies  concerned  rather  than
 to  the  State  ;  and

 (c)  whether  it  is  proposed  to  take  steps  for
 canalising  this  amount  into  the  coffers  of  the
 State  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY)  t
 (a)  There  are  more  than  29,000  companies  at
 work  in  India.  The  collection  of  required  data
 in  respect  of  these  companies  would  involve
 enormous  labour  and  time.  It  is,  therefore,
 not  possible  to  give  any  precise  information  in
 this  regard  for  all  the  companies.  However,
 on  the  basis  of  a  study  conducted  in  the  De-
 partment,  accumulated  amount  of  unclaimed
 or  unpaid  dividends  of  the  40०00  public
 limited  companies  works  out  at  Rs.  2.77  crores
 in  the  year  1967-68,  Rs.  2.35  crores  in  1968-69
 and  Rs,  2.72  crores  in  969-70.

 (b)  and  (c).  The  Companies  Act  does  not

 permit  Government  to  appropriate  such
 accumulation.  In  the  case  of  ‘tive’  companies,
 the  unclaimed  dividends  are  dealt  with  in
 accordance  with  the  provisions  of  the  Limita-
 tion  Act,  1963,  Companies  Act,  956  and  the
 Articles  of  Association  of  the  company  con-
 cerned.

 Inadequacy  of  Facilities  to  Check  Smuggl-
 ing  in  Cochin  Customs  Department

 #898,  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  Government  are  aware  that
 facilities  in  Cochin  Customs  Department  to
 check  smuggling  effectively  are  inadequate  ;

 (b)  whether  any  proposal  has  been  received
 to  improve  the  facilities  in  Cochin  Customs
 Department  for  effective  functioning  ;  and

 {c)  if  so,  the  reactions  of  Government
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ४.  R.
 GANESH):  (a)  In  the  Cochin  Custom  House
 facilities  for  checking  smuggling  are  reasonably
 adequate.
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 (b)  No,  Sir.

 (c)  Does  not  arise.

 Als  Service  to  Link  up  Important  Towns
 in  various  States

 *899.  SHRI  B.S.  MURTHY:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  the  Department  of  Civil  Avia-
 tion  is  planning  to  provide  air  services  to  link
 up  important  towns  in  each  state  ;  and

 (b)  if  so,  what  are  the  schemes  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  and  (b).  Indian  Airlines  hope  to  provide
 air  services  to  Jodhpur,  Muzaffarpur,  Raipur
 and  Nasik  during  the  winter  of  1971.  Air
 services  will  also  be  provided  to  Shillong,
 Calicut  and  ‘Tirupati  when  airfields  at  these
 places  are  constructed.

 Road  Bridge  Across  the  Sea  from  Manda-
 pam  to  Rameshwaram

 *900.  SHRI  DHANDAPANI:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  the  target  date  by  which  the
 road  bridge  across  the  sea  from  Mandapam  to
 Rameshwaram  is  likely  to  be  completed  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRl  RAJ  BAHADUR):  The
 project  for  the  construction  of  a  road  bridge
 across  the  sea  from  Mandapam  to  Rameshwa-
 ram  which  is  included  in  the  Fourth  Five  Year
 Plan  is  under  active  consideration  of  the
 Government  of  India.

 As  this  project  is  still  being  processed  for
 sanction,  it  is  not,  therefore,  possible  to  indi-
 cate  the  target  date  of  its  completion.  However,
 it  is  expected  that  the  construction  of  the  bridge
 will  take  about  four  years  after  its  commence-
 ment.

 Valuables  Belonging  to  the  Nawab  of

 Ramper

 $679,  SHRI  JYOTIRMOY  BOSU  :  Will
 the  Minister  of  FINANCE  be  pleased  to  state!
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 (a)  whether  the  valuation  of  the  so-called
 heirloom  jewellery  belonging  to  the  Nawab  of

 Rampur  in  the  State  Bank  of  India,  New  Delhi
 thas  been  undertaken  by  approved  Government
 Valuer  ;

 (b)  ifso,  whether  any  tampering  with  or

 replacement  of  the  whole  or  part  of  the
 aforesaid  heirloom  jewellery  has  been  noticed
 or  found  out  ;

 (c)  the  item-wise  valuation  made  by  the

 approved  Government  Valuer  on  the  aforesaid
 so-called  heirloom  jewellery  ;  and

 (d)  whether  the  aforesaid  jewellery  is  still
 in  Government  custody  or  has  been  released
 and  if  released,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.

 GANESH)  ;  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 (d)  ‘The  jewellery  continues  to  be  kept  by
 the  Nawab  of  Rampur  ina  box  in  the  State
 Bauk  of  India,  New  Delhi.  This  box  has  also
 been  sealed  by  the  Tax  Recovery  Officer.
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 Functioning  of  Central  Road  Transport
 Corporation

 3680,  SHRI  ROBIN  KAKOTY:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  number  of  transport  vehicles  owned
 by  the  Central  Road  Transport  Corporation
 at  present  ;

 (b)  the  earnings  of  the  Corporation  for  the
 years  1969-70  and  1970-71,  State.wise  ;  and

 (c)  the  total  profit  or  loss  made  by  the
 Corporation  during  the  above  period,  State-
 wise  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  The
 number  of  transport  vehicles  owned  by  the
 Corporation  at  present  is  278.  In  addition,
 the  Company  is  also  operating  174  vehicles

 gifted  by  the  Pope  and  some  other  foreign
 organisations,  for  the  movement  of  foodgrains
 and  fertilisers  in  Maharashtra  and  Gujarat
 on  behalf  of  the  Food  Corporation  of  India  on
 an  agency  basis.

 (०)  and  (c).  The  information  required  is

 given  below  :

 Earnings  in  lakhs  of  rupees

 Years  West  Bengal  Orissa  Assam  Gifted  Trucks  Total

 1969-70  3.99  7.84  2.73  2.33  90.89

 1970-71  8.53  56.00  6.Il  3.00  83.64

 (Provisional)

 Profitjloss  in  lakhs  of  rupees

 1969-70  (—)  W077  (-)  5.07  (—)  4.06  (+)  .54  (—)  2.36

 1970-71  (—)  H25  (—)  446  (—)  4.21  (+)  2.32  (—)  7.30

 (Provisional)

 fara  बैंक  से  ऋण  (ख)  यदि  हां,  तो  उसकी  राशि  क्या  है:

 3681.  श्री  भारत  सिंह  चौहान:  क्या  (ग)  इसके  उपयोग  के  लिए  बनाई  गई

 विस  मंत्री  यह  बताने  की  छिपा  करेंगे  कि  :  योजना  का  ब्यौरा  क्या  है:  और

 (क)  क्या  भारत  को  पुननिर्माण  और

 विकास  के  लिए  अंतर्राष्ट्रीय  बैंक  से  विकास
 ऋण  प्राप्त  हो  गया  है  :

 (घ)  उनसे  किन  राज्यों  को  लाभ  पहुंचने
 की  सम्भावना  है  ?

 बिल  मंत्री  (ओ  यशवंतराव  चिराग)
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 (क)  पहली  अप्रैल  971 से  शुरू  होने  वाले

 चालू  वित् तोम  वर्ष  में  भारत  सरकार  ने

 अन्तर्राष्ट्रीय  पुनर्निर्माण  और  विकास  बैक  से

 सम्बद्ध  अन्तर्राष्ट्रीय  विकास  संध  के  साथ  चार

 विकास  ऋण  करारों  पर  हस्ताक्षर  किये  है  1

 (ख)  से  (घ).  सभा-पटल  पर  रखे  गये

 विवरण  में  संगीत  ब्यौरा  दे  दिया  गया  है

 [wearer  में  रख  दिया  गया।  देखिये संख्या

 एल०  डी०  587/71)

 Instructions  to  Nationalised  Banks  Re.
 Loans  for  Agricultural  Operations

 3682.  SHRI  8,  Ss.  MURTHY:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  nationalised  banks  have
 been  instructed  to  give  loans  to  tenants  for
 agricultural  operations  on  the  basis  of  ‘credit-
 worthy  purpose’  ;  and

 (b)  if'so,  the  amount  loaned  during  1970.
 7?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  Under
 the  ‘guidelines’  issued  by  the  Reserve  Bank  of
 India,  short-term  crop  loans  are  to  be  granted
 to  the  small  cultivators  on  a  charge  or  hypothe-
 cation  of  the  standing  crops  provided  the
 scheme  for  raising  the  crops  is  technically
 feasible  and  economically  viable.  On  this
 basis  many  banks  have  given  loans  to  tenants

 who  have  rights  of  alienation  of  the  tenancies.
 A  few  banks  have  even  made  crop  loans  to  oral
 lessees.

 (b)  The  banks  do  not  maintain  separate
 figures  for  such  loans.

 Script  for  Tribal  Dialects

 3683,  SHRI  B.S.  MURTHY:  Will  the
 Minister  of  CULTURE  be  pleased  to  state  :

 (a)  the  number  of  tribal  dialects  for  which
 scripts  have  been  devised  in  the  near  past  ;

 (b)  the  agency  through  which  this  work  is
 done  ;  and

 (c)  the  tribal  languages  which  have
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 borrowed  (i)  Roman  script,  (ii)  Nagari
 script,  and  (iii)  any  other  Indian  script  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.  P.
 YADAVA)  :  (a)  to  (c).  There  is  no  systema-
 tic  arrangement  for  fimding  out  as  to  whether
 tribal  dialects  are  having  scripts  of  their  own
 or  have  adopted  some  of  the  existing  scripts
 or  devised  new  scripts.  The  Central  Institute
 of  Indian  Languages,  Mysore,  which  was  set
 up  by  the  Government  of  India  very  recently,
 has  started  several  pilot  projects  for  survey-
 ing  and  providing  writing  systems  for  tribal
 dialects  A  beginning  has  been  made  with
 tribal  dialects  of  Eastern  Region,  Ladakh,
 Nagaland,  Manipur  and  ‘Tripura.

 The  Registrar  General  of  India  has,  how-
 ever,  reported  that  during  96l  census,  more
 than  l00  dialects  were  classified  as  tribal
 dialects.  In  1966,  the  Census  Organisation
 conducted  the  survey  of  the  tribal  dialects  and
 brought  out  a  bibliography  of  publications  in
 tribal  languages.  According  to  this  biblio-
 graphy  of  the  census,  new  scripts  have  been
 invented  in  three  tribal  dialects,  wiz.,  Santhal,
 Ho  and  Savara,  during  the  last  two  decades
 These  new  scripts  have  been  invented  by
 enterprising  individuals  belonging  to  the  tribal
 communities  concerned,

 It  appears  that  there  are  cross  currents  of
 cultural  and  religious  interests  in  the  adop-
 tion  of  different  scripts  among  the  various
 tribal  communities.  Several  books  have  been
 published  by  State  Govenments  and  _nor-
 official  agencies  in  some  of  the  tribal  dialects,
 in  Roman  and  various  Indian  scripts.  Accord-
 ing  to  the  information  furnished  by  the
 Registrar  General  of  India,  the  books  in  various
 tribal  languages  and  dialects  have  been  pul-
 lished  in  the  followings  scripts  :

 (i)  Roman  Script  :  Garo,  Gond,  Idu  Mish-
 mi,  Kachdri,  Khasi,  Kharia,  Khond
 Gangte,  Hmar,  Komrhem,  Lushi

 Paite,  Thadou,  Vaiphei,  Munda,  Ang?
 mi,  Ao,  Kabui,  Mao,  Tnagkhul,  Orav7,
 Santhal,  Sauria  Pahariya,  Taro?
 Mishmi,  Lakher  (Mara),  Mikir,  Nic”
 barese,  Andamanese,  Simte,  Shingphy
 Anal  Biete,  Soro.
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 (ii)  Devnagri  Script:  Adi,  Apatani,  Bangni,
 Bhil,  Digaru,  Gallong,  Gond,  Idu
 Mishmi,  Kharia,  Paite,  Miju,  Miri,
 Monpa,  Munda,  Nocte,  Oraon,  San
 thal,  Shingpho,  Wancho,  Taraon
 Mishmi,  Kachari,  Korko,  Gaddi.

 (iti)  Bengali  Script  :  Garo,  Kachari,  Kabui,
 Rabha,  Santhal,  Tripuri,  Riang.

 (iv)  Oriya  Script:  Khond,  Santhal.

 (v)  Assampse  Script:  Kachari.

 (vi)  Tibetan  Script:  Bhutia.

 (vii)  Kannada  Script:  Badaga,  Kodagu,  Lam-
 badi.

 (viii)  Tamil  Scripe:  Badaga,  Lambadi.

 (ix)  Telugu  Script  :  Gond,  Lambadi.

 PL-480  Fund  for  Social  Welfare  Program-
 mea

 $684.  SHRI  8,  S.  MURTHY:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state:

 (a)  whether  any  portion  of  PL-480  funds  is
 being  utilised  for  social  welfare  programmes  in
 India  ;

 (9)  if  so,  the  amount  being  utilised  ;  and

 (0)  the  names  of  the  agencies  involved  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  Ss.  RAMA-
 SWAMY)  :  (a)  Yes,  Sir.

 (b)  and  (०),  In  view  of  the  fact  that  the
 agreement  for  assistance  is  always  between  the
 U.  Ss.  Government  and  the  Institute  concerned,
 this  Department  is  not  aware  of  the  exact  utili-
 sation  of  the  amount  of  grant.  However,  pay-
 ments  recommended  to  U.  S.  Authorities
 during  970  total  a  sum  of  Rs.  50,04,80¢  as
 under  :

 2०  eT  नायक  न  मना  किक  7  पक  mes
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 Name  of  the  agency  Amount  recommended

 Rs,
 lL  Indian  Council  of  Social

 Welfare,  4,52,400
 2.  Delhi  School  of  Social

 Work,  2,57,800
 3.  Poona  District  Leprosy

 Project.  7,51,900
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 4.  Kashi  Vidyapith
 5,  Ramakrishna  Mission

 Ashrama,  Narendrapur
 (West  Bengal).

 6.  Pilot  Demonstration  Re-
 habilitation  Centre  for
 Blind  and  Optical  Aid
 Evaluation  Unit,
 Madurai,  Medical  Col-
 lege  Madurai.

 7.  Indian  Cancer  Society,
 Bombay.

 8.  Home  for  Mentally
 Deficient  Children,
 Rajkot.

 4,48,000

 1,50,000

 12,41,000

 9,00,000

 8,03,704

 Total  50,04,804

 The  projects  are  expected  to  run  for  speci-
 fied  periods  and  the  amount  recommended
 will  be  released  by  the  U.S.  Authorities  on
 year  to  year  basis.

 Arrangements  fora  halt  at  Visakhapat-
 nam  for  daily  flights  from  Calcutta  to

 Madras

 3685.  SHRI  B.  S.  MURTHY:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  8

 (a)  whether  arrangements  are  proposed  to
 be  made  for  a  halt  at  Visakhapatnam  of  daily
 flights  from  Calcutta  to  Madras  and  vice-versa  ;
 and

 (b)  whether  there  is  any  plan  to  run  daily
 air  service  from  Delhi  to  Visakhapatnam  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  ;
 (a)  and  (b).  No,  Sir.

 Fall  in  the  Agricultural  Development
 Loans  sanctioned  by  Agricultural  Refinan-

 ce  Corporation  and  Banks

 3686.  SHRI  8,  NARAYANAN  3  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  agricultural  development  loans
 sanctioned  by  the  Agricultural  Refinance  Cor-
 poration  and  by  Banks  have  fallen  steeply
 during  970  ;
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 (b)  whether  the  nationalised  banks  have
 not  accepted  the  recommended  uniform  docu-
 mentation  and  procedures  with  respect  ofthe
 area  development  projects  by  the  Agricultural
 Refinance  Corporation  ;  and

 (c)  the  steps  proposed  to  be  taken  by
 Government  to  prevent  the  slowing  down  of

 ethe  pace  of  loan  disbursements  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN)  :  (a)  No  Sir.

 (b)  Simplified  documentation  procedures
 were  suggested  by  the  Agricultural  Refinance
 Corporation  after  consultation  with  the  banks.
 These  have  been  generally  acceptable  to  them.

 (c)  Does  not  arise.

 Impact  of  withdrawal  of  development
 rebate  on  long  term  industrial  project  in

 backward  areas

 3688.  SHRI  MAYAVAN  :  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Government  have  made  any
 assessment  of  the  impact  of  withdrawal  of
 development  rebate  on  many  long-term  indus-
 trial  projects  in  the  backward  areas  ;

 (b)  if  so,  the  result  of  such  an  assessment  ;
 and

 (c)  the  steps  proposed  to  be  taken  by
 Government  to  ensure  that  the  backward  areas
 and  the  selected  priority  industries  are  not
 affected  by  the  withdrawal  of  development
 rebate  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN)  :  (a)  and  (b).
 Since  the  development  rebate  is  available  to
 industrial  projects  irrespective  of  their  location
 its  withdrawal  is  not  likely  to  affect  industrial
 projects  in  backward  areas  in  any  spectal  way.

 (c)  Fiscal  incentives  are,  however,  constant-
 ly  kept  under  review  and,  as  and  when  con-
 sidered  necessary,  these  are  suitably  renewed,
 modified,  withdrawn  or  replaced.  Special
 attention  is  being  paid  to  the  development  of
 backward  areas,  Various  fiscal  and  financial
 incentives  have  been  granted  specifically  for  the

 setting  up  of  industries  in  the  backward  areas

 and  the  State  Governments  also  offer  a  num-
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 ber  of  incentives  and  concemions  for  the  in-
 dustrial  development  of  such  areas.

 मध्य  प्रदेश  में  औद्योगिक  जिस  निगम  द्वारा

 दिया  गया  ऋण

 3689,  थी  गंगा  चरण  दीक्षित  :  क्‍या
 विस  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  भारतीय  औद्योगिक  वित्त

 निगम  द्वारा  मध्य  प्रदेश  के  किसी  समवाय  को
 दिया  गया  ऋण  साम्य  पूंजी  में  बदल  दिया  गया

 है  ;  और

 (ख)  यदि  हां,  तो  उन  समवायों  के  नाम

 क्‍या  है?

 वित्त  मंत्री  (श्री  यशवंतराव  शट्वाण)

 (क)  और  (ख).  भारतीय  औद्योगिक  वित्त

 निगम  ने  मध्य  प्रदेश  में  उज्जैन  की  बिनोद

 मिल्‍स  कम्पनी  लिमिटेड,  के  मामले  में  अतिदेय

 ब्याज  के  एक  भाग  अर्थात्‌  7.00  लाख  झुपग्रे

 की  राशि  की  सामान्य  पूजी  में  परिवर्तित  कर

 दिया  है

 Automobile  Engineering  Diploma  Coarse

 8600.  SHRI  SAROJ  MUKHERJEE:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  the  year  in  which  Automobile  Engincer-
 ing  Diploma  Course  was  introduced  for  the
 first  time  in  Delhi  at  5.  B.  Pant  Polytechnic,
 Delhi  ;

 (b)  the  names  of  Engineering  Colleges  in
 India  having  Automobile  Enginecing  as  4
 course  of  study  ;

 (c)  whether  there  is  no  arrangement  of
 further  study  in  automobile  Engincering  after

 Diploma  Course  ;

 (d)  if  10,  the  steps  Government  propose  to

 take  to  introduce  Degree  Course  in  Autom
 bile  Engineering  ;  and

 (e)  whether  Government  propose  to  recog:
 nise  AMIAE  from  Madras  as  a  Degree  |
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 Automobile  Engineering  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.

 YADAVA):  (a)  1966.

 (b)  Madras  Institute  of  Technology,
 Madras,  isthe  only  institution  conducting  a

 separate  course  in  automobile  engineering  at

 the  first  degree  level.  The  degree  courses  in
 mechanical  engineering  conducted  by  all  en-

 gineering  colleges  do,  however,  include  the

 basic  aspects  of  automobile  engineering  in

 their  curriculum.

 (c)  and  (d),  At  present,  there  is  no  provi-
 sion  for  higher  studies  in  automobile  engineer-
 ing  after  the  diploma  course.  In  view  of  the

 present  unemployment  among  engineering
 personnel  and  uncertainty  of  the  demand  for

 automobile  engineers,  there  is  no  proposal  to

 introduce  any  degree  courte  in  automobile

 enginecring.

 (e)  ‘The  question  of  recognition  of
 A.  M.  I.  A.  E.  from  Madras  will  be  considered

 upon  its  own  merits  if  a  request  for  its  recogni-
 tion  is  received  from  the  institution.

 Eligibility  for  Employment  of  Automobile

 Engineering  Diploma  Holders

 ‘3691,  SHRI  SAROJ  MUKHERJEE:  Wilk
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  Automobile  Engineering
 Diploma  holders  are  not  eligible  for  Govern-
 ment  and  semi-Government  services  ;

 (b)  whether  they  are  not  considered  as

 holding  equivalent  qualifications  as  compared
 to  Diploma  holders  in  Mechanical  and  Electri-
 cal  Engineering  ;

 (c)  if  s0,  the  steps  Government  propose  to
 take  to  recognise  it  as  equivalent  to  other  En-

 gineering  Diploma  holders,  as  far  as  their  em-
 Ployment  opportunities  are  concerned  ;

 (d)  whether  due  ¢o  very  limited  scope  of
 employment,  most  of  students  of  Automobile
 Enginsering  Diploma  holdere  remain  unem-
 ployed  ;  and

 ASADHA  I],  893  (SAKA)  Wratten  Answers  58

 *(e)  the  steps  Government  propose  to  take  to
 help  the  Automobile  Engineering  Diploma
 holders  to  get  employment  in  Government  and
 semi-government  bodies  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  0.  P.
 YADAVA):  (a)  No,  Sir.  They  are  eligible.

 (b)  and  (०).  The  Diploma  Holders  in
 Mechanical,  Electrical  and  Automobile  En-
 gineering  are  all  treated  on  part  for  employ-
 ment  purposes  in  their  respective  fields.

 (d)  and  (e).  Inthe  last  four  years,  there
 has  been  large  scale  unemployment  among  all
 categories  of  engineering  personnel,  including
 automobile  engineering  diploma-holders.  To
 relieve  unemployment,  the  Central  Governe
 ment  has  adopted  since  968  several  measures
 including  self-employment  by  engineers,  Em-
 ployment  opportunities  in  the  field  of  automo-
 bile  engineering  are  mostly  in  servicing  and
 maintenance  and,  therefore,  the  scope  for  self-
 employment  is  greater.  Automobile  Engineer+
 ing  diploma  holders  are  therefore  in  a  better
 position  to  avail  of  the  schemes  for  assistance
 offered  by  the  financial  institutions  and  other
 agencies  to  sct  up  their  own  repair,  servicing
 and  maintenance  workshops.

 Employment  Opportunities  for  Diploma
 Holders  in  Automobile  Engineering

 3692.  SHRI  SAROJ  MUKHERJEE;
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  Automobile  Engineering  Dip-
 loma  holders  are  not  considered  for  employ-
 ment  in  Delhi  Transport  Undertaking  and
 other  Transport  Undertakings  of  the  Govern-
 ment  ;

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  steps  Government  propose  to  take
 in  the  matter  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  Dip-
 loma  holders  are  eligible  for  employment  in
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 the  Delhi  Transport  Undertaking  and  other
 transport  undertakings.

 (b)  and  (c).  Do  not  arise.

 Opening  of  New  Branches  of
 Nationalised  Banke

 3693.  SHRI  DEVINDER  SINGH  GARCHA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  whether  Government  propose  to  open
 some  more  branches  of  the  nationalised  banks
 in  Punjab,  Haryana,  Himachal  Pradesh  and
 Jammu  and  Kashmir  ;

 (b)  ifso,  the  number  of  them  proposed  to
 be  set  up  in  these  States,  separately  ;  and

 (c)  the  number  of  branches  which  will  be
 setup  in  rural  and  urban  arcas  separately  m
 the  aforesaid  States,  State-wise  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  to  (c).
 The  14  nationalised  banks  are  expected  to

 open  L05  more  offices  in  the  States  of  Haryana,
 Himachal  Pradesh,  Jammu  and  Kashmir  and

 Punjab  during  the  year  97h.  State-wise  break-
 up  of  the  proposed  olfices  is  given  below  :
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 Ss  Rural  Semi-urban  Urban  Total

 Punjab  40  2  6  648

 Haryana  7  4  24

 Himachal
 Pradesh  2  2  —_  23

 Jammu  and

 Kashmir  6  4  0

 84  7  4  05

 इर सं गा  फोरबंसगंज  सड़क  के  निर्माण  में  प्रगति

 3694.  श्री  चिरंजीव  झा  :  क्या  नौवहन
 और  परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि;

 (क)  दरभंगा  फोर बेस गंज  सीमा  सड़क  के

 निर्माण  में  कया  प्रगति  हुई  है;
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 (a)  ear  wer  सड़क  के  कार्य  की

 देखभाल  करने  के  लिये  परिवहन,  वित्त,  रक्षा

 तथा  योजना  विभाग  के  अधिकारियों  की  एक
 समिति  गठित  करने  का  निर्णय  किया  गया  था;

 (ग)  यदि  हां,  तो  क्या  समिति  का  गठन

 किया  जा  चुका  है  ;  और

 (घ)  यदि  हां,  तो  समिति  ने  क्या  निर्णय

 किये  हैं  ?

 संसदीय  कार्य  तथा  तो बहन  ओर  परिवहन

 मंत्री  (भो  राज  बहादुर):  (क)  से  (ब).
 दरमभंगा-फोरबेसगंज  सड़क  अभी  मंजूर  नहीं

 हुई  है  +  नौवहन  और  परिवहन,  वित्त,  रक्षा

 मंत्रालय  और  योजना  आयोग  के  प्रतिनिधियों
 की  एक  समिति  इस  परियोजना,  खासकर  इस

 रास्ते  पर  कासी  पुल  और  इसके  आसन्न

 पहुंच मार्गों  के  निर्माण  का  घन  लगाने  के  लिये
 अर्थो पाय  पर  विचार  करने  के  लिये  गठित

 की  गई  है।  समिति  ने  अपने  विचार  विमर्श

 अभी  पूरे  नहीं  किये  हैं

 Promotions  in  Edacation  Directorate
 of  Delhi  Administration

 3695.  SHRI  AMBESH  :  Will  the  Minister
 of  EDUCATION  AND  SOCIAL  WELFARE
 be  pleased  to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  2854  on  the  !4th  August,  I970
 regarding  promotions  in  Education  Direc-
 torate  of  Delhi  Administration  and  state  :

 (a)  whether  Government  have  since  collec
 ted  requisite  information  ;  and

 (b)  if  so,  when  the  same  will  be  laid  00
 -the  Table  of  the  House’?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  9,  P.  YADAVA):
 (a)  Yes,  Sis.

 (b)  A  Statement  indicating  the  requisite
 information  obtained  from  Delhi  Administra-
 tion  is  laid  on  the  Table  of  the  Hovs¢s-

 (  Placed  in  Library.  See  No.  LT--588/7!)
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 Excise  Duty  Aluminium  Prodacts

 3696.  SHRI  P.  L.  BARUPAL:  Will  the
 Minister  of  FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.  221  on
 the  2nd  April,  !97l  regarding  the  Excise  Duty
 on  aluminium  extrusions  and  state  :

 (a)  whether  the  tariff  values  have  been
 fixed  for  assessing  the  Central  Excise  duty  on
 aluminium  wires  and  cables  on  the  basis  of  the
 recommendations  of  the  Working  Group  on
 Aluminium  which  was  set  up  for  looking  into
 the  matters  relating  to  the  pricing  policy  of
 aluminium  ;  and

 (b)  ४8०,  what  are  the  decisions  taken  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  No  recommendations  regar-
 ding  the  fixation  Of  tariff  values  for  aluminium
 wires  and  cables  were  made  by  the  Working
 Group  on  Aluminium  set  up  for  locking  into
 the  matters  relating  to  the  pricing  policy  of
 aluminium.  Government  has,  however,  fixed
 the  tariff  values  fora  number  of  varieties  of
 electric  wires  and  cables  made  of  aluminium
 since  the  I9th  December,  964  which  are
 reviewed  from  time  to  time.

 (b)  Does  not  arise.

 Decision  by  Air  India  to  enter  Hotel
 Industry

 3697.  SHRI  GANGA  REDDY:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state:

 (a)  the  places  where  Air  India  will  cons-
 truct  hotels,  the  number  of  rooms  that  will  be
 constructed  in  each  hotel  and  the  cost  thereof  ;
 and

 (b)  whether  these  hotels  will  be  constructed
 in  collaboration  with  any  one,  and  if  so,  with
 whom  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR,  SAROJINI  MAHISHD):  (a)
 Air-India  propose  to  construct  a  150  room
 airport  hotel  at  Santa  Cruz  at  a  cost  of  approxi-
 mately  Rs,  80  crores  and  a  350  room  hotel  at
 Juhu  in  Bombay  at  Rs.  5.80  crores.

 (b)  No,  Sir.  However,  technical  advice  and
 Consultancy  services  will  be  obtained  from
 Mis.  Steigenberger  of  Frankfurt.
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 Aid  from  Foreign  Countries

 3698.  SHRI  DEVINDER  SINGH  GARCIA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 State  8

 fa)  whether  British  economic  aid  last  year
 to  India  amounted  to  £45  million  ;  and

 (b)  if'so,  the  names  of  other  countries  which
 have  helped  India  with  similar  aid  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a).  No,  Sir.
 British  Economic  Aid  to  India  for  1970-71
 amounted  to  £52.5  million.  This  included
 £7.5  million  as  debt  relief  for  1970-71,  authori-
 sed  and  utilised  during  1969-70.

 (b)  A  Statement  showing  the  commitments
 of  project  and  non-project  aid  (including  debt
 relief)  by  the  Consortium  Members  for  1970-71
 is  laid  on  the  Table  of  the  House.

 Statement

 Rs.  crores
 Consortium  members  Project  Non-Project  Total

 l.  Austria  _—  .50  .50
 2.  Belgium  7.50  2.63  0.i3
 3.  Canada  5.55  2.37  26.92
 4.  France  0.3  2.8  2I.3]
 5.  West  Germany  5.37  39.96  55.33
 6,  Italy  6.00  5.51  I.5!
 7.  Japan  5.25  38  09  43,34
 8.  Netherlands  8.8l  8.81
 9.  Sweden  2.32  5.80  8.2

 10.  U.K.  34.20!  60.308  94.50
 Il.  U.S.A.  22.0  49.05  I7L,.5
 12,  I.  B.R.D.  30.00  .25  41.25
 13.  ILD.  A,  69.68  ~  69.68

 Toral  2'8.l0  355.45  573.55

 Noted  :—No  fresh  credit  agreement  was  signed
 with  non-consortium  countries  during
 1970-71.

 2  Excludes  Rs.  5.58  crores  credit  for
 Durgapur,  signed  on  24.9-70
 which  was  in  lieu  of  similar  amount
 cancelled  from  962  credit  for
 Durgapur  Project.
 Includes  £7,5  million  (Rs.  3.50
 crores)  debt  relief  assistance  for
 1970-71  authorised  and  utilised
 during  1969-70,
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 Cheating  of  Akola  Branch  of  the  Central
 Bank  of  India  by  an  Oil  Firm

 3699,  SHRI  DEVINDER  SINGH  GARCHA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Akola  Branch  of  the  Central

 Bank  of  India  has  been  cheated  of  over  Rs.  l4

 lakhs  by  an  oil  mill  firm  ;

 (b)  whether  the  same  firm  has  managed  to

 take  away  goods  worth  Rs.  3,75,000  from  the

 godowns  of  the  bank  which  were  pledged  with

 the  bank  ;

 (c)  whether  all  the  four  partners  of  the

 firm  have  escaped  to  Pakistan  ;

 (d)  ifso,  the  steps  Government  have  taken

 ~or  propose  to  take  to  recover  this  money  ;  and

 (९)  whether  charges  have  been  levelled
 against  the  employees  responsible  for  this  tran-

 saction;  and  if  so,  the  further  action  taken  in

 the  matter  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  to  (०

 The  information  received  from  the  bank  shows

 that  a  fraud  has  been  perpetrated  on  Akola
 branch  of  Central  Bank  of  India  by  one.  oil

 mill  to  the  extent  of  Rs.  4.25  lakhs,  partly  by

 unauthorised  removal  of  stocks  pledged  and

 hypothecated  to  the  bank  and  partly  by  diver-

 sion  of  goods  released  on  trust  receipt  under

 packing  credit  facilities.  The  bank,  after  inspec-

 tion  on  7th  June,  1971,  found  pledged  stocks

 short  by  Rs,  4.32  lakhs  and  hypothecated  stocks

 by  Rs.  47,000/-.  The  partners  of  the  oil  mill

 are  reported  to  be  not  traceable  and  a  comp-

 laint  has  been  lodged  by  the  bank  with  the

 police.

 (a)  and  (८)  The  investigations  by  the  bank

 are  in  progress  and  further  action  will  be  taken

 in  the  light  of  the  findings  of  the  investigations.

 Central  Grant  to  Siddhartha  Education
 Society,  Mysore

 9700,  SHRIS.  M.  SIDDAYYA:  Will  the

 Minister  of  EDUCATION  AND  WELFARE
 be  pleased  to  state  :

 (a)  whether  the  Siddharatha  Education
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 Society,  Mysore  has  been  running  the  Siddha.
 ratha  High  School  in  Mysore  city  since
 1969-70  ;

 (b)  whether  the  above  Society  had  applied
 for  grant-in-aid  from  the  Central  Govern-
 ment  ;

 (c)  if  so,  whether  grant-in-aid  has  been
 sanctioned  to  the  said  school  from  the  year
 1969-70  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  D.  P.
 YADAVA)  :  (a)  to  (d).  No  application  has
 been  received  by  Government  of  India  from
 the  Siddharatha  Education  Society,  Mysore
 for  assistance  under  the  scheme  of  assistance
 to  Voluntary  Educational  Organisations  in
 the  field  of  School  Education.  Under  the
 rules  only  institutions  which  have  been  in
 existence  at  least  for  three  years  are  normally
 eligible  for  assistance.  The  applications  are  to
 be  received  through  the  State  Governments
 with  their  recommendations.  Government
 have  no  information  whether  the  Siddharatha
 Education  Society  is  running  the  Siddharatha

 "High  School  since  1969-70.

 Violation  of  Custome  Act  and  Foreign
 Exchange  Regulations  by  Nawab  and

 Begum  of  Rampur

 370l.  SHRI  ZULFIQUAR  ALI  KHAN:
 Will  the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  replies  given  to  Unstarred
 Questions  Nos.  3828  on  l8h  August,  969
 and  2047  on  Ist  December,  1969  and  state  ;

 (a)  whether  the  investigations  under  the
 Customs  Act,  1962,  and  the  Foreign  Exchange
 Regulations  Act,  947  into  certain  transac-
 tions  suspected  to  involve  contraventions  of

 the  aforesaid  Acts  by  the  Nawab  and  Begum
 of  Rampur  have  since  been  completed  ;

 (b)  whether  after  their  investigations,  the

 concerned  Departments  and  the  senior

 investigating  officials  have  submitted  4

 report  to  Government  that  a  prima  facie  case

 clearly  existe  against  the  Nawab  and  Begum  of

 Rampur  and  jeweller’s  firm  of  Bombay  for

 violation  of  these  Acts  ;
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 (6)  whether  the  concerned  Department
 also  sought  the  legal  opinion  before  launching
 prosecution  against  the  defaulters  for  violations
 of  these  Acts  and  whether  the  Legal  Adviser
 has  opined  that  it  is  a  fit  case  for  prosecution  ;
 and

 (d)  if  so,  the  reasons  for  not  having  launch-
 ed  prosecution  against  the  Nawab  and  the
 Begum  of  Rampur  and  the  Jewellers’  Firm  of
 Bombay  for  the  violation  referred  to  above
 so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  to  (d).  Investigations  have
 been  made  into  certain  transactions  of  the
 Nawab  and  Begurn  of  Rampur  as  they  were
 suspected  to  involve  contraventions  of  the
 Customs  Act,  962  and  the  Foreign  Exchange
 Regulation  Act,  1947,  The  report  of  the
 investigation  is  under  examination  in  consulta-
 tion  with  the  law  officers  of  the  Government.

 Valuable  Belonging  to  the  Nawab  of
 Rampur

 3702,  SHRI  ZULFIQUAR  ALI  KHAN:
 Will  the  Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred  Question
 No.  4524  on  the  3lst  August,  I970  regarding
 Aint  of  a  Government  Official  to  the  residence
 of  Nawab  of  Rampur  and  state  :

 (a)  whether  Government  have  revalued
 the  said  item  of jewellery  ;

 (०)  if  so,  the  revised  valuation  ;  and

 (c)  whether  these  items  of  jewellery  have
 been  released  or  are  still  in  Government
 custody  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  These  items  of  jewellery  continue  to  be
 Ccposited  in  the  State  Bank  of  India  in  the
 Joint  names  of  the  Income-tax  Officer  and
 Begum  Aftab  Zamani  of  Rampur.

 Central  Assistance  for  Yogic  Institutions

 3703,  DR.  MELKOTE  :  Will  the  Minister
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 of  EDUCATION  AND  SOCIAL  WELFARE
 be  pleased  to  state  how  many  of  the  Yogic
 Institutions  are  receiving  aid  or  assistance
 from  the  Central  Government  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  S.  RAMA-
 SWAMI)  :  According  to  available  information
 the  number  of  such  Yogic  Institutions  is  5
 (Five).

 Employment  of  Persons  Evicted  from
 Land  Acquired  for  Haldia  Dock  and  Port

 3704.  SHRI  DINEN  BHATTACHAR-
 YYA:  Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  the  total  number  of  families  evicted
 fiom  their  land  for  the  purpose  of  establish-
 ing  the  Haldia  Dock  and  Port  ;

 (b)  the  total  number  of  peisons  from  the
 evicted  families  who  were  given  jobs  in  this
 project  by  the  Port  authorities  and  contrac-
 tors  ;  and

 (c)  the  steps  taken  to  give  enough  jobs  to
 the  persons  from  evacuce  families  ?

 THE  MINISTER  OF  PARLIAMENTRY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  258
 families  had  been  evicted  upto  May,  1971.

 (b)  About  2900  local  persons  out  of  the
 evicted  and  affected  families  have  so  far  been
 provided  with  employment  by  the  Calcutta
 Port  Commissioners  and  their  contractors  and
 also  by  the  Haldia  Refinery  Project  and  their
 contractors.

 (c)  The  Government  of  West  Bengal  have
 set  up  an  employment  exchange  at  Sutahata
 about  four  miles  from  the  site  of  works  at
 Haldila  and  a  list  of  ail  evicted  persons  seeking
 employment  is  being  maintained  by  the  Em-
 ployment  Exchange.  With  a  view  to  giving
 preference  to  evicted  pertons,  both  the  Cal-
 cutta  Port  Commissioners  and  Haldia  Refinery
 Project  recruit  all  their  subordinate  staff  when-
 ever  required  through  this  Employment  Ex-
 change.  For  highly  skilled  and  higher  cate-
 gories,  recruitment  is  through  Press  advertise-
 ments.  All  the  Contractors  working  at  Haldia
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 including  that  of  Haldia  Refinery  are  also
 being  persuaded  to  reeruit  their  labour  from
 among  the  evicted  persons  through  this  Em-
 ployment  Exchange.  It  is  also  understood
 that  the  State  Government  propose  to  estab-
 lish  an  Industrial  Training  Institute  at
 Haldia  and  constructions  of  the  buildings
 required  for  this  purpose  has  already  been
 undertaken,

 Absorpsion  of  Haldia  Port  and  Dock
 Workers

 3705,  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  Government  propose  to  absorb
 the  workers  who  are  working  for  several  years
 past  in  the  Haldia  Dock  and  Port,  into  regu-
 lar  department  of  Port  Commissioners  at
 Haldia  ;  and

 (h)  if  so,  when  a  decision  is  likely  to  be
 taken  in  this  regard  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS.
 PORT  (SHRI  RAJ  BAHADUR):  (a)  and
 (b).  All  casual  and  other  temporary  workers
 directly  engaged  by  the  Calcutta  Port  Com-
 missioners  for  the  Haldia  Dock  Project  are
 proposed  to  be  absorbed  into  regular  posts  in
 the  varions  Departments  for  operation  and
 maintenance  of  Haldia  Dock  Project  subject
 to  their  suitability  and  medical  fitness.  The
 workers  employed  by  various  contractors  of
 Port  and  other  industries  may  also  be  consi-
 dered  by  the  Calcutta  Port  Commissioners  for
 filling  other  regular  posts  of  Haldia  Dock,
 when  needed,  if  such  employees  arc  recom-
 mended  by  Sutahata  Employment  Exchange
 of  the  State  Government.  The  staff  working
 in  the  Haldia  Dock  Project  is,  however,  not
 expected  to  be  considered  for  regular  posts  of

 “the  Port  Commissioners  till  the  Haldia  Dock
 is  put  into  commission.  Inthe  meantime,  the
 requirement  of  regular  posts  in  the  post  cons-
 truction  period  for  operation  and  maintenance
 of  the  Haldia  Dock  is  being  worked  out.

 Viale  of  Indian  Basket  Ball  Team  to
 Taipei

 3706,  SHRI  M.  K.  KRISHNAN:  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
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 WELFARE  be  pleased  to  state  :

 (a)  whether  a  basket  ball  team  from  India
 is  going  to  participate  in  an  international tournament  to  be  held  in  June  in  Taipei  ;  and

 (०)  if'so,  whether  Government  have  already
 given  the  necessary  permission  to  the  Indian
 Basketball  team  to  go  to  Formosa  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  8,  RAMA-
 SWAMY)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Complaints  Regarding  Misappropriation of  Money  Granted  for  Construction  of
 Border  Roads  in  Rajasthan

 3707.  SHRI  BRIJ  RAJ  SINGH-KOTAH  :
 Will  the  Minister  of  SHIPPING  AND  TRANS.
 PORT  be  pleased  to  state  :

 (a)  whether  his  Ministry  has  received  com-
 Plaints  regarding  the  misappropriation  of  a
 sum  of  rupees  2.50  crores  in  connection  with
 construction  work  of  Border  Road  in  Rajas-
 than;  and

 (०)  1  so,  whether  his  Ministry  has  ascertain-
 ed  from  Rajasthan  Government  that  the  cons-
 truction  of  the  above  roads  was  acccording  to
 schedule  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  No
 such  specific  complaint  was  received  in  this
 Ministry.  However  an  honourable  member
 had  referred  to  such  an  allegation  in  his  settle-
 ment  made  in  Rajya  Sabha  on  the  20th  May
 1970.

 (9)  At  the  request  of  the  Government  of
 Rajasthan  a  Committee  of  the  Chief  Engiacer
 (Road)  and  the  Chief  Engincer  (Mechanical)
 of  this  Ministry  was  appointed  on  the  23rd
 October,  1970,  to  enquire  into  the  alleged
 irregularities  in  connection  with  construction
 work  of  strategic  roads  in  Rajasthan.  The
 enquiry  has  not  yet  been  completed.

 Taking  over  of  Killick  Nixon  by  M/s.
 Magantial  Chaganial

 $708.  SHRI  K.  LAKKAPPA;  Will  the

 Minister  of  COMPANY  AFFAIRS  be  pleased
 to  state  ;
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 (a)  whether  the  management  of  Killick
 Nixon  has  been  taken  over  by  M/s.  Maganlal
 Chhanganlal  during  the  year  970  ;  and

 (b)  if  so,  the  amount  lying  credited  and
 debited  in  the  name  Of  each  partner  of  M/s.
 Maganlal  Chhaganial  before  Killic  Nixon
 was  taken  over?

 JHE  MINISTER  OF  COMPANY  AF-
 FAIRS  (SHRI  RAGHUNATHA  REDDY)  :
 (a)  and  (b).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 Proposal  to  Open  Civil  Aviation  Facilities
 at  Gorakhpur  (Uttar  Pradesh)

 3709.  SHRI  N.N.  PANDEY:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  ¢

 (a)  whether  Government  propose  to  open
 Civil  Aviation  facilites  at  Gorakhpur  (Uttar
 Pradesh)  in  view  of  the  importance  of  this
 place  ;  and

 (b)  if  so,  what  are  the  proposals  aud  when
 the  air  services  are  likely  to  start  operating  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  and  (b).  Indian  Airlines  have  no  -plans
 at  present  to  include  Gorakhpur  in  their  net-
 work  of  air  services.

 Central  Grant  for  Flood  Affected  Areas  in
 U.P,

 3710.  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  amount  granted  by  the  Central
 Government  to  Uttar  Pradesh  for  flood  affected
 dveas  during  1969-70  ;  and

 (०)  the  naines  of  the  Districts  in  which  this
 money  has  been  utilised  by  the  State  and  the
 manner  in  which  the  amount  was  utilised,  as
 Per  accounts  submitted  to  the  Central  Govern-
 ment  है

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R,
 GANESH):  (3)  and  (b).  According  to  informa
 Hon  received  from  the  Government  of  Uttar

 ASADHA  I],  I893  (SAKA)  Written  Answers  70

 Pradesh,  an  expenditure  of  Rs.  78.96  lakhs
 was  incurred  in  1969-70  on  various  types  of
 flood  relief  measures  like  gratuitous  relief,  test
 relief  works,  house-building  subsidies  etc.  A
 further  amount  of  Rs.  65.67  lakhs  was  dis-
 bursed  as  distress  takavi  in  969-70  in  the  areas
 affected  by  flood  and  drought.  The  State
 Government  have  reported  that  flood  relief
 measures  were  taken  up  in  all  the  districts  of
 the  State  except  Bulandshahr,  Tehri-Garhwal
 Lucknow  and  Sultanpur.  An  amount  of  Rs.
 2.40  crores  was  sanctioned  to  the  Government
 of  Uttar  Pradesh  in  969.70  by  way  of  Central
 assistance  for  drought  and  flood  relief  mea-
 sures,

 Tribale  Ousted  from  Tripura

 3711.  SHRI  DASARATH  DEB:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  tribal  people  of  Tripura  are  be-
 ing  ousted  from  land  on  account  of  heavy
 pressure  on  land  due  to  the  influx  of  displaced
 persons  from  East  Pakistan  ever  since  the  parti-
 tion  ;  and

 (b)  if  so,  steps  being  taken  to  prevent  the
 exodus  of  tribals  from  Tripura  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.  s.  RAMSWAMY):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Non-Tribala  Setting  in  Tribal  Areas  of
 Tripura

 3712.  SHRI  DASARATHA  DEB:  Will
 the  Minister  of  EDUCATION  AND  SOCAIL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that  a
 concerted  effort  is  being  made  by  non-Tribals
 to  settle  in  Tribal  compact  areas  of  Tripura
 with  the  result  that  the  Tribal  belts  are  dis-
 rupted  ;  and

 (b)  if  so,  the  steps  taken  to  preserve  the
 compactness  of  Tribal  belt

 of  Tripura  for  the
 benefit  of  Tribal  people  of  Tripura  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
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 WELFARE  (SHRI  K.  S.  RAMASWAMD):  (a)
 and  (b).  The  requisite  information  is  being  col-
 lected  from  the  Government  of  Tripura  and
 will  be  laid  on  the  table  of  the  Sabha  in  due
 course.

 Relaxation  in  Credit  Restrictions  on  Cot-
 tom  Trade

 3713,  SHRI  P.  GANGADEB  :
 SHRI  NIHAR  LASKAR  :

 Will  the  Minister  of  FINANCE  he  pleased
 to  state  :

 (a)  whether  working  Committee  of  the  All
 India  Cotton  Federation  has  urged  Govern-
 ment  to  relax  credit  restrictions  on  cotton  ;

 (b)  if  so,  whether  the  Committee  has  sug-
 gested  that  ifincrease  is  not  possible  at  least
 the  present  margin  of  60  per  cent  on  bank  ad-
 vances  should  continue  throughout  the  Cotton
 season  ;  and

 (c)  if  so,  the  reaction  of  Government  on
 these  suggestions  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  to  (c).
 Representations  are  received  from  time  to  time
 from  various  associations  of  cotton  trade  and
 industry  requesting  for  relaxation  of  credit
 restrictions.  Representations  were  also  recei-
 ved  from  Cotton  Federation  (Central  Zone)
 and  East  India  Cotton  Association  requesting
 for  continuation  of  present  margin  of  sixty  per
 cent  on  cotton  advances.  This  particular  sug-
 gestion  is  under  consideration  of  Reserve  Bank
 of  India.  Credit  policy  for  advances  against
 stocks  of  kapas  and  cotton  is  reviewed  by  the
 Reserve  Bank  from  time  to  time  and  suitable
 adjustments  made  where  necessary,

 Establishment  of  an  Institute  of  Manage-
 ment  in  Bangalore

 37\4.  SHRI  G.  ९.  KRISHNAN  :  Will  the
 Minister  of  EDUCATION  AND  SOCAIL
 WELFARE  br  pleased  to  state  t

 (a)  whether  Government  have  accepted  the
 proposal  of  the  Mysore  State  for  establishing
 an  Institute  of  Management  in  Bangalore  ;
 and

 (b)  ifso,  the  share  of  the  Central  and  State
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 Government  in  this  respect  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  0.  P.  YADAVA);  (a)
 and  (b).  The  Central  Government  has  agreed,
 in  principle,  that  one  of  the  new  Institutes  of
 Management  proposed  under  the  Fourth  Five-
 Year  Plan  may  be  eset  up  at  Bangalore.  A
 detailed  project  report  for  the  establishment
 of  the  Institute  alongwith  estimates  of  costs  is
 under  preparation.

 The  State  Government  has  agreed  to  pro»
 vide  developed  land  of  about  00  acres,  free
 of  cost,  and  also  Rs.  30  lakhs  for  the  establish-
 ment  of  the  Institute.

 डाक  तार  विभाग  के  कर्मचारियों  के  लिए
 बाल  शिक्षा  मसा

 3715.  श्री  राम  भगत  पासवान  :  क्‍या

 बस  मात्रा  यह  बताने  की  कृपा  करेगे  कि:

 (क)  डाक  तथा  तार  कर्मचारियों  को

 पूर्व  विश्वविद्यालय  स्तर  से  आगे  बाल  शिक्षा
 भत्ता  न  देने  के  क्या  कारण  है,

 (ख)  क्‍या  उक्त  भत्ते  को  देने  में  यह  शर्त  है

 कि  यह  भत्ता  तभी  दिया  जा  सकता  है  जबकि

 सम्बन्धित  कर्मचारी  अपने  बच्चों  को  नियुक्ति
 स्थान  से  बाहर  अध्ययन  के  लिए  भेजें,  और

 (गे)  क्‍या  सरकार  निम्न  आय  पाने  वाले

 अभिभावकों  की  कठिनाइयों  को  दूर  करने  के

 लिए  इस  शर्ते  को  वापिस  ले  रही  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (भो  के०

 आर०  गणेश)  :  (क)  केन्द्रीय  सरकारी  कर्म-

 चोरियों  तथा  डाक  व  तार  विभाग  के  कर्म-

 चोरियों  को  मिलने  वाले  भैन्तान-शिक्षा-भत्ते  की

 वर्तमान  योजना,  दूसरे  वेतन  आयोग  की

 सिफारिशों  के  अ।धार  पर  चालू  की  गयी  थी  |

 इस  योजना  में  किसी  प्रकार  के  संशोधन  के  लिये

 तीसरे  वेतन  आयोग  की  सिफारिशों  की  प्रतीक्षा

 करनी  होगी  1
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 (a)  जी  हां  1

 (ग)  जी,  नहीं  ।  सरकारी  कर्मचारियों  की

 तैनाती  के  स्थान  पर  पढ़  रहें  बच्चों  के  सम्बन्ध

 में  शिक्षण  शुक्र  (ट्यूशन  फीस)  की  प्रतिपूर्ति

 मिल  सकती  है  |

 गुजरात  के  पिछड़े  हुए  क्षेत्रों  के  कालेजों  को

 मान्यता

 3716.  श्री  जगन्नाथ  राब  जोशी  :  क्‍या

 शिक्षा  ओर  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  गुजरात
 स्थित  विश्वविद्यालयों  के  उपकुलपतियों  के  हाल
 में  हुए  सम्मेलन  में  दिये  गये  इस  सुझाव  की

 ओर  दिलाया  गया  है  कि  भविष्य  में  केवल

 पीछा  हुए क्षेत्रों  मे ंखोले  जाने  वाले  कालेजों

 को  ही  मान्यता  देनी  चाहिए;  और

 (ख)  यदि  हां,  तो  इस  पर  सरकार  की

 क्या  प्रतिक्रिया  है  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उप मंत्रो  श्री  डो०  पी०

 यादव)  :  (क)  ग्रुजरात  सरकार  द्वारा  भेजी  गई

 सूचना  के  अनुसार,  बैठक  में  उप-कुलपतियों  की

 सामान्‍य  राय  यह  थी  कि  भविष्य  में  केवल  उन

 कला,  वाणिज्य  और  विधि कालेजों  को  संबंधन

 प्रदान  क्रिया  जाए,  जो  सरकार  द्वारा  अधि-

 सूचित  पिछड़े  क्षेत्रों  में  खोले  जाएं  |

 (स्व)  नये  कॉलेजों  के  खोले  जाने  की

 जिम्मेदारी  राज्य  सरकार  को  है।  गुजरात
 सरकार.  ने  पहले  ही  निर्णय  कर  लिया  है  कि

 सरकार  द्वारा  अधिसूचित  पिछड़े  ताल्लुक ों  में

 स्थित  कालिजों  को  छोड़  कर  जून,  969  और

 उसके  बाद  शुरू  किये  जानें  वाले  नये  कला

 और  वाणिज्य  कालिजों  को  अनुदान  न  दिया

 जाए

 Alternative  Employment  for  the  Staff  of
 General  Insurance  Companies

 3717,  SHRI  RAMAVTAR  SHASTRI:
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 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  Government  are  contemplating
 for  the  alternative  employment  or  absorption
 of  the  staff  of  the  erstwhile  General  Insurance
 companies  ;  and

 (b)  if  so,  when  a  decision  is  likely  to  be  taken
 and  what  would  be  the  general  pattern  of
 their  pay  and  allowances  ?

 -THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN):  (a)  and  (b).
 There  is  no  proposal  to  retrench  employees  of
 the  erstwhile  insurers  and  hence  the  question
 of  alternative  employment  does  not  arise.  The
 terms  on  which  the  services  of  these  employees
 would  be  transferred  to  the  proposed  General
 Insurance  Corporations  would  be  dealt  with
 in  the  Bill  which  will  deal  with  the  transfer  of
 the  ownership  of  the  undertakings  to  the  Cor-
 pofations,

 Change  in  the  Name  of  Air  India’s  Jumbo
 jets

 37I8.  SHRI  BISHWANATH  JHUNJITUN-
 WALA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  he  pleated  to  state
 whether  in  keeping  with  the  traditions  of  Air
 India,  Government  propose  to  consider  chang-
 ing  the  name  of  the  Jumbo  jet  from  ‘Emperor
 Ashoka’  to  ‘Maharaja  Ashoka’  and  name  the
 subsequent  ones  accordingly  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (Dr.  SAROJINI  MAHISHI)  :
 No,  Sir.

 Appointment  of  Post  of  Commissioner,
 Central  Schools  Organisation

 3719.  SHRI  SAT  PAL  KAPUR:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  post  of  Commissioner,  Cent-
 ral  Schools  Organisation  is  advertised  ;

 (b)  if  not  the  reasons  therefor  ;  and

 (०)  the  method  and  manner  adopted  for
 appointment  of  the  present  incumbent  to  the
 post  of  Commissioner  for  Central  Schools  Or-
 ganisation  ?
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 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  ह.  YADAVA):  (a)
 to(¢),  The  post  was  not  advertised  in  the
 press.  According  to  the  functional  require-
 ments  and  importance  of  the  post,  the  incum-
 bent  of  the  post  has  to  be  an  experienced  Edu-
 cationist-cum-Administrator.  As  a  person  of
 the  required  back-ground,  experience  and
 qualifications  may  not  ordinarily  respond  to
 advertisements,  recommendations  from  the  Edu-
 cation  Departments  of  State  Governments,
 Education  Departments  of  bigger  Union  Tere
 ritories,  as  also  the  National  Council  for  Edu-
 cational  Research  and  Training  were  invited
 for  filling  up  of  the  post  on  the  last  uccasion,
 The  post  was  also  circulated  amongst  the  Offi-
 cets  of  the  Union  Ministry  of  Education  and
 Youth  Services.  In  all  22  persons  were  recom-
 mended.  A  four  member  Selection  Committee,
 with  the  then  Minister  of  State,  who
 was  also  the  Chairman  of  the  Kendriya
 Vidyalaya  Sangathan,  as  Chairman  was
 formed  to  suggest  a  panel  of  names  from
 out  of  the  aforesaid  22  persons.  Out  of
 five  persons  recommended  by  the  Selec-
 tion  Committee,  the  Minister  of  Education
 and  Youth  Services  considered  Miss.  A.  Chari
 of  the  National  Council  of  Educational  and
 Research  Training  to  be  the  best  available
 candidate.  Accordingly  her  name  was  proposed
 for  appointment  to  the  Appointments  Commit-
 tee  of  the  Cabinet  and  approved  by  it,

 Scheme  to  Mluminate  Golgumbaz  of
 Bijapur  in  Mysore  State

 3720,  SHRI  B.  E.  CHOUDHARY:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  Government  have  any  scheme
 to  have  illumination  of  Golgumbaz  of  Bijapur
 in  Mysore  State  to  enhance  the  glory  of  the
 monument  and  to  attract  tourists  ;

 (b)  whether  Government  have  a  scheme  to
 establish  a  hotelethora  in  public  sector  to
 provide  facilities  to  the  foreign  tourists  ;

 (c)  whether  Government  are  aware  that
 there  was  a  scheme  to  have  an  aerodrome  to
 facilitate  tourists  visiting  Golgumbaz  and  the
 survey  of  the  same  was  completed  ;  and
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 (a)  if  so,  the  steps  taken  by  Government  in
 implementing  the  scheme  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MABISHI)  :
 (a)  No,  Sir,

 (b)  No,  Sir,  as  the  India  Tourism  Develop- ment  Corporation  already  operate  a  Travellers
 Lodge  at  Bijapur.

 (c)  and  (d).  Yes,  Sir,  though  due  to  other
 Pian  priorities,  the  work  on  this  aerodrome  is
 not  being  taken  up  during  the  Fourth  Plan.

 हरिजनों हेतु  गृह  निर्माण के  लिये  राज्यों  को
 वितीय  सहायता

 3721.  श्री  रामावतार  शास्त्री;  क्‍या
 शिक्षा  और  समाज  कल्याण  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  केन्द्रीय  सरकार  हरिजनों  के
 लिये  गृह-निर्माण  के  लिये  राज्यों  को  वित्तीय

 सहायता  देती  है;

 (@)  यदि  हां,  तो  पिछले  तीन  वर्षों  में
 प्रत्येक  राज्य  को  वर्ष बार  कितनी  सहायता  दी
 गई;

 (ग)  प्रत्येक  राज्य  द्वारा  हरिजनों  के
 लिये  कितने  मकानों  का  निर्माण  किया  गया;
 और

 (घ)  किन  किन  राज्यों  ने  इस  उद्देश्य  के
 लिये  की  गई  सहायता  की  पूरी  रकम  का  उपयोग
 किया  और  न्य  राज्यों  द्वारा  दी  गई

 सहायता!  का  उपयोग  न  करने  के  कया  कारण  है?

 शिक्षा  ओर  समाज  कल्याण  मंत्रालय  में

 उप-मंत्री  (जो  ro  एस०  रामास्वामी)  :  (क)
 जी,  हां  1

 (@)  ओर  (ग).  अनुसूचित  जातियों  के

 लिये  आवास  योजना  दो  वर्गों  के  अन्तर्गत  आती

 है,  अर्थात्‌  (i)  केन्द्र  द्वारा  प्रचलित  योजना



 77  (Written  Answers

 तथा  (2)  केन्द्र  से सहायता  पाने  वाली  योजना  ।

 पहले  वर्ग  के  अन्तर्गत  हरिजनों  के  लिए

 कोई  स्वतन्त्र  आवास  योजना  नहीं  है,  परन्तु
 गन्दे  व्यवसायों  में  लगे  व्यक्तियों  की  रहने

 सहने  और  काम  करने  की  स्थिति  में  सुधार

 की  मिली  जुला  योजना  है।  इस  मिली  जुली

 योजना  में  तिम्तलिखित  दो  योजनाएं

 शामिल  हैं  :-

 (1)  मेहतरों  और  संमार्जकों,  टेनिस  और

 प्लेयर्स  के  लिए  मकानों  के  निर्माण  के  लिए

 उपदान;  तथ।

 (2)  अनुसूचित  जातियों  के  उन  लोगो  के

 लिए  गृह-स्थलों  की  व्यवस्था,  जो  (1)  गंदे

 व्यवसायों  में  लगे  है  अथवा  (2)  भूमिहीन

 मजदूर  है

 oar  मिली  जूली  योजना  के  लिए  राज्य

 सरकारों  को  दत  प्रतिशत  सहायता  दी  जाती

 है  पिछले  तीन  वर्षो  में  (1968-69  से

 1970-71  तक)  प्रत्येक  राज्य  को  दी  गई

 केन्द्रीय  सहायता  की  धन  राशियां  और  प्राप्त

 किए  गए  भौतिक  लक्ष्य  सभा  पटल  पर  रखे  गए

 विवरण-]  में  दिये  गए  हैं।  [  ग्र्यालय  में  रख

 विया  गया।  देखिये  संख्या  LT-589/7!  ]

 इन  योजनाओं  पर,  जिनमें  राज्य  क्षेत्र  के

 अधीन  अनुसूचित  जातियों  के  लिए  आवास

 योजनाएं  शामिल  हैं,  हुआ  खर्च  968-69

 तक  केन्द्रीय  और  राज्य  सरकारों  को  60:40

 आधार  पर  बांटा  जाता  था।  वर्ष  1969-70

 से  राज्यों  को  केन्द्रीय  सह/यता  बुलाक  अनुदान

 के  रूप  में  दी  जाती  है

 1968-69  में  अनुसूचित  जातियों  के

 लिए  आवास  योजना  के  सम्बन्ध  में  किया  गया

 स्व्च  तथा  प्राप्त  किए  गए  भौतिक  लक्ष्य  सभा

 पलट  पर  रख  गये  विवरण-!  में  दिए  गए  हैं  t

 |  प्रस्थान  में  रख  या  गया।  देखिये  संख्या

 LT-589/7]  969-70  और  1970-71
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 के  वर्षों  में  इस  योजना  के  लिए  किए  गए.
 आवंटन  सभा  पटल  पर  रखे  गए  विवरण11
 में  दिए  गए  हैं  ।  [ प्रस् यालय  में  रख  दिया  गया।
 देखिये  संख्या  LT-589/7!  ]

 (घ)  केन्द्र  द्वारा  प्रचलित  योजना  के
 अधीन  आवास  के  लिए  केन्द्रीय  सहायता  की

 कोई  विशिष्ट  राशि  नहीं  दी  गई  है,  क्‍योंकि

 यह  मिली  जुली  योजना  है।  राज्य  क्षेत्र  के

 अधीन  968-69  के  दौरान  कमियों  के  कारण

 अनुबन्ध  दो  में  दिए  गए  है।  1969-70  तथा

 1970-71  के  वर्षों  के  सम्बन्ध  में  जानकारी

 अब  तक  उपलब्ध  नही  है।

 संयुक्त  राष्ट्र  अन्तर्राष्ट्रीय  आल  आपात  निधि

 से  सहायता

 3722,  डाज  लक्ष्मीनारायण  पांडे  :  क्या

 शिक्षा  और  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि:

 (क)  970-71  में  विभिन्‍न  कार्यक्रमों

 के  अन्तर्गत  संयुक्त  राष्ट्र  अन्तर्राष्ट्रीय  बाल

 आपात  निधि  द्वारा  भारत  को  कितनी  सहायता
 दी  गई  है;

 (ख)  उक्त  राशि  को  किन  किन  कार्यऋमों

 पर  खर्चे  किया  गया  ;

 (ग)  प्रत्येक  राज्य  को  उक्त  सहायता  का

 किस  आधार  पर  नियतन  किया  जाता  है;  और

 (घ)  मध्य  प्रदेश  को  कितनी  सहायता
 दी  गई  है  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  में

 उप-मंत्री  थमी  के०  एस०  रामास्वामी:  (क)
 और  (ख).  संयुक्त  राष्ट्र  अन्तर्राष्ट्रीय  बाल

 आपात  निधि  की  सहायता  उपकरणों  और

 प्रकरण  के  रूप  में  होती  Fi970-7l  में

 भारत  के  लिए  यह  75  लाख,  8l  हजार

 डालर  की  थी,  जिनका  उपयोग  निम्नलिखित

 वर्गों  के  अधीत  कार्यक्रमों|।परियोजनाओं  में

 किया  जाना  था
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 अमरीकी  डालर

 (1)  स्वास्थ्य  सेवाएं  2,  296,  000

 (2)  ग्रामीण  जल  प्रदाय  l,  778,  000

 (3)  प्रयोगात्मक  पोषाहार  786,  000

 (4)  बच्चों  के  लिए  खाद्य  100,  000

 मिश्रण

 (5)  दूध  अनुरक्ष ण  I,  500,  000

 (6)  परिवार  और  बाल

 कल्याण  171,000

 (7)  विज्ञान  की  शिक्षा  850,000

 (8)  परियोजना  बनाना  :  100,000

 शहरी  क्षेत्रों  में  बच्चों

 और  युवकों  के  लिए

 समेकित  सेवाएं

 जोड़:  7,  581,000

 (ग)  और  (घ).  सहायता  राज्य-

 बार  आवंटित  नहीं  की  जाती  है,  बल्कि  वह

 विभिन्‍न  राज्यों  और  संघ  राज्य  क्षेत्रों  में  स्थित

 अनुमोदित  कार्यक्रमों/।परियोजनाओं  के  लिए

 होती  है  ।

 Bridge  over  River  Subernarekha,  District  -
 Balasore  (Orissa)

 3723,  SHRI  ARJUN  SETHI:  Will  the
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 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 The  progress  made  so  far  for  the  construc-
 tion  of  a  bridge  over  the  river  Subernarekha,
 District  Balasore,  Orissa  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  The
 survey  work  for  the  bridge  and  the  selection  of
 the  site  have  been  completed  ;  the  estimate
 prepared  by  the  Government  of  Orissa  is  being
 examined  for  accord  of  technical  approval  and
 financial  sanction  of  Government  of  India,

 Profits  and  Dividends  Declared  by  Mr.
 Pare  Drinks  (Pvt.)  Ltd.

 3724.  SHRI  P.  NARASIMHA  REDDY  :
 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  the  profits  and  dividends
 made/declared  by  M/s.  Pure  Drinks  (Private)
 Limited,  manufacturers  of  Coca-Cola  in  India,
 during  the  last  3  years,  year-wise  ?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY):
 According  to  the  information  contained  in  the
 annual  accounts  of  M/s.  Pure  Drinks  (Pvt.)
 Ltd.,  the  profits  made  and  dividends  declared
 by  the  company  during  the  three  years  ended
 31.10.67,  31,10.68  and  31.10.69  were  as
 under  :—~

 (Rs.  lakhs)

 Year  Ended
 31.10.67  31.10.68  31.10.69

 Profits  before  tax  29.7  60.9  83.0
 Profits  after  tax  8.4  8.9  27.7
 Dividend  declared  .3  2.5  2.5

 Registration  of  Companies  uoder  the

 Companies  Act,  7956

 3725.  SHRI  S.  M.  KRISHNA  :
 SHRI  RAMSEKHAR  PRASAD
 SINGH  :

 Will  the  Minister  of  COMPANY  AFFAIRS
 be  pleased  to  state  ;

 (a)  the  total  number  of  companies  registered

 under  the  Companies  Act,  I956  upto  the  end
 of  March,  1971  (State-wise)  ;

 (b)  the  number  of  Companies  whose  appli-
 cations  for  registration  are  pending  ;  and

 (c)  the  number  of  Companies  which  were
 registered  during  the  year  1970.71?

 THE  MINISTER  OF  COMPANY
 AFFAIRS  (SHRI  RAGHUNATHA  REDDY):
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 (a)  The  Hon’ble  members  are  presumably
 referring  to  companies  (limited  by  shares)
 registered  under  the  Companies  Act  and  at
 work  in  the  various  States  and  Union  Ter-
 ritories  as  on  3i,3.7].  The  Statewise  position
 in  respect  of  these  companies,  which  numbered
 30403  as  on  this  date,  is  given  in  the  statement
 annexed.

 (b)  The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (c)  During  1970-71,  927  companies,  limited
 by  shares,  were  registered  under  the  Companics
 Act,  1956.

 Statement
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 States/Union  Ter-  Number  of  Com-
 ritories  panies

 Andhra  Pradesh  740

 Assam  404

 Bihar  422

 Gujarat  333

 Haryana  246

 Kerala  046

 Madhya  Pradesh  392

 Tamilnadu  2987

 Maharashtra  6387

 Mysore  967

 Orissa  226

 Punjab  764

 Rajasthan  क

 Uttar  Pradesh  267

 Weat  Bengal  9229

 Chandigarh  80

 Delhi  339

 Goa,  Daman  &  Diu  08
 Himachal  Pradesh  47

 Manipur  6

 Pondicherry  55

 Tripura  7

 Jammu  &  Kashmir  08

 Nagaland  2

 Total  30403
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 Blind  Institutions  in  the  Country

 3726.  SHRIMATI  BHARGAVI  THAN.
 KAPPAN:  Will  the  Minister  of  EDUCATION
 AND  SOCIAL  WELFARE  be  pleased  to
 state  :

 (a)  the  number  of  Blind  Institutions  work-
 ing  in  the  country  which  are  financed  by  the
 Central  Government  ;  and

 {b)  the  annual  financial  aid  being  granted to  them,  State-wise  ?

 THE  DEPUTY  MINISTER  IN  THE MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  ६.  RAMA-
 SWAMY):  (a)  and  (b).  The  Central  Govern- ment  do  not  give  any  recurring  assistance  to
 institutions  for  the  blind  in  the  country.  Under
 its  scheme  of  assistance  to  voluntary  organiss- tions  for  the  handicapped,  grants  are  given  on
 ad-hoc  basis,  tor  developmental  projects  of  the
 institutions  for  the  handicapped  including  those
 for  the  blind.  The  total  grant-ineaid  given
 annually  is  of  the  order  of  approximately Rs.  7.5  lakhs,

 The  Central  Government,  however,  runs
 directly  a  National  Centre  for  the  Blind  at
 Dehradun,  A  sum  of  approximately  Rs,  3.00
 lakhs  is  spent  on  this  Centre  annually,

 Additional  Concessions  Demand  by  South
 Indian  Films  Industry

 3727,  SHRIMATI  BHARGAVI  THAN.
 KAPPAN:  Will  the  Minister  of  FINANCE
 be  pleased  to  state  :

 (a)  whether  the  South  Indian  Films  Indust
 try  has  pleaded  for  some  more  concessions  in
 excise  levy  and  import  duty  in  this  year's
 Budget  to  help  the  industry  play  its  role
 creditably  for  successful  implementation  of
 socialistic  programme  ;  and

 (b)  ४80,  the  reaction  of  Government  in  the
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH):  (a)  A  representation  has  been
 received  from  South  Indian  Motion  Picture
 Studio  Association,  Madras  for  withdrawal  of
 Central  Excise  duty  proposed  on  cinematograph
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 projectors  in  this  year's  Budget.

 (b)  The  matter  is  under  consideration.

 Workers  Retrenched  from  Haldia  Dock
 and  Port  Project

 3729.  SHRI  SAROJ  MUKHERJEE  ;  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  total  number  of  workers  retrenched.
 from  the  Haldia  Dock  and  Port  Project  during
 the  last  three  years  ;  and

 (b)  the  steps  taken  to  absorb  them  into
 service  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  None
 of  the  workers  directly  engaged  by  the  Calcutta
 Port  Commissioners  for  the  Haldia  Dock
 Project  has  been  retrenched  during  the  last
 three  years.
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 (h)  Does  not  arise.

 Assistance  to  Rajasthan  for  Famine-
 Relief  Works

 3730.  DR.  KARNI  SINGH:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 {a)  the  amount  of  Central  assistance  given
 to  Rajasthan  for  famine-relief  during  the  last
 three  years;  and

 (b)  the  total  amount  of  Central  assistance
 given  to  the  various  States  during  the  last
 three  years,  year-wise  ?

 THE  MINISTER  OF  STATE  IN  THY
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  :  (a)  and  (b).  Details  of  Central
 assistance  given  to  States  during  1968-69,
 1969-70,  and  1970-71  towards  expenditure  on
 drought  relief  measures  are  given  in  the
 statement  laid  on  the  Table  of  the  House.

 Statement
 (Rs.  in  crores)

 State  1968-69  ‘1969-70  =  |  1970-71

 l,  Andhra  Pradesh  4.00  2.50
 2.  Bihar  .00  2.35¢
 3.  Gujarat  4.50  6  50  5.04
 4,  Madhya  Pradesh  5.02  0.50  0.67
 5.  Maharashtra  —_  2.50
 6,  Mysore  9.88  .62  2.00
 7.  Orissa  5.00
 8.  Rajasthan  7.26  53.50  25.04
 9.  Tamil  Nadu  i.25  3.00

 l0.  Uttar  Pradesh  2.40*
 ll.  West  Bengal  0.50

 *Includes  assistance  for  flood  relief  measures,

 Note:  The  figures  above  are  those  sanctioned  during  the  financial  year  including  arrears  of
 assistance  for  earlier  years.

 Payment  ef  Excise  Duty  by  Sugar  Mills
 in  Cooperative  Sector

 373i,  SHRI  9,  K.  PANDA:  Will  the
 Minister  of  FINANCE  be  pleated  to  state  the
 total  amount  of  Excise  duty  paid  by  Sugar
 Industries  in  co-operative  sector,  factorywise
 during  the  years  1969-70  and  1970-71  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R

 GANESH):  The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the  House.

 Demand  for  Abolition  of  Excise  Duty  07
 Nats  and  Bolts

 3732.  SHRI  MUHAMMED  SHERIF!  :
 Will  the  Minister  of  FINANCE  be  pleased  tu
 tate  :

 (a)  whether  any  memorandum  was  submit:



 85  Written  Answers

 ted  to  Government  on  the  Bth  June,  397  by
 the  Action  Commiittee  of  the  Small  Scale
 Industries  Association,  Ludhiana  urging  to
 abolish  the  central  excise  duty  on  nuts,  bolts
 and  screws  levied  in  the  current  year’s  budget;
 and

 (b)  if  so,  the  reaction  of  Government  there-
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.

 GANESH):  (a)  Yes,  Sir.

 (b)  The  memorandum  is  under  the  consi-
 deration  of  the  Government.

 Integration  of  Social  Security  Schemes

 3733.  SHRI  MUHAMMED  SHERIFF  :
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Goverument  have  considered
 the  question  of  integration  of  all  the  existing
 social  security  schemes  in  the  country  ;  and

 (७)  if'so,  the  progress  achieved  in  this

 regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.  S.  RAMAS-
 WAMY)  :  (a)  Yes,  Sir.

 (b)  A  special  officer  has  been  appointed  in
 the  Department  of  Labour  and  Employment  to
 examine  the  legal,  administrative  and  organisa-
 tional  matters  connected  with  the  integration
 of  social  security  schemes  and  to  prepare  a

 bluesprint  of  integration  by  the  end  of  July,
 1971,

 आयुर्वेदिक  औषधियां  तेयार  करने  सें  सोने  का

 उपयोग

 3794.  श्री  महादोपक  सिह  :  क्‍या  वित्त

 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  शुद्ध  स्वर्ण  आयुर्वेदिक  दवायें

 तैयार  करने  हेतु  उपयोग  में  लाया  जाता  है  ;
 और

 (@)  यदि  हां,  तो  इस  सम्बन्ध  में  आयुर्वेद-
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 दिक  दवाओं  के  निर्माताओं  को  शुद्ध  स्वर्ण

 उपलब्ध  कराने  के  लिये  सरकार  का  क्‍या  कार्य-

 वाही  करने  का  विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  मन्त्री  (थो  eo

 आर०  गणेश)  :  (क)  जी,  हां  ।  कुछ  आयुर्वेदिक
 औषधियों  के  निर्माण  में  सोने  का  प्रयोग  किया

 जाता  है

 (a)  आयुर्वेदिक  औषधियों  के  निर्माताओं

 को  (995  शुद्धि  का)  सोना,  मानक  सुवर्ण  छड़ों
 के  रूप  में,  नियत  मात्रा  क ेआधार  पर  दिया
 जाता  है

 Grants  and  Loans  from  East  and  West
 Germany

 3735.  SHRI  P.  K.  DEO:  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state  the
 amount  of  official  bilateral  grants  and  loans
 granted  to  India  during  the  last  three  years  by
 West  Germany  and  East  Germany,  separately  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  Official  loans
 extended  to  India  by  the  Federal  Republic  of
 Germany  during  the  three  years  ‘1968-69  to
 1970-7)  amount  to  Rs.  46.45  crores.  As
 regards  grants  from  this  country,  information
 is  being  collected  from  the  concerned  Ministries
 and  will  be  laid  on  the  Table  of  the  House.

 There  are  no  official  grants  or  loans  from
 the  German  Democratic  Republic.

 Scholarships  Offered  by  Federal  Republic
 of  Germany  and  German  Democratic

 Republic

 3736.  SHRI  ?.  ८,  DEO:  Will  the  Minis-
 ter  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  ;

 (a)  the  number  of  various  scholarships
 offered  to  and  utilised  by  India  by  (i)  the
 Federal  Republic  of  Germany  and  (ii)  the
 German  Democratic  Republic  separately  during
 the  last  three  years,  year-wise  ;  and

 (b)  the  number  of  scholarships  utilised  by
 India  during  the  above  period  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.  P.
 YADAVA)  :  (a)  A  statement  giving  the  requi-
 red  information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Libarary.  Se.  No.  LT~
 90/71}.

 (b)  115  (85  of  those  offered  by  the  Federal

 Republic  of  Germany  and  30  of  those  offered
 by  the  German  Democratic  Republic).

 Indian  Students  in  Weat  Germany  and
 German  Democratic  Repablic

 3737.  SHRI  P.  K.  DEO:  Will  the  Minis-
 ter  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 The  approximate  number  of  Indian  students
 and  trainees  at  present  studying  and  under
 going  training  in  West  Germany  and  the
 German  Democratic  Republic  respectively  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.  P.
 YADAVA)  :  According  to  the  latest  informa-
 tion  available  as  on  I.3.!970,  the  position  is  as
 under  :

 (i)  The  number  of  Indian  Students  and
 Trainees  studying  and  undergoing  training  in
 West  Germany  was  386.

 (ii)  The  number  of  Indian  students  studying
 in  German  Democratic  Republic  was  4.  The
 information  about  the  number  of  trainees  in
 German  Democratic  Republic  is  not  yet
 available.
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 Projects  being  run  with  the  Assistance  of
 East  and  West  Germany

 3738,  SHRI_P.K.  DEO:  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state  ;

 (a)  the  number  of  technical  assistance  pro-
 jects  being  operated  in  India  with  the  help  of
 Federal  Republic  of  Germany  and  the  German
 Democratic  Republic  ;

 (b)  the  names  of  the  places  where  they  are
 located  ;  and

 (c)  the  number  of  technical  experts  from
 each  of  the  above  two  countries  at  present
 working  on  these  projects  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  14  pro-
 jects  are  being  operated  at  present  with  the

 help  of  technical  assistance  from  the  Federal
 Republic  of  Germany.

 Wedo  not  have  a  Technical  Assistance
 Agreement  with  the  German  Democratic
 Republic.  No  projects  are  being  operated  at
 present  with  technical  assistance  from  the
 German  Democratic  Republic.

 A  Protocol  on  Scientific  and  Technical
 Cooperation  between  India  and  the  German
 Democratic  Republic  was,  however,  signed  on
 2nd  February  97l.  Detailed  terms  and  condi-
 tions  are  under  negotiation.

 (b)  and  (०),  The  location  of  the  projects
 which  are  either  being  operated  or  under
 execution  with  technical  assistance  from  the
 Federal  Republic  of  Germany  and  the  number
 of  experts  from  this  country  working  in  these

 projects  are  indicated  below  :

 Name  of  the  Project  Location  No.  of  experts  :

 Agricultural  Development  Projects.  Mandi,  Kangra,  Almora,  and  36
 Nilgiris.

 Export  Promotion  Project  for  Engineering  Calcutta  7

 goods.
 Tourism  &  Hotel  Management  Project.  Delhi

 '  8
 T.  V.  Project.  Delhi,  Bombay  and  Poona
 Indian  Institute  of  Technology.  Madras  0

 Prototype  Production-cum-Training  Centre.  Okhbla  (Delhi)  ~

 Central  Staff  Training  &  Research  Institute.  Calcutta  3

 Green  Algae  Project  of  Central  Food  Mysore
 Techttclogy  Research  Institute.

 Foremen  Training  Institute.  Bangalore  9

 Neyveli  Lignite  Corporation.  Neyveli  2

 School  Books  Printing  Press  Project.  Chandigarh,  Bhuvaneshwar
 and  Mysore  2
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 Technical  Assistance  feem  East  and
 West  Germany

 3799.  SHRI  P.  K.  DEO:  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state  the  total
 amount  of  technical  assistance  grants  received
 from  the  Federal  Republic  of  Germany  and  the
 German  Democratic  Republic,  separately,
 during  the  last  three  years  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  Infor-
 mation  is  being  collected  from  the
 concerned  Ministries  and  will  be  laid  on  the
 Table  of  the  House.

 Loans  Advanced  by  Nationalised  Banks
 Against  Bogus  Securities

 3740.  SHRI  N.  E.  HORO:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  whether  loans  by  nationalised  banks
 were  advanced  against  bogus  securities  in
 many  cases  ;

 (b)  whether  nationalised  banks  are  supposed
 to  furnish  their  reports  containing  all  the  nece-
 ssary  details  ;  and

 (०)  ifso,  whether  these  banks  are  submit-

 ting  their  reports  regularly,  and  if  not,  the
 reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a).  No
 Sir.  The  nationalised  banks  have
 not  advanced  loans  against  securities  which
 are  known  to  be  bogus.  While  granting
 advances,  banks  take  all  precautions  to  ensure
 the  genuineness  of  the  securities  charged  to
 them  by  the  borrowers.  In  a  few  cases,  how-
 ever,  it  came  to  light,  after  the  grant  of  advan-
 ces,  that  the  securities  charged,  especially  on
 hypothecation  basis,  have  been  disposed  of  by
 the  borrowers  without  the  knowledge  of  the
 banks  concerned  or  wrong  declarations  have
 been  made  to  the  banks  about  the  actual
 quantity  or  value  of  the  securities  held.  In  all
 such  cases,  a8  s000  as  irregularities  come  to  the
 notice  of  the  banks,  suitable  steps  are  taken  by
 them  for  the  safety  recovery  of  the  advances
 bv  obtaining  additional  security  or  by  resort  to
 legal  action,  Such  cases,  however,  constitute
 8  negligible  proportion  of  the  total  number
 of  loans  granted  by  them.
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 (b)  and  (ec).  All  banks  are  required  to
 furnish  to  the  Reserve  Bank  of  India  details
 of  all  actual  or  suspected  frauds.  There  has
 been  no  report  of  default  by  any  of  the  banks
 from  the  Reserve  Bank  of  India.

 केसरिया  (बिहार)  में  पर्यटकों  को  सुविधाएं

 3742.  श्री  कमल  सिर  मधुकर  :  क्‍या
 पर्यटन  और  नागर  विमानन  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  कया  केसरिया  (बिहार)  में  भगवान

 शिव  की  एक  प्रतिमा  पाई  गई  है  तथा  उसे  देखने
 के  लिये  देश  के  सभी  भागों  के  लोग  वहां  भा

 रहे  है  ,

 (ख)  क्‍या  इन  पर्यटकों  को  आवास  तथा

 आने  जाने  की  कोई  सुविधायें  प्रदान  नही  की  गई

 है,  और

 (ग)  यदि  हा,  तो  क्या  सरकार  का  विचार

 इस  प्राचीन  ऐतिहासिक  स्थान  का  विकास  करने

 तथा  वहां  आने  वाले  पर्यटकों  को  परिवहन  तथा

 आवास  की  और  अन्य  सुविधायें  प्रदान  करने  का

 है?

 पर्यटन  और  नायर  विमानन  मन्त्रालय  सें

 राज्य  मन्त्री  (डा०  सरोजिनी  महिषी):  (क)

 बिहार  सरकार  से  प्राप्त  सूचना  के  अनुसार
 केसरिया  के  निकट  एक  शिवलिंग  मिला  है  जिसे

 एक  मंदिर  मे  प्रतिष्ठित  कर  दिया  गया  है  और

 स्थानीय  व्यक्ति  इसके  दर्शनार्थ  आते  हैं  ।

 (ख)  पर्यटकों  द्वारा  इस  स्थान  को  यात्रा

 करने  के  बारे  में  राज्य  सरकार  के  पास  कोई

 सूचना  उपलब्ध  नहीं  है।

 (ग)  समिति  साधनों  के  कारण  प्राथमिक-

 ताओं  के  क्रम  का  कड़ा  परिपालन  अनिवार्य  हो

 गया  है  अतः  केन्द्रीय  सरकार  इस  स्थान  पर

 आवश्यक  सुविधायें  प्रदान  करने  की  स्थिति  में

 नहीं  है।  परन्तु  राज्य  सरकार  अवश्य  वहां  कुछ

 सुविधायें  प्रदान  कर  सकती  है
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 बिहार  में  ब्यान  जिले  में  डुमरिया  चाट  पर

 गायक  सदी  के  ऊपर  पुल  का

 विमान-कार्य

 3743.  श्री  कमल  मिथ  समुद्र  :  क्‍या

 नौवहन  ओर  परिवहन  मन्त्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  बिहार  के  चम्पा रन  जिले  में

 उमरिया  घाट  में  राष्ट्रीय  राजमार्ग  नं०  28  पर

 गन्धक  नदी  के  ऊपर  बन  रहे  पुल  के  लिए  ईटों

 के  खम्भों  और  बांध  आदि  तैयार  करने  से

 सम्बन्धित  कार्य  एक  ठेकेदार  को  सौंप  दिया

 गया  है  ;

 (ख)  यदि  हां,  तो  कितने  खम्मों  के  निर्माण

 का  ठेका  उसे  दिया  गया  है  उसे  यह  कार्य  कब

 तक  पूरा  करना  है  और  अब  तक  उसके  द्वारा

 कितने  खम्भों  का  निर्माण  किया  गया  है  ;

 (ग)  क्‍या  ईटों  के  जो  खम्भे  बनाये  गये  हैं,
 के  सरकार  द्वारा  निर्धारित  विशिष्ट  विवरण  से

 निम्न स्तर  के  हैं  ;और

 (घ)  यदि  हां,  तो  इस  बारे  में  क्‍या  कार्य-

 वाही  की  गई  है  और  उसके  क्‍या  परिणाम

 निकले  ?

 संसदीय  कार्य  तथा  नौवहन  और  परिवहन
 सस्ती  (ओ  राज  बहादुर)  :  (क)  और  (ख).
 संभवतया  माननीय  सदस्य  डुमरिया  घाट  में

 गंडक  नदी  पर  पुल  के  बायें  नियामक  बांध  के

 पीछे  के ढलान  पर  ईंट  बिछाने  के  कार्य  का

 उल्लेख  कर  रहे  हैं।  यदि  हां,  तो  राज्य  सरकार

 जो  इस  कार्य  के  लिए  कार्यकारी  एजेन्सी  है,  से

 यह  अभि निश्चित  किया  गया  है  कि  डट  बिछाने
 का  यह  कार्य  6  दलों  में  विभक्त  किया  गया

 है,  इनमें  से  दो  दलों  का  कार्य  बेकार  इंजीनियरों

 को  आवंटित  किया  गया  है  और  शेष  4  दलों

 का  कार्य  अलग-अलग  ठेकेदारों  को  आवंटित

 किया  गया  है।

 सभी  दलों  का  कार्य  3  मई,  97)  तक
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 पुरा  होना  था  परन्तु  जल्दी  बारिश  होना  के

 कारण  और  ईटों  की  सप्लाई  समय  पर  नहीं

 होने  के कारण  पह  नियत  समय  पर  पुराना

 हो  सका  परन्तु  256  दूल्हे  में  से  237  दूल्हे
 पर  कार्य  अब  पूरा  हो  गया  है  मौर  शेष  कार्य

 की  बीघा  ही  पूरा  होने  की  सम्भावना  है।

 (ग)  जी,  नही  ।

 (घ)  प्रदान  नहीं  उठता  |

 Inadequate  Facilities  in  the  Cargo  Office
 of  Iadian  Airlines,  New  Delhi

 $744.  SHRI  _M.  M.  HASHIM:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 {a)  whether  the  Indian  Airlines  Cargo
 office  at  New  Delhi  is  faced  with  difficulties
 like  inadequate  space,  insufficient  handling
 and  cormmunication  problems  ;  and

 (b)  the  steps  proposed  to  be  taken  by
 Government  to  provide  more  space  for  the
 Cargo  Office  and  improve  its  working  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  Yes,  Sir.

 (b)  Indian  Airlines  are  exerting  to  im-
 prove  the  working  of  their  cargo  office.  Steps
 have  been  taken  to  provide  additional  space
 and  telephone  facilities.

 Irregularities  in  the  Accounts  of  Central
 Excise  Collectorates

 3745,  SHRI  P.  GANGADEB:
 SHRI  RAMSHEKHAR  PRASAD

 SINGH:

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  irregularities  amounting  0

 Ra.  50  Lakhs  have  been  detected  during  the
 course  of  test  audit  of  the  accounts  maintained
 in  the  offices  of  the  Chief  Accounts  Officers  and

 Range  Officers  of  the  Central  Excise  Cullec-
 torates  ;  and
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 (9)  if  ४०,  the  action  Government  have
 taken  againat  those  who  have  been  held  respon-
 sible  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH);  (a)  Yes,  Sir;  irregularities  involving
 under  assessment  loss  of  revenue  to  the  extent
 of  Ra,  49.29  Lakhs  have  been  reported  by  the
 Comptroller  and  Auditor  General  of  India  in
 Para  47  of  his  Report  on  Central  Government
 (Civil)  Revenue  Reccipts  for  the  year  69.70,
 However,  the  Auditor  General’s  Report  is  still
 to  be  discussed  with  the  Public  Accounts  Com-
 mittee  when  the  Government's  point  of view
 will  be  explained  to  that  Committee.

 (b)  A  substantial  portion  of  the  loss  of
 revenue  reported  by  the  C.&AG.  (Rs.  30
 Lakhs  out  of  Rs.  49.29  Lakhs)  is  in  respect  of
 the  Central  Excise  duty  involved  on  excisable
 goods  cleared  under  bond  for  export,  for  which
 the  proof  of  export  had  not  been  furnished.
 Since  then,  the  Collector  has  reported  that  the
 relevant  documents  showing  proof  of  export
 have  become  available  in  respect  of  goods

 involving  Rs,  14,10,449.54  of  revenue.

 A  sum  of  Ra.  2,02,570  represents  those  cases
 where  the  cheques  issued  by  the  assessees
 against  duty  payments  were  lost  or  presented
 to  the  Bank  late,  but,  in  all  these  cases  fresh

 cheques  were  obtained  and  encashed,  and
 there  has,  therefore,  been  no  loss  of  revenuc.

 In  all  other  cases  of  reported  short  assess-
 ments,  cither  the  C.&A.G.’s  Audit  objec-
 tion  has  not  been  admitted  by  the  Government
 or,  the  demands  for  differential  duty  were
 raised  on  receipt  of  the  Audit  objection,  but
 the  parties  have  disputed  the  assessments  and
 have  gone  in  Appeal  or  Revision  Applications
 and  the  cases  are  sub-judice.

 All  these  cases  of  procedural  irregularities,
 short  assesaments  due  to  wrong  classification,
 etc,  are  still  to  be  finally  decided,  and,  in
 many  cases,  the  Government's  point  of  view
 is  still  to  be  explained  before  the  Public  Acco-
 unts  Committee.  If,  after,  the  finalisation  of
 cases,  jt  is  found  that  any  officer  has  been
 negligent  or  at  fault,  necessary  action  will  be
 taken,

 Opeaing  of  Branches  of  Nationalised
 Banks

 $746.  SHRI  8,  K.  DASCHOWDHURY  :
 Will  the  Minister  of  FINANCE  be  pleased  to
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 state  ;

 (a)  how  many  new  branches  of  nationalised
 banks  Government  propose  to  open  during  the
 current  financial  year,  State-wise  ;

 (b)  whether  Government  have  discussed
 this  matter  (according  to  State-wise  demand)
 with  the  State  Governments  before  the  deci-
 sion  of  opening  of  new  Branches  of  banks  is
 finalised  ;  and

 (c)  the  places  in  North  Bengal  region  of
 West  Bengal  where  new  Branches  are  expected
 to  be  opened  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  According
 to  the  programmes  drawn  up  so  far  nearly  700
 new  offices  are  proposed  to  be  opened  by  the
 14  nationalised  banks  by  the  end  of  97//early
 1972.  State-wise  details  are  not  readily
 available,

 (b)  The  programmes  of  branch  expansion
 indicated  above  were  drawn  up  at  meetings  of
 bankers  concerned  by  Reserve  Bank  at  regional
 level  for  allotment  of  growth  centres  identified
 in  the  course  of  survey  by  the  lead  banks  of
 respective  districts.  Programmes  for  the  dis-
 tricts  not  covered  in  this  way  are  finalised  at
 the  district  or  State  level  by  the  lead  banks,
 State  Government  officials  are  generally  asso-
 ciated  with  these  meetings.

 (c)  According  to  programmes  drawn  up  so
 far  6  new  offices  are  proposed  to  be  opened
 in  the  districtsin  North  Bengal  in  the  course
 of  this  year.  Further  programmes  will  be
 drawn  up  after  the  survey  of  the  districts  by
 the  respective  lead  banks  are  completed.

 Criteria  for  Admission  to  Colleges  in
 Dethi  for  Scheduled  Caste  Candidates

 3747.  SHRI  B.  K.  DASCHOWDHURY:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  the
 criterla  adopted  in  the  current  acadeutic  year
 for  admission  of  Scheduled  Caste  candidates
 in  the  various  Colleges  run  by  the  Delhi
 Universisy  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  ANDSOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
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 OF  CULTURE  (SHRI  0.  P.  YADAVA):
 According  to  the  University  of  Deihi,
 candidates  belonging  to  the  Scheduled  Castes/
 Scheduled  Tribes  have  been  registered  by  the
 University  for  purposes  of  admission  to  the
 various  courses  in  the  Colleges.  20%  of  the
 total  number  of  scats  in  cach  course  have  also
 been  reserved  for  the  candidates  belonging  to
 the  Scheduled  Castes/Scheduled  Tribes  (sy
 for  Scheduled  Castes  and  5%  for  Scheduled
 Tribes  interchangeable,  if  necessary).  Relaxa-
 tion  to  the  extent  of  5%  in  the  minimum
 marks  has  also  been  given  to  these  candidates
 in  order  to  determine  their  eligibility  and  merit
 for  admission  to  the  course  concerned.

 The  total  number  of  students  registered  in
 the  University  will  be  divided  on  the  basis  of
 their  first  and  subsequent  preferences  for  allot-
 ment  to  the  various  colleges  and  admistion
 alips  will  be  issued  to  them  and  the  colleges
 will  be  informed  of  the  list  of  all  students,  so
 registered,  by  the  University.

 Variation  is  prices  of  Admission  Forms
 and  Prospectus  sold  by  different

 Colleges  in  Delhi

 3748.  SHRI  8.  K.  DASCHOWDHORY  :
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 the  prices  fixed  for  admission  forms  and  pros-
 pectus  vary  from  College  to  College  in  Dethi  ;

 (b)  ifso,  the  reasons  therefor  and  the  steps
 Government  propose  to  take  to  bring  unifor-
 mity  in  “the  prices  of  admission  forms  and
 booklets  sold  by  Colleges  in  Delhi  ;  and

 (c)  the  steps  Government  propose  to  take
 to  envure  that  poor  students  who  are  unable
 to  purchase  these  booklets  of  various  Colleges
 are  able  to  select  the  College,  of  their  own
 chaice  ?

 THR  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPART:
 MENT  OF  CULTURE  (SHRI  D.  ह:
 YADAVA)  :  (a)  to  (c).  According  to
 the  University  of  Delbi,  there  is  some  variation

 in  prices  of  adeniasion  forms  and  prospectus

 published  by  odiicges.  This  is  on  account  of

 ‘he  sia  of  the  prospectus and  the  cost  involved  in

 getting  them  printed.  The  question  of  bring-
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 ing  uniformity  in  the  prospectus  of  different
 colleges  as  well  as  fixing  reasonable  price  is
 being  reviewed  by  the  University.

 Efforte  made  to  trace  the  missing
 Indian  Cargo  Vessel  “Mahajag  mitra”

 3749.  SHRI  BRYJ  RAJ  SINGH—KOTAH:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  what  further  efforts  have  been  made
 to  ascertain  whether  the  cargo  ship  found
 grounded  at  about  same  time  near  Bhola
 Islands  in  East  Pakistan  was  the  same  Indian
 Cargo  vessel  “‘Mahajagmitra’’,  which  had  lef
 Calcutta  Port  on  the  [lth  November,  I970;
 and

 (b)  if  not,  what  further  action  has  been
 taken  by  Indian  Government  in  this  matter  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)
 According  to  the  information  received  from
 Mr.  हर्,  Bragg,  a  Director  of  the  South  East
 Asia  Shipping  Company,  and  the  Deputy
 High  Commissioner  of  India  in  Dacca,  the
 vessels  grounded  near  Bhola  Islands  were  all
 Paskistani  vessels.  Mr.  Brazg,  in  his  evidence
 before  the  Court  of  Enquiry  also  stated  that
 he  caused  an  acrial  search  to  be  made  in  his
 presence  of  areas  over  Bhola  in  Barisal  district
 and  portions  of  Noakhali  and  Sandwip  Islands,
 but  there  was  no  trace  of  M.  च्  “Mahajag-
 mitra.”  On  the  basis  of  evidence  placed  be-
 fore  the  Court,  it  came  to  the  conclusion  that
 the  loss  of  the  vessel  wasan  act  of  God,  ३०  to
 say,  in  the  heavy  weather  under  severe  cyclo-
 nic  storm.

 (b)  Extensive  aerial  searches  of  our  coastal
 areas  and  the  coastal  areas  of  Pakistan  and
 Burma  outside  territorial  waters  were  carried
 out  but  without  any  positive  result.

 भील  आदिवासियों  को  शिका  तथा  आधिक

 सम्मति

 3750.  शी  सिराज  सितु--कोस्टा  :  क्‍या

 शिक्षा  और  समाज  कल्याण  मन्त्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  क्‍या  महाराज।  प्रताप  के  सौय  फी
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 याद  दिखाने  बाले  भील  ज/दियासी  दैनिक  और

 आर्थिक  दृष्टि  से  पिछड़ा  जीवन  बिता  रहे

 हैँ  ,

 (ल)  राजस्थान  में  इन  भील-अदिवासियों

 की  संख्या  क्या  है  ;

 (ग)  क्‍या  केन्द्रीय  अथवा  राज्य  सरकार  ने

 उनके  पिछड़ेपन  के  सम्बन्ध  में  कोई  सर्वेक्षण

 किया  है;  और

 (घ)  उनके  उत्थान  के  लिये  सरकार  द्वारा

 क्या  कार्यवाही  की  जा  रही  है  ?

 शिक्षा  और  समाज  कल्याण  मलयालम  में

 उप-मम्मी  (गयी  केत  एस०  रामास्वामी)  :  (क)

 साधारण  रूप  से  कहा  जा  सकता  है  कि  अनुसू-

 खचित  आदिम  जातिया  जिनमें  भील  आदिवासी

 शामिल  है,  शेष  समाज  की  अपेक्षा  शैक्षिक  और

 आधिक  रूप  से  अधिक  पिछड़ी  हुई  है

 (ब)  9,06,705  (I96]  को  जन-

 गणना  )  t

 (ग)  जी,  नहीं  1

 (घ)  अनुसूचित  आदिम  जातियो  के,  जिनमे

 भील  आदिवासी  भी  शामिल  है,  शैक्षिक  और

 सामाजिक-अधिक  विकास  के  लिये  विभिन्‍न  राज्य

 सरकारें  योजनाएं  चला  रही  हैं

 Distribution  of  Gifts  received  from
 U.S.A.

 ‘S751.  SHRIBRIJ  RAJ  SINGH—KOTAH  :
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  the  criteria  fixed  by  Government  for  the
 distribution  of  gift  goods  received  by  India
 from  the  United  States  of  America  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  The  Hon'ble
 Member  is  presumably  referring  to  the  supplies
 received  and  distributed  by  private  voluntary
 agencies  in  India.  The  voluntary  agencies  are

 required  to  distribute  these  supplies  for  ap-
 proved  programmes  such  as  nutrition  fecding
 programmes  for  school  children  and  other
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 vulnerable  sectiona  of  the  population,  agricul-
 tural  and  community  works  prograrames,  relief
 and  rehabilitation  programmes,  on  the  basis
 of  need  and  without  reference  to  race,  caste
 creed  or  religion  of  the  recipients.

 बिहार  में  आयकर  तथा  उत्पादन  शुल्क  को

 बकाया  राशि

 3752.  श्री  रामावतार  शास्त्री  :  क्‍या

 बिस  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  में  आयकर  और  उत्पादन -

 शुल्क  की  भारी  राशि  अभी  वसूल  की  जानी

 शेष  है;

 (ख)  यदि  हां,  तो  वह  राशि  कितनी  है  ;

 और

 (ग)  उक्त  बकाया  राशि  को  वसूल  करने

 के  लिये  सरकार  का  विचार  क्‍या  कार्यवाही
 करने  का  है  तथा  इस  सम्बन्ध  में  कब  तक

 कार्यवाही  आरम्भ  कर  दिये  जाने  की  सम्भावना

 है  ?

 बिस  मंत्रालय  सें  राज्य  मम्मी  (भरी  के०

 सर  गणेश)  :  (क)  और  (ख).  31-3-1971

 की  स्थिति  के  अनुसार,  बिहार  मे  केन्द्रीय

 उत्पादन-शुल्क  की  वसूल  होने  योग्य  बकाया

 रकम  909.60  लाख  रुपये  है  और  बिहार  के

 आयकर  आयुक्त  के  अधिकार  क्षेत्र  मे  आयकर

 की  बकाया  रकम  943.9  लाख  रुपये  है  1

 (ग)  बकाया  रकमों  की  शीघ्र  वसूली  के

 लिये  कानून-सम्मत  और  प्रत्येक  मामले  के  तथ्यों

 तथा  परिस्थितियों  के  अनुरूप  उपाय  किये  जा

 रहे  हैं

 बिहार  में  पर्यटन  को  प्रोत्साहन  8%  की  योजना

 3753,  श्री  शामाबतार  झाध्त्री  :  क्‍या

 पर्यटन  और  नागर  जिलानी  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बिहार  सरकार  ने  राज्य  में



 99  Written,  Answers

 पर्यटन  की  प्रोत्साहन  देने  के  लिए  कोई  योजना

 बनाई  हैं  ;

 (ख)  यदि  हां,  तो  उसकी  मुख्य  बातें

 क्‍या  हैं;

 (ग)  क्‍या  बिहार  सरकार  ने  उक्त  प्रयोजन

 के  लिये  केन्द्रीय  सरकार  से  सहायता  मांगी  है  ;

 और

 (घ)  यदि  हां,  तो  इसके  लिये  कितनी

 सहायता  मांगी  गई  और  केन्द्रीय  सरकार  ने

 कितनी  सहायता  देना  मंजूर  किया  ?

 पर्यटन  और  लागर  बिताना  मंत्रालय  में

 राज्य  मंत्री  (ढा  सरोजिनी  कहियो):  (क)
 और  (ख)  .  जी,  हा  ।  चौथी  योजना  के

 दौरान  बिहार  सरकार  द्वारा  हाथ  में  लिये

 जाने  वाली  प्रस्तावित  पर्यटन  स्कीमों  का  एक
 विवरण  सभा  पटल  पर  रखा  जाता  है।  [ग्रंथालय

 सें  रख  दिया  गया  ।  देखिये  सख्या  LT-592/7!  |

 (ग)  और  (घ).  चौथी  योजना  के  दौरान

 केन्द्रीय  क्षेत्र  मे  सम्मिलित  किये  जाने  के  लिये

 राज्य  सरकार  से  85.50  लाख  रुपये  के  मूल्य

 की  पर्यटन  स्कीमों  के  प्रस्ताव  प्राप्त  हुए  थे  1

 राज्य  सरकार  से  विचार-विमर्श  करने  के

 पश्चात्‌  28.50  लाख  रुपये  के  मूल्य  की  पर्यटन

 स्कीमों  के  केन्द्रीय  योजना  में  सम्मिलित  करने

 का  निर्णय  किया  गया  है  ।  स्क्रीनों  का  एक

 विवरण  सभा-पटल  पर  रखा  है।  [ग्र भा लय  में

 रख  दिया  गया  ।  देखिये  संख्या  LT-

 591/71]

 Grants  to  Institutions  imparting  Training
 in  Dance  and  Music  in  Manipur

 3754.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  CULTURE  be  pleased  to
 state  :

 (a)  whether  the  Government  of  Manipur
 is  considering  to  pay  recurring  grants  to  desery-

 ing  institutions  imparting  training  in  dance
 and  music  in  Manipur  ;
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 (b)  ifso,  when  a  final  decision  is  likely  to
 be  taken  in  this  behalf  ;  and

 (c)  if  not,  whether  the  Government  of
 Manipur  is  considering  the  need  for  substan-
 tial  increase  in  the  existing  pattern  of  Ad-hoc
 grants  to  such  institutions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAVA):  (a)  to  (५०).  Every  year  grants
 to  such  institutions  are  given  by  the  Manipur
 Administration  under  the  rules  governing
 grantein  aid  to  special  institutions.  Almost
 all  the  institutions  get  a  recurring  grants.  The
 quantum  is  fixed  annually  on  a  matching
 basis  keeping  in  view  their  activities  from  year
 to  year,

 Benefit  of  Condensed  Course  Schools
 for  Women  run  under  Manipur  Social

 Welfare  Board

 3755.  SHRI  N.  TOMB]  SINGH  s  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  “the  number  of  women  who  have  so  fur
 got  the  benefit  of  the  Condensed  Course
 Schools  for  Women  run  under  the  Manipur
 Social  Welfare  Board  ;

 (b)  their  pass  percentage  in  the  final
 examinations  and  the  total  amount  spent  50
 far  on  this  project  in  respect  of  Manipur  ;

 (c)  whether  Government  propose  to  con-
 tinue  the  scheme  ;  and

 (d)  if  so,  upto  what  time  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELWARE  (SHRI  K.  S.  RAMA-
 SWAMY):  (a)  340  women  have  already
 benefited  and  55  are  presently  undergoing
 training.

 (b)  Onthe  basis  of  the  results  received  s0
 far  in  respect  of  9  courses  (out  of  the  I3
 courses  tince  completed),  56%  of  the  candi-
 Gates  pasecd  the  final  examinations,  So  far

 the  Central  Social  Welfare  Boatd  bas  incurred
 an  expenditure  of  Rs,  319,  lakhs  on  the  Con-

 densed  Courses  conducted  in  Manipur.
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 (c)  The  scheme  is  likely  to  be  continued
 by  the  Central  Social  Welfare  Board.

 (d)  No  time  limit  has  been  fixed.

 Indigenous  Games  and  Sports  introduced
 in  Maniper  Annual  Inter-School  Sports

 Meets

 3756.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  the  names  of  the  indigenous  games  and
 sports  of  Manipur  introduced  in  the  Annual
 Inter-School  Sports  Meets  held  under  the  aus-
 pices  of  the  Education  Department  of  Mani-
 pur  ;  and

 (b)  what  financial  and  administrative  pro-
 visions  have  been  made  for  popularising  the

 tadigenous  gamet  and  sports  in  the  Schools
 and  Colleges  of  Manipur  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  (SHRI  K.  S.  RAMASWAMY)  :

 (a)  Dhougkang,  Yubilakpi  and  Muknacare
 were  included  in  the  Annual  Inter-School

 Sports  Meets  held  under  the  auspices  of  the
 Education  Department  of  Manipur.

 (b)  There  is  no  specific  provision  in  the

 budget  for  indigenous  games.  However,  ex-
 penditure  on  this  item  is  met  from  a  lump  sum
 provision  of  Rs.  1,20,000/-  provided  in  the
 Manipur  Education  Budget  for  games  and
 sports  activities  in  Schools  and  Colleges  in

 Manipur.  In  addition,  Rs.  70,000/-  has
 been  provided  for  giving  financial  assistance
 to  Sports  Organisations  including  those  cater-
 ing  to  indigenous  games.

 Teanafer  of  Exhibita  to  newly  constracted
 Maseum  Ballding  at  Vaishali

 3757,  SHRI  N.  K.  SINHA:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  newly  constructed  museum
 building  at  Vaishali  (Muzaffarpur-Bibar)  is
 lying  vacant  and  exhibits  have  not  yet  been
 transferred  from  the  old  museum  building  ;
 and
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 (b)  if'a0,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA)  :
 (a)  and  (b).  Although  the  new  museum  build-
 ing  at  Vaishali  appears  to  be  generally  ready,
 the  iron  grills  still  remain  to  be  fitted  to  the
 windows  and  ventilators,  which  are  most  essen-
 tial  for  the  safety  of  the  exhibits.  In  the  ab-
 sence  of  the  iron  grills  the  building  is  not  yet
 complete  and  fit  for  use  as  a  museum  and  has
 not  been  taken  over  by  the  Survey  from  the
 Central  Public  Works  Department.

 Visit  of  an  Indian  Team  to  London  in
 connection  with  increase  in  Freight  rates

 3758.  SHRI  S,M.  KRISHNA  :
 SHRI  RAMSHEKHAR  PRASAD

 SINGH  :

 Will  the  Minister  of  SHIPPING
 TRANSPORT  be  pleased  to  state:

 AND

 (a)  whether  an  Indian  team  visited  London
 and  had  talks  on  I!th  and  !2th  June  in  con-
 nection  with  the  I5  per  cent  shipping  freight
 rates  increase  by  India-U.  K.  Continent  Con-
 ference  ;  and

 (b)  if  so,  what  were  the  conclusions  arrived
 at  in  the  meeting  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  Yes,
 Sir.  A  high  level  delegation  headed  by  the
 Secretary,  Ministry  of  Shipping  and  Transport
 held  discussions  in  London  between  Ith  and
 l6th  June,  1971  with  the  India/Pakistan/U.  K.
 Continent  Conference.

 (b)  During  the  discussions,  the  Conference
 have  expressed  their  willingness  to  agree  only
 to  the  following  reductions/concessions  in  con-
 nection  with  the  proposed  freight  increase  :

 (i)  to  reduce  the  1X  increase  to  23 2
 increase,

 (ii)  the  concessions  on  sensitive  pro-
 ducts  would  be  retained  and  within
 the  package  already  notified
 Government  would  be  free  to  vary
 the  list  of  concessional  products.
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 (iii)  the  Conference  may,  depending  on
 the  movement  of  cost  and  prices,
 come  up  for  discussion  for  a  fresh
 increase  next  year  about  this  time.

 (iv)  the  Suez  surcharge  will  remain  un-
 altered  but  the  London  surcharge
 would  be  reviewed  by  the  Con-

 ference  in  their  discussions  with  the

 (Port  of  London  Authority)  shortly.
 But  considering  the  situation  in
 London  Ports,  adjustments  if  any
 are  likely  to  be  marginal.

 They  had  already  agreed  to  give  retroapec-
 tive  effect  to  such  concessions  as  may  be  agreed
 upon.  Government  are  now  examining  the

 terms  indicated  by  the  Conference,  and  their
 reactions  on  the  proposals  made  by  the  Con-
 ference  are  expected  to  be  finalised  shortly.

 Survey  report  of  Unesco  regarding  [ili-

 teracy

 $759,  SHRIS.  M.  KRISHNA:  Wilf  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pieased  to  state:

 (a)  whether  U.  N.  Educational  Scientific
 and  Cultural  Organitation  has  estimated  in  its
 latest  survey  report  that  more  than  half  of  the

 people  of  8  Asian  developing  nations  are  still
 illiterate  ;

 (b)  if  so,  whether  India  was  also  covered

 by  this  Survey  ;  and

 (c)  if  x0,  what  are  the  figures  given  about
 India  ?

 THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHARTHA  SHANKAR  RAY):  (a)  and
 (b).  Yes,  Sir.  The  March  1971  bulletin  of  the
 UNESCO  Regional  Office  for  Education  in
 Asia  stated  as  follows;

 “It  is  catimated  that  the  Asian  region  con-
 tained,  around  1970,  about  355  million  adult
 illiterates  (I5  years  old  and  over),  of  whom
 more  than  250  million  were  in  the  economi-
 cally  active  group  aged  from  35  to  44,  This
 meam  that  in  Asia  five  adult  workers  ont  of
 ten  are  illiterate”.

 (c)  the  report  states  that  there  are  00
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 million  adult  literates  and  260  million  adult
 Uliterates  in  India.

 Committee  to  review  grievance  of  em-
 ployees  of  Indian  Airlines

 $760.  SHRI  K.  com  PANDEY:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  most  of  the  demands  of  the
 Airlines’  Unions  have  been  accepted  for  review
 by  the  Management  of  the  Indian  Airlines  ;

 (b)  whether  a  committee  has  been  formed
 to  look  into  the  grievances  of  the  employees  ;
 and

 (c)  if  so,  the  terms  of  reference  of  the  com-
 mittee  and  the  time  by  which  it  is  likely  to
 submit  its  report  ?

 THE  MINISCER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJNI  MAHISHI)  :
 (a)  The  management  of  Indian  Airlines
 have  signed  agreements  with  the  Indian  Air-
 lines  Officers’  Association  and  the  Indian  Fight
 Engineers’  Association.  They  have  also  signed
 an  agreement  with  the  Air  Corporations  Em-
 ployees’  Union  on  the  2nd  June,  1971  covering
 about  8000  employees.  Negotiations  are  going
 on  with  this  Union  for  the  remaining  categories
 represented  by  them.  Negotiations  with  the
 other  unions/associations,  except  the  Indian
 Commercial  Pilots’  Association,  are  progtcasing.
 The  Indian  Commercial  Pilots’  Association
 are  not  coming  forward  for  such  negotiations,
 insisting  that  “normal  conditions  should  first
 be  restored  in  Indian  Airlines,  imploying  there-
 by  that  disciplinary  proceedings  against  some

 of  the  pilots  (including  one  executive)  be  first
 dropped.  While  the  management  is  not  agrec-
 able  to  discuss  the  question  of  the  executive
 pilot  with  the  association,  informal  discussions
 on  other  matters  are  being  held  from  time  to
 time.

 (b)  and  (९),  Government  have  set  up  3
 Committee  to  exantine  the  organisational  and
 administrative  structure  of  Indian  Airlines,
 andthe  relationship  between  the  management
 and  its  employees,  and  make  recommendations
 to  Government  with  particular  reference  to

 personnel  policies  and  practices,  The  Com-
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 mittee  is  expected  to  submit  ita  report  by
 August,  1971.

 Grants  to  Institutions  doing  Rescarch  in
 Social  Sciences

 376l.  SHRI  K.  C.  PANDEY:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  bis  Ministry  have  finalised  the
 rules  for  giving  grants  to  societies  and  institu-
 tions  doing  research  in  Social  Sciences  ;  and

 {b)  if  so,  the  outlines  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  DL.  P.  YADAVA)  :
 (a)  Yes,  Sir.

 (b)  A  copy  of  the  Rules  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT-592/72}.

 Stadents  going  abroad  for  Higher  Educa-
 tion

 3762.  SHRI  K.  com  PANDEY:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  the  number  of  students  who  went
 abroad  for  higher  education  during  the  last
 three  years  country-wise  ;

 (b)  the  number  of  those  students  who  went
 on  State  Scholarship  country-wite  ;

 (९)  the  number  of  those  students  in  (०)
 category  who  did  not  return  after  the  expriy
 of  their  studies  in  violation  of  the  contracts  ;
 and

 (d)  the  steps  taken  by  Government  in  their
 cases  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  QULTURE  (SHRI  D.  P.  YADAVA):
 (a)  to  (9).  The  required  information  is  not
 readily  available...  The  same  will  be  obtained

 and  placed  on  the  tabe  of  the  Sabha  as  soon
 a8  possible,
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 Opening  of  Branches  of  Nationalised
 Banks  in  Development  Blocks

 $763.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased  to  state

 (a)  the  total  population  served  by  each
 bank  branch  in  the  country,  particularly  in
 Bihar  and  North  Bihar  ;

 (b)  whether  it  is  proposed  to  open  at  least
 one  branch  of  the  bank  in  each  development
 block  of  the  country  during  the  present  finan-
 cial  year  ;  and

 (०)  if  not,  whether  any  scheme  for  mobili-
 sing  deposits  and  providing  credits  to  the  rural
 population  in  each  block  is  proposed  to  be
 introduced  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANT  RAO  CHAVAN)  :  (a)  At  the
 end  of  March,  !97l,  the  population  coverage
 of  commercial  banks  in  India  was  about  47,000
 persons  per  bank  office.  For  Bihar,  the  cover-
 age  was  I,35,000.  The  covetage  in  the  districts
 of  North  Bihar  is  indicated  below  :

 As  in  June.  March  797  December,  १77
 69  (estima-  (estimated)  (Projected)

 ted)  (in  thou-
 sands)

 L  Champaran  334  i80  86
 2.  Darbhanga  35  229  58
 3.  Muzaffarpur  386  84  32
 4.  Purnea  266  li9  96
 5.  Saharsa  48  34  3
 6.  Saran  362  262  8i

 (b)  There  is  no  proposal  to  open  bank
 offices  in  each  development  block  as  such,
 The  criteria  adopted  for  selecting  centres  for
 location  of  new  bank  offices  were  outlined  in
 the  Statement  laid  on  the  Table  of  the  House
 in  reply  to  Starred  Question  No,  572  answered
 on  ]8th  June,  1971.

 {c)  The  massive  programme  of  branch  ex-
 pansion  particularly  in  rural  arcas  embarked
 upon  by  the  commercial  banks  after  nationali-
 sation  of  the  4  banks  was  intended  to  help
 mobilise  rural  savings  and  extend  bank  credit
 to  the  rural  population.  Of  the  3256  new
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 bank  offices  opened  after  nationalisation  (till
 the  end  of  March,  !97l)  2]39  or  about  66%
 were  located  in  rural  centres  i.e.  places  with
 population  of  not  more  than  10,000.

 Bank  Credit  Secured  by  Agriculturist
 Borrowers  above  Rupees  Ten  Thousand

 3764.  SHRI  BHOGENDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question  No.
 74  on  28th  May,  I97I  and  state  :

 (a)  the  total  number  of  agriculturist  borro-
 wers  having  secured  bank  credit  of  above  ten
 thounsand  rupees  each  and  their  proportion  to
 the  total  number  of  agriculturist  borrowers  and
 to  the  total  amount  credited  to  all  of  them  ;
 and

 (०)  the  number  of  agricultural  borrowers
 and  marginal  peasants  who  have  been  given
 bank  credit  aud  whether  the  differential  rate
 of  ivterest  in  their  favour  is  being  charged  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Banks  do
 not  compile  statistics  on  these  lines.  With
 reference  to  Unstarred  Question  No.  14
 answered  in  this  House  on  May  28,  1971,
 information  regarding  the  number  of  persons
 State-wise,  who  have  received  agricultural
 advance  from  the  public  sector  banks  above
 Rs.  50,000/-,  is  being  collected  by  a  special
 effort.  Similar  particulars  regarding  advances
 above  Rs,  10,000/-  are  also  being  collected.  It
 may  by  appreciated  that  collection  of  these

 figures  will  involve  some  time.  The  figures
 will  be  laid  on  the  Table  of  the  House  as  soon
 as  they  are  available  from  the  Reserve  Bank.

 (०)  The  total  number  of  borrowal  accounts
 receiving  direct  agricultural  finance  from  public
 sector  banks  as  at  the  end  of  February  1971,
 amounts  to  7,96,094.  Figures  in  respect  of
 Smarginal  peasants’  (a  concept  the  connotation
 of  which  would  differ  from  area  to  area  because
 of  factors  like  soil  conditions  and  availability
 of  water,  etc.)  are  not  maintained  by  banks.
 At  present,  banks  do  not  charge  differential
 in  favour  of  small  agricultural  loans.  It  may
 be  added  that  the  report  of  the  Committee  on
 Differential  Rates  of  Interest  appointed  by  the
 Reserve  Bank  has  been  received  recently  and
 is  under  examination.
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 Conversion  of  Institutional  Loans  owed
 by  Monopoly  Houses  into  Equity  Shares

 3765.  SHRI  BHOGBNDRA  JHA:  Will
 the  Minister  of  FINANCE  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Question  No.
 4389  on  the  4th  June,  1971  regarding  Institu-
 tional  loan  owed  by  Monopoly  Houses  and
 state:

 (a)  the  hurdle  in  the  way  of  converting
 loans  into  equity  shares  ;

 (b)  whether  it  is  proposed  to  stop  institu.
 tional  credit  to  the  monopoly  and  other  big
 business  houses  and  to  convert  the  entire
 amount  given  hitherto  into  equity  shares  ;  and

 (९)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHIAVAN):  (a)  to  (५).
 Government’s  decision  in  regard  to  conversion
 of  loans  into  equity  is  that  in  the  case  of
 industrial  projects  which  receive  substantial
 assistance  on  medium  term  or  long  term  basis
 from  public  sector  financial  institutions,  the
 institutions  will  normally  reserve  the  right  to
 convert  loans/debentures  assistance  given  by
 them  into  equity.  A  copy  of  the  detailed  guide-
 lines  issued  in  this  reapect  to  the  financial  insti-
 tutions  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  L.T.-—-593/7]  No.
 hurdirs  are  anticipated  in  following  thesc
 guidelines  by  the  all-India  long-term  financial
 institutions,  I¢  is  not  our  intention  to  stop
 institutional  credit  for  the  genuine  productive
 requirements,  ‘Phe  guidelines-referred  to  above
 do  not  contemplate  converaion  of  the  loans
 given  inthe  past  to  monopoly  or  other  big
 business  houses,  or  for  that  matter,  to  anv
 industrial  concerns  into  enquity  shares.  In
 future,  the  conversion  of  loans  given  by  the
 long-term  public  financial  institutions  into
 equity  will  be  made  within  the  framework  of
 the  policy  outlined  therein.

 Survey  of  Beok  Industry  aud  Trade

 3766.  SHRI  B.  N.  REDDY:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  Government  appointed  any
 committee  recently  for  a  comprehensive  survey

 of  the  book  industry  and  trade  in  India  ;  and
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 (b)  ifso,  when  the  Committee  is  likely  to
 submit  its  report  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA)  :
 (a)  and  (b).  Yes,  Sir.  But  the  Committee  has
 not  yet  started  work.  It  will  be  some  time
 before  the  Committee  would  submit  its  report.

 Proposal  to  Start  Air  Taxi  Service

 3767.  SHRI  JADEJA:  Will  the  Minister
 of  TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state  :

 (a)  whether  there  is  any  proposal  under
 consideration  of  Government  to  start  Air  Taxi
 Service  in  the  country  ;  ~

 (b)  ifso,  whether  the  scheme  will  be  in
 public  sector  or  private  sector  ;  and

 (c)  ifthe  reply  to  part  (a)  ahove  be  in
 the  negative,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  and  (b).  The  question  of  allowing  private
 operators  to  establish  air  taxi  services  on
 routes  not  operated  by  Indian  Airlines,  parti-
 cularly  for  promotion  of  tourism  in  various
 parts  of  the  country,  is  under  examination.

 (९)  Does  not  arise.

 Unsatisfactory  Conditions  for  Displaying
 aud  Preserving  Ancient  Monuments  in

 National  Museum,  New  Delhi

 3768.  SHRI  JADEJA:  Will  the  Minister
 of  EDUCATION  AND  SOCIAL  WELFARE
 be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  report  appearing  in  the
 “Seateaman’’  dated  the  3lst  March,  I97[  in
 regard  to  the  unsatisfactory  conditions  prevai-
 ling  in  he  National  Museum,  New  Delhi  for
 displaying  and  preserving  the  ancient  monu-
 ments  ;  and

 (b)  ifse,  the  steps  taken  by  Government  in
 this  regard  ?
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 THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHARATHA  SHANKAR  RAY)  ;  (a)  Yes,
 Sir.

 (b)  A  statement  is  laid  on  the  Table  of  the
 Lok  Sabha.

 Statement

 The  report  made  in  the  Statesman  dated
 3i-3-397!,  regarding  the  National  Museum  is
 factually  incorrect.

 The  National  Museum  has  a  large  and
 varied  collection  representing  Art,  Archaeology,
 Anthropology,  Pre—~history,  Central  Asian
 Antiquities,  Pre-Columbian  Art,  Numismatics,
 Epigraphy  and  so  forth.

 The  National  Museum  has  made  adequate
 arrangements  for  conservation.  Its  Central
 Conservation  Laboratory  attends  mainly  to
 the  needs  of  the  Museum  in  addition  to  its
 service  in  general  to  several  other  Museums  in
 the  country.

 The  Museum  has  a  large  collection  of  mini-
 ature  paintings  and  drawings,  but  obviously
 all  of  them  cannot  be  displayed  at  one  time.
 The  main  reason  is  paucity  of  gallery  space.
 Only  representative  miniatures  of  each  school
 have  been  displayed.  The  quality  of  display
 in  the  National  Museum  is  ofa  high  order
 and  it  has  won  appreciation  from  visitors,

 Notwithstanding  the  paucity  of  space,  the
 Central  Asian  Antiquities  have  two  galleries
 of  their  own,  in  addition  to  a  large  annexe  for
 the  mural  paintings  in  an  adjacent  building.

 Asfor  the  building  and  its  construction  is
 concerned  the  first  phase  was  completed  in
 1960.  The  second  phase  was  to  have  come
 up  asscheduled  some  years  ago,  but  due  to
 the  financial  stringency  this  could  not  be
 taken  up  earlier.  The  second  phase  of  the
 building,  however,  is  now  expected  to  be  com-
 pleted  during  the  Fourth  Five  Year  Plan.

 Special  attention  is  paid  to  objects  which  have
 atendency  to  suffer  deterioration,  like  wood,
 textiles  and  so  forth.  Anti-termite  treatment
 is  given  regularly  to  the  susceptibles  and  if
 even  a  trace  of  the  termite  is  noted,  it  is  imme-
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 diately  treated  with  anti-termite  solutions.

 Museum  objects  like  coloured  textiles,  poly-
 chrome  sculptures,  paintings  and  other  objects
 deteriorate  to  asmaller  or  larger  extent  by
 the  use  of  natural  light.  Natural  light  contains
 the  visible  spectrum  bands  and  adjaining  its  two
 ends  are  the  bands  of  ultra-violet  and  infra-
 red,  both  of  which  are  harmful.  They  are,
 therefore,  to  be  eliminated.  This  is  precisely  the
 reason  why  all  the  museums  abroad  have
 adopted  artificial  lighting.

 The  0.  P.  W.  D.  is  making  arrangements  to
 instal  the  necessary  air-conditioning  plant  and
 other  equipment.  Even  now  the  reserve  collec-
 tions  manuscripts  are  kept  ia  cool  starage  by
 a  special  provision  of  coolers.

 The  burglar-proof  alarm  system  for  the
 National  Museum  has  not  been  recommended
 by  the  (Dr.  M.  S.)  Randhawa  Committee  which
 considered  this  question.

 The  National  Museum  has  already  issued
 several  popular  publications,  apart  from  its
 scholarly  monographs.

 Although  there  is  a  slight  decrease  in  the
 number  of  visitors  to  the  National  Museum
 during  the  last  two  years,  the  number  of  orga-
 nised  school  visits  to  the  Museum  has  increased
 considerably.

 There  are  no  structural  defects  in  the-
 National  Museum  building.

 Proposal  to  Construct  a  Second  Bridge
 at  Jamnagar

 3769,  SHRIJADEJA;  Will  the  Minister
 of  SHIPPING  AND  TRANSPORT  be  pleased
 to  state  s

 (a)  whether  there  is  only  one  bridge  known
 as  Victoria  Bridge  which  connects  the  Jamoaagar
 City  with  the  rest  of  the  country  ;

 (०)  ifso,  from  the  defence  point  of  view
 and  the  strategic  importance  of  the  city,
 whether  Government  propose  to  construct  a
 second  bridge  at  Jamnagar  ;  and

 (०)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  PARLIAMENTARY
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 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (७)  Yes,
 Sir.  It  is  an  existing  railcun-road  bridge  near
 amnagar  on  Rajkot-Jaronagar  road.

 (b)  The  proposed  second  bridge  at  Jam-
 nagar,  when  constructed,  would  fall  on  a  State
 toad.  The  Government  of  Gujarat,  who  are
 primarily  concerned  with  the  said  bridge  have
 indicated  that  they  have  a  proposal  to  construct
 the  bridge  in  question.

 (c)  Does  not  arise.

 Ez-Gratia  Payments  to  Officers  of  Public
 Undertakings

 3770.  SHRI  SUBODH  HANSDA:  Will
 the  Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  Bureau  of  Public  Enterpri-
 ses  issued  instruction  to  all  Ministries  of  the
 Government  of  India,  vide  their  O.  M.  No.
 BPE/I  (5)  Ady.  (Fin)  67  dated  23. 6,  970  for
 ¢ex-gratia  payment  to  senior  officers  of  publi
 sector  undertakings  drawing  a  salary  of  more
 than  Rs.  1600/-  per  month  ;

 (b)  the  exact  implications  of  the  instructions
 that  for  the  purpose  of  computing  the  ex-gratia
 payment,  the  salary  would  be  deemed  to  be
 Ra.  600/-p.  m.  crrespective  of  the  actual
 salary  ;

 (८)  whether  all  the  officers  of  an  enterprise,
 which  has  declared  bonus  at  the  rate  of  20
 per  ceat  in  terma  of  the  Bonus  Act  I965,  are
 entitled  to  a  bonus  of  Rs,  [600/-irrespective  of
 the  actual  salaries  drawn  ;  and

 (dy  ifso,  the  actual  amount  of  bonus  paid
 by  such  public  sector  undertaking  to  officers
 drawing  Rs.  1600/-  and  above  in  the  year  I970-
 72

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.

 GANESH)  :  (a)  Bureau  of  public  Enterprises
 have  issued  instructions  which  allow  for  the

 ex-gretia  payment  to  officers  of  the  Public  Enter-
 prises  drawing  more  than  Ra,  I600/-  per  month

 ह

 (i)  the  enterprises  has  been  earning  profits  5

 (ii)  the  payment  ip  made  from  the
 “Bmplo-

 yer's  thare  of  available  surplus  of  40%
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 as  referred  to  in  the  payment  of  Bonus
 Act  ;

 (iii)  deputationists  would  be  eligible  only  if
 they  are  drawing  payin  the  scales  pree-
 cribed  for  the  posts  in  the  undertakings.
 For  this  purpose  those  deputationists
 who  are  drawing  their  grade  pay  plus
 deputation  allowance  may  be  given  a
 specific  period  to  opt  for  the  Company
 scales  of  pay.

 {b)  Under  the  Payment  of  Bonus  Act  emplo-
 yeea  getting  a  salary  of  Rs.  !600/-and  below  per
 month  are  eligible  for  bonus  which  would
 be  calculated  on  the  basis  of  salary  of  Rs.  750/-
 per  month  for  those  who  draw  a  salary  of  more
 than  Rs,  750/-  सदा  month  upto  and  inclusive  of
 Rs.  1600/-  कहा  month.  Similarly,  under  the
 Bureau's  instructions  the  ex-gratia  payment
 would  be  paid  to  officers  drawing  more  than
 Rs.  1600/-  फ्ल  month  but  for  the  purpose  of
 calculating  theex-gratia  payment  the  salary
 would  be  deemed  to  be  Rs.  1600/-  per  month,
 irrespective  ofthe  actual  salary  drawn  by  the
 officer.  Bureau's  instructions  are  intended  to
 provide  for  some  incentive  to  the  senior  mana-
 gers  also.

 (c)  If  bonus  at  the  maximum  rate  of  20%
 is  declared  under  the  payment  of  Bonus  Act
 by  any  enterprise,  officers  drawing  a  salary  of
 Rs.  750/-  to  Rs.  1600/-  फर्स्  month  would  be  entit-
 led  to  a  bonus  of  Rs.  1800/-.  The  amount  of
 bonus  in  the  case  of  officers  drawing  less  than
 Rs.  750/-  per  month  would  be  calculated  at  the
 rate  of  20%  of  their  annual  salary.  Officers
 drawing  more  than  Rs.!700/-  per  month  will  be
 entitled  to  an  ex-gratia  payment  of  Rs.  3840  for
 the  year  in  case  they  also  become  entitled  to  get
 ex-gretia  payment  at  20%  of  their  annual  notion-

 al  salary  under  the  prescribed  formula,  provided
 all  other  conditions  spceified  in  para  (a)  above
 are  satisfied.

 (a)  As  the  accounting  year  ended  only  on
 the  3ist  March  971,  it  is  too  early  for  the  audi-
 ted  accounts  of  all  the  enterprises  to  be  ready
 on  which  basis  bonus  is  to  be  declared.

 बम्बई,  कलकता  और  दिल्‍ली  का  पुनर्यगोफरण

 3773.  ली  रिका  प्रसाद  :  क्‍या

 विस  मंजी  यह  बताने की  कृपा  करेंगे  कि  :
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 (क)  क्‍या  बम्बई,  कलकत्ता  और  दिल्ली
 की  जनसंख्या  चालीस  लाख  से  अधिक  है;

 (4)  यदि  हां,  तो  इन  नगरों  को  गए-1
 नगरों

 के  रूप  में  बर्गीकृत  किया  जाएगा  और
 इन  नगरों  में  काम  कर  रहे  कर्मचारियों  के
 लिये  मकान  किराया,  नगर  प्रतिपूर्ति,  यात्रा
 अन्य  प्रकार  के  भत्तों  में  उसके  अनुरूप  वृद्धि
 की  जायगी  ;  और

 (ग)  यदि  हां,  तो  कब  और  यदि  नहीं,
 तो  इसके  क्या  कारण  हैं  ?

 वित्त  मंत्रालय  सें  राज्य  मंत्री  (ओ  के०
 आर०  गणेश)  :  (क)  97)  की  जनगणना
 से  व्यक्त  जनसंख्या  के  अनन्तिम  आंकड़ों  के
 अनुसार  स्थिति  निम्न  प्रकार  है  =

 जनसंख्या

 l.  बृहत्‌  बम्बई  59,31,989

 2.  कलकता  एकदम

 शहर  70,40,345

 3.  दिल्‍ली  एकदम  गहर  36,29,842

 (@)  और  (ग)  ,  जी,  नहीं  ।  शहरों  के
 वर्गीकरण  के  बिमान  आधार  में  संशोधन  करने
 तथा  विभिन्‍न  भत्तों  में  संशोधन  करने  के  प्रश्न
 का  भी  विचार  करने  के  लिए  तृतीय  वेतन
 आयोग  को  सिफारिशों  की  प्रतीक्षा  करनी
 होगी  ।

 Conference  of  Vice-Chancellors  of  South.
 ern  Universities

 3772.  SHRI  C.  JANARDHANAN:  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  recently  held  conference  of
 the  Vice-  Chancellors  of  Southern  Univenities had  suggested  exchange  of  students  between
 Universities  for  short  periods  ;

 (0)  whether  the  Conference  had  also  urged the  University  Grants  Commission  for  liberal
 aid  for  such  a  scheme  ;  and
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 (९)  if  so,  the  decision  taken  thereon  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA)  :  (a)
 and  (b).  Yes,  Sir.  However  it  may  be  stated
 that  the  University  Grants  Commission  is  al
 ready  implementing  a  scheme  of  providing  as-
 sistance  to  Universities  to  enable  the  students  to
 know  the  country  by  visiting  other  Universities.

 (०)  The  proceedings  of  the  Conference  are
 being  placed  before  the  next  meeting  of  the
 University  Grants  Commission.

 Continuing  English  as  Optional  Medium
 of  Instruction

 $773,  SHRI  0.  JANARDHANAN:  Will
 the  Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  the  Vice-Chancellors  of  Southern
 Universities  have  unanimously  favoured  conti-
 nuing  of  English  aa  an  optional  medium  of  ins
 truction  besides  the  regional  language  for  degree
 courses  ;  and

 (b)  if  s0,  Government's  reaction  thereto  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  0.  क्,  YADAVA)  :  (a)
 The  Conference  exprested  itself  in  favour  of
 continuing  English  as  an  optional  medium  of
 instruction  besides  the  regional  language  for

 degree  courses,

 (b)  Government  have  noted  that  the  resolu-
 tion  ia  in  accordance  with  Supreme  Court  Judge-
 ment,

 Scholarships  to  Children  of  Teachern

 3774.  SHRI  MADHURYYA  HALDAR  :
 Will  the  Miviater  of  EDUCATION  AND  SO-
 QIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  Government  are  having  any
 plan  to  give  scholarships  to  the  children  of  tea-
 chers  particularly  handicapped  children  ;

 @)  if  wo,  the  total  number  of  scholarships
 proposed  to  be  given  during  1971-72  ;  and
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 (c)  the  total  number  of  applications  received
 by  Government  so  far?

 THE  DEPUTY  MINISTER  IN  THE  MI-
 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA)  :  (a)
 and  (४).  The  Department  of  Education  in  the
 Ministry  of  Education  &  Social  Welfare  have
 been  operating  since  ‘1961-62  the  scheme  of  Na-
 tional  Scholarships  for  the  children  of  School
 Teachers  under  which  500  fresh  scholarships
 are  awarded  every  yrar  to  the  children  of  work-
 ing  school  teachers  for  post-Matriculation  stu-
 dies.  The  children  of  school  teachers  who  arc
 Physically  handicapped  are  also  eligible  to  ap-
 ply  for  a  scholarship  under  the  scheme.

 The  Department  of  Social  Welfare  of  the
 Ministry  of  Education  and  Social  Welfare  bave
 also  been  operating  for  the  last  15,  years  a
 scheme  for  the  award  of  scholarship  to  physi-
 cally  handicapped  children  including  children
 of  teachers.  I300  scholarships  are  proposed
 to  be  awarded  under  this  scheme  during  1971-
 72.

 (c)  The  scheme  of  National  Scholarships
 for  children  of  School  Teachers  is  implemented
 through  State  Governments  who  are  allocated
 scholarships  proportionate  to  their  teacher-
 population.  The  Scheme  was  advertised  recent-
 ly  and  the  State  Governments  would  not  have
 received  all  the  applications  so  far.  Similarly
 the  last  date  for  receipt  of  applications  under
 the  acheme  of  scholarships  for  handicapped
 children  is  30th  September,  197),

 Narula  Finance  Company

 3775.  SHRI  SAT  PAL  KAPUR  :  Will  the
 Minister  of  COMPANY  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  Narula  Finance  company  is  in

 liquidation  for  nearly  two  years  and  the  depo-
 sitors  have  not  been  paid  any  money  as  yet;  and

 (b}  whether  Government  are  contemplating
 any  steps  to  reguiarise  the  transactions  of  this

 Company  ?

 THE  MINISTER  OF  COMPANY  AF-

 FAIRS  (SHRI  RAGHUNATHA  REDPY)  :

 (a)  Yea,  Sir,  The  Narals  Finance  Private
 Limited wes  ordered  to  he  wound  up  by  Delhi
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 High  Court  on  20th  December,  1968,  The
 official  Liquidator  attached  to  the  Delhi  High
 Court  is  taking  necessary  steps  to  realise  assets
 of  the  company.  The  claims  filed  by  the  depo-
 sitors  and  creditors  of  the  company  are  being
 scrutinised  by  thesaid  Official  Liquidator.
 Since  the  realisation  of  assets  and  scrutiny  of
 claims  are  not  yet  over,  the  time  for  making
 any  payment  to  the  depositors  has  not  yet
 come.

 (b)  As  the  company  is  being  wound  up  un-
 der  the  directions  of  the  High  Court,  the  ques-
 tion  of  taking  any  steps  by  Government  to
 regularise  the  company's  transactions  docs  not
 arise.

 Special  Loans  to  States  for  Clearing  Over-
 draft

 3777,  SHRI  RAMACHANDR  AN  KADAN.
 NAPPALLI  :  Will  the  Minister  of  FINANCE
 be  pleased  to  state  ;

 (a)  whether  some  of  the  State  Governments
 have  approached  the  Central  Government  for

 aspecial  loan  to  clear  their  overdrafts  on  the
 Reserve  Bank  of  India  ;  and

 (b)  if'so,  the  reaction  of  Government  there-
 to  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.  GA-
 NESH):  (a)  Yes,  Sir.

 (b)  The  overdrafts  of  the  States  on  the  Re-
 serve  Bank  of  India  ason  the  30th  June  97]
 have  been  cleared  by  providing  ways  and  means
 advances  recoverable  during  the  current  year,

 राजस्थान  में  स्टेट  बेक  लाफ  बीकानेर  एण्ड

 जयपुर  की  शाला में

 3778,  न  पस्ता  लाल  बारुपाल  :  क्‍या

 बिल  मंत्री  यह  बताने  की  कृप।  करेंगे  कि  :

 (क)  राजस्थान  में  स्ट्रेट  बैंक  आफ  बीका-

 नेर  एण्ड  जयपुर  के  मुख्य  कार्यालयों  और

 शाखाओं  की  संख्या  कितनी  है  ;

 पख)  इस  प्रकार  के  कितने  कार्यालय

 सरकारी  इमारतों  में  हैं  और  कितने  किराये
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 की  इमारतों  में  हैं  ?

 (ग)  किराये  की  प्रत्येक  इमारत  का
 कितना  मासिक  किराया  दिया  जाता  है  ;

 (ध)  क्या  समय  और  कार्यभार  की
 आवश्यकताओं  को  ध्यान  में  रखते  हुए  वर्तमान
 इमारतें  उपयुक्त  नहीं  है  और  इन  बैकों  के

 अधिकारियों  और  कर्मचारियों  को  असुविधा
 होती  है  ;  और

 (४)  यदि  हां,  तो  इस  स्थिति  में  सुधार
 करने  के  लिये  क्‍या  कार्यवाही  की  जा  रही  है  ?

 जिस  मंत्री  (सी  पशवम्तराब  चह्वाण):
 (क)  दी  स्टेट  बैंक  आफ  बीकानेर  और  जयपुर
 का  केवल  एक  मुख्य  कार्यालय  है  जो  जयपुर
 में  है।  राजस्थान  में  इसके  252  शाखा

 कार्यालय  हैं  ।

 (ख)  राजस्थान  में  इसका  केवल  एक
 कार्यालय  सरकारी  भवनों  में  स्थित  है,  जबकि
 6  झा खाएं  बैक  की  अपनी  ही  इमारतों  में  और
 245  किराये  की  इमारतों  में  स्थित  हैं  ।

 (ग)  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है  1  [  ग्रंथालय  में  रख  दिया  गया।  देखिये
 संख्या  LT—594/7)

 (a)  और  (३8)  .  किराये  पर  ली  गई
 94  इमारतों  को  छोड़कर  वे  सभी  अन्य  वर्तमान

 इमारतें  जिनमें  बैंक  के  कार्यालय  स्थित  हैं,  उनकी

 वर्तमान  आवश्यकताओं  के  लिये  पर्याप्त  समझी

 जाती  हैं।  इन  स्थानों  पर  यथासमय  अतिरिक्त

 या  दूसरी  जगह  का  प्रबन्ध  करने  के  लिये

 उपयुक्त  कदम  उठाये  जा  रहे  हैं

 Advantages  to  the  Common  Man  from  the *
 Nationalised  Banks

 3779.  SHRIS,  a  SAMANTA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  approval  of  Government
 was  obtained  by  the  nationalised  bank  for  laun-
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 ching  schemes  for  the  benefit  of  the  common
 man  ;  and

 (b)  the  nature  of  the  schemes  and  the  bene-
 fits  which  will  accrue  to  the  common  man  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  and  (०).
 As  one  of  the  objectives  of  nationalisation  of
 banks  was  to  provide  credit  facilities  to  the
 hitherto  neglected  sections  of  the  community,
 no  specific  approval  of  Government  was  requir
 ed  by  the  nationalised  banks  for  launching
 scheme  for  the  benefit  of  the  common  tnan
 Regarding  the  nature  of  the  scheme,  the  Hon-
 ble  Member’s  attention  is  invited  to  the  reply
 to  Lok  Sabha  Unstarred  question  No.  638  ans
 wered  on  28th  may,  1971,

 मध्य  प्रदेश  की  फर्मों  &  भाम  आमिर  को

 बकाया  राशि

 378l,  श्री  हुकम  खुद  कछु बाय  :  क्‍या

 बिस  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  पिछले  दो  वर्षों  के  दौरान  मध्य

 प्रदेश  के  मुरैना  जिले  की  साहनी  तहसील
 की  मै०  कलुआ राम  भगवती  प्रसाद,  मै०  बृज-
 मोहन  अशोक  कुमार,  मै०  केद/रनाथ  बृजमोहन
 और  मै०  गणेश  फर्मों  पर  सरकार  द्वारा  कितनी

 राशि  का  आयकर  निर्धारित  किया  गया  ;

 (ख)  पिछले  दो  वर्षों  के दौरान  इन  कर्मों

 द्वारा  कितना  आयकर  अदा  किया  मया ;  और

 (ग)  इस  समय  इन  फर्मों  के  नाम  आयकर
 की  कुल  कितनी  राणा  बकाया  है

 ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  के०
 आर०  गंगे दा)  :  (क)  से  (ग)  .  सूचना  इकट्ठा
 की जा  रही है  और  सदन  की  मेज पर  रख
 दी  जायगी  ।

 दिल्ली  में  रहने  बाले  केन्द्रीय  सरकारी  कर्म-
 चोरियों  को  दिया  जा  रहा  मकाम  किराया  मसा

 3782.  श्यो  1...  न्चम्द  कसू बाय:  क्या

 वित  मंत्री  यह  बता नेकी की  कृपा  करेंगे  कि  !
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 (क)  दिल्‍ली  मे  रहने  वाले  केन्द्रीय
 सरकारी  कर्मचारियों  को  दिये  जा  रहे  मकान
 किराया  भत्ते  की  प्रतिशतता  क्‍या  है  ;  और

 (ख)  सरकारी  आवास  स्थानों  की  कमी
 के  कारण  सरकार  द्वारा  इस  पर  कितना  वार्षिक
 व्यय  किया  जाता  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (की  Fo
 भारत  गणेश)  :  (क)  दिल्‍ली  में  केन्द्रीय
 सरकारी  कर्मचारियों  को,  निर्धारित  शत  पूरी
 करने  पर,  निम्नलिखित  दरों  पर  मकान  किराया
 भत्ता  मिलता  है  Fioal

 वेतन  प्रति  मास  मे  को  दर

 (महंगाई  वेतन  सहित!)

 Bo  ०

 L00  से  नीचे  5

 100-3000  वेतन  का  5  प्रतिशत

 (स्यू नवम  20  और
 अधिकतर  300  देख

 की  सीमा  तक)

 वेतन  का  LO  प्रतिघात 3000  से  ऊपर

 (ख)  वित्तीय  वर्ष  970-71  के  सम्बंध
 में  सूचना  सभी  मंत्रालयों  से  प्राप्स  की  जा

 रही  है  और  उपलब्ध  होते  ही  सदन  की  मेज
 पर  रख  दी  जायगी  |

 सच्च  प्रदेश  सरकार  को  और  बकाया  ऋण

 3783,  भी  हुकम  शब्द  कछु बाय  क्‍या
 वित्त  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  केन्द्रीय  सरकार  का  कुल
 कितना  ऋण  समय  प्रदेश  सरकार  की  ओर
 बकाया  है  ,

 (ख)  वित्तीय  वर्ष  £968-69,  969-70
 और  i970-7!  में  राज्य  सरकार  ने  केन्द्रीय
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 सरकार  को  कुल  कितने  ब्याज  का  भुगतान  किया

 है  ;  और

 (ग)  वर्ष  (97i-72  में  कितने  ब्याज  का

 भुगतान  किया  जाना  है  ?

 विस  मंत्रालय  में  राज्य  सूत्री  (थी  के०

 कार०  गणेश)  :  (क)  3!  मार्च  97]  को

 397.73  करोड़  रुपये  बकाया  थे  ।

 (ख)  वित्तीय  वर्ष  968-69  में  8.3

 करोड़  रुपये,  969-70  में  9.46  करोड़

 पये  और  1970-71  में  9.45  करोड़  रुपये

 ब्याज  के  रूप  में  अदा  किए  गए  |

 (ग)  लगभग  9.59  करोड़  रुपये  व्याज  के

 रूप  में  दिये  जाएंगे

 बिहार,  राजस्थान  और  केरल  पर  बकाया  ऋण

 3784.  थ्रो  हुकम  हम्द  कछु बाय  :  क्‍या

 किसी  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  बिहार,  राजस्थान  और

 केरल  पर  कुल  कितना  बकाया  केन्द्रीय  ऋण

 है  ;

 (ख)  वित्तीय  वर्ष  97I-72  में  उक्त

 राज्यों  को  कितना-कितना  ऋण  दिया  जायेगा  ;

 और

 (ग)  उक्त  राज्यों  को  दिये  गये  ऋण  पर

 ब्याज  की  दर  कितनी  है  तथा  इन  राज्यों  पर

 ब्याज  की  कुल  कितनी-कितनी  राशि  बकाया

 है?

 बिस  अंबाला  में  राज्य  मंत्री  (भी  के०

 जार०  बजे;  (क)  है: है ह  मार्च  i97i  को

 बिहार,  राजस्थान  और  केरल  सरकारों  के

 नाम  क्रमश:  580,72  करोड़  रुपये,  567.55

 करोड़  रुपये  और  254.25  करोड़  रुपये  के

 केन्द्रीय  ऋण  बकाया  थे  |

 (६१  बिहार,  राजस्थान  और  केरल
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 के  लिये  निर्धारित  केन्द्रीय  सहायता  में  उमदा:

 47.32  करोड़  रुपये,  30.80  करोड़  रुपये

 और  24.50  करोड़  रुपये  के  इकट्ठे  ऋण
 शामिल  हैं।  इसके  अतिरिक्त,  राज्य  सरकारों

 को,  अल्प  बचतों  की  संगृहीत  राशियों  के  बदले

 और,  केन्द्र  द्वारा  प्रायोजित  योजनाओं  आदि
 की  वित्त  व्यवस्था  करने  के  लिये  ऋण
 मिलेंगी  ।

 राज्य  सरकारों  ने  अपने  1971-72  के
 बजटों  में  केन्द्रीय  ऋणों  के  रूप  में  निम्नलिखित

 रकमों  की  प्राप्लि  होने  की  कल्पना  की  है  —

 बिहार  6.49  करोड़  रुपये

 राजस्थान  35.94  ,,  we

 केरल  48.65,  ,

 (ग)  राज्य  सरकारों  को  दिये  जाने  वाले

 क्र न्द्रीय  ऋणों  पर  सामान्यतः  5  प्रतिशत  बाधित

 की  दर  से  ब्याज  लगता  है  और  ठीक  समय  पर

 ऋणों  की  वापसी  तथा  ब्याज  की  अदायगी

 किये  जाने  पर  [4  प्रतिशत  को  छूट  दी  जाती

 है  इस  समय,  बिहार,  राजस्थान  और  केरल

 सरकारों  के  नाम,  केन्द्रीय  ऋणों  पर  देय  ब्याज

 की  कोई  रकम  बकाया  नहीं  है  ।

 Construction  of  an  Aerodrome
 Pinjore  in  Haryana

 3785.  SHRI  M.  SATYANARAYAN  RAO:
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  an  aerodrome  is  proposed  to
 be  constructed  near  Pinjore  in  Haryana  for
 tourists  ;

 (b)  if  so,  whether  the  Haryana  Government
 has  approached  the  Centre  for  financial  assis
 tance  in  this  connection  ;

 (c)  ifso,  the  amount  of  assistance  asked  for  ;

 (d)  the  reaction  of  Government  thereto  ;
 and

 (९)  when  the  aerodrome  is  likely  to  be
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 completed  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  The  Adviser,  Civil  Aviation,  Haryana,
 requested  DGCA  in  May  97]  to  depute  an
 officer  to  inspect  a  site  near  village  Majri  on
 Pinjore-Nalegath  Road,  for  construction  of  a
 civil  acrodrome  at  the  State  Government's  cost,
 to  meet  the  requirements  of  Chandigarh  as  well
 as  the  Morni  hills  which  is  an  area  being  deve-
 loped  by  the  Haryana  Government  for  attrac-
 ting  tourists.  The  DGCA  has  called  for  a  plan
 of  the  site  and  certain  other  documents  from
 the  Adviser,  Civil  Aviation,  Haryana.

 (b)  No,  Sir.

 (०)  to  (ec).  Does  not  arise.

 Preservation  of  heritage  of  Mahatma
 Gandhi,  Pandit  Jawaharlal  Nebru  aod

 Netaji  Subhas  Chandra  Bose

 3786:  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  ;

 (६)  the  steps  taken  by  his  Ministry  to  pre-
 serve  the  heritage  of  Mahatma  Gandhi  and
 Pandit  Jawaharlal  Nehru  and  show  honour  to
 their  contributions  to  the  country  ,

 (b)  the  quantum  of  expenditure  incurred
 for  the  implementation  of  such  steps  ;  and

 (c)  the  nature  and  extent  of  expenditure
 incurred  for  the  same  purpose  in  honour  of
 Netaji  Subhas  Chandra  Bose  ?

 ‘THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHAR  CHA  SHANKAR  RAY):  (a)  to  (०).
 The  information  is  being  collected.

 Evaston  of  Income  Tax  by  Film  Stare

 $787.  SHRI  PRABODH  CHANDRA:  Will
 the  Minister  of  FINANCE  be  pleased  to  state  :

 (७)  whether  many  film  stars  accept  much
 more  than  the  amount  shown  in  their  contracts
 and  thereby  evade  payment  of  income-tax  on
 such  amounts  ;  antl
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 (b)  ifsc,  the  steps  Government  have  taken
 to  stop  the  practice  of  accepting  black  money?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  and  (b).  A  number  of  instances
 of  the  receipt  of  black  money  by  film  stars  have
 come  to  the  notice  of  the  Gavernment.  Wherever
 circumstances  justify  searches  are  undertaken
 to  unearth  the  receipt  of  black  money  by  film
 stars,  Apart  from  the  above,  the  Government
 has  appointed  the  Direct  Taxes  Enquiry  Com-
 mittee  to  go  into  the  larger  question  of  circula-
 tion  of  black  money,  An  interim  report  has
 been  submitted  by  the  Committee,  which:  is
 under  the  cosideration  of  the  Government.

 Cultivation  of  Opium  in  Shahjahanpur
 {U.  2.)

 3788.  SHRI  JITENDRA  PRASAD:  Will
 the  Minister  of  FINANCE  be  pleased  to  state  :

 {a)  whether  Shahjabanpur  39  Uttar  Pradesh
 was  an  opium  growing  arca,

 (b)  if  so,  the  reasons  for  stopping  the  cul-
 tivation  of  opium  in  that  District  ;

 {c)  whether  there  48  any  propos]  under
 consideration  of  Government  to  survey  the  area
 again  and  declare  it  fit  for  opium  cultivation  ;
 and

 (d)  what  are  the  conditions  for  declaring  a
 particular  area  fit  for  opium  cultivation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  (a)  Yes,  Sir.  Shahjahanpur  in
 Uttar  Pradesh  was  an  opium  growing  area  till
 30th  September,  1969.

 {b)  Cultivation  of  opium  poppy  was  stop-
 ped  In  Shabjahanpur  digtrictin  consultation
 with  the  Government  of  Uttar  Pradesh  with
 effect  from  ist  October,  1969  mainly  due  to
 the  reasons  given  below  Eel

 (i)  the  average  yield  of  opium  tendered  by
 the  fares  was  low  as  compared
 ५  other  aregs  ;  and

 (ii)  the  cultivation  of  opium  poppy  was

 sparse  and  it  whe  administratively  difi-
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 cult  to  exercise  effective  control  over
 production  and  smuggling  of  opium.

 {e)  There  is  a  proposal  under  consideration
 ofthe  Government  to  make  a  general  survey
 of  the  traditional  poppy  growing  areas  where
 poppy  had  been  cultivated  in  the  past  and  also
 in  new  areas  adjoining  present  poppy  growing
 afeas  for  securing  more  acreage  under  poppy
 cultivation  during  the  next  ([97I-7Z)  crop
 season,

 (d)  For  declaring  a  particular  acca  suitable
 for  opium  cultivation,  some  of  the  important
 factors  which  are  taken  into  account  are  :—~

 (i)  the  area  isa  traditional  poppy  growing
 area  ;

 (ii)  it  is  compact  and  contiguous  ;

 (iii)  snil_  is  fertile  and  suitable  for  poppy
 cultivation  ;  and

 (iv)  proper  irrigation  facilities  are  available
 and  general  climatic  conditions  are  suitable.

 Expansion  of  Carrency  in  Circulation

 3789.  SHRI  BIRENDRA  SINGH  RAO:
 SHRI  N.  SHIVAPPA:

 Will  the  Minister  of  FINANCE  be  pleased
 to  state  :

 (a)  whether  Indian  currency  in  circulation
 has  been  expanded  by  Rs.  363.7  crores  to
 1: ब  4200  crores  by  the  year  1969-70  ;

 (b)  whether  this  expansion  is  larger  than
 the  expansion  of  Rs.  325  crores  in  the  previous
 year  ;

 (e)  whether  the  increase  in  notes  circulation
 s  substantially  larger,  than  in  the  preceding
 rear  while  that  in  rupee  coins  was  smaller  ;
 und

 (d)  ifs,  the  reasona  thereof  and  steps  taken
 wt  proposed  to  be  taken  by  Government  in  this
 ‘egard  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 fESHWANTRAO  CHAVAN)  ;  (a)  and  (b).
 The  currency  with  the  public  expanded  only  by
 ts.  5328  crores  during  1969270.  and  stood  at
 ts.  400  crores  as  an  the  last  Friday  of  March,
 970.  The  corresponding  expansion  in  the
 meceding  year  was  Re,  $06  crores,
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 (c)  Notes  in  circulation  increased  by
 Rs.  345  crores  during  969°70  as  against  an
 increase  of  Rs,  303  crores  recorded  in  the
 preceding  ycar.

 The  increase  in  rupee  coins  in  circulation
 (including  Mahatma  Gandhi  Centenary  Com-
 memorative  coins)  was  however,  smaller  at
 Rs.  yy  crores  as  against  Rs.  23  crores  witnessed
 in  the  preceding  ycar.

 (d)  The  currency  expansion  has  taken  place
 in  order  to  meet  the  requirements  of  growth  in
 national  out  put,  the  diversification  of  the
 industrial  structure  and  the  increased  mone-
 tisation  of  the  economy.  A  major  objective  of
 fiscal  and  monetary  policy  is  to  ensure  that
 monetary  expansion  of  which  currency  expan-
 sion  is  the  principal  component,  is  kept  within
 limit  set  by  the  growth  of  national  output  and
 increased  requirements  emanating  from  mone
 tisation  of  the  economy.

 Jamair  Airlines

 3790.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  names  and  addresses  of  the  pro-
 prietors  of  M/s.  Jammair  Airlines  ;

 (b)  the  date  of  licence  to  fly  acroplanes
 issued  to  the  company  ;  and

 (c)  the  number  and  names  of  the  routes  on
 which  this  company  is  operating  its  flights  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  Jamair  &  private  limited  company.  The
 names  and  addresses  of  its  Directors  are  as
 follows  :

 l.  Shri  0.  L,  Chandak  —  2,  Camac  Street,
 Calcutta.

 2.  Shei  J.B.  Muf  3  do.
 a  Shri  P.  R,  Chandak  do,
 4  ShriG,  N.  Chandak  oe  do.
 5.  Shri  B.  R.  Chopta  —  402,  Akash  Deep,

 Barakhambha
 Road,  New  Delhi.

 (b)  A  non-scheduled  permit,  effective  from
 18६  January  1959,  was  issued  to  Jeronir  on  Slst
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 December,  1958,  Since  then  it  is  being
 renewed  periodically  and  is  at  present  valid
 upto  Sist  March  1972.

 (०)  The  company  is  at  present  operating  on
 the  following  three  routes  :

 I.  Caleutta-Agartala,
 2,  Calcutta-Jalpaiguri  via  Purnea.
 a  Calcutta-Jalpaiguri-Telepara-Grassmore-

 Bhatpara-Newlands.

 Planes  owned  by  Jamair  Airlines

 379.  SHRI  BIRENDER  SINGH  RAO:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  number  of  planes  owned  by  Jamair
 Airlines  at  present  in  the  country  ;

 (b)  the  estimated  value  of  the  planes;  and

 (c)  the  number  of  planes  of  this  company
 which  crashed  so  far  and  the  reasona  therefor  ¢

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHT  :
 (a)  and  (b).  The  fleet  of  Jamair  consists  of
 three  Skymasters  and  three  Dakotas  and  their
 value  is  catimated  at  Rs,  27.5  lakhs.  (This  docs
 not  include  two  Dakotas  valued  at  about  Rs  6
 lakhs  which  were  involved  in  fatal  accidents  in
 the  recent  past).

 (०)  Two  Dakotas  were  involved  in  major
 accidents—one  on  5th  December  1970  near
 Safdarjung  acrodrome  and  the  other  on  26th
 March  1971  near  Hashimara.

 The  investigation  report  in  respect  of
 accident  on  5th  December  970  has  been
 received  recently  and  is  under  examination.
 The  accident  on  26th  March  97]  near
 Hashimara  is  under  investigation  by  a  Court
 of  Inquiry.

 Demand  for  Devaluation  of  Indian  Rupee
 by  World  Bank

 3792,  SHRI  INDRAJIT  GUPTA:  Will
 the  Minister  of  FINANCE  be  pleased  to  states

 (a)  whether  the  World  Bank  had  demanded
 for  further  devaluation  of  the  Indian  rupee  ;
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 (0)  ifso,  the  reasons  therefor  ;  and

 (c)  the  decision  taken  by  Government  in
 the  matter  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  No,  Sir,

 (b)  and  (c).  Do  not  arise.

 Loan  from  World  Bank  for  Purchase  of
 Teactore

 3793,  SHRI  con  K.  CHANDRAPPAN:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 (a)  whether  India  bad  entered  into  an
 agreement  with  the  World  Bank  for  a  loan  to
 finance  10,000  tractors  to  be  made  available
 from  United  States  of  America,  United
 Kingdom  and  West  Germany  ;

 (b)  the  approximate  price  for  one  tractor
 imported  according  to  this  agreement  ;  and

 (९)  the  approximate  price  of  more  or  lew
 the  same  type  of  tractor  imported  from  the
 Socialist  countries  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  During  the
 last  one  year,  Government  of  India  has  signed
 five  development  credit  agreements  with  the
 International  Development  Association,  an
 affiliate  of  the  World  Bank,  for  agricultural
 credit  projects  in  the  States  of  Gujarat,  Punjab,
 Andhra  Pradesh,  Haryana  and  Tamil  Nadu.
 The  Credit  amount  in  each  case  provides  for
 import  of  agricultural  tractors  as  under  Gujarat
 (2200)  Punjab  (8000),  Andhra  Pradesh  (1500),
 Haryana  (6000)  and  Tamil  Nadu  (1500)  over
 @  two  to  three  year  perind.  Tractors  are  to  be
 imported  from  those  suppliers  in  the  World
 Bank  Member  Countries  and  Switzerland,  who
 have  established  tractor  manufacturing  facilities
 in  India,  or  have  obtained  necessary  approvals
 ofthe  Government  of  India,  for  manufacture  of
 tractors  in  india.

 (9)  and  ().  Orders  have  not  yet  been

 placed  for  the  insport  of  tractors  under  the
 Agreements  mentioned  in  part  (a)  above.

 Contract  for  interior  decoration  of  Hote!

 Building  a¢  Chanakyapuri  taken  over  by
 STDS  fram  N.  D,  M.  (2.

 3794.  SHRI  com  K,  CHANDRAPPAN:
 Will  the  Minister  of  TOURISM  AND
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 CIVIL  AVIATION  be  pleased  to  state  ;

 (a)  whether  India  Tourism  Development
 Corporation  had  taken  over  the  hotel  building
 owned  by  New  Delhi  Municipal  Committee  at

 Chanakyapuri  in  New  Delhi  ;

 (b)  Whether  the  contract  for  interior  decora-
 tion  of  that  hotel  had  been  given  to  a  foreign
 firm;  and

 (c)  if  so,  the  reasons  for  doing  s0  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  Yes,  Sir.  India  Tourism  Development
 Corporation  has  recently  taken  over  the
 N.D.  M.  C,  hotel  building  in  Chanakyapuri,
 New  Delhi,  to  run  it  as  luxury  hotel  in  the
 name  of  Akbar  Hotel.

 (b)  Yes,  Sir,

 (९)  A  great  deal  of  intricate  interior  design
 work  ७  involved  which  needs  expertise  of a
 very  high  order.  As  suitable  local  talent  was
 not  available,  the  services  of  an  “internationally
 known  firm  of  foreign  consultants  with  con-
 siderable  experience  of  i:  terior  design  work
 in  hotels  have  been  requisitioned.

 Steps  to  develop  Places  of  Tourist  Attrac-
 tion  in  Kerala

 3795.  SHRI  C.  K.  CHANDRAPPAN  :
 Will  the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  there  are  great  possibilities  of

 developing  places  of  tourist  attraction  in
 Kerala  ;  and

 (b)  ifso,  what  are  the  special  measures
 Government  propose  to  take  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI):
 {a)  Yes,  Sir.

 (b)  (i)  A  nea  resort  of  International  standard
 for  attracting  destinational  tourist  tracffic  is
 being  developed  at  Kovalam  at  an  estimated
 cost  of  Re.  221  crores,
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 Gii)  Periyar  Game  Sanctuary  has  been
 specially  seleeted  as  one  of  the  five  principle
 game  sanctuaries  for  development  to  attract
 tourists,  Lt  is  proposed  to  augment  the  existing
 accommodation  there  and  to  provide  motor
 launches  for  the  transportation  of  tourists.

 (iii)  A  Youth  Hostel  is  proposed  to  be  built
 at  Trivandrum.

 Steps  to  develop  Sunderban  in  West
 Bengal  as  a  Tourist  Centre

 3796.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  Government  have  any  plan  to
 develop  ‘Sunderban’  in  West  Bengal  as  a
 tourist  centre  ;

 (b)  whether  the  general  charges  of  tourist
 hotels  there  need  to  be  minimised  for  students
 and  youth  of  recognized  institutions  ;  and

 (c)  if  so,  the  steps  proposed  to  be  taken  in
 this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  Yes,  Sir.

 (b)  There  is  no  recognised  tourist  hotel  in
 the  area.

 (c)  The  details-in  developing  ‘Sunderban’
 are  being  considered  in  consultation  with  the
 State  Government.

 Merit  Scholarships  for  Students  in
 Residential  Schools

 3797.  SHRI  PRIYA  RANJAN  DAS
 MUNSI:  Will  the  Minister  of  EDUCATION
 AND  SOCIAL  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  propose  to  increase
 the  number  of  merit  scholarships  for  students
 in  residential  schools  ;  and

 {b)  if'so,  the  number  of  seholarships  to  be
 allotted  to  such  institutions  during  the  current

 year  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND

 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 9.  P.  YADAVA)  :  (a)  Yes,  Sir.

 (b)  The  proposal  is  to  increase  the  number
 of  scholarships  from  next  academic  year.
 Details  are  to  be  finalised  after  a  conference
 of  Principals  of  Public  Schools,  proposed  to
 be  held  in  August  {97I.  The  number  of
 scholarships  allotted  during  the  current  year
 under  the  old  scheme  is  200.

 Conference  of  Ministers  of  Social  Wel-
 fare  of  various  States

 3798  SHRI  BIREN  DUTTA:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  :

 (a)  whether  any  Conference  of  Ministers  in
 charge  of  Backward  Classes  Welfare  and  Social
 Welfare  of  different  States  was  held  recently  ;
 and

 (b)  if  so,  the  recommendations  made  by
 the  Conference  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.S.  RAMAS-
 WAMY):  (a)  Yes,  a  Conference  of  State
 Ministers  incharge  of  Backward  Classes  Welfare
 and  Social  Welfare  was  held  at  New  Delhi  on
 20th  and  2tst  May,  4974,

 (b)  The  points  which  emerged  at  the  Con-
 ference  are  given  in  the  statement  laid  on  the
 Table  of  the  House.  [Placed  in  Library,  Ses
 No.  LT—595/7 J.

 Cases  of  Over-lavoicing  and  Under-
 Iavoicing

 3799.  SHRIS.M.  BANERJEE  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  ;

 (a)  what  further  steps  have  been  taken  to
 stop  cases  of  over  invoicing  and  under-
 invoicing.

 (०)  the  number  of cases  detected  in  970  ;
 and

 (८)  the  action  taken  against  those  firms  or
 individuals  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (2)  The  following  further  steps
 have  been  taken  in  the  recent  past  to  check
 cases  of  under-invoicing  and  over-invoicing  :

 In  order  to  prevent  frauds  relating  to  under-
 invoicing  and  ovef-invoicing  at  minor  ports,
 it  has  been  prescribed  that  the  customs  staff
 posted  there  should  be  trained  at  the  major
 Custom  House  in  the  commodities  that  are
 usually  imported  or  exported  from  such  minor
 ports  and  in  regard  to  other  stray  imports  or
 exports,  the  documents  should  be  checked  in
 consultation  with  the  staff  of  the  major  Cut-
 tom  Ifouse.  In  major  Custom  Houses  the
 work  relating  to  the  scrutiny  of  export  docu-
 ments  for  certain  types  of  goods,  hitherto
 being  handled  by  the  ministesial  staff,  has
 been  entrusted  to  trained  executive  staff.
 Arrangements  haye  ४90  been  made  for  collev-
 tion  of  information  about  the  prevailing  prices
 of  goods  in  certain  important  forcign  centres
 through  officers  posted  abroad.  Section  42,  ty
 of  the  Foreign  Exchange  Regulation  Act  has
 been  amended  to  provide  for  penal  action  in
 cases  of  mis-declaration  of  value.

 The  Study  Team  which  examined  the  prob-
 lem  of  leakage  of  foreign  exchange  through
 invoice  manipulation  has  recently  submitted
 iss  report  which  is  being  examined.

 (b)  72  cases  of  under-invoicing  and  nver-
 invoicing  were  detected  during  the  year  970.

 (c)  In  some  of  the  cases  goods  were  released
 on  warning  after  amending  the  declared  value.
 In  some  others  goods  confiscated  with  provi-
 sion  for  redemption  on  payment  of  fine  and
 penalties  imposed  in  some.  Some  cases  are
 still  under  adjudication.

 Opening  of  New  Central  Schools

 3800.  SHRIS.  M.  BANERJEE:  Will  the
 Minister  of  EDUCATION  AND  SOCIAL
 WELFARE  be  pleased  to  state  ;

 (a)  whether  more  Central  Schools  or  likely
 to  be  established  in  the  country  ;

 (b)  if  80,  the  number  of  such  schools.
 and

 (c)  the  places  at  which  these  schools  arc

 likely  to  be  estabilished  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  क  YADAVA):  (a)  Yes,  Sir.

 (b)  and  (c).  Fourteenth  Kendriya  Vidyalayas
 are  likely  to  be  established  at  the  following
 places  :

 (!)  Dharangdhara  (Gujarat)

 (2)  Tezpur  (Assam)
 (3)  Dundigal  (Hyderabad)

 Andhra  Pradesh.

 (4)  Hashimara  (Weat  Bengal)

 (5)  Chandi  Mandir  (Chandigarh)
 (6)  Narangi  (Gauhati,  Assam)

 (7)  Singharashi  (Bihar)

 (8)  Pithoragarh  (Uttar  Pradesh)

 (9)  Nasirabad  (Rajasthan)

 (10)  Digarnu  (Assam)

 ()  8.  $.  F.  Jodhpur  (Rajasthan)

 (12)  Delhi  (2  Schools).

 (!3)  Bombay.

 Daily  Flights  frem  Delhi  to  Kanpur

 380l.  SHRIS.  M.  BANERJEE  :  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  daily  flight  from  Delhi  to

 Kanpur  has  heen  discontinued  ;

 (b)  if'so,  the  reasons  for  the  same  ;  and

 (c)  whether  daily  flight  to  Kanpur  is  likely
 to  be  restored  ?

 THF  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 (a)  and  (b),  Due  to  shortage  of  aircraft  the
 frequency  of  the  Delhi-Kanpur-Lucknow-
 Delhi  flights  has  been  reduced  to  three  times  2
 week,

 (c)  Yes,  Sir.  by  the  l0th  July,  1971,

 Child  Welfare  Schemes

 $802,  SHRI  PHOOL  CHAND  VERMA:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :
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 (a)  whether  child  welfare  schemes  being
 sponsored  by  the  Central  Government  are  in
 operation  in  various  States  ;  and

 (b)  if  so,  which  are  the  schemes  in  opera-
 tion  in  Kerala  and  new  steps  taken  to  extend
 the  same  during  the  Fourth  Plan  period  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  K.S,  RAMAS-
 WAMI)  :  (a)  Yes,  Sir.

 (०)  Special  Nutrition  programme  for  chil-
 dren  of  0-3  years  is  in  operation  in  Kerala.
 This  programme  is  being  further  extended  to
 cover  children  of  3-6  years  and  nursing  and
 expectant  mothers.  Besides  this,  nutrition
 programme  for  children  in  the  age  group  of
 3  to  5  years  through  Balwadis  is  in  operation
 in  Kerala  through  the  help  of  voluntary  orga-
 nisations.  Steps  are  being  taken  to  sanction
 grants  to  additional  organisations  on  the
 basis  of  requests  received  through  the  Central
 Social  Welfare  Board.

 Increase  in  the  Prices  of  Industrial  Goods

 3803.  SHRI  PHOOL  CHAND  VERMA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  :

 fa)  whether  Government  are  aware  that
 due  to  the  increase  in  bank  rate  the  prices  of
 industrial  goods  have  been  adversely  affected  ;
 and

 (b)  ifso,  the  steps  Government  propose  to
 take  to  avoid  such  situation  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  While  rais-
 ing  the  Bank  rate  from  5%  to6%  ‘in  January,
 I97l,  the  Reserve  Bank  of  India  had  advised
 the  banks  to  ensure  that  the  consequential
 increase  in  rates  of  interest  charged  by  the
 banks  on  their  advances  is  about  1%  on  an
 average.  As  interest  charges  constitute  a
 small  portion  of  the  total  production  costs,
 an  increase  of  |  %  the  interest  rates  was  not
 considered  likely  to  affect  the  prices  of  manue
 factured  articles.

 During  the  period  from  January  2,  49
 to  June  12,  1971  the  rise  in  the  wholesale
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 price  index  for  manufactured  goods  amount  to
 1.9%  as  against  a  rise  of  2.4%  in  the  corres-
 ponding  period  of  last  year.

 (b)  Does  not  arise.

 Exemption  from  Income-Tsx  on  Interest
 payable  on  Foreign  Loans  received  by

 Cannanore  Cooperative  Spianiag  Mille

 3804.  SHRI  M.  K.  KRISHNAN  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Government  are  considering  to
 grant  exemption  from  payment  of  Income-tax
 on  interest  payable  on  foreign  loans  and  debts
 incurred  by  the  Cannanore  Co-operative
 Spirning  Mills,  Cannanore,  Kerala  ;

 (0)  whether  the  Kerala  Government  had
 recommended  this  case  ;  and

 (९)  ifso,  when  the  decision  is  expected  to
 be  taken  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE  MINI-
 STRY  OF  FINANCE  (SHRI  K.  R.  GAN-
 ESH):  (a)The  Director  of  Industries,  Trivan-
 drum,  on  behalf  of  M/s.  Cannanore  Co-oper-
 ative  Spinning  Mills  Ltd.,  applied  for  exemp-
 tion  from  income-tax  of  interest  u/s  10(15)  (iv)
 (c)  of  the  Income-tax  Act,  96]  in  respect  of  a
 long  term  loan  from  M/s.  Mitsui  &  Co.  Ltd.,
 OSAKA,  Japan.  Exemption  has  been  granted
 by  the  Government  of  India.

 (b)  For  granting  exemption  u/s  10  (1s)  (iv)
 (c)  of  the  Income-tax  Act,  1961,  recommenda-
 tion  of  the  State  Government  is  not  necessary

 (c)  Does  not  arise.

 Recognition  of  Pre.Degree  Examination  of
 Kerala  and  Calicut  Universities  as  Equil-

 valent  to  Intermediate  Examination

 9805,  SHRI  M.  K.  KRISHNAN  »
 SHRIMATI  BHARGAVI  THAN-

 KAPPAN:

 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state:

 (a)  whether  the  Pre-Degree  examination  of
 Kerala  and  Calicut  Universigies  is  not  treated
 as  equivalent  to  old  Intercacdiate  examination
 for  admission  to  examinations  conducted  by
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 the  Public  Service  Cornmission  ;  and

 (b)  if  eo,  the  reasons  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  0.  P.  YADAVA):
 (a)  and  (b).  Yes,  Sir.  The  matter  is,  however,
 under  consideration  of  the  Union  Public
 Service  Commission,  The  Pre-degree  Course
 of  Kerala  and  Calicut  Universities  is  conducted
 after  the  new  0  year  school  course  while  the
 old  Intermediate  course  was  conducted  at  the
 end  of  a  ६6  year  school  course  in  the  Southern
 States.  One  year  of  the  old  Intermediate
 course  was  transferred  to  the  degree  course
 which  was  formerly  of  2  years’  duration  and
 is  now  of  3  years’  duration.  Determination  of
 equivalence  has  therefore  become  difficult

 Working  of  Public  Undertakings

 3806.  SHRI  S.  7.  DAMANI:  Will  the
 Minister  of  FINANCE,  be  pleased  tn  state  :

 (a}  the  names  of  public  undertakings  which
 have  reached  the  stage  of  profitability  or  the
 break-even  stage,  those  which  are  able  to
 plough  back  their  own  resources  for  their  future
 programmes  and  those  which  are  making  3
 dent  into  their  capital  ;

 (b}  whether  any  fresh  thinking  is  made  and
 new  measures  thought  of  to  make  their  working
 profitable  in  accordance  with  the  recommenda-
 tions  of  various  Committees  ;  and

 (e)  ifso,  the  result  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH)  :  (a)  The  names  of  Central  Govern-
 ment  undertakings  (excluding  promotional  and
 developmental  undertakings,  Financial  institu-
 tions  and  undertakings  under  construction)
 which  have  made  profit  in  1969-70  are  given
 in  the  statement  laid  on  the  Table  of  the  House.

 [Placed in  Librory,  See.  No,  LT~-596/7!]  gives
 the  names  of  undertakings  which  have  incurred
 loaves  during  that  year.  Annexures  IIT  and  IV
 contain  names  of  those  undertakings  which
 have  generated  internal  resources  and  which
 have  incurred  cash  losses  during  that  year,

 respectively,

 (०)  ‘The  moapures  takes  by  Government  ‘0
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 improve  the  performance  of  Public  Enterprises
 fall  under  the  following  broad  categorics  :

 (i)  Improvement  in  the  utilisation  of  capa-
 city  by  diversification  of  production  and
 promotion  of  exports  as  well  as  by  other
 measures  ;  and

 (ii)  Improvement  in  the  managerial  and
 operational  efficiency.

 In  order  to  achieve  improvement  in  the
 utilisation  of  capacity  and  managerial  and
 operational  efficiency,  the  following  steps  have
 been  taken  :—

 Wherever  it  is  noticed  that  capacities  are
 remaining  unutilized  for  substantial  periods,
 studies  in  depth  are  being  undertaken  to
 ascertain  the  causes.  If  it  is  found  after  such
 study  that  the  under-utilisation  of  capacity  is
 due  to  markct  conditions,  the  enterprises  are
 being  asked  to  diversify  their  production  and
 also  to  enter  into  export  market.  As  a  matter

 of  fact,  in  the  recent  past,  several  public  sector
 undertakings  have  gone  into  new  fields  of
 production,  The  quantum  of  export  by  several
 public  enterprises  ha8  also  increased  considera-
 bly  during  the  past  few  years.

 When  as  result  of  such  study  it  is  found  that
 the  reasons  for  under-utilisation  are  other  than
 market  limitations  and  mainly  rela‘e  to  mainte-
 nance  systems,  effective  production  planning
 and  control  systems,  lack  of  right  type  of  per-
 formance  budgeting,  building  up  of  heavy
 inventories  etc.,  the  enterprises  are  assisted  in
 solving  many  of  these  problems  have  inhibited
 the  enterprises  from  utilising  their  capacities  to
 the  optimum  extent.

 To  improve  the  overall  managerial  efficiency
 the  public  enterprises  have  been  advised  in  such
 areas  asgteater  delegation  of  administrative
 and  financial  powers  to  and  within  the  enter-
 prises,  in  setting  up  on  effective  mechanism  for
 periodical  reviews  and  appraisal  of  per-
 formance,  in  management  development  and
 career  planning,  in  helping  to  secure  the  right
 type  of  personnel  particularly  at  the  top  levels
 by  scouting  for  and  drafting  of  talent  from
 outtide  शद

 The  performance  of  Public  Enterprises  is
 kept  under  constant  ceview  and  the  recom-
 @endations  of  various  Committees  which  have
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 enquired  into  the  working  of  Public  Enter-
 prises  are  also  taken  into  account  thereby.  It
 would  not  be  possible  to  relate  the  results
 achieved  to  any  one  set  of  measures.  However,
 itis  seen  that  the  8]  undertakings  (excluding
 the  Life  Insurance  Corporation  of  India  and  8
 enterprises  which  were  under  construction  and
 ]  enterprise  which  had  just  commenced  opera-
 tions,  but  including  !!  Promotional  and
 Developmental  and  2  Financial  unnertakings)
 had  been  able  to  reduce  the  overall  net  loss
 from  Rs.  28.l!  crores  in  1968-69,  to  Rs.  3.40
 crores  in  1969-70.

 Bureau  of  Public  Enterprises

 3807.  SHRI  8.  R.  DAMANI:  Will  the
 Minister  of  FINANCE  be  pleased  to  state:

 (a)  the  role  of  the  Bureau  of  Public  Enter-
 Prises  ;

 (b)  whether  it  is  manned  by  specialists  in
 various  industrial  fields  who  can  give  guidance
 to  the  undertakings  and  if  so,  how  many  of
 them  are  actually  on  the  rolls  ;  and

 (c)  whether  they  are  associated  with  policy
 inaking  and  if  so,  in  what  manner  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  The  Bureau  of  Public  Enter-
 prises  functions  as  a  service,  coordination  and
 evaluation  agency  for  the  public  enterprises.
 Its  main  functions  are—

 (i)  to  assist  the  concerned  Ministries  and
 the  Finance  Ministry  in  making  a
 more  expert  scrutiny  and  evaluation
 of feasibiliry  studies/Detailed  Project
 Reports  ;

 (ii)  to  assist  the  Ministries  in  controlling
 expenditure  on  residential  and  ad-
 ministrative  buildings,  residences  of
 senior  executives,  townships  and
 ancillary  facilities  with  a  view  to
 securing  a  measure  of  uniformity  in
 the  matter  of  provision  of  amenities
 to  labour  :

 (lit)  to  act  as  a  Data  Bank  and  as  a  clear-

 ing  house  of  information  in  respect  of

 ipoportant  matters  of  common  interest

 including  information  about  organisa-
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 tional  structure  and  pricing  policics
 in  Public  Sector  Undertakings  in
 other  countries  of  the  world  ;

 (iv)  to  act  as  a  talent-spotting  agency
 and  for  this  purpose  to  maintain
 panels  of  suitable  personnel  for
 appointments  to  Top  Posts  and
 middle  level  puss  in  public  enter
 priaes  ;

 to  coordinate  the  management  train-
 ing  programmes  for  middie  and  senior
 level  personne!  in  the  public  enter-
 prises  ;

 — {v

 (vi)  to  give  guidance  on  financial  manage-
 ment,  inventory  control,  pricing
 policies,  construction  techniques  etc.

 (vii)  to  undertake  periodical  evaluation  of
 the  operations  of  public  enterprises
 ३0  as  to  remedy  defects  and  suggest
 improvements  wherever  necessary  ;

 (viii)  to  furnish  perodical  reports  to  Parlia-
 ment  and  Government  on  the  working
 of  public  enterprises  ;

 to  coordinate  the  work  relating  to  the
 examination  of  Public  Undertakings
 by  Parliamentary  Committees  ;

 — (ix

 (x)  to  compile  information  on  the  terms
 and  conditions  of  service  of  employees
 and  to  advise  public  enterprises  with
 a  view  to  ensuring  desirable  uniformi-
 ties  in  these  matters;  and

 (xi)  to  maintain  liaison  with  the  Depart.
 ment  of  Administrative  Reforms  in
 respect  of  matters  like  work-study,
 operations,  research  add  improved
 reporting  systems,  to  study  incentive
 schemet  in  India  and  abroad  for
 Purposes  of  grant  of  production  bonus
 to  personnel  at  Manager's  level.

 (b)  The  Bureau  has  got  a  nucleus  of  such
 specialists  in  the  more  commonly  needed
 disciplines  and  takes  help  from  outside  experts
 when  required.

 The  Bureau  is  headed  by  a  full-time  Direc.
 tor  General  of  the  status  of  Additional  Secretary
 to  the  Governnient  of  India,  who  has  had  vast
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 experience  in  the  management  of  public  enter.
 prises,  There  are  45  other  technical  officers  in
 the  Bureau  and  they  have  the  necessary  profes
 sional  qualifications  and  experience.  Of  these,
 11  are  senior  officers  of  the  status  of  Director/
 Adviser  in  the  pay  scale  of  Rs.  1800-2000/2250
 and  above,

 (c)  The  specialist  officers  of  the  Bureau  are
 duly  associated  with  the  evolving  of  policy
 decisions  in  their  respective  areas  of  responsi-
 bility.

 गढ़वाल  में  'विश्वविद्यालय  की  स्थापना

 3808,  शी  प्रताप  सिह  नेगी  :  क्‍या
 जिला  और  समाज  कल्याण  मत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  गढ़वाल  की  जनना  ने  गढ़वाल
 में  विश्वविद्यालय  स्थापित  करने  को  माग  की

 है  ;  और

 (@)  कया  सरकार  ने  इस  मांग  पर
 विचार  किया  है  और  यदि  हा,  तो  उसका  क्‍या
 परिणाम  निकला  है  ?

 शिक्षा और  समाज  कल्याण  मंत्रालय  तथा
 संस्कृति  विभाग  में  उपमंत्री  (भी डी vo  do
 यादव)  :  (क)  जी  हा  1

 (ख)  यह  मामला  उत्तर  प्रदेश  सरकार
 के  विचाराधीन  है  t

 Sarfaced  and  Us-Surfaced  Roads  in
 Madhya  Pradesh

 3809,  SHRI  P.  L.,  SINGH:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state:

 (a)  the  length  of  surfaced  and  unsurfaced
 roads  per  hectare  in  Madhya  Pradesh  ;

 (b)  how  does  the  above  length  compare  with
 the  per  hectare  all  India  average  ;  and

 (०)  the  role  of  the  Central  Government  in
 road  development,  particularly  in  the  Adivasi
 arcat  in  that  Bsate?
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 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  (a)  and
 (b).  The  position  is  as  under  :

 Per  000  hectares  of  arca

 ASADHA  I],  893  (SAKA)

 Surfaced  Unsurfaced

 Madhya  Pradesh  0.6  0.9

 All  India  .0  2.0

 (c)  Constitutionally,  the  Central  Govern-
 ment  is  primarily  responsible  for  the  develop-
 ment  and  maintenance  of  roads  declared  as
 National  High  ways.  All  other  roads  are
 essentially  the  responsibility  of  respective  State
 Jovernments.  So  far  as  Central  Sector  Road

 Plans  are  concerned,  the  position  about  the
 roud  schemes  proposed  to  be  undertaken  in
 Madhva  Pradesh  curing  the  4th  Plan  period  is
 asunder  :

 CL)  National  Highways.

 Works  of a  total  cost  of  Rs.  38  crores  are
 included  in  the  4th  Five  Year  Plan  for  the
 develapment  of  existing  National  Highways  in
 the  Madhya  Pradesh  State.

 (2)  Centrallveaided  State  Roads  of  inter-State  or
 Economie  Tmportance.

 The  Government  of  India  have  agreed  to

 give  to  the  Government  of  Madhya  Pradesh
 I00%  toan  for  3  schemes  estimated  to  cost
 Rs.  74  lakhs.

 (3)  Social  Welfare  and  Community  Development
 Programmes.

 There  are  in  all  226  Tribal  Development
 Blocks  in  the  State  of  Madhya  Pradesh.  Under
 the  Tribal  Development  Blocks  Programme,
 an  amount  of  Rs.  2  lakhs  in  stage  I  and  380
 in  stage  ITI  is  provided  to  the  State  Government
 by  the  Department  of  Social  Welfare  for  the
 scheme  of  communications  i.  ¢.  development  of
 link  roads,  bridle  paths  in  the  Tribal  (Adivasi)
 areas.  These  Tribal  Development  Blocks  are
 also  expected  toget  Rs.  0.85  lakhs  in  stage  I
 and  Rs,  0.50  lakhs  in  stage  If  for  the  scheme
 of  communications  from  the  Community  De-
 velopment  Department.  In  stage  IT]  no  rigid
 ichematic  pattern  has  been  prescribed  and  the
 Ocal  authorities  have  the  discretion  to  select
 ind  design  these  schemes  best  suited  for  the

 Written  Answers  42

 area,  During  stage  III  each  Tribal  Deyelop-
 ment  Block  is  allotted  Rs.  0  lakhs  in  a  five
 year  period  for  the  various  schemes.

 (4)  Central  Road  Fund.
 Grants  aggregating  Rs.  30  lakhs  have  been

 offered  to  the  Government  of  Madhya  Pradesh
 for  financing  selected  schemes  from  the  Central
 Road  Fund  (Ordinary)  Reserve  on  matching
 basis.  In  addition,  a  sum  of  Rs.  00.35  lakhs
 is  available  to  the  Government  of  Madhya
 Pradesh  from  the  Central  Road  Fund  (Alloca»
 cations)  Account  during  the  Fourth  Plan
 period.  The  State  Government  have  decided
 to  utilise  this  arnount  to  meet  excesses  over  the
 estimated  cost  of  approved  works.

 उत्तर  प्रदेश  के  गढ़वाल  जिले  में  राष्ट्रीयकृत  बैंक

 38I0.  श्री  प्रताप  सिंह  नेगी  :  क्‍या
 विस  मारी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उत्तर  प्रदेश  के  गढ़वाल  जिले  के

 राष्ट्रीयकृत  बैंकों  ने  वर्ष  970-7  में
 विभिन्‍न  प्रयोजनों  के  लिये  कितने  व्यक्तियों
 को  ऋण  दिये  है  ;  और

 (ख)  क्या  इन  बैकों  से  ऋण  लेने  में
 जनता  को  बहुत  कठिनाइयों  का  सामना  करना

 पड़ता  है  ?

 वित्त  मंत्री  (भो  यशवंतराव  चव्हाण):
 (क)  माननीय  सदस्य  ने  जिस  रूप  में  सूचना
 मांगी  है,  बैंकों  द्वारा  उस  रूप  में  सूचना  नहीं
 रखी  जाती  ।  फिर  भी,  उत्तर  प्रदेश  में  कृषि

 (प्रत्यक्ष  वित्त),  लघु  उद्योगों  और  सड़क  परि-

 वहन  संचालकों  की  श्रणियों  में  आने  वाले
 उन  व्यक्तियों  की  संख्या  के  सम्बन्ध  में  सूचना
 नीचे  दी  गई  है,  जिन्हें  दिसम्बर,  970  तक

 राष्ट्रीयकृत  बैंकों  द्वारा  ऋण  दिये  गये  हैं  :-

 खातों  को

 संख्या

 1-कृषि  (प्रत्यक्ष  वित्त)  346

 2-लघु  उद्योग  2685

 3>सड़क  परिवहन  संचालक  1000

 टिप्पणी  :-ये  आंकड़े  अनन्तिम  हैं  ।
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 (a)  सभी  उत्पादक  प्रयोजनों  के  लिये

 ऋण  दिये  हैं  बातें  कि  उन्हें  सक्षम  समझा

 जाय  ।  राष्ट्रीयकृत  बैंकों  द्वारा  छोटे  ऋण-

 कर्ताओं  के  सम्बन्ध  में  अपनाई  गई  ऋण-सम्बंधी

 उदार  नीति  के  बावजूद,  ऋण  प्राप्त  करने  में

 आने  वाली  कठिनाइयों  के  सम्बन्ध  में  शिकायतें

 आती  ही  रहती  हैं  -  जब  विशेष  शिकायतें

 प्राप्य  होती  हैं  तब  सम्बन्धित  बैंकों  से  अनुरोध

 किया  जाता  है  कि  मामले  की  छान-बोन  करें

 तथा  प्रतिकारात्मक  उपाय  अपनाएं  t

 Over  Staffing  in  Pablic  Undertakings

 3811.  SHRI  SHYAMNANDAN  MISRA:
 Will  the  Minister  of  FINANCE  be  pleased  to
 state;

 (a)  whether  public  sector  undertakings  are
 over-staffed  ;

 (9)  ifso,  which  public  sector  undertakings
 are  considered  to  be  over-staffed  and  to  what
 extent  ;  and

 (2)  the  remedial  measures  Government
 propose  to  undertake  tu  rectify  the  situation.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.R.
 GANESH):  (a)  and  (b).  No  generalisation  is
 possible.  In  certain  enterprises,  due  to  various
 factors,  the  number  of  people  employed  can  be
 considered  as  more  than  what  their  activities
 would  justify.  During  a  recent  survey,  most  of
 the  public  enterprises  indicated  that  they  did
 not  have  any  surplus  staff.  Some  of  the  mayor
 cases  where  surplus  staff  has  been  reported  are
 as  follows  :

 Surplus  staff
 Hindustan  Steel  Led.  2,733
 Bharat  Heavy  Electricals  Ltd.  1,229,
 Fertilizer  Corporation  of  India  Ltd.  MI9

 Hindustan  Copper  Lid.  66

 Hindustan  Salts  Ld.  22

 National  Mineral  Development
 Corporation  Ltd.  522

 National  Newsprint  &  Paper  Mills

 Ltd.  23
 National  Projects  Construction  Cor-

 poration  Led.  3

 National  Small  Industries  Corpora-
 tion  Led.  466

 Neyveli  Ligaite  Oorparation  Led.  8)
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 (e)  The  measures  recommended  to  deal
 with  surplus  staff  relate  to—~

 (!)  Adoption  of  work  standards  and  contro!
 techniques  from  the  very  beginning
 of  a  project  to  avoid  over-ataffing  ;

 (2)  Where  over-staffing  has  become  chronic,
 the  initiation  of  work  studies  to  assess
 the  extent  of  the  problem  ;

 (3)  Deployment  of  surplus  personne!  in
 expanding  departments  and  other
 enterprises  ;  "

 (4)  More  use  of  outside  construction  cor-
 porations  to  reduce  project  responsibi-
 lities  in  the  construction  stages  ;

 (5)  Voluntary  reurement  schemes  ;  and

 (6)  Adoption
 techniques.

 of  Manpower  Planning

 Repairing  of  Buddhist  Monuments  in
 Foreign  Countries

 38i2.  SHRI  SHYAMNANDAN  MISHRA:
 Will  the  Minister  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  to  state  :

 (a)  whether  somc  experts  have  gone  tn
 Kabul  for  repair  work  on  the  famous  Buddhist
 images  at  Bamiyan  in  Afghanistan  ;  and

 (o)  whether  similar  agreements  fof  the
 repairs  of  Buddhist  monuments  have  been  con-
 cluded  with  other  countries,  and  if  s0,  with
 which  countries  and  on  what  terms  and  condi-
 tions  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WEEFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA):
 {a)  Yes.  Sir.

 (b)  No,  Sir.

 Operation  of  Educational  Pilot  Project  in
 Darbhanga  District,  Bihar

 3813,  SHRI  JAGANNATH  MISHRA:
 Will  the  Mininer  of  EDUCATION  AND
 SOCIAL  WELFARE  be  pleased  co  state  :

 a)  whether  an  Educational  Pilot  Project
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 under  the  Government  of  India  is  in  operation
 in  the  District  of  Darbhanga  in  Bihar  ;

 (b)  if  90,  since  when  and  the  progress  made
 so  far  by  the  said  project  ;  and

 (c)  what  is  being  contemplated  to  overcome
 the  difficulties  in  the  way  of  its  progress  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA):
 (a)  Yes,  Sir.

 (b)  The  Intensive  Educational  District

 Development  Project  has  been  in  operation  in
 Darbhanga  since  June,  1970.  Occupational
 and  educational  surveys  are  being  completed.
 On  the  basis  of  the  results  of  these  surveys,
 Pruject  Report  will  be  prepared. The  progra-

 mmes  to  be  initiated  in  the  District  will  be
 finalised  on  the  basis  of  the  Project  Report.
 Last  year,  some  advance  action  programmes
 were  initiated,

 (७)  No  difficulties  have  80  far  been  reported.

 Scheme  to  Encourage  Research  in  Folk  Art

 38!4.  SHRIS.  A.  MURUGANANTHAM  :
 Will  the  Minister  of  CULTURE  be  pleased  to
 state

 {a)  whether  Government  have  any  schemes
 to  encourage  researches  directly  or  through
 Universities  in  the  matter  of  folk  arts  ;  and

 (b)  if  so,  the  main  features  thereof  ?

 THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHARTHA  SHANKAR  RAY):  (a)  The
 Sangect  Natak  Akademi,  an  autonomous  orga-
 nisation  set  up  by  the  Government  of  India,
 has  a  scheme  for  encouraging  researches  directly
 and  through  cultural  institutions  in  the  folk
 arte  in  the  fields  of  dance,  drama  and  music.
 The  Government  has,  however,  no  separate
 scheme  for  the  purpose.

 (b)  The  main  features  of  the  scheme  imple-
 mented  by  the  Sangeet  Natak  Akademi  are  as
 follows  :

 (i)  Financial  sesistanee  for  conducting
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 sutvey  and  research  projects  ;

 (ii)  Financial  assistance  for  bringing  out
 research  publications  ;

 (iii)  Collection  of  research  material  to
 promote  research.

 Development  of  Folk  Dances  and  Folk  Songs

 38i5,  SHRI  S.  A.  MURUGANANTHAM  ;
 Will  the  Minister  of  CULTURE  be  pleased  to
 state  :

 (a)  whether  there  is  any  programme  under
 Government’s  consideration  to  help  develop
 folk  dances  and  folk  songs  of  the  different  com-
 munities  of  India  ;  and

 tb)  ifso,  the  main  features  thereof  ?

 THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHARTHA  SHANKAR  RAY):  (a)  The
 Sangeet  Natak  Akademi,  an  autonomous  orga-
 nisation  set  up  by  the  Government  of  India,
 has  chalked  out  a  programme  for  the  develop-
 ment  and  preservation  of  the  folk  dances  and
 folk  songs  of  the  different  communities  in  India.
 No  separate  programme  is  under  consideration
 of  the  Government  for  the  purpose.

 (b)  The  main  features  of  the  programme
 implemented  by  the  Sangect  Natak  Akademi
 are  as  follows  :

 (i)  Financial  assistance  for  organising  per-
 formances  and  festivals  of  folk  dances
 and  dramas  ;

 (ii)  Organising  workshops  on  the  theme
 of  adapting  folk  dances  for  the  modern
 stage  ;

 (iii)  Systematic  survey  and  documentation
 of  folk  music,  dance  and  drama  and
 programmes  for  theit  preservation.

 (iv)  The  Akademi  also  encourages  training
 in  folk  and  traditional  dances  and

 supports  training  courses  in  different

 regions  of  India.
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 Financial  Help  to  Artists

 3816,  SHRI  S.  A. MURUGANANTHAM
 Will  the  Minister  of  CULTURE  be  pleased
 to  state:

 (a)  whether  Government  have  any
 programme  to  provide  financial  help  to  indigent
 artists  ;  and

 (b)  ifso,  the  main  features  thereot  ?

 THE  MINISTER  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  MINISTER  OF
 DEPARTMENT  OF  CULTURE  (SHRI
 SIDDHARATHA  SHANKAR  RAY)  (a)  A
 scheme  of  financial  assistance  to  writers  and
 artists  whe  are  of  regiunal  or  national  fame,
 has  been  drafted  and  will  be  finalized  shortly

 \t  is  proposed  to  give  25  awards  under  this
 scheme  during  197)-72

 {b)  The  main  features  of  the  proposed
 scheme  arc

 (i)  a  person  should  have  completed  60
 years  and  should  be  of  national  or
 regional  fame  as  a  writer  uran  artist
 and  his  contribution  to  art  or  letters
 must  be  of  significance

 (ii)  the  private  means  of  the  applicant  must
 not  exceed  Rs.  250/-  p.m

 (tii)  assistance  from  Government  will  be  sn
 the  form  on  monthly  allowance  which
 will  not  exceed  Rs.  250/-  p.m.

 write  हिम् दों  निदेशालय  द्वारा  हिन्दी  भारी

 क्षेत्रों  में  वितरण  के  लिये  हिन्दी  पुस्तकों  को

 खरीद

 38L7.  at  अचन्भा  राव  जोशी  :  क्या

 शिक्षा  और  समाज  कल्याण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क/  क्या  केन्द्रीय  हिन्दी  निदेशालय  ने

 हिन्दी  भागों  क्षेत्रों  मे  वितरण  के  लिये  बड़ी

 मात्रा  में  हिन्दी  पुस्तके  खरीदी  है  ,

 थ)  केन्द्रीय  हिन्दी  निदेशालय  द्वारा

 अपनी  पुस्तक  क्रय  योजना  के  अधीन  पिछले

 तीन  वर्षों  में  वर्षवार  कितने  मूल्य  की  पुस्तकें

 खरीदी  और  पुस्तकों  की  खरीद  के  लिये  क्‍या

 कसौटी  अपनाई  गई  ;
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 (ग)  क्या  इस  बर्ष  पुस्तकें  खरीदने  में

 स्वेच्छा  बरती  गई  और  फलस्वरूप  पिछले
 वर्षों  की  अपेक्षा  अधिक  पुस्तकें  निचले  स्तर  की
 खरीदी  गई  ;  और

 (घ)  क्‍या  सरकार  का  विचार  इस  मामले
 में  जाब  कराने  का  है  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 सुकृति  बिसात  में  उप-मंत्री  शी  डो०  पी०

 यादव:  (क)  जी,  हा!

 (@)  स्वर्ण  की  गई  राशि  निम्न  प्रकार
 है

 1968-69  1969-70  1970-71

 1०  लाखो  मे)

 1 35  2.29  1.11

 हिन्दी  भाषी  क्षेत्रों  के  स्वेच्छिक  हिन्दी  संगठनों
 और  शिक्षा  सम्मानों  को  निःशुल्क  उपहार  मे

 रूप  में  बाटने  के  हेतु  प्रकाशको/पुस्ता
 विक्रेताओं  और  लेखकों  से  हिन्दी  का  पुस्तकों
 की  खरीद  के  लिये  सुझाव  आमंत्रित  किये

 जाने  है।  सामान्यत  सरल  भाषा  में  लिखी,
 रोचक  और  नव साक्षरों  के  हेतु  शिक्षाप्रद  पुस्तक
 खरीदने  के  लिये  विचार  किया  जाता  है।  इसमें

 लोकप्रिय  विषयों  का  व्यापक  क्षेत्र  शामिल  है

 सार्वजनिक  जीवल  और  सरकार  मे  जिम्मे-

 वार  स्तर  के  व्यक्तियों  और  प्रख्यात  हिन्दी
 विद्वानों  सहित  बसी  एक  प्रवीण  समिति  की

 सिफारिश  पर  शोक  खरीद  के  लिये  पुस्तकों
 का  चयन  किया  जाता  है।

 (ग)  इस  वर्ष  भी  पुस्तकें  खरीदने  की

 सुस्थापित  कार्यविधि  का  अनुसरण  किया

 गया  है।

 (घ)  प्रश्न  नही  उठता  t

 बिहार  के  गया  जिले  में  रामलीला  पहाड़ी  का

 पर्यटन  केसा  के  कप  में  विकास

 $818,  भी  बकनर  चौधरी :  क्या  पर्यटन
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 और  लागर  बिताना  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्या  बिहार  के  गया  नगर  में  रास-

 शिला  पहाड़ी  कामिक  एवं  ऐतिहासिक  दृष्टि
 से  सुप्रसिद्ध  है  जिसका  वर्ष  939  के  बाद

 के  विभिन्‍न  गजटियरों  में  उल्लेख  है;  और

 (@)  क्‍या  सरकार  का  विचार  इस  स्थान

 का  पर्यटन  केन्द्र  के  रूप  में  विकास  करने

 का  है?

 पर्यटन  और  नागर  विमानन  मंत्रालय  में

 राज्य  मंत्री  (हा०  सरोजनी  महिषी)  :  (क)

 जी,  हा  1  गया  में  रामशिला  पहाडी  एफ  नाभिक

 स्थान  है  जिसका  किए  एस०  एस०  ओर

 मिले  के  1919  के  गया  गजेटियर  में,  एव
 उसके  957  के  संशोधित  सस्य रण  मे,  उल्लेख

 मिलना  है  ।

 ।ख)  जी,  नहीं।  परन्तु  राज्य  सरकार

 34  अपना  योजना  में  सम्मिलित  कर  सकती  है  ।

 Construction  of  Buildings  for  Central
 Schools  in  Delhi

 $819,  SHRI  R.  द  BADE.  Will  the  Minis-
 ter  of  EDUCATION  AND  SOCIAL  WEL-
 FARE  be  pleased  to  refer  tothe  reply  given  to
 unstarred  question  No.  43/2  on  the  I  ith  Decem-
 ber,  4970  regarding  Central  Schoolsin  Delhi
 and  state  :

 (a)  the  number  of  students  studying  in  the
 Kendriya  Vidyalayas  in  Delhi  and  New  Delhi
 who  are  housed  in  tents  5

 (b)  whether  most  of  the  students  housed  in
 these  tented  schools  are  denied  emential  educa-
 tional  aids  such  as  laboratories,  libraries  and
 reading  rooms  for  want  of  proper  built  accom:
 modation  ;  and

 (c)  the  reasons  for  the  delay  in  constructing
 suitable  buildings  for  these  Schools,  especially
 where  building  sites  have  been  allotted  as  in
 case  of  हि,  K.  Puram  (Sector  VITT)  School  ?

 THE  DEPUTY  MINISTER  IN  THE  MI-
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 NISTRY  OF  EDUCATION  AND  SOCIAL
 WELFARE  AND  IN  THE  DEPARTMENT
 OF  CULTURE  (SHRI  D.  P.  YADAVA)  :  (a)
 Out  of  the  6  Kendriaya  Vidyalayas  in  Delhi
 and  New  Delhi,  one  Kendriya  Vidyalaya  at
 Tagore  Garden  is  located  in  tents  and  its  enrol-
 ment  is  96l.  The  Kendriya  Vidyalaya  at  Ra-
 makrishnapuram  is  partly  located  in  tents  and
 partly  in  building.  The  number  of  students
 housed  in  tents  is  1323,

 (9)  No,  Sir.  Though  it  has  not  been  possi-
 ble  to  provide  ail  the  laboratory  and  library
 facilities  in  the  two  tented  schools  for  want  of
 roofed  accommodation,  essential  aids  etc,  are
 available.

 (c)  Action  for  construction  of  building  in
 respect  of  Tagore  Garden  School  could  not  be
 initiated  as  the  matter  regarding  permanent
 allotment  of  land  measuring  3.25  acres,  which
 has  been  allotted  on  temporary  basis,  and
 allotment  of  some  more  additional  land  is  still
 under  correspondence.  With  regard  to  Rama-
 krishnapuram  (Sector  VITI)  School,  orginally,
 there  was  a  proposal  to  construct  only  a  two
 storeyed  building  but  when  the  plans  and  esti-
 mates  were  finalised  by  the  Ga  P.  W.  D.  it  was
 decided  to  add  more  class  room  accommodation
 ia  view  of  the  development  of  several  residen-
 tial  colonies  in  the  near-by  areas  and  the  likely
 increase  in  enrolment  of  students.  The  plans
 prepared  carlier  had,  thereof,  tobe  revised
 resulting  in  some  delay.  The  plans  have  sinée
 been  approved.

 Thakkar  Committee  Report  on  Money
 Lending

 3820  JYOTIRMOY  BOSU:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Thakkar  Committee  in  its  re-
 port  has  observed  that  “Money  Lenders  are
 quietly  penetrating  small-scale  industry  and
 business,  thus  ensuting  the  eventual  takeover
 of  many  small  enterprises"  ;

 {b)  whether  according  to  the  Committee,  the
 entry  of  the  money  lender  “is  somewhat  analo-
 gous  to  the  take-over  bids  in  the  organised  core

 porate  sector  and  thus  runs  counter  to  the  social
 abjective  of  bringing  about  wider  diffusion  of
 economic  power”  ;

 (c)  whether  the  Committee  strongly  “disap-
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 proves  such  trends”  and  stresses  that  the  com-
 mercial  banks  have  a  special  responsibility  to
 ensuse  that  thia  docs  not  happen  ;  and

 (d)  if  so,  the  action  taken  by  Government
 in  the  matter  ?  ‘

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  Yes  Sir.
 The  Committee  has  observed  “It  is  brought  to
 the  notice  of  the  Committee  that,  in  some  cases,
 money  lenders  who  have  absolutely  no  claim
 to  belong  to  the  category  of  self-employed  small
 entrepreneurs  make  entry  into  this  field  by  of-
 fering  financial  help  to  technically  quahfied
 self-employed  entrepreneur:  or  becoming  part-
 ners  in  their  enterprises”.

 (b)  and  (c).  Yea  Sir.

 (d)  The  bank  have  been  advised  that  so
 long  as  the  participation  of  the  financiers  repre-
 sents  genuine  promotional  efforts  on  their  part,
 it  may  be  welcome  but  where  such  participa-
 tion  is  a  device  to  buy  such  enterprises  for  the
 benefit  of  the  financiers,  they  run  counter  to
 the  social  objective  ofencouraging  neglected
 sectors  and  should  be  discouraged.  ‘The  Reserve
 Bank  of  India  has  asked  the  banks  to  keep  a
 watch  on  the  changes  or  modification  in  the
 proprietorship  or  constitution  of  the  small
 enterprises  assisted  by  them.

 Sharebolders  of  National  Rayon  Corpora-
 tion

 382l.  SHRI  JYOTIRMOY  BOSU:  Will
 the  Minister  of  COMPANY  AFFAIRS  be  pleas
 ed  to  state  :

 (a)  the  names  of  the  principal  sharcholders
 of  the  National  Rayon  Corporation  at  present  ;

 (b)  number,  value  and  percentage  of  equity
 shares  held  by  each  principal  sharebolder  ,

 (०)  the  names  and  particulars  of  the  present
 members  of  the  Board  of  Directors  ;

 (a)  whether  Government  have  a  nominee
 in  the  Beard  uf  Directors  of  the  Company  ;  and

 te}  fsa,  the  nature  of  control  exercised  by
 Government  over  the  affairs  of  the  Company  ?

 THE  MINISTER  OF  COMPANY  AF-
 FAIRS  (SHRI  RAGHUNATHA  REDDY)  :
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 (a)  and  (b).  The  information  is  being  collected
 and  will  be  laid  on  the  table  of  the  House.

 (c)  A  statement  is  laid  onthe  Table  of  the
 House.  (Placed  in  Library.  See  No.  LT-—597/7]]

 (d)  and  (e).  By  its  order  dated  the  30th  June,
 1971,  the  Company  Law  Board  in  exercise  of
 its  powers  under  section  408  (I)  of  the  Compa-
 nies  Act,  1956  has  appointed  two  directors  on
 the  Board  of  the  Company  for  a  period  of  two
 years.

 Asa  result  of  the  appointment  Of  Govern.
 ment  directors  as  well  as  of  the  earlier  order
 pasted  under  section  409,  any  change  in  the
 Board  of  directors  shall  require  Government
 approval.

 Imposition  of  Tax  on  Central  Government
 Property

 3422.  SHRI  JYOTIRMOY  BOSU  Will
 the  Minister  of  FINANCE  be  pleased  to  state

 {a)  whether  Govrrament  propose  to  intro-
 duce  a  Bill  empowering  the  Municipalities  tu
 tax  Central  Government  property  ;  and

 (b}  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  FINANCE  (SHRI  K.  ह्,  GA-
 NESH)  +  (a)  and  (b).  Details  of  a  proposal  to
 undertake  legislatian  enabling  local  bodies  to
 levy  tax  in  respect  of  certain  classes  of  property
 be  longing  to  the  Central  Government  ere
 being  worked  out.

 Proportion  of  Cemented  and  other  kinds
 of  Pucca  Roads  ia  the  Country

 3823.  SHRI  RAJDEO  SINGH  :  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  what  is  the  Intest  proportion  of  cemen-
 ted,  tarcoal  surfaced  and  other  kinds  of  pucca
 roads  in  the  country  after  per  lakh  population,
 category-wise  ;

 {b)  whether  this  proportion  is  bigher  or  lo-
 wer  as  compared  to  the  targets  fixed  by  Road

 Congress,  Bombay  ;  and

 (0)  what  is  the  proportion  of  different  kinds
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 of  roads  in  Uttar  Pradesh  against  the  All  India
 proportion  ?

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR)  :  (a)  and  (c).
 A  statement  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT—598/74].

 (b)  Presumably  the  Hon’ble  member  is  hav-
 ing  in  mind  the  Twenty  Year  Plan  suggested
 in  the  Report  of  the  Chief  Engineers  on  Road
 Development  Plan  for  India  (1961-81)  and  dis-
 cussed  by  the  Council  of  the  Indian  Roads
 Congress  at  Bombay  in  August  958.  That  Plan
 however  laid  down  a  target  in  terms  of  overall
 mileage  of  roads  for  the  20-year  period  ending
 98l  for  the  country  asawhole  but  did  not
 lay  down  any  year-wise  physical  targets  as
 also  any  proportional  break-up  according  to
 pavement  surface  category  of  roads.  However,
 in  terms  of  overall  targets  of  road  mileage  laid
 down  in  that  plan  for  the  country  as  a  whole
 covering  the  20-Year  period  ending  98I,  the
 total  all-India  road  length  given  in  the  attched
 statement  is  lower.

 Air-Link  between  Lucknow  and  Babatpur
 (Varanasi)

 3824.  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 there  is  no  flight  between  Lucknow  and  Babat-
 pur  (Varanasi)  ;  and

 mm
 (b)  whether  Government  propose  to  air-link

 Lucknow  and  Varanasi  considering  the  impor-
 tance  of  Varanasi  city  and  its  neighbourhood  ?

 THE  MINISTER  OF  STATEIN  THE  MI-
 NISTRY  OF  TOURISM  AND  CIVIL  AVIA-
 TION  (DR,  SAROJINI  MAHISHI)  :  (a)  Yes,
 Sir.

 (b)  Indian  Airlines  hope  to  introduce  a  Boe-
 ing  737  service  on  the  route  Delhi—Lucknow—
 Varanasi—Patna—Calcutta  with  effect  from
 0th  July,  i97].

 Defalcation  of  Foreign  Exchange  in
 Bonded  Warehouse  Licensing  System *

 3825.  SHRI  H.  N.  MUKERJEE:  Will
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 the  Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  business  termed
 “Bonded  Ships  Store  Trade”  operates  in  a

 a  private

 manner  that  means  virtual  defalcation  of  fore-
 ign  exchange  of  considerable  value  ;

 (b)  whether  the  so-called  “Bonded  Ware-
 house  Licensing  System”  is  riddled  with  irre-
 gularities  and  malpractices  that  hurt  our
 economy  ;  and

 (c)  if  so,  whether  the  work  could  not  be
 taken  over  by  a  State  Agency  like  the  State
 Trading  Corporation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  No  Sir,  the  “Bonded
 Ships  Store  Trade”  is  subject  to  control  by  the
 Customs  and  the  Reserve  Bank  of India  and
 there  is  nothing  to  show  that  the  system  is
 riddied  with  irregularities  and  malpractices.
 On  the  contrary,  studies  made  by  the  Reserve
 Bank  of  India  have  actually  indicated  that
 there  is  a  substantial  net  foreign  exchange
 gain  resulting  from  the  bonded  stores  trade.

 (c)  In  view  of  answers  to  (a)  and  (b)  above
 this  question  does  not  arise,

 बिहार  सें  किसानों  को  राष्ट्रीयकृत  बैंकों  द्वारा
 दिये  गये  ऋण

 3826.  श्री  एस०  पी०  वर्मा  :  क्‍या  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  बिहार  में  किसानों  को  उर्वरक,
 बीज,  ट्रैक्टर  आदि  खरीदने  के  लिये  राष्ट्रीयकृत
 बैंकों  द्वारा  ऋण  दिया  जाता  है  लेकिन  खेती
 के  लिये  बैलों  को  खरीद  हेतु  ऋण  नहीं  दिया
 जाता  ;

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ;
 और

 (ग)  क्या  सरकार  का  विचार  कोई
 व्यवस्था  करने  का  है  जिससे  किसानों  को

 राष्ट्रीयकृत  बैंकों  से  बैल  खरीदने  के  लिये  भी

 ऋण  मिल  सके  ?

 वित्त  मंत्री  (श्री  यह्वन्तराब  चह्वाण)  :

 (क)  से  (ग)  सूचना  इकट्ठी  की  जा  रही  है
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 are  सभा-पटल  पर  रख  दी  जायेगी  t

 Decisions  taken  at  8८  General  Assem-
 bly  of  International  Civil  Aviation  Orga-

 nisation  held  in  Vienna

 3827,  SHRI  BIBHUTI  MISHRA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  he  attended  the  !8th  General
 Assembly  of  the  International  Civil  Aviation
 Organisation  held  at  Vienna  recently  ;

 (b)  if  so,  the  subjects  discussed  and  decisions
 taken  there  ;  and

 (०)  Government's  reaction  thereon  ?

 MINISTER  OF  STATE  IN  THE  MINIS-
 TRY  OF  TOURISM  AND  CIVIL  AVIATION
 (DR.  SAROJINI  MAHISHI):  (a)  Yes,  Sir.
 Dr.  Karan  Singh,  Minister  of  Tourism  and
 Civil  Aviation,  led  the  Indian  delegation  to  the
 48th  Session  of  the  General  Assembly  of  Inter-
 national  Civil  Aviation  Organisation  which
 commenced  in  Vienna  on  |5th  June,  g7L  and
 is  expected  to  continue  upto  8th  July,  O71.

 (b)  and  (c).  After  reviewing  the  work  of
 I.  C.  A.  O.  for  the  past  three  years,  the  Assern-
 bly  will  decide  on  future  policies  and  activities
 of  the  organisation.  The  decisions  of  the  Ass-
 embly  on  various  items  will  be  formally  made
 available  to  member-states  by  I.  C.  A.  O.  after
 the  conclusion  of  the  session.

 The  Assembly  also  elected  mermber-states
 that  will  constitute  the  organisation's  Govern-
 ing  Council  at  I.  C.  A.  O.  Headquarters,
 Montreal,  over  the  next  3-years  period.  India
 haa  been  re-elected  to  the  Council.

 गवर्नमेंट  हायर  सेकेण्डरी  स्कूल  (लड़कों  का)
 साबित  सगर,  नई  दिल्‍लो  के  सृत पूर्ण  प्रधानाचार्य

 हारा  को  गई  अनियमितता

 3828.  श्री  रामजी  राम:  क्या  शिक्षा

 और  समाज  कल्याण  मन्त्री  2)  अगस्त,  970

 के  अतारांकित  बदन  संख्या  3632  के  उत्तर

 के  सम्बन्ध  में  राजकीय  उच्चतर  माध्यमिक

 (बालक)  विश्वास,  मालवीय  नगर,  नई  दिल्‍ली

 के  भूतपूर्व  प्रिसीपल  द्वारा  की  गई  अनियमित-

 JULY  2,  1971  Written  Annvers  i56

 ताओं  के  बारे  में  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  सरकार  ने  इस  बच  अपेक्षित
 जानकारी  एकत्र  की  है;  और

 (ख)  यदि  हां,  तो  उसको  कब  सभा  पटल

 पर  रखा  जायेगा  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उप-मिस्त्री  (थोडी  पी०

 यादव)  :  (क)  जी  हां  ।

 (@)  सभा  पटल  पर  रखे  गये  विवरण  के

 के  अनुस।र  दिनांक  26-6-1971  को  अपेक्षित

 सूचना,  संसदीय  काय  विभाग  को,  सभा  पटल

 पर  रखने  के  लिए  पहले  ही  प्रेषित  की  जा  चुकी
 है  ।  | ग्रंथालय  में  रख  विया  गया  ।  देखिये  संख्या

 LT—599/7]

 ez  बेक  आफ  उज्जैन,  मध्य  प्रदेश  में  घन  का

 कथित  विनियोजन

 3829.  थी  कार  बीज  बड़े  :  कया  विस

 मन्त्री  यह्  बताने  की  कृपा  करेंगे  कि  :

 (क)  उज्जैन  (मध्य  प्रदेश)  में  स्टेट  बैक

 आफ  इंदौर  में  920  या  93  लाख  रुपये  का

 कथित  दु विनियोजन  हुआ  है  ;

 (ख)  क्‍या  इस  बारे  मे  कोई  विभागीय  जांच

 की  गई  है;

 (ग)  क्‍या  उक्त  विनियोजन  के  मामले  में

 उच्चाधिकारी  दोषी  पाये  गये  है  ;  और

 (घ)  यदि  हां,  तो  उनके  विरुद  क्‍या  कार्य-

 वाही  की  गई  हैं  !

 वित्त  सर त्री  ी  बक्षबस्तराध  चव्हाण):

 (क)  जी,  नहीं  ।  किन्तु,  जुलाई  970  में,  स्टेट

 बैंक  आफ  इन्दौर  की  उज्जैन  शाला  में  कृषकों

 को  अपील  देने  में  बरती  गईं  अनियमितताओं

 और  कलाकारों  के  बारे  में  बैंक  के  अधिकारियों
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 को  पता  चला  था।  मस्तूर  किये  गये  अग्नियों

 की  कुल  रकम  29.39  लाख  रुपये  थी  इसमें

 से  4  जून,  97]  को  3,29  लाख  रुपये  की

 रकम  अतिरेक  हो  चुकी  थीं  ।

 (ख)  से  (घ).  बैंक  ने  उज्जैन  शाखा  के

 मैनेजर  और  विकास  अधिकारी  को  मिलती

 कर  दिया  है  |  बैक  ने  मामला  केन्द्रीय  जांच

 ब्यूरो  को  सौप  दिया  है  और  जांच  पूरी  हो  जाने

 के  बाद  बैक  आगे  कार्यवाही  करेगा  ।

 Deteriorating  condition  of  Cochin  Port

 3830.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  SHIPPING  AND  TRANSPOR'I
 be  pleased  to  state  ;

 {a)  whether  Government  arc  aware  of  the

 present  situation  of  the  Cochin  Port  and  the

 deteriorating  condition  of  the  Port  due  to  the
 installation  of  the  Explosive  berth  there  ;  and

 (b)  whether  Government  propose  to  shift
 the  explosive  berth  to  any  other  minor  port  ?

 MINISTER  OP  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RA}  BAHADUR)  :(a)  and  (b).
 There  is  no  Explosves  Berth  as  such  at  Cochin
 Port  but  vessels  carrying  explosives  are  handled
 at  one  of  the  berths,  keeping  the  adjacent
 berth  vacant  for  sufety  reasons.  The  question
 of  making  permanent  arrangements  elsewhere
 for  handling  explosives  on  the  West  Coast  is
 under  consideration  in  consultation  with  the
 Ministry  of  Defence.

 Sale  of  smuggled  Gold

 3831.  SHRI  VAYALAR  RAVI;  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 {a)  whether  Government  are  aware  that
 the  jewellers  are  not  issuing  any  bills  for  their
 sales  and  are  evading  tax  and  converting  the
 smuggled  gold  for  sale  in  the  market  ;  and

 (b)  if  so,  the  action  taken  to  check  this
 malpractice  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  Information  is  being
 collected  and  will  be  laid  on  the  Table  of  the
 Sabha,
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 Vialation  of  income  tax  regulations  by
 jewellers  in  Kerala

 3832.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  the  number  of  cases  registered  against
 the  jewellers  in  Kerala  for  the  violation  of
 Income  tax  regulations  by  not  issuing  any  bills
 for  their  sales  and  violating  the  Gold  Control
 Act  ;  and

 (b)  the  number  of  raids  conducted  against
 the  jewellers  in  Alleppey  (Kerala)  and  the
 number  of  cases  registered  as  a  result  thereof  ?

 «

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  ;  (a)  The  number  of  cases  regi
 tered  against  the  jewellers  in  Kerala  for  the
 violation  of  Income  tax  regulations  by  not
 issuing  any  bills  for  their  sales  is  nil,  The
 number  of  cases  registered  against  jewellers  in
 Kerala  for  violating  the  Gold  (Control)  Act
 was  447  in  1970-71,

 (b)  The  number  of  raids  conducted  againat
 the  jewellers  in  Alleppey  (Kerala)  in  970-7I
 is  3,  and  the  number  of  cases  registered  there-
 after  is  also  three.

 Construction  of  Quarters  for  the  staff  of
 Customs  Department,  Cochin

 3833.  SHRI  VAYALAR  RAVI:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :
 (a)  whether  Government  had  taken  a  plot  of
 land  on  a  rent  of  Rs,  2,700  per  year  from  the
 Cochin  Port  Trust  at  the  Williagdon  Island
 for  the  construction  of  Staff  quarters  for  the
 Customs  Department  in  965  ;  and

 (b)  116  so,  the  number  of  quarters  constructed
 so  far  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  Yes,  Sir.

 (b)  Sanction  for  the  construction  of  90  quar-
 ters  has  already  been  issued  in  July,  970,  and
 the  work  is  expected  to  be  taken  in  hand
 shortly  after  the  revised  plans  are  approved.

 Hotel  Project  to  be  set  up  at  Madras  city
 hy  Oberol  group  of  hotels

 3834,  SHRI  BHUVARAHAN:  Will  the
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 Minister  of  TOURISM  AND  CIVIL  AVIA-
 TION  be  pleased  to  state  :

 (a)  whether  Oberoi  Group  of  Hotels  have
 come  forward  to  start  an  international  hotel  at
 Madras  City  in  the  private  sector  ;

 (b)  the  amount  of  assistance  to  be  given
 by  the  Central  Government  for  the  project  ;

 (c)  whether  the  State  Government  have
 also  written  to  the  Union  Government  in  this
 regard  ;  and

 (d)  the  total  cost  of  the  hotel  project  ?

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI):
 (a)  Mis.  Oberoi  Hotels  Pvt.  Ltd.,  are  under-
 stood  to  have  arrangements  with  M/s  India
 Tobacco  Company  Ltd.,  who  have  proposed
 to  build  a  hotel  in  Madras.

 {b)  Assistance  in  the  form  of  loans  is  avail-
 able  only  for  approved  hotels  who  seek  assis-
 tance.  No  application  has  been  received  for
 such  assistance.

 {c)  No,  Sir.

 (d)  The  cost  is  estimated  at  Rs.  2  crores.

 Financial  Assistance  to  States

 3835,  SHRI  8.  R.  SHUKLA:  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 {a)  the  financial  assistance,  including  refi-
 nancing,  by  the  Central  Government  during
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 the  years  96¢  to  967  to  Tamil  Nadu,  Maha»
 rashtra,  Gujarat,  West  Bengal  and  Utter
 Pradesh  ;

 (b)  the  percentage  of  population  of  the
 above  States  as  compared  to  the  entire  popula-
 tion  of  the  country  ;

 {c)  whether  Uttar  Pradesh,  though  having
 the  largest  percentage  of  population,  was  sanc-
 tioned  financial  assistance  of  Rs.  683  crores
 and  out  of  that,  the  actual  amount  disbursed
 was  only  Rs.  V7  crores  ;

 (d)  ifso,  the  reasons  therefor  ;  and

 (९)  whether  Government  propose  to  take
 steps  to  remove  the  imbalance  by  enhancing
 financial  assistance  to  that  State  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  RK.
 GANESH):  (a)  ta  (९),  Details  of  Central
 assistance  given  to  the  States  mentioned  in  the
 question  during  the  three  years  196465,  ६५०
 1966-67  for  State  Plan  schemes  as  well  as  the
 percentage  share  of  these  States  in  the  popula-
 tion  of  the  country  are  given  in  the  statement
 laid  on  the  Table  of  the  House.  Central  assis.
 tance  to  States  for  their  Plan  schemes  is  not
 determined  exclusively  on  the  basis  of  their
 population,  During  the  Fourth  Five  Years  Plan
 period,  60  per  cent  of  the  Central  assistance
 allocated  for  State  Plans  is  being  distributed  on
 the  basis  of  pupulation.

 Seatement

 %  share  of  population  of  the  State  in

 State  1964.65,  1965-66.  1966-67  the  population  of  the  country  (as  esti-
 mated  for  1966-67)

 |  2  3  4  5

 (Rs  in  crores)
 l,  Gujarat  8  93  24.42  9.63  4.9
 2.  Maharashtra  35.59  46,55  23.56  9.3
 3.  Tamil  Nadu  42.07  45.89  40.35  7.5
 a  Uttar  Pradesh  82.36  93.87  92.21  7.0
 &  West  Bengal  37.00  4.48  28.47  8.2

 तस्करी  रोकने  के  लिये  स्ब्णे  मियंत्रभ  अधिनियम  भी  होती  है;
 में  संशोधन

 (ख)  क्या  स्वर्ण  नियंत्रण  अधिनियम,  1968

 35836.  श्री  भूल खाद  डागा:  कया  बिल  सोने  की  तस्करी  रोकने  में  प्रभावी  नहीं  रहा

 मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :  है;

 (क)  क्या  भारत  में  सोने  की  तस्करी  असी'  (ग)  क्या  सरकार  सोने  की  तस्करी  रोकने
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 के  लिये  स्वर्ण  नियंत्रण  अधिनियम  में  कुछ  सो-

 बन  करना  चाहती  है  ;  और

 (घ)  इस  सम्बन्ध  में  इस  प्रकार  का

 विधेयक  संसद  में  कब  लाया  जयेगा  ?

 विस  मंत्रालय  में  राज्य  मस्ती  (क्रि  Bo

 arts  गणेश)  :  (क)  और  (ल).  सरकार  को

 पनाह  कि  भारत  में  सोने  का  तस्कर  आयात

 अब  भी  किया  जा  रह  है  |  तस्कर  आयात-निर्यात

 को  रोकने  का  मुख्य  साधन  तो  गरिमा  शुल्क
 अधिनियम  है,  परन्तु  स्वर्ण  (नियंत्रण)  अधीन-

 यम  968  के  उपबन्ध,  स्वर्ण  के  तस्कर  आयात

 के  विरुद्ध  द्वितीय  सुरक्षा-पंक्ति  का  काम  अवद्य

 करते  हैं  -  देश  के  अन्दर  सोते  के  लेन-देन  पर

 नियंत्रण  की  व्यापक  व्यवस्था  के  कारण,  स्वर्ण

 (नियंत्रण)  अधिनियम  ने  चोरी-छिपे  लाये  गये

 सोने  का  देश  में  परिचालन  अधिक  कठिन  कर

 दिया  गया  है।  स्वर्ण  नियंत्रण)  लागू  करने  की

 तारीख  0  जनवरी,  963  से  लगा  कर  30

 जून,  970  तक  केबल  स्वर्ण  नियंत्रण  कानून
 के  अन्तर्गत  पकड़े  गये  सोने  की  मात्रा  लगभग

 4868  किलो  ग्राम  है।  यदि  स्वर्ण  नियंत्रण

 लागू  नहीं  होता  तो  सम्भवतः  यह  मात्रा  नहीं

 पकड़ी  जाती  t

 (ग)  जो  नहीं  1

 (घ)  यह  प्रदान  नहीं  उठता  ।

 Expansion  of  Cochin-Madurai  road
 asa  National  Highway.

 3837.  SHRIMATI  BHARGAVI  THAN.
 KAPPAN:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  any  request  has  been  made  by
 the  State  Government  of  Kerala  for  the  expan-
 sion  of  Cochin-Madurai  Road  as  a  National
 Highway  ;

 (b)  whether  any  fiaunclal  assistance  has
 been  sought  by  the  Government  of  Kerala  for
 this  purpose  ;  and

 (c)  if  my,  the  action  taken  thereon  ?
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 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS  AND  SHIPPING  AND  TRANS.
 PORT  (SHRI  RAJ  BAHADUR):  (a)  Yea,
 Sir.

 (b)  The  Government  of  Kerala  also  asked
 for  Central  financial  assistance  for  upgrading the  surface  of  Munnar-Kumili  section  of  the
 Cochin-Madurai  Road.

 (०)  It  has  not  been  possible  so  far  to  accede
 to  the  request  of  the  Government  of  Kerala
 either  to  declare  the  Cochin-Madurai  Road  as
 a  National  Highway  or  to  provide  any  financial
 assistance  for  upgrading  the  Munnar-Kumili
 Section  of  Cochin-Madurai  Road  due  to
 Paucity  of  resources.

 Loan  given  by  State  Bank  of  India,  to
 Mia.  Alcock,  Ashdown  and  Company

 Limited,  Bombay

 3838.  PROF.  MADHU  DANDAVATE  ;
 Will  the  Minister  of  FINANCE  be  pleased  to
 state  ;

 (a)  whether  the  State  Bank  of  India  has
 given  loan  of  Rs.  1,04,00,000  to  M/s.  Alcock,
 Ashdown  and  Company  Lid.,  Bombay  ;

 (b)  whether  the  State  Bank  stopped  the
 credit  facilities  to  this  concern  without  any
 notice  ;

 (c)  ifso,  the  reasons  therefor  ;  and

 (d)  whether  asa  result  of  this,  the  workers
 have  not  been  paid  wages  for  the  month  of
 December,  1970?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  (a)  to  (c).
 The  information  relates  to  the  accounts  of  con-
 stitutions  of  State  Bank  of  India  and  in  accord-
 ance  with  the  practices  and  usages,  customary
 among  bankers  and  also  in  conformity  with
 the  provisions  of  Section  44  (1)  of  State  Bank
 of  India  Act,  such  information  is  not  divulged,

 (d)  Though  precise  information  in  this
 regard  is  not  available,  it  is  understood  that
 the  employees  have  not  been  receiving  their
 wages  regularly,

 Dummy  Employees  in  General
 Iasurance  Companies

 9830.  SHRI  H.  M.  PATEL:  Will  the
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 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  Government  have  taken  any
 decision  about  serveral  thousand  dummy  em-
 ployees  of  the  General  Insurance  Companies
 which  have  now  been  nationalised  ;  and

 (b)  whether  attention  of  Government  in
 this  regard  bas  been  invited  to  a  report  in  the
 Times  of  India  of  the  I2th  June,  1971,  and

 if  कण  the  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN)  :  (a)  and  (b).
 Government  has  seen  the  Preas  Report  in  the

 times  of  India  of  !2th  June,  I97l,  referred  to
 the  question.  There  is  no  evidence  to  indicate
 that  the  malpractice  is  of  this  order.  Thought
 is  already  being  given  as  to  the  steps  to  be
 taken  to  remove  this  malpractice.

 Complaints  against  the  Indian  Airlines

 3840.  SHRI  H.  M.  FATEL:  Will  the
 Minister  of TOURISM  AND  CIVIL  AVTA-
 TION  be  pleased  to  state  :

 (a)  whether  attention  of  Government  has
 been  invited  to  certain  complaints  against  the
 Indian  Airlines  by  one  Mrs.  Lily  Aithaus  of
 Zurich  based  on  her  experience  during  her
 recent  visit  to  India  ;

 (b)  whether  she  has  detailed  in  her  letter  of
 complaint  about  harassment  which  she  suffered
 at  the  heads  of  the  ground  staff  of  the  Indian
 Airlines,  mislanding  of  her  baggage  and  loss
 of  her  belongings  without  being  compensated
 by  the  Indian  Airlines  ;  and

 (c)  whether  these  complaints  have  been
 investigated  and  if  so,  the  action  taken  against
 the  negligent  officers  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (DR.  SAROJINI  MAHISHI)  :
 {a)  Yes,  Sir.

 (b)  and  (c).  ¥es,  Sir.  The  complaints
 pertain  to  the  period  when  Indign  Airlines
 were  having  acute  labour  problems.  Hence  it
 has  not  been  possible  to  pin-point  responsibi-
 lity.  Indian  Airlines  are  going  to  reimburse
 to  Mra,  Lily  Afthaus  the  lors  incurred  by  her
 and  officer  apologies  for  the  trouble.
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 Demands  made  in  All  India  Pensionec's
 Convention

 384l.  SHRI  पर,  M.  PATEL  :  Will  the
 Minister  of  FINANCE  be  pleased  to  state  :

 (a)  whether  the  Second  Convention  of  the
 All  India  Pensioners  was  recently  held  in  New
 Delhi  ;

 (०)  whether  revision  of  the  pension  rules,
 which  were  framed  in  1871,  was  demanded  at
 the  convention  ;  and

 (ce)  if  so,  the  reaction  of  Government  to
 various  demands  and  suggestion  of  the  pen-
 sioners  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  (a)  and  (b).  Government  have
 seen  a  Press  report  to  this  effect,

 (c)  Apparently,  reference  made  by  the
 Convention  to  pension  rules  of  87!  relates
 to  the  Pensions  Act  of  1871.  ‘This  Act  regulates
 matters  relating  to  rights  to  pensions  and
 commutation  of  pensions  and  affords  protec-
 tion  against  attachment  of  pensions,  It  does
 not  regulate  matters  such  as  scales  of  pension,
 grant  of  relief  to  pensioners  and  the  procedutr
 for  sanctioning  pensions  which  are  regulated
 by  the  pension  rules  cantained  in  Civil  Service
 Regulations  and  various  executive  instructions
 issued  from  time  to  time.  In  view  of  this  there
 is  no  proposal  for  the  present  to  repeal  or  amend
 the  Pensions  Act,  1871.

 Representation  regarding  Medical,
 Examiaation  of  Seamen  from  Goa

 3942,  SHRI  ERASMO  DE  SEQUEIRA
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  seamen  from  Goa  have  repre-
 sented  that  they  be  allowed  to  be  medically
 examined  by  any  of  the  Port  Doctors  at

 Marinagao  Port  ;  and

 (b)  if  90,  the  action  taken  by  Government
 in  the  rnatter  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAJ  BAHADUR)  :

 (a)  Yeo,  Sir.
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 (9)  Steps  to  be  taken  to  declare  the  Port

 Health  Officer  et  Marmugao  Port  as  the  pres-
 cribed  authority  for  the  medical  examination

 of  seamen  under  the  Indian  Merchant  Ship-

 ping  (Medical  Examination)  Rules,  1958,  are

 under  examination.

 Dislocation  of  Damestic  and  loter-State
 Traffic  due  to  Now-Availability  of  Borim

 Beidge  (Marmagoa)

 3843.  SHRI  ERASMO  DE  SEQUEIRA:
 Will  the  Minister  of  SHIPPING  AND

 TRANSPORT  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that

 tremendous  dislocation  is  being  caused  on

 domestic  and  inter-State  traffic  due  to  the  non-

 availability  of  Borim  Bridge  (Marmagoa)  to

 goods  vehicles  and  passenger  public  transport  ;
 and

 (b)  if  so,  the  steps  proposed  to  be  taken  by
 Government  in  this  matter  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND

 TRANSPORT  (SHRI  RAJ]  BAHADUR)  :  (a)
 and  (b).  The  necessary  information  has  been

 called  for  from  the  Government  of  Goa,
 Daman  and  Diu  and  will  be  laid  on  the  Table

 of  the  Sabha  as  soon  as  it  is  received.

 Return  of  belongings  of  Dr.  H.N.  Baner-

 jee  of  Department  of  Para-Peychology,
 Rajasthan  University

 3844.  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  EDUCATION  AND

 SOCIAL  WELFARE  be  pleased  to  refer  to

 the  reply  given  to  the  Unstarred  Question  No.

 8263  on  the  ist  May,  970  regarding  seizure  of

 research  material  unpublished  data  and  manus-

 ctipt  of  the  Department  of  Para-Psychology
 by  Rajasthgn  University  authoritics  and  state
 whether  the  belongings  of  Dr.  H.  N.  Banerjee
 have  been  returned  tohim  by  the  Rajasthan
 University  authorities  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  (SHRI  0,  ्  YADAV)  :
 No,  Sir.  The  question  of  sorting  out  the
 matetial  claimed  by  Shri  Banerjee  is  still
 under  consideration  of  the  University.  Ia
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 July,  970  the  University  had  requested’
 Shri  Banerjee  to  return  the  keys  of  the  seven
 almirahs  containing  the  material  of  the
 Research  Unit  in  Para-psychology.  His  reply
 is  still  awaited.

 72.5  hrs.

 CALLING  ATTENTION  TO  MATTER  OF
 URGENT  PUBLIC  IMPORTANCE

 Norics  sy  U.K.  ro  Terminate  tHe  Inpo-
 Brrrssn  Trane  AGREEMENT

 SHRI  BOKSI  NAYAK  (Phulbani):  I  call
 the  attention  of  the  Minister  of  Foreign  Trade
 to  the  following  matter  of  urgent  public  impor-
 tance,  and  I  request  that  he  may  make  a  state-
 ment  thereon  :

 ‘The  reported  six  months’  notice  fore
 mally  served  on  India  by  the  British  authori-
 ties  to  terminate  the  Indo-British  Trade
 Agreement  of  1939.7"

 THE  MINISTER  OF  FOREIGN  TRADE
 (SHRI  L.  N.  MISHRA):  Mr.  Speaker  Sir,
 On  the  8th  of  last  month,  I  had  made  state.
 ment  in  the  House  on  the  British  Government’s
 announcement  to  impose  a  new  tariff  on  imports
 of  cotton  textiles  from  the  Commonwealth
 Preference  Area,  including  India,  with  effect
 from  Ist  January,  1972.  I  had  apprised  the
 House  of  the  discussions  held  ia  London  in
 May  in  which  India’s  opposition  to  the  British
 proposal  had  been  reiterated.  During  the
 discussians  we  had  pointed  out  that  the  present
 proposal  was  discriminatory,  inequitable  and
 inconsistent  with  the  international  obligations
 of  the  छा.  K.  towards  developing  countries  like
 India.  Since  their  present  import  regime  on
 cotton  textiles  is  broadly  in  line  with  that  of
 the  EEC,  we  clearly  told  them  that  by  giving
 effect  to  their  proposal,  they  would  be  unneces-
 sarily  creating  problems  of  harmonisation  of
 their  regime  with  that  of  the  EEO,  in  the  event
 of  their  entry  into  the  EEC.  Their  proposal
 to  impose  a  tariff  on  Commonwealth  Preference
 Area  without  in  any  way  changing  the  import
 regime  from  other  EFTA  members  violates
 the  understandings  with  which  the  Government
 of  India  had  given  the  waiver  to  the  U.  K.  at
 the  time  of  her  joining  the  European  Free
 Trade  Area.
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 The  British  Government  informed  us  that

 they,  could  not  contemplate  postponement  or

 modification  of  their  declared  policy  in  any
 way.  They,  however,  recognised  that  the

 change  in  their  import  regime  for  cotton  textiles
 would  hurt  exports  from  India.  They  made

 an  offer  ofa  loan  of  £'0  million  on  interest
 free  terms  tied  to  the  pur  hase  of  British  goods
 and  services  and  req  tested  ७३  to  grant  them  a

 waiver  under  the  Indo-U.  K.  Trade  Agreement
 in  respect  of  cotton  textiles.

 As  the  House  is  aware,  we  have  always  held

 the  view  that  aid  was  no  substitute  for  trade.

 We  accordingly  informed  them  that  we  do  not

 find  it  possible  to  agree  to  their  request  for  the

 waiver,

 Ona  30th  June,  Government  of  India  received

 from  the  British  Government  six  months’  notice

 of  termination  of  the  Indo-U.K.  Trade  Agree-
 ment  of  1939.  We  arc  awaiting  the  official

 text  of  the  speech  regarding  the  notice.  of

 termination  which  was  made  on  30th  June  in

 the  House  of  Commons  by  the  British  Minister
 for  Trade.

 It  is  most  unfortunate  that  the  British  Govern-
 ment  has  sot  found  it  possible  to  accept  the

 points  that  were  made  to  them  by  us,  which

 could  lead  to  a  mutually  acceptable  settlement

 of  the  issue.  I  would  like  to  express  the  hope

 that  even  at  this  stage  the  British  Government

 will  see  the  reasonableness  of  our  stand  and

 that  they  would  not  like  to  take  the  responsi-

 bility  for  breaking  up  the  historical  trade

 relationship  between  our  two  countries.
 a

 SHRI  BOKSI  NAYAK  :  The  total  export

 tu  U.  K.  is  of  the  value  of  about  Rs.  |  50  crores,

 while  the  textile  export  is  of  the  order  of

 Rs.  2)  crores,  May  know  whether  the
 British  authorities  have  suggested  the  waiver

 with  the  UAR  which  would  only  affect  India’s

 exports  of  textiles,  while  preferences  on  other

 coramodities  would  continue,  thus  giving  us

 a  div-advantage  only  of  the  order  of  Rs.  a

 crores  and  whether  the  Government  of  India

 has  turned  down  the  British  suggestion,  and

 if  so,  whether  such  an  attitude  would  not  affect

 India's  entire  trade  with  the  United  Kingdom  ?

 So,  we  have  only  two  options,  cither  to  forego
 the  entire  trade  of  Rs,  150  crores  and  add  to

 our  problems  or  to  furego  Rs.  at  crores  and

 JULY  2,  i972  Indo-British  trade  Agreement  (CA)  68

 accept  the  suggestion  for  the  waiver.  May  [
 know  from  the  hon.  Minister  as  to  why  the
 Government  is  accepting  the  former  suggestion
 and  not  the  latter  ?  May  I  also  know  whether
 the  termination  of  939  agrecment  would  also
 affect  India’s  policy  to  bargain  with  the
 European  Economic  Community  for  equivalent
 terms  after  the  British  entry  into  the  Common
 Market  in  4973  ?  Ifso,  whether  all  these  deve-
 lopments  do  not  point  towards  complete  failure
 of  the  Foreign  Trade  Ministry  ?

 SHRI  L.  N.  MISHRA:  There  is  no  ques
 tion  of  the  failure  of  the  Foreign  Trade
 Ministry,  We  tried  to  impress  upon  the
 British  Government  the  unceasonableness  of
 their  demandin  asking  us  to  grant  them
 waiver,  Here  the  question  of  principle  is
 involved.  Ihave  told  this  House  earlier  about
 this.  There  might  be  slight  difference  in  the
 figures  given  by  him  aod  the  figures  given  by
 me.  Tam  not  going  into  the  matter  of  how
 many  crores  of  trade  will  be  affected  or  will
 not  be  affected.  ‘They  have  done  this  at  a
 time  when  we  wanted  to  increase  our  export,
 our  export  was  increasing.  They  did  not
 accept  the  principle  of  helping  the  developing
 countries  in  this  case  ;  earlier  they  have  fier
 professing  that  they  want  to  help  the  develop-
 ing  countries.

 It  is  a  matter  of  self-respect  for  us  and  als:
 of  national  interest.  We  should  not  have  agre-!
 to  this  condition  giving  them  waiver  in  the
 case  of  textile  alone,  Itis  possible  that  todav
 it  is  textile,  tomorrow  it  is  something  else.  Some
 Members  say  that  it  might  be  the  thin  लाते
 of  the  wedge,  It  is  a  question  of  principle.
 We  must  not  agree  to  the  Beitish  condition
 and  that  is  why  we  rejected  it.  है (अ  is  on  their
 own  responsibility  that  they  are  going  to  termi-
 nate  the  trade  agreement  of  939  thereby

 putting  us  in  some  disadvantageous  position
 to  far  as  the  economic  development  of  this

 country  is  concerned,

 SHRIMATI  BIBHA  GHOSH  (Nabadwip'  :

 The  decision  of  the  British  Government  '

 arbitrary  aod  unilateral.  But  it  should  not

 have  come  as  वे  surprise  to  anyone  who  has

 closely  followed  the  British  policy  develo»ments
 since  India’s  Independence.  It  was  bound  to

 come  sooner  of  latter.  These  agreements  were

 made  with  the  sole  objective  of  protnoting
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 Britain's  economic  interests,  with  the  objective
 of  securing  a  steady  supply  of  India’s  raw
 materiats  and  other  commodities  which  were
 extential  for  Britain’s  own  economic  develop-
 ment,  while  continuing  the  exploitation  of
 the  Indian  home  market  by  British  exports  of
 finished  goods.  The  economic  needs  of  British
 imperialism  have  changed  since  those  days,
 and  they  are  now  eager  to  develop  closer  links
 with  the  West  European  countries,  For  more
 than  decade  Britain  is  sparing  no  efforts  to
 secure  ontry  into  the  European  Comtnon
 Market,  and  with  De  Gaulle  gone,  Britain’s
 efforts  seem  likely  to  succeed  this  time.  It  is
 no  wonder  that  when  the  moment  for  making
 decision  comes,  Britain  will  opt  for  Common
 Market  rather  than  Commonwealth  ;  for
 Europe,  rather  than  for  Asia  or  Africa.

 What  surprises  me  is  that  the  foreign  trade
 officials  of  the  Indian  Government  did  not
 take  the  necessary  preventive  measures  for
 countering  the  impact  of  this  policy  of  the
 Brnish  Government,  Even  now  the  Minister
 only  hopes  that  Britain  will  see  reason.  T  want
 to  ask  the  Government  what  they  had  been

 doing  all  theae  years,  Why  did  thev  not  make
 serious  efforts  to  diversify  trade  pattern,  why
 did  they  not  try  to:  minimise  the  proportion  of
 trade  with  Britain  and  develop  stronger  links
 with  Asta,  Africa,  East  Europe  and  also  Com-
 monwealth  countries  other  than  Britain?  Why
 should  Britain  continue  occupying  important
 position  in  India's  trade  when  it  was  known  long
 ago  that  sooner  or  latter  the  cushion  of  tariff

 preferences  for  Indian  goods  to  the  United  King-
 dom  would  disappear  ?  Isit  not  a  fact  that
 India’s  balance  of  trade  continued  to  be
 adverse  with  West  Europe,  because  the  latter

 including  Britain  is  reluctant  to  purchase
 Indian  manufactured  goods?  This  issue  also

 highlights  India’s  pathetic  failure  to  make
 foreign  exports  grow  at  rates  anywhere  near
 the  world  average  rate  of  growth  of  exports.
 We  condemn  the  slavish  dependence  of  India’s
 foreign  trade  on  the  British  market.

 We  demand  that  rather  than  accepting  the

 compensstory  loan  and  swallowing  India’s

 pride,  rather  than  yielding  to  the  pressure  and

 blackmailing  of  British  imperialism,  the  Govern-
 ment  of  India  should  stand  up  to  the  challenge.
 The  Government  should  declare  unequivocally
 that  since  Britain  is  not  prepared  to  take  into
 account  India’s  economic  interests,  India  is
 also  free  to  choote  policies  which  suit  her  own
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 economic  interents,  including  nationalisation
 of British  capital  and  business  establishments
 operating  in  India.

 Finally,  we  demand  that  the  Indian  Govern-
 ment  should  now  make  a  thorough  reassess-
 ment  of  India’s  relations  with  Britain  in  both
 economic  and  political  spheres,  and  should  not
 take  this  present  issue  as  an  isolated  one.  The
 racialism  practised  by  the  Government  of
 Britain  inside  the  country,  of  which  the  Indian
 immigrants  have  become  victims,  should  not  be
 overlooked,  Britain’s  decision  not  to  allow
 British  citizens  of  Indian  origin  from  Kenya
 to  Britain  because  of  the  colour  of  their  skins,
 should  also  be  brought  into  account,  as  also
 the  British  policy  to  sell  arms  to  South  Africa
 which  would  be  used  against  the  freedom-
 fighters  of  that  country.

 Against  the  background  of  racialism  and
 hypocrisy,  imperialism  and  dishonesty,  and
 ecomomic  and  political  blackmailing,  which
 are  being  practised  by  the  leaders  of  Britain
 in  their  dealings  with  India  and  other  countries
 which  are  similarly  placed,  it  is  both  humilia-
 ting  and  an  insult  to  the  concept  of  sovereignty
 of  the  country  that  India  should  continue  as
 a  member  of  the  Commonwealth.

 On  behalf  of  my  party  and  myself,  I
 demand  that  India  quits  that  outmoded  ‘colo.
 nial  institution  named  the  Commonwealth  im-
 mediately,  and  restores  her  status  as  a  soverei-
 gn,  independent  nation,

 SHRI  L.  N.  MISHRA:  Well,  we  are
 sovereign  and  independent.  Where  is  the
 question  of  declaring  our  sovereignty  and  in-
 dependence  ?  (Jnterruption)

 AN  HON.  MEMBER:  Quitting  the  Com-
 monwealth,

 SHRI  L.N.  MISHRA:  That  is  a  different
 question.  The  Government  will  carry  out  what
 Parliament  decides.  But  to  say  that  we  have
 no  sovereignty  is  not  correct.  (Znterruption)

 Sir,  the  hon,  Lady  Member  has  put  a  num-
 ber  of  questions  ;  she  has  given  her  view-point
 and  made  some  observations.  I  do  not  like  to
 go  into  them.  I  shall  only  make  two  or  three
 points,  So  far  as  the  trade  balance  is
 concerned,  our  trade  balance,  especially  with
 the  United  Kingdom,  is  not  adverse,  I  would
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 like  to  give  some  figures.  In  1967-68,  our  ex-

 ports  were  Rs.  229  crores  and  imports,  Rs.  163
 crores.  In  1968-69,  our  exports  were  Rs,  202
 crores  andthe  imports,  Rs.  I28  crores,  This

 year,  that  is,  1969-70,  our  exports  were  Rs.  165
 crores  and  import,  Rs.  l00  crores.  Therefore,
 so  far  as  the  trade  balance  is  concerned,  it  is
 not  adverse.  It  is  also  a  more  important  point
 in  our  favour.  We  wanted  to  increase  our  ex-
 porta  with  these  countries  ;  and  this  decision
 has  come  at  a  time  when  we  are  trying  to  ex-

 pand  our  trade.

 About  the  remark  that  our  foreign  trade
 officials  did  not  take  preventive  measures,  it  is
 not  fair  to  the  officers  or  to  the  Minutry.  I  do
 pot  want  to  go  into  the  details.  But  for  three
 or  four  years,  when  the  Labour  Government
 perhaps  in  1968-69  first  made  this  decision  of
 declaration  that  from  January,  972  they  will
 have  this  waiver,  we  have  been  trying  to  im-

 press  upon  them.  Our  predecessor  Mr,
 Bhagat,  and  perhaps  Mr.  Dinesh  Singh  also,
 took  up  the  matter,  wrote  to  that  Government
 and  met  them.  So,  the  two  sides  had  met
 officially  also,  There  is  a  saying  :

 सोये  हुए  को  जगाया  जाता  है,  जागे  हुए
 को  थोड़े  जगाया  जाता  है

 That  is  the  point.  They  refuse  to  be  con-
 vinced  by  our  arguments.  There  is  no  ques-
 tion  of  any  argument.  (Jnterruption)  The  ques
 tion  is  this.  They  have  not  accepted  our  point
 of  view.

 And  their  decision  has  been  most  unfair,
 We  take  it  in  that  light.  Ip  the  last  patagraph,
 1  have  said  that  still  there  is  time  for  them  ;
 there  is  six  months’  time  and  they  will  give
 every  consideration  to  it  and  change  their
 mind,

 SHRI  8S.  M.  BANERJEE  (Kanpur):  Sir,
 the  hon.  Member  had  put  two  questions.  One
 was,  whether  the  Government  is  going  to
 nationsfise  it.  The  Minister  gave  no  reply.
 Then  there  was  the  demand  for  quitting  the
 Commonwealth.  There  were  two  questions,
 (Interruption)

 MR,  SPEAKER:
 Ribbuti  Mishra.

 Order,  order.  Shri
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 SHRI  BHOGENDRA  JHA  (Jainagar):
 The  question  was  pertinent.  Let  him  reply  to
 it,

 MR.  SPEAKER  :  He  replied  to  the  ques
 tions.  I  have  been  counting  it.

 SHRI  BHAGWAT  JHA  AZAD  (Bhagal-
 pur):  The  reply  will  be,  to  allow  the  motion
 to  quit  the  Commonwealth,  which  I  moved
 in’  1965,  when  Pakistan  attacked  India  and
 Wilson  was  taken  for  a  joy  ride.  (Interruptions).

 SHRIS.M.  BANERJEE:  On,  a  point  of
 order,  Sir.  The  hon.  member  asked  two  per-
 tinent  questions.  One  was,  as  a  retaliatory
 measure,  all  British-owned  concerns  should  be
 nationalised.  Secondly,  she  asked  whether  we
 would  quit  the  Commonwealth.  The  hon.
 minister  may  say  ‘yes'  or  ‘no’  or  he  can  ask  for
 notice.  But  he  will  have  to  answer  those  two
 questions.

 MR.  SPEAKER:  These  questions  relate
 to  the  Government  as  a  whole  and  to  the
 Prime  Minister.  So  far  as  his  department  is
 concerned,  these  questions  are  not  related  to
 it.  These  are  too  broad  to  be  answered  by  the
 minister.  If  you  want  to  have  anything  about
 Commonwealth  or  nationalisation,  you  can  do
 it  on  a  special  occasion  during  a  special  debate,
 not  in  calling  attention.

 SHRI  {BHOGENDRA  JHA:  You  can
 refer  it  to  the  Prime  Minister  for  a  reply,

 SHRI  DINEN  BHATTACHARYYA:
 (Serampore)  :  Is  Government  still  following
 the  policy  that  they  will  go  on  kicking  you  and
 you  will  keep  quiet  ?  (Jaserrupiions)

 MR.  SPEAKER:  Those  questions  which
 relate  to  his  department,  he  will  reply.

 SHRI  PILOO  MODY  (Godhra)  ;  Let  him

 say  it  is  outside  the  scope  of  his  ministry.

 SHRI  8,  M.  BANERJEE:  Last  time,  ay
 days  agé,  there  was  a  similar  calling  attention
 notice  and  Mr.  Poolchand  ‘Verme  put  the

 same  question,  Hf  this  Govertiment  doe  not
 say  anything  ebout  this,  the  British  Govern-
 meat  will  be  encouraged.  Ate  we  subservient
 to  Brith  imperialism  ?  We  are  sovereign.
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 MR.  SPEAKER:  My  saying  so  does  not
 mean  that  we  under-estimate  the  importance
 of  the  question.  Itisa  very  important  ques
 tion  which  is  very  much  in  our  minds,  So  far
 as  the  minister  is  concerned,  I  do  not  think  he
 can  give  the  reply  on  hehalf  of  the  whole
 Government.

 SHRI  BHOGENDRA  JHA:  You  can
 direct  that  the  Prime  Minister  should  answer
 it.

 SHRI  R.  द  BADE  (Khargone):  You
 should  not  come  to  his  protection.

 MR.  SPEAKER:  What  I  have  said  does
 not  under-estimate  the  importance  of  it.  These
 are  questions  which  face  us  all.  The  minister

 may  have  to  involve  the  whole  Cabinet  and
 the  Prime  Minister  if  he  tries  to  reply  to  it.

 श्री  विकृति  मिथ  (मोतीहारी)  :  अध्यक्ष

 महोदय,  हमारे  फारेन  ट्रेड  मिनिस्टर  साहब  ने

 जो  कदम  उठ।या  है,  वह  एक  सराहनीय  कदम

 है  और  मै  उसकी  प्रशंसा  करता  हूं।  ब्रिटेन

 तीन  चार  सालों  से  यूरोपियन  कामन  मार्केट  में

 शामिल  होने  के  लिए  विचार-विमर्श  करता  रहा

 है  |  मैं  यह  जानना  चाहता  हूं  कि  इस  अवधि  में

 हमारी  सरकार  इस  देश  के  इन्ट्रेस्ट्स  को  बचाने

 के  लिए  क्या  कोशिश  करती  रही  है  ब्रिटेन  ने

 यूरोपियन  साझा  बाजार  में  शामिल  होने  का

 निर्णय  किया  है,  जिसके  परिणामस्वरूप  वह

 हमारे  कपड़े  पर  पस्द्रहू  परसेप्ट  टैरिफ  लगाने  जा

 रहा  है।  इसके  अलावा  उसने  939  के  एग्रीमेंट

 को  खत्म  करने  को  नोटिस  दे  दिया  है  1

 जब  हर  एक  देश  अपने  हइल्ट्रेस्ट्स  को

 देखता  है,  तो  फिर  मेरी  समझ  में  नहीं  आता  है

 कि  कॉमनवेल्थ  में  बने  रहने  में  हमारा  क्या

 उद्देश्य  है  1  मैं  1952  से  इस  सदन  का  मेम्बर

 हूं  + हर  दल  के  सदस्य  बराबर  गह  मांग  करते

 रहे  हैं  कि  हमें  कॉमनवेल्थ  में  नहीं  रहना

 चाहिए।  मेरी  समझ  में  नहीं  आता  कि  सरकार

 ते  कौन  सी  राजनीति  की  किताब  या  कूटनीति
 का  शास्त्र  पढ़ा  हुआ  है  कि  हालांकि  अंग्रेज  हम
 को  बराबर  तंग  करते  रहे  हैं  लेकिन  फिर  भी

 हम  कासनबैलथ  के  साथ  चिपके  हुए  हैं  |
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 जब  समुद्र  बांधने  में  कठिनाई  हुई,  तो  श्री
 रामचन्द्र  ते  कहा,  “मारहु  लखमन  बांध  ते  बिन
 भय  होई  न  प्रीति/--अर्थात्‌  बिना  भय  के  प्रेम

 नहीं  होता  है।  सवाल  यह  है  कि  जब  ब्रिटेन

 हमारे  साथ  यह  व्यवहार  कर  रहा  है  और  पुराने
 एग्रीमेंट  को  तोड़ रहा  है,  तो  हिन्दुस्तान  में  जो
 ब्रिटिश  इन्ट्रेस्ट्स  हैं,  क्या  सरकार  उन  सब  का

 राष्ट्रीयकरण  करने  की  बात  सोच  रही  है।  आज  तो

 कपड़े  के  व्यवसाय  का  प्रदान  है।  लेकिन  कल  टी

 और  परसों  किसी  और  चीज  के  व्यवसाय  का
 प्रश्न  उठ  सकता  है  I  जो  कुछ  ब्रिटेन  को  सूट
 करेगा,  बह  उसके  अनुसार  काम  करेगा।  अंग्रेज  बड़े
 हठी  होते  है  जिन्होंने  मराठा  इतिहास  पढ़ा  है,
 वे  जानते  हैं  कि  मराठा  कोर्ट  में  सब  प्रकार  के

 अपमान  सहते  हुए  भी  धीरे  धीरे  उन्होंने  सारे

 हिन्दुस्तान  पर  कब्जा  कर  लिया  ।  ऐसे  लोगों  से  हमें
 वास्ता  पड़ा  है।  मैं  सरकार  से  यह  कैटेगारिकली
 जानना  चाहता  हूं  कि  वह  कौन  सी  कार्यवाही  करने
 जा  रही  हैं,  जिस  से  ब्रिटेन  को  मालम  हो  कि

 भारत  भी  रिटेडियेट  करेगा।  राजनीति  में

 अहिंसा  से  काम  नहीं  चलता  है  उसमें  “टीम
 फार  टैट”  की  नीति  चलती  है।  मैं  यह  जानना

 चाहता  हूं  कि  क्या  सरकार  ब्रिटेन  के  व्यापारिक

 हितों  को  नैशनलाइज  करने  और  कॉमनवेल्थ  से

 हटने  की  बात  सोच  रही  है  या  नहीं  क्या  यह

 सही  है  कि  ब्रिटेन  जो  पन्द्रह  परसेन्ट  टैरिफ

 लगाने  जा  रहा  है,  उससे  वहां  हमारा  कपड़ा

 महंगा  पड़ेगा  और  हांगकांग  तथा  जापान  का

 कपड़ा  सस्ता  पड़ेगा  ?

 शी  एल०  एन०  सीध:  माननीय  सदस्य,  श्री

 मिश्र,  ने  कुछ  प्रश्न  पूछे  हैं,  जो  बहुत  मौलिक

 और  महत्वपूर्ण  हैं।  मैं  उनमें  से  एक  दो  का

 उत्तर  दूंगा।  जहां  तक  कोशिश  करने  का

 सम्बन्ध  हैं,  जब  से  श्री  करासलैंदज  ने  हाउस
 आफ  काम  में  स्टेटमेंट  किया--जबकि  1968-

 69  में  वहां  लेबर  गवर्नमेंट  थी--कि  ब्रिटेन  यह
 टैरिफ  लगायेगा,  तब  से  हम  महू  प्रयास  कर  रहे

 हैं  कि  पश्चिमी  गिरोह  से  हमारा  बाजार  हो  और

 उससे  हमारा  व्यवसाय  बढ़े  i  हमारा  व्यवसाय

 बढ़ा  भी  हैं।  इसी  से  हमारा  समझौता  हैं
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 [श्री  एल०  एन०  मिश्र ]

 और  वे  हम  को  पन्द्रह  परसेन्ट  का  प्रिफरेंस  देते

 हैं।  हाल  ही  में  उनसे  बात  को  थी,  जब  कि

 मिनिस्टर  यहां  आये  और  मैं  विलायत  गया

 मा।  फारेन  ट्रेंड  के  सेक्रेटरी  को  ब्रसेल्स  भेजा

 गया  था  कि  वह  वहां  के  लोगों  से  बात  करें।

 एक  ज्वाइंट  टीम  बनाई  जाय  ई०  ई०  सी०  और

 हिन्दुस्तान  की  मिला  कर  जो  इस  को  एक्सप्लोर
 करे  कि  क्रिस  तरह  से  हम  यूरोप  में  अपने  माल

 को  बेच  सकें  |  इस  ब।त  को  हम  शुरू  से  मानते

 ये,  जैसा  कि  माननीय  सदस्य  ने  कहा  कि  वह

 हठी  होते  हैं,  हुम  जानते  थे  कि  वह  क्‍या  करने

 वाले  हैं।  लेकिन  हम  समझाना  चाहते  थे  कि  इस

 चीज  को  जरा  सोचिए।  और  इसलिए  हमर  ने

 यह  कदम  उठाया  है  कि  पश्चिमी  यूरोप  में  भी

 दुबारा  माल  बिके  ।  इस  समय  उसके  आकड़े  तो

 मेरे  पास  नहीं  हैं  लेकिन  मैं  इतना  कह  सकता  हूं
 कि  पश्चिमी  यूरोप  में  हम.रा  सु कप पोर्ट  बढ़ता

 रहा  है  और  ईसाई  के  साथ  में  हम।र।  साबित

 अच्छा  रहा  है।  उसके  जो  सदस्य  हैं  उनके  साथ

 में  भी  हमारा  सम्बन्ध  बढ़ता  रहा  है  f  माननीय

 सदस्य  ने  रीटैलिएटरी  मेजर्स  को  बात  कहो,

 रीटैलिएटरी  मेजर्स  का  प्रदान  पहले  भी  उठाया

 गया  था  और  हमने  कहा  था  कि  हम  अभी

 इन्तजार  कर  रहे  हैं  कि  विलायत  क्या  करता  है

 हमारे  आग्रह  पर  ?  इस  तरह  का  सुझाव  सदन

 का  भी  हैं  और  हमारे  साथियों  का  भो  है  तो

 हमें  सोचना  होगा  कि  उनके  साथ  हमें  क्‍या

 करना  है  ?  बात  यह  है  कि  हम  को  जो  उन्होंने
 प्रेफरेंस  दिया  था  5 परसेन्ट  जिम  के  बारे  में

 अब  वह  यह  स्टेप  लेने  जा  रहे  हैं,  तो  उनका  भी

 माल  हमारे  यहाँ  आता  है  उनको  भी  हम

 रियायत  में  लेते  हैं  ।  तो  पहले  यह  होगा

 कि  हमको  रेसीप्रोकल  बेसिस  पर  उसको

 खत्म  करना  होगा  |  अगर  हमारे  माल  पर  वह

 टैक्स  लगाते  हैं  तो  हमें  भी  उनके  माल  पर

 लगाना  होग।  और  जो  प्रेफरेंशियन  ट्रीटमेंट  है

 उसको  खत्म  करेन  होग।।  और  भी  बातें  2

 जिनको  कि  मैं  समझता  हूं  अच्छा  नहीं  होगा  कि

 इस  समय  मैं  यह  सब  बातें  सदन  के  सामने  खोल॑
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 कर  रखूं।  जो  इस  सदन  की  राय  है  और  देश

 की  राय  हम  समझते  हैं  कि  उसकी  ओर  हमें

 बंदना  होगा  और  उसके  लिए  कुछ  न  कुछ
 करना  होग।  |  एक  सुझाव  था  माननीय  समस्या
 का  और  विभूति  सिर  जी  ने  भी  वह  बत  रली

 थी  कि  जो  ब्रिटिश  इस् टेरे स्ट  है.  उसका  राष्ट्रीय-
 करण  कर  लिया  जाय  यह  भी  एक  सुझाव  है  |
 लेकिन  सरकार  को  यह  सोचना  होगा  और  सब

 को  मिल  जुत  कर  सोचना  होगा,  उसकी  क्‍या

 प्रतिक्रिया।  होगी  ।  मैं  अकेले  नहीं  कह  सकता  हूं
 इस  बारे  में  ।

 जहां  तक  कॉमनवेल्थ  को  बात  कहीं  गई  मैं

 एव  एम०  बैनर्जी  से  कहूंगा।  कि  यह  सवाल

 पहले  मो  उठा  था  और  हमने  पहले  भी  कहा  था

 कि  हमसे  बवालिया।  सरकार  को  बना  दिया  है

 कि  हमारा  सदन  डग  पर  बहुत  नितिन  है
 और  हम  पर  दब व  पढ़ेगा  कि  हम  कामनवेल्थ

 छोड़  दें  ;  इस  तरह  को  बात  हमने  उस  पृष्ठभूमि
 में  कही  थी  जब  कि  उन्होंने  साउथ  अफ्रीका  को

 हथियार  दिए  हमने  उनसे  कहा  था  कि  यह  जो

 काम  आप  ने  फिया  इससे  हरे  सारे  सदन  के

 सदस्य  मुझमे  में  हैं,  सार।  देश  गुस्से  मे  हो  रहा  है,

 हमारी  पार्टी  के  भी  सदस्य  नाराज  है  ।  अभी

 भागवत  जो  ने  कहा,  विभूति  मिश्रा  जी  ने  भी

 कहा,  सारे  सदन  की  राय  इस  प्रकार  की  है,  हमारी

 पार्टी  में  यह  राय  रखी  गई  लेकिन  यह  स्नेह

 कमीशन  नहीं  हो  मिलता  है।  एकदम  फैसला  इस

 के  ऊपर  नहीं  लिया  जा  सकता  ।  सरकार  इसके

 कार  विचार  करेगी  और  सदन  को  जो  राय  है

 उसे  सरकार  कैसे  ठुकरा  सकती  है  ?  कई  भी

 डेमोक्रेटिक  गवर्नमेंट  पति या मेंट  को  राय  को

 मानने  से  इनकार  नहीं  कर  मिलती।  लेकिन

 सोच  समझ  कर  कार्य  करने  की  बात  है  1

 सही  तक  अचीवमेंट  की  पलिसी  को  बात

 कही  गई,  हमारी  कोई  अचीवमेंट  की  पालिसी

 नहीं  है।  मैं  उससे  कहूंगा  कि  बह  यह  बात  ने

 कहें  ।  हमने  कड़ा  रुख  भंख्ट्यार  किया  है
 और

 उनसे  कहा  है।
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 sit  बिसरती  मिन :  हांगकांग  और  जापान

 का  कपड़ा  सस्ता  पड़ेगा,  इस  के  आरे  में  नहीं

 बताया  ।

 श्री  एल०  एम०  मिथ  :  जापान  की  बात  तो

 नहीं  है।  और  हांगकांग  बेचारा  तो  हमारी  तरह

 ही  बरबाद  होने  जा  रहा  है।  मैं  हांगकांग  में

 था  ता  वहा  के  टेक्सटाइल्स  के  इंचार्ज  से  बात

 हुई  बहु  कह  रहे  थे  कि  चहु  हमारी  तरह  ही

 परेशानी  में  पड़े  हुए  है।  इससे  फायदा  होने  जा

 रहा  है  साम्राज्यवादी  देश  जो  हैं  पु नं गाल  को,

 ताइवान  को  और  साउथ  कोरिया  को  ।  विलायत

 को  भो  फायदा  नहीं  होने  जा  रहा  है  क्योंकि

 उनकी  इंडस्ट्री  को  हालत  ठीक  नहीं  है  हमने

 उनमे  कहा  कि  आप  किस  के  लिए  करने  जा  रहे

 है  ?  कामना  के  देशों  के लिए  करने  जा  रहे

 है  या  अपने  लिए  करने  जा  रहे  है  ,  उनके  पास

 कोई  उत्तर  नहीं  था  इससे  फायदा  होगा

 पुेंगाल  को,  ताइवान  को  और  साउथ  कोरिया

 जैसे  देशों  को  |  हुक्काम  बेचारा  मारा  जायगा।

 थ्रो  कमला  सीजन  मधुकर  (केसरिया)  :

 अध्यक्ष  महोदय,  यह  बात  जा  मंत्री  महोदय  ने

 बताई  है,  सारा  सदन  इस  बात  पर  सहमत  है

 कि  कामनवेल्थ  से  हमारे  देश  का  सम्बन्ध  टूट

 जाना  चाहिए  और  पह  सवाल  एक  राष्ट्रीय  माय

 बन  गया  है।  यह  नहीं  कि  यह  सवाल  जज  ही

 उठा  है,  लगातार  यह  उठ  रहे  है  औैर  ऐसे  ही

 वेडिंग  जवाब  मिल  रहा  है  आप  की  ओर  से  ।

 यह  सवाल  अब  और  भी  जरूरी  हो  गया  है

 जब  हि  एक  ओर  पाकिस्तान  से,  जंगल।  देश  से

 जो  शरणार्थी  जा  रहे  है  उससे  हमारे  ऊपर

 बोझा  पड़  रह!  है,  यह  बोझ  बढ़ता  ही  जा  रहा

 है  और  60  करोड़  प्रति  वर्ष  गवर्नमेंट  को  जो

 यह  चाटा  होगा  उससे  अपके  ऊपर  बोला  बढ़ेंगी।  ।

 इससे  मतलब  साफ  है  कि  जो  ब्रिटेन  ने  कार्य-

 वाही  को  है  पह  भारत  के  लिए  शत्रुतापूर्ण

 कार्यवाही  है  और  इस  बात  के  लिए  सदन  को

 उनकी  निन्‍दा  करनी  चाहिए  ।  आज  ब्रिटेन  की

 यह  कार्यवाही  पूरे  हिंदुस्तान  के  हित  के

 खिलाफ  हो  रही  हैं  ;  इधर  खान तीय  सदस्यों  ने

 जो  सवाल  उठाया  है  उस केसाथ  मैं  भी  हूं,
 अज  भाप  कहने  में  असमर्थ  हैं  तो  प्रधान  मंत्री

 से  राय  कीजिए,  अपने  मंत्रिमंडल  से  राय

 कीजिए  और  राय  करने  के  बाद  स्पष्ट  सदन  में

 जबाव  दीजिए  कि  कामनवेल्थ  से  नाता  तोड़ने

 में  क्‍यों  आप  हिचकिया  रहे  हैं  और  कब  तक

 तोड़ने  जा  रहे  हैं  ?  यह  कोई  नया  सवाल  नहीं

 है  और न  यह  जवाब  ही  कोई  नया  है  |

 ऐसे  ही  अपने  यहां  जो  ब्रिटिश  हित  है,
 जो  बहुत  सी  कम्पनियों  में  ब्रिटिश  पूंजी  लगी

 हुई  है  उसका  राष्ट्रीयकरण  करने  के  लिए  आप

 क्यों  नहीं  कदम  उठा  रहे  हैं  ?  क्या  कमजोरी  है
 आपके  अंदर  ?  सरकार  को  बताना  चाहिए।

 इस  बात  को  बताना  चाहिए  अपको  कि  ऐसी

 अवस्था  में  जब  बीटेक  के  साथ  आपका  व्यापार

 समझौता  नहीं  हो  पाएगा,  गड़बड़ी  होगी  तो

 नये  एवेन्यू  व्यापार  के  कपा  अपके  पास  है  ?

 पूर्वी  अशोका  के  मुझको  और  लैटिन  अमेरिका

 के  मुल्कों  में  और  दूसरे  इलाकों  मे  अपने

 व्यापार  को  बढ़ा  कर  आप  अपनों  इस  कमो  को

 क्या  पूरा  करने  जा  रहे  है  ?

 साथ  हो  साथ  यह  भी  खबर  जो  अखबारों

 में  छपी  है  ब्रिटेन  कीओर  से  कुछ  समाचार

 आए  है  कि  भारत  सरकार  बेवर  के  ऊपर  फिर  से

 बिच'  र  करे  तो  ब्रिटिश  सरकार  भी  इसके  ऊपर

 विचार  करने  के  लिये  तैयार  हो  सकती  है,  तो

 आप  बताइए  साफ  साफ  कि  क्या  सुझाव  आया

 है।  जो  समाचार  अखबारों  में  आया  है  वह

 क्या  है  और  उस  पर  आपकी  प्रतिक्रिया  क्‍या

 है  ?  इस  समस्या  का  समाधान  करने  के  लिए

 आपका  स्पष्ट  उत्तर  क्‍या  है  ?

 थी  एल०  एन०  मिश्र:  अंतिम  जो  प्रदान

 माननीय  सदस्य  ने  किया  है  उसका  उत्तर  में  दे

 ह स  पहले  के  गरदनों  का  उत्तर  तो  मैं  दे  चुका

 हैं।  जहां  तक  अखबार  में  जो  समाचार  छपा

 है  जिसकी  ओर  उन्होंने  इशारा  किया  है

 शायद  वहां  हाउस  आफ  कॉमन्स  में  वहां  के

 मिनिस्टर  ने  कहां  है  कि  हिन्दुस्तान  जगर  6

 महीने  के  भीतर  बेवर  हमको  दे  दे  तो  हम  कमी-
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 नेशन  की  नोटिस  वापस  ले  लेंगे  ।

 यह
 मैं  नहीं  करने

 जा  रहा  हूं  a  भारत  सरकार  5  महीने  में  कभी

 भी  वेवर  नहीं  देने  जा  रही  हैं।  वहू  टर मि नेशन

 का  नोटिस  रहे  या  वापस  जाय,  उसकी  हमे

 फिक  नहीं  है  7  जो  हमने  रुख  लिग्रा  है  उसको

 हम  रहेंगे  और  सदा  रखेंगे  ।

 SHRI  H.M.  PATEL  (Dhandhuka):  Mr,

 Speaker,  Sir,  I  wish  to  present  a  slighdy  diffe
 rent  point  of  view  to  the  ones  that  have  been  pre-
 sented  ao  far.  It  is  not  a  question  of  surrender.
 Trade  is  not  a  matter  of  pride  and  vanity  ;
 trade  is  matter  of  negotiation  and  bargain.

 You  talk  about  the  principles.  What  are  the

 principles  involved  in  this?  There  was  an  agrec-
 ment.  In  accordance  with  that  agreement  a

 country  is  tied  to  that  agreement  and  has  a

 right  co  think  in  terms  of  its  own  interest,  We

 may  not  agree  if  it  comes  to  us  openty  and  says,
 “Por  these  reasons  we  want  that  the  agreement
 should  be  modified”.  Again,  under  the  agrec-
 ment,  it  puts  forward  under  this  clause  and  asks
 in  to  agree  to  the  waiver.  All  other  countries  of
 the  Commonwealth  accept  that  suggestion,  We
 alone  stand  out.  We  may  have  good  reasons  for
 it.  That  is  what  I  would  be  interested  to  hear
 from  the  hon,  Minister.  What  are  those  good
 reasons?  Why  do  we  consider  that  it  waa  not

 right  for  us  to  accept  this  waiver  and  sgree  to
 let  them  impose  this  duty  ?

 But  we  take  a  diffcrent  view.  We  would
 rather  have  the  agreement  ecrapped.  It  is  not

 they  who  are  scrapping  it.  Again,  they  are

 acting  under  the  terms  of  the  agreement.  Un-
 der  those  terms  they  have  a  right  to  give  us
 six  month’s  notice  that  the  agreement  be

 terminated.

 Therefore,  there  is  nothing  unreasonable  in
 their  conduct.  What  is  unreasonable  ?  What
 the  hon.  Minister  owes  to  us  is  to  explain  this.

 Why  is  it  that  we  wish  to  endanger  the  whole
 of  our  trade  with  UK  ?  On  the  one  band  there

 is  the  textile  trade  which  brings  us  in  Ra.  20—-

 acd--odd  crores—-that  is  what  the  value  of  our
 textile  exports  id--but  the  total  of  our  exports
 even  in  the  iast  year  was  over  Rs.  166  crores
 and  we  propost to  sey  that  because  in  regard
 0  this  Re.  2]  हम  $  0  per  cent  duty  might
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 result  in  some  slight  reduction  of  that  Ra.  2!
 crores,  we  would  rather  jeopardise  the  entire
 trade,  Of  course,  it  is  open  to  us  to  cut  off
 our  nose  to  spite  somebody.  That  is  always
 open  to  us.  But  at  least  it  is  necessary  for  the
 hon.  Minister  to  explain  what  is  this  great
 principle  that  is  involved  in  it  ?  Why
 are  we  so  resentful  of  UK's  ction  ?
 We  may  not  like  it.  It  may  not  be  in  our  ine
 terest.  But  that  is  always  the  case  in  a  matter
 of  trade.  You  negotiate  and  I  would  have
 said  that  we  should  have  negotiated  in  that
 spirit  of  give  and  take.

 Trade  is  8  matter  of  give  and  take.  I  would
 therefore,  ask  the  hon.  Minister  why  is  it  that
 in  this  matter  he  considers  that  it  is  preferable
 for  us  to  sacrifice  the  whole  of  our  export  trade.

 ६९  must  also  be  bornein  mind  that  a  couple
 of  years  later,  Great  Britain  would  be  in  the
 European  Common  Market  when,  automati-
 cally,  all  these  special  preferences  would  have
 gone.  What  then  would  he  have  said,  that
 Great  Britain  had  no  right  to  join  the  European
 Common  Markee  ?  Britain's  joining  the  Euro
 pean  Common  Market  will  affect  all  the  com-
 monwealth  countries,  Some  countries  like  New
 Zealand  are  going  to  be  affected  most  vitally
 because  their  exports  are  confined  only  to  certain
 dairy  products  of  which  virtually  the  sole
 consumer  is  Great  Britain.  And  yet  there
 8  90  exception  made.  It  is  not  as  if  there  is  any
 discrimination  against  India  in  the  treatment
 of  U.  K.  What  is  it  that  we  are  complaining
 about  ?  It  is  only  that  some  countries  of  Efta
 group  will  benefit,  and  we  don’s.  That  is  4
 matter  for  U.  K.  to  consider,

 So  far  as  we  are  concerned,  it  seems  to  m~.
 we  ought  to  have  considered  whether  it  is  nol
 in  our  intercat  to  consider  seriously  to  what
 extent  our  other  trade  will  be  affected.  Even
 now  we  should  see  whether  it  it  not  in  our  in-
 terest  to  consider  seriously  the  question  of  this
 counter  offer  they  have  made  to  us.

 There  is  a  slight  difference  in  the  reply
 which  the  hon.  Minister  has  given  about  this
 counter  offer,  He  bas  snid  that  the  0  million
 pounds  offer  which  was  made  was  on  condi-
 tion  that  we  buy  Britlsh  goods  and  so  on.  In

 the  statement  made  ia  the  House  of  Commons

 by  the  British  Ministet  है.  do  not  think  there  iy



 r8l  Notice  of  teinination  of
 Indo-British  trade  Agreement  (CA)

 apy  question  of  &  cutiditional  grant  of  0  mil
 lion  pounds.  This  point  may  also  be  cleared.

 SHRI  L.  N,  MISHRA:  Sir,  Mr,  H.  M.
 Patel  is  a  good  friesd  of  mine.  Ido  not  like  to

 give  my  Yeactot  to  what  he  has  said.  I  may
 perhaps  go  point  by  point.  About  this  offer  of
 i0  million  pounds,  the  terms  are  that  we  buy
 British  goods  and  services.  We  have  rejected
 that.  This  offer  is  conditional.  He  can  work
 out  the  economics  of  it  as  to  what  ft  means.
 We  have  worked  out  and  we  have  come  to  the
 conclusion  that  it  is  insigniGecant  as  compared
 to  what  we  are  going  to  lose,

 It  is  a  fact  that  they  have  given  notice  with-
 in  the  termsof  the  Agreement.  But  apart
 from  the  agreement  of  1939,  there  is  something
 like  international  commitment  on  the  part  of
 Britain  to  help  developing  countries.  They
 have  been  professing  it.  U.S.  A.  aleo  recogni-
 ses  that  they  will  help  developing  countries.
 Thia  is  the  main  thing  that  we  have  taken  ob-

 jection  to.
 I  do  not  say  what  they  have  done  is  legally

 wrong.  They  are  not  wrong.  It  is  within  the
 the  terms  of  the  Agreement.  The  Rritish  peo-
 ple  will  be  the  last  peaple  to  do  anything  which
 is  itegal  and  unconstitutional.  They  are  very
 cautious  people.  I  do  not  say  that  it  is  against
 Agreement  or  anything.  But  the  question  is  of
 international  commitment.

 We  also  made  some  suggestions  to  them.
 If  fyou  permit  me,  Sir,  may  explain  what  is
 unreasonable  about  it.  We  made  four  of  five
 suggestions  to  them.  Firstly,  we  told  them,
 “You  better  postpone  it  for  sometime  till  we
 develop  our  economy."  Then,  we  asked  thera
 for  phasing,  that  is,  instead  of  applying  5  per
 cent  at  a  time,  it  should  be  4  per  cent,  5  per
 cent,  3  per  cent  and  40  on,  so  that  our  econae
 my  is  in  a  position  to  bear  it.  They  did  not
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 agree  to  it.
 Thirdly,  we  suggested  inclusion  of  cotton

 textiles  in  U.  K.'s  offer  under  G.  8,  P.  They
 did  not  agree.

 Fourthly,  we  suggested  exploring  field  of
 complementarities,  that  is,  areas  in  which
 there  would  be  no  conflict  between  British
 textile  industry  and  Indian  textile  industry.

 These  are  the  four  alternatives  we  offered
 to  them  in  my  letter  and  I  also  discussed  with
 them  on  the  6th  of  May.  In  a  letter  I  told
 them,  ‘Kindly  consider  these  suggestions  of
 ours,”  But  all  of  them  have  been  turned  down.
 Therefore,  we  feel  that  their  decision  or  reac-
 tion,  whatever  you  may  call  it,  is  not  fair  to
 us,  It  is,  of  course,  within  the  terms  of agree-
 ment.  Mr,  Patel  asked  me,  ‘Where  is  the
 question  of  principle’?  Here  is  the  question
 of  principle.  We  believe  in  the  idea  of  helping
 the  developing  countries,  They  have  to  be
 helped  and  they  also  are  committed  to  this
 idea.  Therefore,  it  is  a  question  of  principle.

 One  important  paper  of  this  country  has
 anid  that  we  have  acted  in  haste  and  should
 give  Second  thought  to  the  matter.  We  have
 not  acted  in  haste.  We  have  considered  the
 whole  thing  and  come  to  the  conclusion  that
 this  is  the  only  way  that  Indian  could  act,
 32.52  bre.

 PAPERS  LAID  ON  THE  TABLE

 Starsuent  SwowinG  Acrion  TAKEN  BY
 Government  on  AssuRANCEs  ‘aTC.

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR):  I  beg  to
 lay  on  the  Table  the  following  statements
 showing  the  action  taken  by  the  Government
 on  various  assurances,  promises  and  under-
 takings  given  by  the  Ministers  during  the
 various  sessions  of  Lok  Sabha  :—

 Fourth  Lok  Sabha
 Ie  Statement  No.  XXXIII
 2  Statement  No.  XXVIII
 3  Statement  No.  XX
 4.  Statement  No.  XXV
 3  Seatement  No.  XV
 6  Statement  No,  XIII
 7,  Statement  No,  XV
 8.  Statement  No.  VI
 a  Statment  No.  V

 Fourth  Session,  96I
 Fihh  Session,  1968.
 Sixth  Session,  1968,
 Seventh  Session,  1969,
 Eight  Session,  1969,
 Ninth  Session,  969,
 Tenth  Session,  1970.
 Eleventh  Session,  1970.
 Twelth  Session,  1970.

 Fifth  Lok  Sabha
 10,  Seatment  No.  IL
 Il.  Statement  No.  I

 First  Session,  1971,
 Second  Sesion,  1971,

 [Ptaced  in  Library,  30  No.  LP—~877/7!)
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 Kuona  Baxusa  Oatenrat  Pvatic  Linzary
 Ruvzes  anp  Inpun  Museum  RxcrvrrMent

 Rures

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY
 SOCIAL  WELFARE

 OF  EDUCATION  AND
 (SHRI  DP.

 YADAVA):  On  behalf  of  Shri  Sidharatha
 Shankar  Ray,  I  beg  to  lay  on  the  Table.

 ()

 (2)

 (i)  A  copy  of  the  Khuda  Barkhsh  Orien-
 tal  Public  Library  Rules,  1970  (Hindi
 and  English  versions)  published

 in  Notification  No.  G.  SR.  695
 in  Gazette  of  India  dated  the  26th
 September,  1970,  under  sub-section  (3)
 of  section  27  of  the  Khuda  Bakhsh
 Oriental  Public  Library  Act,  1969.

 [Placed  in  Library  See  No.  L.T—578/7.}

 (ii)  A  statement  (Hindi  and  English
 versions)  showing  reasons  for  delay  in

 laying  the  above  Notification.  {Placed  ix

 Library  See.  No.  UT-—-579/7.]

 (i)  A  copy  of  the  Indian  Museum
 Recruitment  Rules,  1970  (Hindi  and

 English  versions)  published  in  Notifica-
 tion  No.  G.S.  R.  I68]  in  Gazette  of
 India  dated  the  !9th  September,  1970,
 under  sub-section  (3)  of  the  section  ISA
 of  the  Indian  Museum  Act,  £520.
 [Placed  in  Library  See.  No.  LT—580/7!.]

 (ii)  A  statement  (Hindi  and  English
 Vernions)  showing  reasons  for  delay  in
 laying  the  above  Notification.  [Placed
 in  Library  See  No  LT—58!/72.J

 Notiricatrions  unper  Centra  Excrmses  AND
 Sart  Act,  Cusroms  Acr,  etc.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH)  :  I  beg  to  lay  on  the  Table

 qa  A  copy  of  the  Central  Excise  (Seventh
 Amendment)  Rules,  1971  (Hindi  and
 English  versions)  published  in  Notifica-
 tion  No.  G.S.R.  9I8  in  Gazette  of
 India  dated  the  Sth  June,  I97,  under
 section  38  of  the  Central  Excises  and
 Salt  Act,  I944.  {Placed  in  Library  See.
 No,  LT-382/7!}
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 (2)  A  copy  of  Notification  No.  GQ  a.  R.
 962  (Hindi  and  English  versions)  pub-
 Hshed  in  Gazette  of  India  dated  the
 i9ch  June,  1971,  under  section  259  of

 the  Customs  Act,  1962,  together  with
 an  explanatory  memorandum.  (Placed
 in  Library  See.  No.  UT—583/72}.

 (3)  A  copy  each  of  the  following  Notifica-
 tions  (Hindj  and  English  versions)
 issued  uuder  the  Central  Excise  Rules,
 944  —

 (i)  0.  s.  R.  774  published  in  Gazette  of
 India  dated  the  2ith  May,  1971  to-

 egether  with  an  explanatory  memoran-
 dum.

 {ii)  0.  Ss.  8.  94]  to  G.  S.  ्  943  publish-
 ed  Gazette  of  India  dated  the  !0th  June,
 1971  together  with  an  =  cxplanatury
 memorandum.

 (Placed  wn  Library.  See  No.  UT-—~584/74}

 (4)  A  copy  each  of  the  following  Notifwa-
 tions  under  sub-section  (4)  of  section
 7  of  the  Mysore  Excise  Act,  1965,  read
 with  clause  (e)  (iv)  of  the  proclamation
 dated  the  27th  March,  1१71,  ised  by
 the  President  in  relation  to  the  State
 of  Mysore  :—

 {i)  he  Mysore  Excise  (Denatured  Spirit
 and  Denatured  Spirituous  Preparations’
 (Amendment)  Rules,  297I,  published
 in  Notificatinn  No.  G.S.  R.  36  in

 Mysore  Gazette  dated  the  24th  Feb-
 ruary,  I97].

 (if)  The  Mysore  Excise  (Distillery  and
 Warehouse}  (Second  Amendment:
 Rules,  1971,  published  in  Notification
 No.  ७.  85.  8,  53  in  Mysore  Gazette
 dated  25th  February,  I97).

 (iii)  The  Mysore  Excise  (Denatured
 Spirit  and  Denatured  Sprituous  Prepara-
 tons)  (Second  Amendment)  Rutes,  1971,
 published  in  Notification  No.  0.  5.  ्.
 92  in  Mysore  Gazette  dated  the  Ist

 April,  1971.

 [Placed  in  Libary,  See  No,  UT—~585(7!.|
 madneaninenciaanits

 ASSENT  TO  BILLS

 Seceftary  :  Sir,  Ilay  on  the  Table  follow-

 ing  aix  Bills  passed  by  the  Houses  of  Parlia-
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 ment  during  the  current  sesiion  and  asseoted
 to  tince  a  report  was  last  made  to  the  House
 on  the  25th  June,  I97]  :—

 (i)  The  appropriation  (Railways)  No.
 2  Bill,  1971,

 (2)  The  Bengal  Finance  (Sales  Tax)
 (Delhi  validation  of  Appointments
 and  Proceedings)  Bill,  I97t.

 (3)  The  Salaries  and  allowance  of
 Officers  of  Parliament  (Amend-
 ment)  Bill,  97l.

 (4)  The  Mysore  State  Legislature
 (Delegation  of  Powers)  Bill,  1971,

 (5)  The  Delhi  Sikh  Gurdwaras

 (Management)  Bil,  1971.

 (6)  The  Punjab  Appropriation  Bill,
 1971).

 Sommnamameanl
 2.55  hrs.

 STATEMENT  CORRECTING  REPLY  TO

 SQ  No  736  RE.  CULTIVATION  OF
 OPIUM

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  K.  R.
 GANESH):  I  beg  to  Jay  on  the  Table  a

 statement  correcting  the  reply  given  on  the

 25th  June,  I97!  to  Starred  Question  No.  736

 regarding  cultivation  of  opium.

 Statement
 While  replying  to  the  question  by  Hon"ble

 Member  Shri  Laxmi  Narayan  Pandey  secking
 information  whether  Government  was  think-
 ing  of  {ucreasing  the  area  under  opium  poppy
 cultivation,  and  ifso  how  much,  it  was  stated
 that  there  was  no  propotal  to  increase  the
 area  under  poppy  cultivation,

 2.  As  aresult  of  re-check  of  the  position,
 it  is  found  that  to  meet  our  increasing  demand
 ofexport  opium  a  proposal  to  increase  the
 area  under  poppy  cultivation  for  I97I-72  crop
 season  was  uuder  the  consideration  of  the
 Government.  It  has  been  tentatively  proposed
 to  increase  the  area  from  40,825  Hectares  in
 197071  to  50,000  Hectares  in  1971-72  season.
 It  tg  not  certain  whether  it  would  be  possible
 to  bring  this  area  actually  under  poppy  culti-
 vation,  as  it  would  depend  upon  the  cultivators
 who  will  be  engaging  their  lands  for  poppy
 cultivation,

 3.  The  correct  reply  should,  thetefore,  be
 as  follows:

 “Yes,  sir.  The  Government  is  consi-
 dering  a  proposal  to  increase  the  area  under
 poppy  cultivation  from  40,825  Hectares  in
 1970-71  to  about  50,000  Hectares  in  971672
 season”.

 12.57  brs
 RE.  BANGLA  DESH  REFUGEES

 SHRI  8.  K.  DASCHOWDHURI  (Cooch-
 Behar)  :  I  have  to  quote  a  telegram  that  I  have
 received  :

 “Incessant  rain  and  tremendous  shelling
 by  Pak  military  from  Hatibanda  and
 Barakhata  from  22nd  June  to  29th  June,
 shell  splinters  injured  many  people  within
 Indian  territory  Sital  Kuchi  P,  S,  Thirty
 thousand  refugees  Hindus  and  Muslims
 Majority  Mustims  with  women,  children
 are  in  open  field,  no  arrangement  for
 shelter,  no  food,  mass  death  apprehended.
 Loca!  authority  pleading  helplessness.
 Immediate  bold  action  to  save  refugees
 urgent  necessary.

 ARUN  BHATACHARYA
 Cooch  behar.”

 In  this  connection,  I  would  request  that  the
 Government  should  make  a  statement  thereon.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :  We
 are  having  a  discussion  on  Bangla  Desh  during
 the  non-oflicial  business  this  afternoon.  We
 are  also  going  to  have  the  debate  on  the  Nxter-
 nal  Affairs  Ministry’y  Demands  later  on  the
 (3th  or  on  the  14th,  may  be  on  the  9th.

 There  are  several  statements  made  by  Yahya
 Khan  and  a  false  propaganda  is  being  laun-
 ched  that  these  people  are  crossing  over  to
 India  and  we  have  captured  them  and  detained
 them  in  Jail.  This  is  really  amazing.  Some
 statement  should  be  made  by  the  Minister  to
 expose  this  false  propaganda,

 MR.  SPEAKER  :  That  I  have  already  told
 him.

 SHRIS.M.  BANERJEE  :  He  is  not  obey-
 ing  you  at  all,

 MR.  SPEAKER  :  I  conveyed  your  request
 to  the  Minister.



 87

 SHRI  5.  M.  BANERJEE:  We  don’t  regard
 you  simply  as  a  Post  Office.  You  are  the  high-
 est  man  here.  When  you  say  something,  it  is
 final.

 2.59  hrs.

 *DEMANDS  FOR  GRANTS,  97]-72—Contd.
 Ministry  OF  STEEL  AND  Minges—Contd.

 MR.  SPEAKER:  The  hon.  Minister  will
 reply  now.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  MOHAN  KUMARA-
 MANGALAM)  :  Mr  Speaker,  Sir,  there  can  be
 no  doubt  that  steel  is  the  life  blood  of  any
 modern  nation.  Nothing  can  be  built  in  our
 country,  nothing  of  any  significance  without
 steel.  Whether  it  bea  major  industrial  com-
 plex  costing  hundreds  of  crores  of  rupees  or  a
 hydro-electric  station  or  some  small  agro-indus-
 trial  establishment  in  the  village  or  a  sports
 stadium,  nothing  can  be  built  without  steel.
 We  all  know,  therefore,  that  it  is  on  our  steel
 industry  depends  to  a  very  large  extent,  perhaps
 to  a  decisive  extent,  the  future  of  our  country’s
 economy  and  of  our  country’s  industry.
 That  is  why  I  think  large  number  of  Members
 have  participated  in  the  discussion  on  the
 Demands  of  the  Ministry  of  Steel  and  Mines,
 There  can  be  no  steel  without  iron  ore,  no
 steel  without  coal,  no  steel  without  manganese
 and  therefore  it  is  but  right  that  these  two
 departments  of  the  Government  should  go
 together  and  [  am  conscious—acutely  consc-
 ious,  I  must  say,—that,  to  a  decisive  extent,
 the  work  of  this  Ministry  will  determine  the
 future  of  Indian  economy.  I  know  that  the
 hon.  Members  who  have  participated  in  this
 debate  are  equally  conscious  of  this  and  I  share
 with  them  their  concern  about  all  the  obvious
 weaknesses  in  the  development  of  our  steel
 industry  over  the  years.

 3  hrs.

 Ican  assure  Mr.  H.  M.  Patel  that  there  is
 no  complacence  on  this  side  of  the  House,  that
 we  do  regard  very  seriously  the  responsibilities
 that  have  been  placed  on  us  and  wedo  app-
 reciate  that  in  the  heart  of  the  development  of
 the  Indian  economy  lies  the  development  of
 steel.  Are  we  going  to  get  over  the  difficulties
 that  we  have  been  facing,  man-made  difficul-
 ties  etc  ?  There  is  no  doubt  there  a  been
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 difficulties  for  which  the  Government  cannot
 and  does  not  want  to  or  does  not  try  to  cscape
 responsibility.  Are  we  going  to  get  over  these
 difficulties  ?  Ido  assure  this  House  that  we
 do  understand  how  serious  the  position  is  and
 we  shall  make  every  effort  to  see  that  a  new
 direction  is  given  to  the  development  of  the
 steel  industry  in  our  country.

 May  I  first  of  all  take  up  a  subject  which
 has  been  raised  by  several  hon,  Members?
 This  is:  What  is  our  perspective?  What  is
 the  future  of  Indian  steel?  We  expect,  by  the
 end  of  this  decade,  by  1979-80,  to  reach  very
 hardly  9  million  tonnes  of  steel.  This  is  based
 on  particularly  the  expansion  of  Bokaro  right
 up  to  5.5  million  tonnes  or  so,  Bhilai  going  up
 to  4  million  tonnes  and  the  expansion  possibly
 alsoin  Durgapur  and  Rourkela.  All  these  are
 under  discussion  because  there  is  a  compulsion
 to  expand  and  we  do  not  propose  to  standstill
 when  the  nation  is  expecting  that  our  Steel
 production  should  be  able  to  take  our  economy
 forward,  as  it  must.  Now,  this  means,  of  course
 an  enormous  investment.  From  some  where
 round  about  Rs.  2,000  crores  to  day  in  both
 the  public  and  the  private  sectors,  we  have
 to  rise  up  to  about  Rs.  5,000  crores  by  980
 and  perhaps  more  depending  upon  the  mid-
 term  appraisal  that  we  are  making  of  the
 Fourth  Five-year  plan,  and  even  beyond  that
 we  have  to  think  already.

 That  is  why,  in  relation  to  the  points  raised
 by  hon.  Members—for  instance,  Mr.  Panda
 said  about  Orissa,—we  are  studying  them  very
 closely  because  we  know  that  our  present
 targets  will  only  take  us  to  somewhere  ljke  I9
 to  20  millions  by  1979-80  and  also  we  know
 that  beyond  1980.  we  will  have  to  expand
 at  least  to  arate  somewhere  in  the  region  of
 2  million  tonnes  a  year.  And,  if  we  are  to
 achieve  this  2  million  tonnes  a  year,  that
 means  virtually  we  must  be  able  to  builda
 new  steel  plant  every  year.

 Hon.  Members  know  that  the  gestation
 period  or  rather  the  load  time,  as  it  is  called,
 in  regard  to  steel  plant  is  somewhere  in  the
 region  of  6  or  7  or  8  years,  It  depends  upon
 the  complicated  problem  of  the  actual  products
 mix  that  we  put  into  the  steel  plant.  Obvio-
 usly,  if  weare  to  expand  beyond  1980,  ata

 proper  speed  then  we  have  to  start  planning

 *  Moved  with  the  recommendation  of  the  President.
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 from  now  on  and  I  can  nesure  the  House  that
 we  ate  planning  and  we  do  hope  that  we  will
 be  able  to  decide  on  the  location  of  new  steel

 plants  in  the  course  of  the  next 6  months  to
 one  year,

 i  know  tt  isan  ambitious  programme,  in
 fact,  it  is  a  gigantic  programme  that  we  have
 got  before  us.  We  do  not  certainly  under-
 estimate  the  task  that  lies  before  the  Govern-
 ment  and  before  the  country.  And,  I  know
 also  that  in  the  House  and  in  the  country  there
 may  be  considerable  scepticism  about  our
 capacity  to  implement  this  programme,  because
 as  many  of  the  hon,  Members  from  both  sides
 of  the  House  have  pointed  out,  there  are  not
 a  few  occasions  when  we  have  made  promises
 in  the  past  and  where  we  have  failed.  We
 have  put  targets  befure  ourselves  and  we  have
 not  reached  them,  and,  therefore,  it  would  be
 best  now  if  I  turn  to  the  actual  position of
 HSL,  the  premier  public  sector  organisation
 in  our  country,  what  its  achievement  has  been
 in  the  past  year  and  what  we  are  planning  for
 the  future  of  that  organisation.  The  produc-
 tion  in  HSL  था  1970071  was  probably  some-
 where  in  the  region  of  I,69.009  ingot  tonnes
 less  than  in  969-70,  That  is  a  sorry  admission
 and  it  is  unfortunate  that  I  have  to  come
 before  the  House  and  say  this  today.  But  there
 area  few  silver  linings  around  also.  In  the
 Bhilai  steel  plant,  the  production  has  gone  up
 from  1,859,000  tonnes  to  1,940,000  tonnes.
 Utilisation  of  the  capacity  was  in  the  region
 of  77  to  78  per  cent,  But,  unfortunately,  in
 Rourkela,  it  has  gone  down  by  66,000  tonnes
 to  57.7  per  cent  capacity  utlisation,  and
 in  Durgapur  even  further  by  4,84,000  tonnes,
 and  the  present  figure  is  634,000  tonnes,  that
 isonly  39  per  cent,  the  lowest  figure  since
 1962-63,  What  is  the  reason  for  this?  In  fact,
 what  is  the  most  important  reason  for  this  ?

 My  hon,  friend  Shri  K.  C.  Halder  can
 easily  dismiss  it  by  saying  that  it  is  a  combina-
 tion  of  the  corrupt  bureaucracy  and  corrupt
 contractors  and  corrupt  private  capital.  I  wish
 it  were  so  simple  and  so  casy.  Unfortunately,
 itisa  much  more  difficult  and  a  much  more
 serious  tag  that  faces  us,  namrly  to  identify
 Clearly  the  zeasons  for  our  suilures  and  to  take
 coneretely  the  necemary  steps  which  can  io»
 prove  the  position.  Ht  is  casy  to  use  strong
 language  and  to  use  general  terms  of  abuse  and
 denunciation,  It  ia  more  difficult,  and  that  is
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 the  task  of  the  Government,  and  I  am  sure  the
 House  also  will  help  us  in  this,  namely  to  solve
 these  problems  and  to  achieve  our  targets.  It
 is  more  difficult  to  locate  the  problems,  the
 crucial  problems,  to  find  out  what  they  are
 and  to  solve  them  so  as  to  take  ourselves  for-
 ward.

 The  principal  reason,  or  I  would  say,  one  of
 the  principal  reasons  for  our  failures  in  steel
 production  has  been  that  over  the  years  we
 have  failed  to  provide  adequately  for  preven-
 tive  maintenance.  We  have  neither  really  or-
 ganised  efficient  maintenance  teams  which  can
 look  after  preventive  maintenance,  that  is  to  say,
 which  can  prevent  something  happening  even
 before  it  happens.  That  is  one  weakness.  On
 the  other  hand,  we  have  not  had  sufficiently
 well-organised,  what  may  be  called  shock
 teams,  which  can  be  pushed  in  as  soon  some-
 thing  does  happen.  In  both  these  areas,  we
 have  been  weak.  That  is  in  fact  what  we  have
 learnt  during  the  last  two  or  three  years,  and
 I  think  that  we  are  now  beginning  to  improve
 m  this  area.  We  know  that  we  have  not  done
 things  as  well  in  this  area  as  we  should  have,
 and  we  know  it  because  to  take  one  simple
 example,  in  Durgapur  in  1964-65.  and  965-66,
 we  went  up  to  something  over  a  million  tonnes,
 so  far  an  production  was  concerned,  and  we
 did  it,  if  I  might  usea  slang  expression,  by
 flogging  our  coke  ovens  and  flogging  them  in
 such  a  way—there  wus  a  British  general  mana-
 ger  at  that  time—that  we  are  still  paying  for
 the  weaknesses  of  that  time,  because  if  you
 push  a  thing,  whether  it  be  a  car  or  whether
 itbe  any  other  mechanism,  whether  it  bea
 steel  plant,  or  anything  else,  if  you  push  it
 too  far,  if  you  try  to  drive  it  too  fast,  necess-
 arily  you  have  to  pay,  particularly  if  your
 maintenance  organisation  is  not  as  good  as  it
 should  be.  If  Bhilai  has  been  doing  better,
 there  is  no  doubt  that  it  is  because  we  have  had
 betrer  maintenance  there  than  in  the  other

 plants.  But  at  the  same  time,  we  are  aa  it  were
 today  paying  the  price  very  heavily  for  not

 paying  adequate  attention  to  maintenance  in
 the  past,  The  reason  is  that  our  plants  arc
 now  getting  old,  and  aaturally,  the  older  a

 plant  gets,  the  more  the  maintenance  p  roblems
 become  crucial.  No  doubt,  I  know  what  is

 passing  between  Shri  Piloo  Mody  and  Shri
 H.M.  Patel  there;  they  must  be  talking  to
 teach  other  about  the  TISCO  and  the  ISCO,
 Zac  quite  gure.....
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 SHRI  PILOO  MODY  (Godhra):  I  would
 like  to  oorrect  the  overwise  Minister  and  his
 cynicinn.  I  just  turned  to  Shri  में,  M.  Patel
 and  aaid  incidentally  that  flogging  was  not  a
 slang.

 SHRI  MOHAN  KUMARAMANGALAM  :
 The  only  difficulty  is  that  in  relation  to  a
 matter  like  this,  what  goes  on  in  Shri  Piloo
 Mody's  mind  not  be  transferred  to  Shri  H.  M.
 Patel.

 So,  far  as  other  plants  are  concerned,  there
 is  no  doubt  that  over  the  years  they  have
 accumulated  certain  experience  which  they
 have  been  able  to  use,  but  so  far  as  we  are  con-
 cerned,  we  are  new  in  the  job.  Though  we
 have  technical  engincers  frum  both  TISCO,
 and  TISCO,  we  have  to  confess  that  in  main-
 tenance  in  the  past  we  have  failed,  and  it  is
 this  that  we  are  trying  to  pay  the  maximum
 attention  te.  Whether  it  be  Rourkela  or
 Durgapur  or  Bhilai,  we  have  been  giving
 special  attention  to  the  maintenance  organisa-
 tion,  aad  we  hope  in  the  near  future  we  will
 be  able  to  improve  the  position.

 PROF  §.L.  SAKSENA  (Maharajganj;  :
 How  many  years?

 SHRI  MOHAN  KUMARAMANGALAM:
 Ido  not  think  anybody  would  want  me  to  give
 guarantees  in  matters  like  thu.  It  is  better
 you  watch  whether  there  is  any  »mprovement
 ornot,  because  to  fix  a  period  and  then  to
 fail  doesmot  take  us  anywhere.  This  is  a  long-
 term  affair.  I  can  only  say  that  we  are  cons
 cious  of  this  very  serious  weakness,  Uafortu«
 nately,  our  indigenous  manufacture  of  refrac-
 tories  has  pot  been  as  good  as  we  would  like
 itto  bey  and  therefore  we  have  had  to  go  in
 for  quite  substantial  imports.  All  these  things
 we  are  trying  todo  so  that  we  can  bring  up
 our  maintenance  to  the  highest  stardards,

 We  have  taken  s  decision  in  principle  to
 statta  refractories  plant  in  the  public  sector
 and  preparations  are  going  on  rapidly.  This
 should  fil  up  a  long-exusting  gap'which  has
 been  preventing  us  from  reaching  a  real,  good
 level  of  pattormance  in  the  plants.

 Equally  seviow  is  the  question  of  our
 relations  with  labour,  I  do  not  want  to  say
 that it  is  labour  that  ia  responsible,  We  do  not
 get  anywhere  by  trying  to  apportion  respongi-
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 bility  in  that  way,  because,  in  the  Last  avalysia,
 we  have  to  appreciate  that  good  management
 should  also  enable  todeal  with  labour.  We
 have  been  taking  steps  during  the  last  year,
 very  important  steps,  not  only  for  the  steel

 industry  but  also  for  our  economy  as  a  whole,
 The  setting  up  of  the  Joint  Wage  Negotiating
 Committee  last  year  composed  of  representa~
 tives  of  the  workers  and  management,  which
 was  not  a  wage  board  as  has  been  done  in  the
 past,  was  looked  upon  with  considerable
 scepticism  both  by  the  representatives  of
 labour  and  employers  but  still  on  the  initiative
 of  the  Government,  this  committee.  was  act  up.
 I  think  you  are  aware  because  I  have  men-
 tioned  this  in  my  announcement  about  the
 inclusion  of  two  representatives  of  the  wrokers
 in  the  Board  of  Mangement  of  Hindustan  Steel, that  it  consists  of  representatives  of  the  main
 organisation,  viz,  INTUC,  AITUC  and  Hind
 Mazdoor  Sabha,  and  the  sx  recognised  untons
 of  the  six  different  plants  are  represented.  In
 effect,  you  have  got  what  may  be  called  the  trade
 union  movement  in  uur  country  represented
 inside  the  Joint  Wage  Negotiating  Committee,
 They  were  avle  to  hammer  out  an  agreement
 On  wages  covering  the  entire  steel  industry
 in  our  country,  which  will  las:  tll  Augurt,
 1974,  This  is  not  a  small  matter.  Govern-
 ment  attaches  the  highest  importance  to  the
 fact  that  we  have  achieved  this.

 We  have  also  decided  that  this  Committee
 should  tak:  on  broader  responubilities  for  the
 future.  Not  merely  should  it  be  responsible
 for  the  implementation  of  this  agreement
 selating  to  wages  and  terrusnal  benelits,  but
 also,  we  hope,  they  wiil  be  able  to  assist  the
 Government  and  the  industry  in  relation  to
 our  production  problems.  We  are  also  very
 cantcious  of  che  fact  that  inside  every  plant  it
 is  very  necessary  to  change  the  atmosphere.

 it  is  necessary  to  bridge  the  gulf  between
 the  workers  on  the  one  hand  and  the  manage-
 ment  on  the  other  and  onc  of  the  principal
 methods  by  which  we  hope  we  shall  be  able
 to  bridge  the  gulf  is  by  setting up,  at  every
 level  inside  thé  plant  production  committees  or
 consultative  comenittees—give  them  whatever
 name  you  will,  that  ia  not  important—in  which
 both  the  workers  on  the  one  hand  and  the

 management  on  the  orber  will  be  represented.
 We  hape  that  bringing  these  committees  into

 existeace~they  already  exist  in  some  places,
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 itisnot  as  if  they  are  completely  new—we
 shall  be  able  to  involve  the  workers  themscives
 much  more  in  the  actual  process  of  decision-
 making.  These  are  not  nam-ke-wasthe  com-
 mittees,  just  to  make  people  believe  that
 something  is  happening  ;  these  are  committees
 which  are  genuinely  intended  to  enable  workers

 themvelves,  who  know  so  much  about  actual
 production,  who  know  what  pinches  when  it
 games  to  the  shop  floor,  to  participate  in  what
 may  be  called  decision  making  process  itvelf.
 ‘Unless  we  are  able  to  push  the  decision-making
 process  lower  and  lower  down  and  unless  we
 are  able  to  involve  the  entire  personnel,  as  it

 were,  of  the  plant,  whether  they  are  officers  of
 workers,  in  the  actual  working  of  the  plant  and
 make  them  feel  that  they  have  the  responsibi-
 lity  for  the  working  of  the  plant,  unless  we  are
 able  to  do  that,  I  do  not  think  we  shall  be
 able  to  solve  one  of  the  most  important  pro-
 blems  [  would  call—weaknesses  in  our  steel

 plants.

 It  is  not  a  question  of  shifting  on  the  res-

 ponsibility  to  labour;  hon.  Members  on  the
 other  side  need  not  feel  that  it  is  my  attempt
 not  at  all.  It  is  a  question  of  trying  to  work
 out~I  would  welcome  their  ateiatance  if  they
 would  be  prepared  to  give  it--methods  by
 which  we  are  really  able  to  enthuse  the  entire
 personnel  starting  from  the  general  manager
 and  ending  with  the  workers  right  down  at  the
 base,  and  to  sce  that  all  of  them  are  imbued
 with  a  single  sense  of  determination  to  see  that
 our  steel  industry  ia  able  to  serve  the  needs  of
 our  nation.  That  is  our  object  ;  that  is  what
 we  are  doing  and  that  is  what  we  intend  to  do
 in  the  future.

 I  must  at  the  same  time  mention  to  the  hon.
 Members  that  it  would  be  wrong  for  us  to
 forget  that  while  there  have  been  management
 weaknesses—we  do  not  deny  it,  we  are  trying
 to  improve  them—-there  have  also  been—may
 I  use  the  expression~—~on  the  side  of  the  leaders
 of  labour,  »  certain  irresponsibility  in  their
 attitude  towards  the  importance  of  the  steel
 plante  and  steel  production  in  our  country,

 It  is  ७७  joke  that  during  the  last  year  out  of
 Rs,  20  crores  or  so  which  possibly  will  be  the
 lom  in  Durgapur,  something  like  Rs.  छह  crores
 had  been  tot  encirely  dus  to  what  may  be
 called  labour  tequble,  What  is  this  labour
 trouble?  Moro  oles in in  Dungapu  है  due  to
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 events  which  have  nothing  to  do  with  Durgar
 put  steel  plant.  It  is  assertion  of  what  may  be
 calied  political  intervention  in  the  affairs  of
 the  Durgapur  steel  plant.  And  mind  you,
 every  single  bandh  that  takes  places  in  Durga-
 pur  steel  plant  causes  harm  to  the  plant  for  the
 future  also.  Itis  an  industry  which  cannot
 just  be  turned  on  and  turned  off  like  a  tap;  it
 demands  that  the  coke  ovens,  blast  furnace
 and  steel  melting  shops  must  be  kept at  a
 temperature  of  something  like  950  to  200
 degree  centigrade.  If  work  stops  in  these
 places,  what  happens?  The  temperature
 drops  ;  immediately  the  equipment  is  injured.

 This  also  has  been  one  of  the  very  im
 portant  cause  for  the  weakness  in  Durgapur.
 Why  is  it  that  Durgapur  is  39  per  cent,  Bhilai
 77  per  cent  and  Rourkela  57  per  cent  ?  Surely
 the  management  is  the  same  ;  basically  it  is
 the  same  thing  ?  the  Chairman  is  the  same  ;
 the  general  managers  all  come  from  the  same
 tribe  ;  my  friend  Mr.  Halder  was  abusing  them
 at  corrupt  officials,  bureaucrats.  I  say  that
 the  basic  reason  why  there  is  this  difference  is
 because  you  have  this  competition  in  what
 may  be  called  acquisition  of  political  influence
 by  the  different  trade  unions  that  exist  in  each
 one  of  these  plants.  Multiplicity  of  trade
 unions  has  been  one  of  the  most  important
 contributory  causes—multiplicity  of  unions  in
 which  the  leaders  of  the  unions  are  not  in-
 terested  in  the  plant  or  in  steel  production  but
 are  interested  in  preserving  their  own  political
 influence  in  that  particular  plant,  That  is  all
 they  have  bothered  about.  I  do  not  say  it  is
 only  the  union  of  the  political  party  or  the
 union  of  the  political  comptexion  of  my  hon.
 friend  Shri  Halder  that  is  responsible.  Not  at
 all.  It  is  a  common—one  may  even  say  it  is  a
 universal  disease,  and  that  is  why  I  say  let  us
 all  examine  our  own  consciences  and  sec  what
 we  have  ourselves  contributed  in  these  different
 areas  to  the  difficulties  that  the  steel  plants  are
 facing  today,  It  is  very  easy  to  point  a  finger
 of  accusation  against  the  other  man,  and  I  do
 not  deny  that  so  far  as  the  management  is
 concerned,  there  have  been  serious  weaknesses,
 But,  at  the  same  time  I  do  not  think  that  it
 can  be  denied  that  so  far  as  the  Inbour  trouble
 is  concerned,  what  I  would  call,  an  attitude  of
 indifference,  an  attitude  of  refusal  to  see  the
 importance  of  this  valuable  equipment
 thousands  of  crores  of  rupees  that  have  beea
 spent,  of  our  poople’s  moncy—an  attitude,  I
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 would  say,  of  callous  indifference  also  prevails
 in  certain  circles  in  our  country  today.  I  think
 we  have  to  fight  against  that  attitude  also.  We
 have  to  fight  and  see  that  everybody  develops
 at  least  an  approach  of  responsibility,  to  use
 the  mildest  of  expressions,  towards  this
 valuable  property  that  has  been  entrusted  into
 the  hands  of  officers  and  the  workers  of
 Hindustan  Steel  today.  (Jnterruptians)

 DR.  RANEN  SEN  (Barasat):  Isit  not  a
 fact  that  sometimes  the  management  of
 Hindustan  Steel  connives  at  the  inter  union
 rivalries  and  jealousies  and  they  are  mainly
 responsible  for  the  state  of  affairs  there  ?

 SHRI  MOHAN  KUMARAMANGALAM  :
 Ti  ia  not  a  fact.  Iam  not  prepared  to  accept
 it  asa  fact.  (Interruption).  It  may  be  that  ona
 occasions,  a  management  mistakenly  considers
 thet  it  wilt  be  helpful  to  it  if  one  union  is
 against  the  other;  it  may  be.  But  that  is

 wrong.  But  that  has  nothing  to  do  with  the
 irresponsibility  of  calling  a  strike  here,  and
 therefore,  for  political  reasons,  regardless  of  the
 safety  of  the  equipment  of  the  plant,  I  say  with
 all  the  force  at  my  command,—they  indulge  in
 such  things,  and  this  is  one  of  the  things  that
 really  harms  the  plant.  Even  today  we  are
 suffering  from  it.  Any  day,  when  a  strike  takes
 place  like  that  (Jnterruption)  No,  Sir.  4  am  not
 prepared  to  give  way  everytime.  Let  me  finish.
 I  have  listened  to  them  for  six  hours,  Let  them
 allow  me  to  finish  my  speech  in  my  time  of  one
 hour.  I  have  listened  to  all  the  adjectives  that
 they  have  uted  ;  they  were  almost  the  same
 adjectives  that  are  being  used  every  now  and
 then.  Let  me  finish.

 MR.  SPEAKER  :  Order,  please.

 SHRI  MOHAN  KRUMARAMANGALAM:
 So  far  as  I  am  concerned,  छह  clear  that  we
 have  to  fight  against  this  attitude  of  irresponsi.
 bility,  becaute  it  harms  one  of  the  most
 important  industrial  areas  in  our  country,  and
 if  we  do  not  fight  against  it,  there  will  be  no
 ateel  tadustry  in  our  country  in  the  future.  Let
 us  all  gnderstand  that  this  is  what  may  be
 called  the  jewel  of  our  nation  ;  it  is  here  that
 the  battle  of  India’s  future  is  going  to  be
 fought  and  won.  It  isthere  alone  that  we  will
 be  able  to  choose  for  our  country  and  show  to
 the  geocrations  that  will  come  after  us  that
 here  it  is  that  we  built  a  steel  industry  of  which
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 the  whole  world  can  be  proud.

 If  we  look  at  it  like  that,  and  if  we  do  nat
 begin  from  there,  and  then  fight  against  every-
 thing,  what  happens?  Yes  ;  managerial  weak-
 nesses,  corruption,  all  this—~I  am  with  you  but
 simultancously  can  you  also  not  develop  an
 attitude  of  respect,  of  seriouseness  to  this
 mighty  industry  that  we  want  to  see  flourishing
 inside  our  country?  That  is  my  appeal  to  the
 hon.  Members.  (dalerruptiva).

 SEVERAL  HON.  MEMBERS:  rose-~

 SHRI  R.  S.  PANDEY  (Rajnandgaon)  :
 You  should  be  proud  of  industrialising  Durga-
 pur.  They  are  the  modern  temples  of
 democracy.

 SHRI  MOHAN  KUMARAMANGALAM
 I  am  grateful  to  Shri  R.  S.  Pandey  for  remind-
 ing  me  of  Pandit  Jawaharlal  Nehru's  expression,
 that  these  are  the  temples  of  modern  India,  bu:
 they  are  not  treated  a3  temples  by  many  of
 us  in  our  country.  We  donot  look  upon  them
 with  that  feeling  of  pride,  with  that  feeling  of

 respect  that  we  should  have  if  we  really  are  ४0
 build  up  Indian  industry,  Thisis  so  far  as  the

 question  of  labour  is  concerned.  (/nternuption'

 MR.  SPEAKER:  May  I  request  you  sv!
 to  disturb  the  House  ?

 SHRI  S.M.  BANERJEE  (Kanpur):  You
 are  the  pandas  of  these  tempics,

 SHRI  R.  8.  PANDEY:  The  people  «!

 Bengal  should  be  proud  of  the  fact  that  we

 have  given  Rs,  500  crores  to  them  in  order  tu
 build  it.  (Jnterruption)

 MR.  SPEAKER:  Order  please.  The

 Minister  hes  not  said  anything  offensive.  He

 has  only  made  ao  appraisal.

 SHRI  R.  S.  PANDEY:  RBvery  Bengaler
 must  be  proud  that  this  plant  was  given  wn

 order  to  improve  the  economy.  You  have

 destroyed  it.

 SHRI  S,  M.  BANERJEE:  Sir,  may  !  tell

 Mr.  Pandey  that  it  was  Shri  Atulya  Ghosh  who

 created  trouble  at  Durgapur?  It  is  known  wo

 everyone,  (Interruption)

 SHRI  K.  8  CHAVDA  (Patan)  :  Mr.  Baner-

 foe  mentioned  Mr,  Atulya  Ghosh’s  name.  He

 is  not  here  to  defend  binnself.  (Zeterruptions)
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 MR,  SPRAKER:  You  cannot  use  this
 forum  for  all  these  things.  Wheri  you  spoke,
 the  minister  was  listening  patiently.

 SHRI  PILOO  MODY :  Inter-union  rivalry
 has  started.

 MR,  SPEAKER  ;  Those  who  cannot  listen

 patiently  may  kindly  go  for  their  lunch.

 SHRI  MOHAN  KUMARAMANGALAM  ;

 Sir,  my  friend  said,  I  should  not  provoke.  I

 have  no  desire  to  provoke  anybody,  But  some-

 times  truth  hurts.  When  my  good  friend,  Mr.

 Halder,  used  the  strongest  expressions  against
 the  managements,  I  did  not  get  provoked,  प्र
 listened  to  him  silently,  so  that  I  can  reply  later.

 Why  can't  they  show  the  same  courtesy  to  me  ?

 India  is  a  free  country  and  ours  is  a  free  Parlia-

 ment.  Each  one  is  free  to  say  what  is  in  his  mind,

 Why  should  I  not  speak  the  truth  as  I  see  it  ?
 You  may  see  it  differently.  But  there  are  many
 outside  the  four  corners  of  this  House  who
 will  admit  the  truth  of  many  things  I  am

 saying  now.

 My  friend,  Mr.  Mody,  wants  me  to  spend  ao

 equal  amount  of  tme  on  managerial  mistakes
 But  I  was  not  dealing  with  the  workers’  contri-
 bution.  I  was  dealing  with  the  contribution
 of  persons  who  use  the  workers,  if  I  may  use
 that  expression,  against  the  interests  of  our
 nation  andof  the  steel  industry.  Let  us  face
 facts,  Itis  true  we  are  ina  bad  plight.  The
 cumulative  loss  of  the  steel  plants  comes  to
 Rs.  72  crores,  not  a  small  amount.  We  do  not

 expect  profits  now.  But  we  have  reduced  our
 Insses  from  Ry.  40  crores  in  (967-68  to  Rs.  19
 crores  in  1969-70.  I  think  it  will  be  still  less
 in  (970-7i.  We  have  paid  back  ्य,  65  crores
 of  loans  by  !970-7l.  I  chink  it  was  Mr.  K.  N.
 Tiwary  who  talked  of  over-capitalisation.  I  do
 not  think  really  there  has  been  over-capitalisa-
 tion  in  that  way,  But  we  are  facing  some  dilfi-
 culties.  We  have  paid  a  very  substantial  amount
 towards  depreciation—Rs.  408  crores  till
 1969-70,  and  Ra.  67  crores  in  1970-71.  Then,
 interest  on  loans  alsu  is  very  large  -Rs.  70
 crores  til]  1969.70  and  Ra.  26  crores  in  [970-7I.
 We  have  spent  Rs,  87  crores  on  township.  All
 these  are,  iff  may  use  the  expression,  on  the
 Plusside,  But  we  have  got  to  improve.  Even
 in  relation  to  inventories,  we  have  been  impro-
 ving.  Our  position  ig  far  better  today  than  it
 was  acouple  of  years  ago,  From  something
 hike  over  6  months,  we  have  come  down  to
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 somewhere  in  the  region  of  44  months  or  40.
 I  think  the  position  is  gradually  improving,
 The  original  target,  so  far  asthe  Committee
 on  Public  Undertakings  was  concerned,  was
 that  if  you  have  six  months,  it  would  be  reaso-
 nable.  We  are  well  below  that,  and  so  far  as
 that  arca  in  our  management  is  concerned,
 there  is  an  improvement.

 I  am  playing  as  it  were  on  a  difficult  wicket,
 because  HSL  is  in  difficulties.  I  want  to  say
 to  this  House,  we  do  not  deny  these  difficulties
 and  mistakes.  But  we  are  trying  to  identify
 what  they  are,  so  that  wecan  take  adequate
 steps  for  the  future.  That  is  why  I  am  dealing
 one  by  one  with  the  points  raised  by  hon.
 members  in  the  course  of  the  debate.  One  of
 our  Memhers,  I  think,  it  was  Shri  Tiwary,  also
 asked  what  we  were  going  to  do  about  the
 surplus  labour,  how  much  was  the  surplus
 labour  and  what  we  proposed  to  do  about  it,
 Our  assessment  is  that  out  of  about  60,000
 workers  who  are  working  in  the  works  Depart.
 ments  of  the  three  steel  plants—I  am  not  talk-
 tng  about  ministerial  staff—workers,  some-
 where  in  the  region  of  2,500,  are  surplus,  not
 more.  In  fact,  our  position  regarding  employ-
 ment  of  workers  is  better,  that  is  comparatively,
 for  every  tonne  of  steel  capacity,  we  are
 employing  less  workmen  than  io  the  private
 sector,  I  am  not  making  a  virtue  out  of
 it,  because  in  the  private  sector  the  plants  are
 old  and  so  on  and  so  forth.

 So  far  as  the  2,500  surplus  workers  are  con-
 cerned,  we  hupe,  we  will  be  able  to  assimilate
 them  without  much  difficulty  as  we  expand
 our  steel  plants  particularly  in  Bhilai.

 SHRI  D.  N.  TIWARY  (Gopalganj)  :  These
 workers  have  been  there  for  the  last  so  many
 years  in  the  hope  that  they  will  be  absorbed
 in  futuré  expansion.  You  have  been  footing
 the  bill  for  a  long  time.

 SHRI  MOHAN  KUMARAMANGALAM  :
 I  appreciate  the  point  that  you  are  making,
 but  we  are  not  going  to  push  them  out  ;  these
 2,500  workers  continue  to  work,  What  I  was
 saying  is  that  we  hope  to  assimilate  them  and
 therefore  reach  a  rational  level  of  employment
 on  the  Basis  of  she  expansion  of  the  plants,

 Now  just  to  give  you  accurate  figures  about
 inventories,  from  6.2]  months  in  March,  1969,
 we  have  come  dowa  to  5.4  in  March,  1970,  and
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 at  the  end  of  the  third  quarter  of  1970-71  it
 was  down  to  4.9.  SoI  thing,  there  is  improve-
 ment,  80  far  af  this  is  concerned.  ५

 Now  let  me  go  to  one  of  the  small  points,
 but  very  important  one.  Shri  Chandrakarc
 raised  the  question  of  crisis  in  the  Bhilai  Stee!
 Plant  asa  result  of  what  has  happened  in  the
 coke  oven  recently.  It  is  nota  small  matter.
 The  hydraulic  main  of  coke  oven  battery  No.  2
 got  choked  and  there  was  acrack  also  in  the
 sludge  box  of  battery  No.  3.  I  donot  know
 what  all  this  means,  but  I  have  myself  कल्दा,
 both  these.  This  is  2  very  scrious  matter  and
 our  engineers  have  been  able  to  establish  a
 diversionary  line  on  the  basis  of  which  we  are
 proceeding,  though  the  pushing  of  coke  ovens
 bas  really  come  down  in  June  this  year.  We
 hope  that  within  another  month  we  will  be
 able  to  get  back  to  normal.  We  know  that  it
 is  a  pretty  tough  job.

 Now  let  me  take  the  question  of  prices,  that
 is  tosay  of  distribution.  I  think,  so  far  as
 Hindustan  Steel  is  concerned,  there  is  nothing
 much  that  I  would  like  to  say.  I  know  very
 well  that  all  the  Members  of  this  House,
 whether  on  this  side  or  that  side,  are  anxious
 to  see  that  there  must  be  a  real  improvement
 in  Hindustan  Steel.  I  can  assure  you  that  both
 the  management  and  Government  are  conscious
 of  the  weaknesses  and  we  are  trying  to  do  our
 best.  That  doesnot  mean  that  we  bave  done
 everything  that  should  be  done,  that  docs  not
 mean  that  there  are  no  weaknesses  in  20  many
 areas  including  the  areas  of  maintenance,  but
 that  does  mean  that  we  have  got  very  impor-
 tant  programaes  particularly  in  relation  to
 maintenance  andin  relation  to  provision  of
 refractories,  in  relation  to  import  of  certain
 vitally  needed  equipments  on  the  basis  of  which
 we  hope  we  will  be  able  to  make  progress.

 SHRI  PILOO  MODY:  What  about
 ministerial  interference  ?

 SHRI  MOHAN  KUMARAMANGALAM  :
 f  can  assure  Mr.  Mody  that  so  far  asl  am
 concerned  I  do  respect  autonomy.  Having
 been  at  the  receiving  end  of  an  autonomous
 corporation  one  time,  I  prefer  to  continue  to
 have  same  principles  that  I  thought  correct  at
 that  end.

 Some  Members  have  criticised  the  position
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 #0  far  as  open  market  prices  are  concer.
 aed.  They  have  been  a  little  exercised  over
 the  comment  made  in  the  annual  report  that
 prices  have  fallen.  I  can  appreciate  what  they
 feel.  At  the  time  when  we  wrote  the  report, the  prices  had  fallen  in  certain  ranges,  For
 imstance,  cold  rolled  shents,  were  about
 Rs,  3,000  per  ton  compared  to  the  stock  yards
 price  of  Rs.  2,000  odd  though  it  actually  came
 down  to  somewhere  near  Rs.  2,  300  in  March}
 April  this  year,  We  know  that  there  is  a  black
 market  price  or  the  open  market  prices  are  far
 above  the  prices  at  which  steel  can  be  got
 directly  from  the  steel  plants  or  through  the
 stock  yarda.  But  I  would  appeal  to  hon.  Mem-
 bers  to  see  the  position  tn  its  proper  prespec-
 tive.  After  all  something  like  85  per  cent  of
 the  production  of  finished  steel  is  supplied
 direetly  to  actual  consumers,  including  mnall-
 tale  industries  corporations,  at  the  Joint  Plant
 Committee  prices,  and  not  at  the  open  market
 prices at  all.  Now  if  through  these  different
 consumers  it  reaches  what  may  be  called  the
 open  market  and  then  it  is  sold  at  enormous
 prices,  all  [  can  tell  the  hou,  Members  is  this
 Firstly,  we  do  not  allot  ateel  to  anybody  unless
 he  comes  as  it  were  through  an  authorised
 sponsoring  authority,  which  may  be  govern-
 mental  or  szemi-governmental,  that  us  how  we
 allot  steel  ;  by  ‘we  F  mean,  not  government
 but  the  Joint  Plant  Committee  and  the  80०८
 Priority  Commitee.  Secondly,  it  is  extremely
 difficult  to  stop  people  misbehaving  after  get-
 ting  their  allotted  steel  though  we  are  trying
 our  level  best  to  stop  it.  In  May  this  year  ४०
 have  set  up  offices  of  Axsistant  Regional  Con-
 trollers  of  Iron  &  Steel  at  Madras,  Bombay,
 Calcutta  and  Dethi  whose  duty  it  would  be  tv
 exercise  some  vigilance  in  this  area  and  we
 hope  this  will  improve  the  position.  Al!  of  us
 know  that  when  there  is  scarcity  and  when  3

 thing  is  in  high  demand,  whatever  may  be  the
 steps  that  you  take,  however  rigid  may  be  thc
 controls  you  seek  to  impose,  there  will  be  leake-
 ges  here  and  there  and  also  corruption,  One
 does  not  haye,  therefore,  to  live  with  it,  but
 one  learns  to  fight  with  it,  which  is  what  the

 Govesnment  at  the  moment  is  trying  to  do.

 Then,  as  you  know,  we  have  taken  away
 from  the  billet  re-roilers  ‘the  freedom  which

 they  had  to  sell  what  they  reroll  ia  the  market.

 So,  4  lakhe  to  5  lakhs  tannes  of  steel  materia!
 is  being  diverted  from  May  I97l  from  what
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 may  be  called  the  open  market  to  supplies  at

 regulated  prices  through  the  billet  re-rollers

 committee.  But  I  know  and  you  know  that
 ultimately  the  only  solution  is  increasing  the

 production  of  steel.  Ultimately,  the  only  salu-

 tion  is  bring  up  to  the  same  level  the  demand

 on  one  side  and  supply  through  production
 on  the  the  other.  That  is  the  last  answer

 which  we  must  give,  if  we  are  really.  to  do

 anytbing  in  this  sphere  of  distribution.

 Now  let  me  goon  to  Bokaro.  So  far  as  Bo-

 karo  is  concerned,  we  are  confident  that  the

 biast  furnace  will  come  up  by  December  1971.

 We  are  not  going  to  revise  that  date  and  we

 hope  we  will  be  able  to  pull  it  off—the  first  stage

 of  I.7  million  tonnes  by  March,  1973,  the  second

 stage  of  2.5  million  tonnes  by  March,  974  and

 4  million  tonnes  by  the  end  of  |  975,  This  is

 the  programme  and  we  hope  to  be  able  to

 achieve  this  programme.  There  has  been  signi-

 ficant  improvement  in  the  progress  at  Bokaro
 in  the  last  one  year.  Though  we  have  got  a

 very  tight  schedule  in  Bokaro,  I  think  the

 management  will  be  able  to  keep  to  it.  Ido

 not  think  I  need  give  this  House  details  of  ton-

 mage  etc.  every  month,  But  I  can  assure  you  that

 there  has  been  improvement.

 So  far  as  the  cost  is  concerned,  from  Rs.  670

 crores  in  966  it  has  gone  up  to  Rs.  758  crores,

 an  increase  of  Re.  88  crores.  Out  of  that,  Rs.

 60  crores  is  due  to  the  increase  by  HEC  of

 their  prices.  The  reat  is  due  to  increase  in

 price  of  raw  materials,  escalation  in  statutory

 wages  and  so  on,  Whenever  there  is  any  cost

 increase  we  will  be  sorry,  naturally,  but  f  do

 not  think  we  should  be  worried  too  much  about

 that  increase  in  cost.

 Then  there  is  one  other  matter.  I  think  it

 was  my  good  friend,  Shri  Mody,  who  raised

 the  question  of  the  calcining  plant.

 SHRI  PILOO  MODY:  Do  not  make  rash

 statements.

 SHRI  MOHAN  KUMARAMANGALAM  :

 How  could  2  When  Shri  Mody  raises  8  point,

 naturally  it  is  bound  to  be  a  weighty  point,  a

 point  which  is  very  very  weighty.  I  am  very
 careful  about  the  weight  that  should  be  attach-

 ed  to  the  point.

 He  said  that  ifan  order  for  calcining  plant
 had  been  placed  on  the  AOC  ;  Bokaro  Steel
 would  bave  saved  a  stim  of  Ra,  75  lakhs,  The
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 correct  position  is  the  Bokaro  Steel  Plant  accep-
 ted  the  offer  of  M/s.  K.  a  P.,  a  firm  of  Mad-
 ratin  December,  968  for  the  construction  of
 this  calcining  plant  against  an  open  tender  in
 which  ACC  also  participated  and  the  decision
 of  the  Board  of  Bokaro  Steel  was  taken  strictly
 and  in  accordance  with  the  recommendations
 of  the  Indian  Consultants,  Messrs.  Dastur
 and  Co.  That  is  the  position.  The  consultants
 recommended  acceptance  of  the  offer  of  Menrs
 K.  0,  P.  as  it  was  technically  acceptable  and
 was  also  lower  in  price  by  about  l0%.  The
 recommendations  of  the  consultants  were  ap-
 proved  by  the  Board  in  December  4968  before
 a  Letter  of  Intent  was  issued.  Subsequently
 two  memoranda  had  been  submitted  by  AOC.
 These  memoranda  were  considered  by  the
 Board  but  in  pursuance  of  the  earlier  decision,
 the  Letter  of  Intent  had  already  been  issued
 to  M/s.  K.C.  P.  These  are  the  facts  so  far  as
 that  is  concerned.

 Now,  I  take  up  the  Heavy  Engineering  Cor-

 poration.  Of  course,  everybody  knows,  it  is
 not  in  a  happy  state  of  affairs.  Production
 has  been  at  a  very  low  level  of  utilisation—
 somewhere  in  the  region  of  23%  and  in  the
 Mining  and  Allied  Machinery  Corporation
 even  less.  But  we  are  now  quite  clear  that  cer-
 tain  definite  clear-cut  steps  have  to  be  taken
 to  improve  production.  Hon'ble  Members
 will  appreciate  that  Heavy  Enginetring  Cor-

 poration  is  an  organisation  in  which  everything
 that  goes  in  at  the  beginning  is  different  and

 everything  that  comes  out  at  the  end  is  differ-
 ent.  It  may  rightly  be  called  a  huge  jobbing
 institution.  Therefore,  production  progress
 control  is  vital  and  it  is  a  fact  that  we  have
 not  reached  any  reasonable  level  in  relation  to

 production  progress  control.  We  are  taking
 steps  and  we  hope  within  another  six  months
 we  will  get  it  under  control.

 Secondly,  cost  accounting  is  crucial  asin
 HEC  each  product  has  to  be  accurately  and

 differently  costed  and,  therefore,  you  have  to

 have  cost  accounting  organisation  ia  the  Heavy

 Engineering  Corporation.  There  again  we  have

 been  lagging  and  lagging  behind  and  we  hope
 to  be  able  to  make  improvement  in  that  end.

 For  both  these  also,  computerisation  is  vitally
 pecemary,  I¢  will  not  displace  any  workmen

 but  its  crucial.  These  are  matters  which  arc

 certainly  very  important  if  one  is  to  keep  cont-

 gol  of  the  progres  of  each  one  item.  If  the
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 computer  is  brought  into  the  picture  then  im-
 mediately  you  will  get  radical,  if  not  qualita-
 tive,  improvement  in  the  working  of  HEC.
 ‘The  question  of  re-organisation  and  strengthen-
 ing  of  the  management  of  HEC  has  also  been

 raised  by  Mr.  Ghosh.  It  is  a  fact  that  we  have
 been  considering  this  for  quite  some  time.  Mr.

 Ghosh  implied  certain  statements  about  the

 reason  why  we  are  making  changes.

 We  are  not  making  changes  in  that  way.  I

 would  like  to  make  it  clear  that  the  present
 Chairman  of  the  Corporation  is  not  being

 replaced  on  accoupt  of,  what  has  been  termed
 by  Shri  Ghosh,  the  politics  of  the  place.  [he

 present  Chairman  is  continuing  as  such.  But

 what  is  contemplated  is  to  strengthen  the  top
 administration  by  the  addition  of  more  func-

 tional  directors.  A  tcchnical  director,  which

 isa  new  post,  has  already  been
 appointed.

 Similarly,  a  whole-time  managing  director  is

 due  to  join  any  time.  These  steps  will  help  to

 improve  inter-plant  cvordination,  efficiency  in

 effectivencss  of  the  top  management  and
 accelerate  also  improvement  in  production

 arrangements  with  regard  to  which  I  made  a

 few  remarks  a  little  cartier.

 So  far  as  the  employment  of  local  people  in

 HEC,  raised  by  Shri  Horo,  is  concerned,  out

 of  19,372  workers  in  HEC,  3,268  are  from,

 what  may  be  called,  the  displaced  families,

 that  is,  families  that  had  been  displaced  as  a

 result  of  the  construction  of  these  works.  2,654

 families  were  displaced  out  of  which  1,868
 families  have  one  ot  more  mecnbers  of  the

 family  employed  and  we  hope  that  we  will  be

 able  to  employ  the  786  remaining  families

 soon.

 I  do  not  think  that  we  are  lagging  behind
 in  giving  places  to  local  workers  in  the  arca.

 We  do  want  to  implement  faithfuly  Govero-

 ment’s  policy  that  to  the  maximum  extent

 possible  persons  living  in  that  area,  the  local

 people,  should  be  given  preference.

 Shri  Horo  also  made  certain  remarks  about

 the  township  and  sald  that  itis  ina  very  bad
 state.  Ido  not  say  thatit  is  ideal.  But  as  he

 knows--and  he  knows  it  probably  much  better

 than  I  do—5,56!  buildings  are  permanent  and

 they  are  really  good  ;  4,886  हिट  temporary  and

 they  ate  not  s0  good.  We  have  not  got  enough
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 money  at  the  moment  to  be  able  to  improve
 them.  But  if  HEC  has  better  days,  I  think,  its
 workers  also  will  have  better  days  and  it  fs
 time  first  that  we  ensure  that  HEC  itself  docs
 have  better  days.

 Then,  let  me  very  briefly  deal  with  one  or
 two  points  about  Tungabhadra.  I  think,  it  was
 Shri  Basappa  who  raised  ic  about  Tungbhadra
 and  said  that  sufficient  provision  bad  not  been
 made  for  shifting  the  location  of  the  Tunga-
 bhadra  works  though  we  had  decided  to  do  so
 and  also  in  relation  to  the  expansion  of
 the  works.  He  is  not  right  in  his  fear:
 because  we  had  set  apart  Rs.  03  lakhs
 in  the  Fourth  Plan  for  doing  these  things  and
 we  are  determined  to  do  these.  We  know  that
 Tungabhadra  canunt  survive  and  progress  un-
 less  we  are  able  to  shift  and  also  diversify  and
 expand  it.

 थे
 Then,  so  far  as  the  new  steel  plants  are  con-

 cerned,  I  had  mentioned  already  earlier  in  the
 course  of  the  day--I  hope,  hon.  Members  were
 टाटा,  then,  though  it  was  not  a  part  of  this
 debate—in  answer  to  Dr.  Rao’s  question  about
 Hospet,  what  we  are  planning  to  do.  But  I
 would  just  very  briefly  say  that  our  prepara-
 tions  for  the  construction  of  these  three  plants
 &re  going  ahead  quite  smoothly  now.  I  do  not
 anticipate  any  difficulty  in  keeping  our  targets.
 The  feasibility  or  techno-economic  reports  are
 going  to  be  ready.  The  one  for  Salem,  of
 course,  will  be  ready  earlier,  that  is,  I  think,
 by  the  end  of  August  and  for  Visakhapatnam
 as  well  as  Hospet  by  November.  The  product-
 mix  also  for  these  is  now  under  discussion  and
 will  be  decided  any  moment.  The  plant  areas
 have  been  demarcated  and  30  far  as  the  Salem
 one  is  concerned,  land  acquisition  has  also
 started.

 Shri  Krishoan  had  mentioned  that  we
 should  expand  the  production  from  250,000
 tonnes  to  500,000  tonnes  and  that  would  be
 useful  for  the  various  small  industries  in  Salem
 District.  I  think,  he  must  have  omitted  to

 appreciate  that  it  is  alloy  steel  that  we  are

 going  to  manufacture  aad  produce  in  the

 Salem  plant  and  certainly  250,000  tonnes  of
 alloy  steel  is  not  going  to  be  consumed  in

 Salem  District  but  के  शौण्ड  to  be  a  contribution
 to  our  nationat  wealth  along  with  the  produc
 tion  of  the  alloy  steel  plaat  in  Durgapur  and
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 other  alloy  steel  plants  in  our  country.  So,  to

 push  it  up  to  500,000  tonnes  is  actually  going
 to  carry  it  too  far  whea  this  plant  is  for  alloy
 steel  and  special  stecl,  I  hope,  he  will  appre-
 ciate  the  point  of  view  of  our  Government.  I

 think,  his  State  Government  itself  entirely

 appreciated  this.  The  railways  have  commen-
 ced  preliminary  work  for  marshalling  yards
 and  the  work  in  general  is  proceeding  very
 fast.

 There  are  just  one  or  two  points  that  I

 would  like  to  mention  before  I  finally  close.
 One  of  them  ws  the  question  of  research  and

 development.  We  are  really  worried.

 AN  HON.  MEMBER:  Nothing  about
 mines?  You  are  Mincs  Minister  also.

 SHRI  MOHAN  KUMARAMANGALAM  :
 Iam  coming  to  that.  I  think,  [  have  still
 some  time.  I  hope,  Sir,  you  will  give  me  an-
 other  15  to  20  minutes.

 SHRI  RK.  ».  PANDEY:  Say  something
 about  mini-plants.

 SHRI  MOHAN  KUMARAMANGALAM  :

 How  can  I  say  something  about  everything.

 So  far  as  the  setting  up  of  the  Research  and

 Development  Board  is  concerned,  this  is  some-

 thing  very  important  and  we  have  been  in-

 vestigating  for  the  last  one  year  whether  we
 should  not  set  up  a  Research  and  Development
 Board,  what  ia  called  an  R  and  D  organisation,
 for  the  steel  industry  in  our  country.  We  have

 lagged  behind  in  this,  Thatis  why  our  techno-

 logy  also  sometime  stands  to  lag  behind.  We
 have  received  a  report  from  the  Study  Group
 that  was  860  up  to  study  it  and  we  have  deci-
 ded  that  such  a  Board  will  be  set  up,  informa-
 tion  and  documentation  centres  as  well  as
 various  technical  divisions  that  will  cover  pro-
 duction  of  iron  and  steel  industry  and  its  main

 wwputs.  The  scheme  is  at  the  final  stage  of  con-
 sideration.  The  expenditure  will  be  shared  by
 the  integrated  stee}  plants  both  in  the  public
 and  private  sector  abd  also  will  be  helped  by
 Government  with  recurring  and  son-recurring
 grants,

 As  regards  the  work  that  the  Central  En-

 gineering  Design  Bureau  is  doing  in  the  build-
 ing  of  Indian  steel  plants,  I  have  no  doubt
 thet  the  C.  8,  D  B.  bas  developed  into  an
 effective  design  organieation  capable  of  doing
 major  work  in  the  field  of  design  and  detailed
 crgincering,
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 The  hon.  Members  are  aware  of  the  fact
 that  two  Agreements  have  been  signed,  one
 with  the  United  Engineering  Corporation  in
 968  and  the  other  with  U.S.S.R.  in  1969.
 These  Agreements  have  really  improved  the
 work  of  the  C.E.D.B.  and  they  have  been
 entered  into  on  the  initiative  and  with  the  ap-
 proval  of  the  Government.  They  have,  in  our
 opinion,  completed  a  major  part  in  transform-
 ing  the  C.E.D.B,  into  an  important  and
 effective  instrument  for  planning  and  building
 of  new  steel  plants.

 Finally,  a  word  about  the  Hindustan  Steel
 Works  Construction  Ltd.  The  hon.  Members
 mentioned  it  and  I  do  think  it  is  important  to
 mention  its  role.  The  work  in  Bokaro  is  being
 taken  up  by  this  organisation,  a  public  sector

 organisation,  doing  extremely  effective  and
 good  job.  We  hope  this  organisation  will  build
 steel  plants  of  the  future.  Already,  base  offices
 have  been  established  at  Salem  and  Vizag  and
 it  is  our  intention  to  encourage  specialised
 divisions  in  the  Hindustan  Steel  Works  Con-
 struction  Ltd.  who  will,  by  more  experience  in
 the  area,  became  first-class  specialists  in
 building  blast  frurnaces,  coke  ovens,  steel
 melting  shops  and  rolling  mills,  and  so  on.

 This,  according  to  us,  is  the  only  way  by
 which  we  can  implement  our  major  steel
 expansion  programmes  on  the  basis  of  our
 own  efforts  and  our  own  experience.

 SHRI  D.  N.  TIWARY  :  What  about  sett-
 ing  up  of  a  Board  for  saving  the  workers  from
 the  whins  of  the  management  ?

 SHRI  MOHAN  KUMARAMANGALAM  :
 Thave  been  thinking  about  it.  But  I  hope
 you  will  appreciate  that  it  is  very  difficult  to
 give  an  answer  to  that  just  within  24  hours.

 There  are  problems  and,  if  you  will  permit
 me,  we  can  discuss  them  in  detail  later.  But
 very  briefly,  ]  would  say,  the  difficulty  is  that
 you  are  really  putting  something  above  the
 management  in  its  day  to  day  work.  The
 Chairman  and  the  Board  of  Directors  can
 always  deal  with  any  matter.  It  is  not  as  if  a
 decision  of  the  General  Manager  is  final.  But
 there  is  a  certain  thing  called  autonomy  as
 mentioned  by  my  hon.  friend.  Mr.  Piloo  Mody
 and  other  Members  alsa  on  other  occasions,
 Autonomy  does  mean  that  we  should  not
 appoint  a  number  of  different  authorities  to
 deal  with  the  decision  of  the  management,
 After  all,  if  an  injustice  is  done,  the  law  does

 Le
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 provide  a  remedy.  If  he  है!  a  workman,  the
 Industrial  Disputes  Act  gives  a  remedy  so  far
 ag  the  worker  is  concerned.  So  far  as  the
 officer  is  concerned,  if  it  is  a  question  of  the
 officer,  I  think,  we  can  rely  on  the  Chairman
 and  the  Board  to  do  juttice  to  the  officer.  In

 any  case,  I  will  look  into  it  and  see  what  can
 be  done  about  it.

 Finally,  so  far  as  mini-plants  are  concerned,
 I  would  like  to  make  one  thing  very  clear  and
 that  is  that  we  do  not  look  upon  mini-plants  as
 an  answer  to  the  steel  shortage  in  the  country.
 That  is  not  the  idea.  The  steel  shortage  is  in  the
 region  of  |  million  tonnes.  (Jnterruption)  The
 production  of  these  imini-plants  will  be  only
 300,000  tonnes,  all  put  together.  Even  if  these
 six  plants  come  into  operation  by  1973-74,
 they  won't  fill  up  the  gap.  That  is  one  aspect
 ofthe  matter.  These  are  not  plants  in  the
 sense  we  talk  about  intergrated  steel]  plants.
 I  have  repeated  this  many  times.  Unfortuna-
 tely,  hon.  Members  sorne  times  do  not  read  it,
 if  I  may  say  so  with  all  respect.  So,  one  thing  is
 that  these  are  plants  with  electric  furnaces
 on  the  one  hand  and  using  scrap  on  the  other.
 They  are  plants  which  have  been  in  existence
 tight  from  4946  itself.  These  are  plants  which
 are  different  to-day  only  because  you  are

 §0ing  to  have  continuous  casting  and  even  30
 far  as  continuous  casting  is  concerned,  two
 plants  are  already  in  existence  in  our  country.
 One  is  the  Canara  Workshops,  South  Kanara
 and  the  other  is  the  Mukunds.  There  is  noth-
 ing  very  new  and  I  would  beg  hon.  Members
 to  appreciate  that  this  is  part  of  the  same

 policy  that  has  been  followed  earlier.  It  will
 in  no  way,  in  no  way,  undermine  the  decisive
 position  occupied  by  the  public  sector  in  our
 steel  industry  and  progressively  from  year  to
 year,  979-80,  we  are  going  to  reach  a  position
 from  53%  which  the  public  sector  to-day
 occupies  to  79%,  despite  these  mini-plants.  Far
 from  weakening  the  position  of  the  public
 sector,  on  the  contrary,  the  position  of  the
 publie  sector  is  going  to  become  more  degisive
 in  the  years  to  come.

 SHRI  ०3  | औ  PANDA  (Bhanjanagar)  :  The
 Minister  bas  repeated  the  same  facts  which
 have  already  been  published  in  the  paper  and
 also  in  the  Rajya  Sabha.  Our  specific  ques
 don  was—some  of as  have  raised  it-—whether
 it  is  &  part  of  the  integrated  plant  ot  whatever
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 be  the  definition,  when  one  can  be  sterted  in
 the  public  sector,  why  others  were  allowed  to
 be  in  the  private  sector,  That  was  the  specific
 question,

 SHRI  MOHAN  KUMARAMANGALAM:
 |  will  answer  the  specific  question  immedia-
 tely,

 The  hon.  Member  knows  that  there  are
 many  areas  of  industry  in  our  country  where
 both  public  and  private  sectors  are  operating.
 If  you  look  upon  this  area,  that  ie  to  say,  the
 atea  of  steel  being  produced,  the  steel  ingots  or
 steel  castings  being  produced  from  electric
 furnace  with  the  use  of  scrap is  one  such  area.
 That  is  the  answer,  You  may  differ.  But  it
 has  been  so  in  the  past  and  we  don’t  think
 that  we  should  take  up  these  three  or  four
 mini  plants  as  Central  public  sector  plants,
 If  the  States  come  forward,  we  will  give  them
 every  encouragement.

 So  far  as  my  friend,  Mr.  Sat  Pal  Kapur’s
 allegation  regarding  Punjab  is  concerned  I
 can  assure  him  that  we  will  loak  into  the
 matter  and  if  the  terms  and  conditions  have
 been  violated,  there  are  several  possibilities
 available  to  us  to  be  able  to  take  remedial
 action.  But,  I  can  assure  you...  (Jnterruptions).

 So  far  as  the  mines  are  concerned...(inuer-
 Tuplions)  Let  me  take  up  the  points  one  after
 the  other...(Jaterruptions)  May  I  seck  your
 protection,  Sir  ?  I  know  he  is  not  going  to  be
 satiafied  because  he  does  not  want  to  be  satis
 fied.

 Let  me  take  up  the  other  points  now.  So
 far  as  the  moines  are  concerned,  I  know  the
 most  crucial  question  is  the  one  that  has  been
 raised  by  Mr,  Panda  andalso  by  other  mem-
 ders  like  Mr.  Damodar  Pandey,  Mr.  Krishnan
 and  others  and  that  is  the  question  of  nationa-
 lisation,

 SHRI  D.  D.  DESAI  (Kaira):  Mini  plants
 do  not  produce  steel,

 SHRI  MOHAN  KUMARAMANGALAM  :
 That  is  entirely  accurate.  They  do  not  pro-

 duce  steel.  But  they  may  produce  steel  cast-

 ings  and  forgings  on  the  one  hand.  They  may
 produce billets  on  the  other,  But  they  do  not
 fall  in  the  same  category  as  the  integrated  secl

 plant  as  my  friend,  Mr.  Panda,  says...{Jate-
 ruptions)  मैं.  arn  reepeating myself  and  he  is  also

 repeating  himectf,  So,  Jet  us  leave  St  as  that,
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 So  far  as  nationalisation  of  coal  mines  is

 concerned,  I  know  that  thisis  a  very
 serious  matter.  We  know  and  it  has  been

 acknowledged  that  whether  in  the  private  or

 public  sector,  the  conservation  of  the  metallur-

 gical  coal  is  one  of  the  most  important  tasks
 facing  our  country.  We  are  conscious  of  the

 fact  that  we  have  to  take  proper  steps.  I  can
 assure  hon,  Members  that  we  are  looking  into

 the  matter  as  to  what  is  the  best  way,  and  I

 can  asture  this  looking  is  not  going  to  be  look«

 ing  for  ever,  I  can  appreciate  that  they  may
 doubt  the  truth  of  my  statement  because  we

 have  been  looking  at  it  a  little  too  long  but  I

 promise  you  that  before  the  House  assembles

 again  a  decision  will  be  taken.  A  decision
 will  be  taken  about  what  is  the  bese  method

 by  which  we  can  conserve  our  reserves  of

 metallurgical  coal.

 SHRI  PILOO  MODY:  Ifyou  are  there,
 we  accept  the  assurance.

 SHRI  MOHAN  KUMARAMANGALAM  :

 I  am  speaking  on  behalf  of  Government,  not

 on  your  behalf  and  therefore  I  am  not  Trespon-
 sible  to  you.  We  shall  certainly  see  to  it  that

 in  the  decision  which  we  take,  we  will  be

 able  to  justify  that  decision  in  the  eyes  of the

 House,  as  being  the  correct  decition,  in  the

 matter  of  conservation  of  metallurgical  coal.  It

 is  a  fact  that  metallurgical  coal,  in  large  quan-

 tity,  is  in  private  sector.  Something  like  2374

 million  tonnes  are  in  organised  private  sector.

 The  other  figures  are:  3249  in  NCDG,  886

 in  what  may  be  called,  captive  sector,  Tata

 and  IISCO,  and  unorganised  private  sector

 933—~all  in  million  tonnes.  2374  million

 tonnes  are  in  the  hands  of  the  6  biggest  min-

 ing  companies.  There  is  no  difficulty  in  admit-

 ting  this  point.  Ican  only  say,  I  agree  with
 all  the  hon.  Members  who  have  raised  this

 point,  that  there  is  a  certain  urgency  about
 this  matter,  and  we  shall  look  into  it.  And  I
 am  sure,  we  shall  come  with  a  satisfactory
 solution  as  to  how  effectively  we  can  preserve
 our  coal  resources  and  utilise  them  best.

 Then,  certain  points  were  raised  about  the

 implementation  of  the  Qoal  Wage  Board
 Award,  It  is  true  that  a  number  of  collieries,
 56  of  them,  have  not  implemented  the  provi-
 sions  of  the  Qon}  Wage  Board  Award.  Some  of
 them  have  partially  implemented.
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 AN  HON.  MEMBER  :  Non-implementa-
 tion  number  comes  to  600,

 SHRI  MOHAN  KUMARAMANGALAM  :
 We  can  compare  our  figures  later,  not  now.
 The  total  number  of  collieries  comes  to  only
 737.  I  don't  know  how  anybody  can  say
 600  as  not  implementing  it.  The  figures  are:
 Fully-implemented  25  ;  partially  implemented
 476  and  not  implemented,  56.  We  think  we
 would  be  able  to  take  steps  in  relation  to  coal
 industry  that  will  ensure  that  justice  is  done
 to  coal  mines  as  a  whole.

 So  far  as  Mineral  resources  are  concerned,
 these  are  important  areas  for  building  a
 nation’s  future.  There  are  vast  mineral  resour-
 ces.  Althogh  we  got  independence  over  20
 years  back,  the  speed  with  which  we  have
 been  proceeding  for  geological  mapping  of
 our  country  has  been  rather  slower  than  can
 be  justified  by  the  needs  of  the  actual  process,
 but  we  are  correcting  this  Rs.  13.58  crores  is
 what  they  spent  in  the  Third  Plan.  Now  they
 are  getting  Rs.  38  crores  in  the  Fourth  Plan.
 Large  number  of  geologists  are  being  recrui-
 ted.  Altogether  3572  posts  in  the  GSI  have
 been  sanctioned  in  3970-7i,  not  geologists
 alone,  but  of  technica)  and  non-technical  staff
 and  this  is  a  good  number.

 AN  HON.  MEMBER:  Madhya  Pradesh
 is  full  of  mineral  resources...

 SHRI  MOHAN  KUMARAMANGALAM  :
 Why  Madhya  Pradesh  alone?  The  whole  of
 India  is  full  of  Mineral  resources.  Andhra
 Pradesh  has  very  rich  mineral  resources.  I
 can  assure  Mr.  Prasada  Rao  that  we  are  hay-
 ing  detailed  investigations,  Actually,  the  posi-
 tion.  80  far  as  Agnigundala  is  concerned,  is
 that  it  has  very  good  copper  deposits,  and  we
 have  sanctioned  two  schemes  there,  Rs,  35
 lakhs  cach  for  implementing  exploration-cum-
 production,  going  hand  in  hand,  and  we  hope
 that  based  on  the  results  of  these  investiga-
 tions,  Hindustan  Copper  will  be  able  to  go
 ahead  much  faster  in  carrying  on  large-scale
 mining  in  these  projects.  So  far  as  the  Rama-

 giri  gold  deposit  is  concerned,  we  may  find
 something  there,  we  think  that  in  Andhra
 Pradesh  we  may  be  able  to  mine  asbestos
 also;  that  is  not  definite,  but  the  mineral
 ocoures  in  Cuddapah.

 So  far  as  Orissa  is  concerned,  we  ars  carry-
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 ing  on  our  investigations  for  iron  ore,  coal,
 manganese,  and  chrome.  Orissa  is  possibly
 one  of  the  richest  provinces  so  far  as  minerals
 are  concerned,  So  far  as  Sukhinda  nickel  is
 concerned,  because  nickel  is  one  of  the  most
 important  things  in  our  country  which  we
 lack,  it  is  a  project  in  which  we  have  already
 got  the  report  from  the  Indian  consultancy
 organisation  for  the  production  of  4800  tonnes
 of  nickel.  That  is  being  processed  and  we
 hope  that  we  shall  be  able  to  go  forward
 quickly  to  actual  production.  Of  course,
 it  will  take  some  years,  but  we  shall  go  ahead
 as  fast  as  we  can.

 Rajasthan  and  Madhya  Pradesh  are  very
 rich  in  mineral  deposits,  but  I  do  not  want  to
 go  into  details  now,  for  lack  of  time.  Now,  |
 would  like  to  deat  with  certain  other  points.

 AN  HON.  MEMBER  :  What  about  Tamil
 Nadu  ?

 SIIRL  MOHAN  KUMARAMANGALAM  :
 So  far  as  Tamil  Nadu  is  concerned,  the  hon.
 Member  knows  that  the  most  important  investi-
 gations  we  have  made  have  been  in  iron  ore
 in  the  Kanjimalaion  the  one  hand  and  the
 existence  of  lignite  in  Neyveli.  Apart  from
 that,  the  depomts  at  the  mument  are  not  of
 as  rich  a  level  as  we  find  for  instance  ut  Orissa
 and  Madhya  Pradesh.  The  fact  that  I  come
 from  there  cannot  change  the  amveunt  of  mine-
 rals  that  could  be  found  in  that  State.

 Shri  K.  D.  Malaviya  had  raised  a  very
 important  question  regarding  the  question  of
 the  air-borne  mineral  survey,  I  quite  appre-
 ciate  what  he  had  stated.  ह  was  anxious,  as
 l  understood  tim,  that  this  should  become
 more  of  a  national  endeavour,  eliminating
 foreign  collaboration  and  using  particularly  the
 rosources  of  Defence,  The  position  is  that  we
 have  taken  the  assistance  of  the  Bureau  of

 Gevlogical  and  Mining  and  Research  in  France,
 which  is,  as  it  were,  2  public  sector  organisa-
 tion  in  France.  This  is  for  the  next  26  months.

 During  thai  period,  we  hope  to  be  able  to  train

 up  our  own  personne)  and  to  operate  it  as  a
 national  organisation  which  will  be  able  to

 carry  Out  in  future  such  air-borne  mineral
 survey,  It  hag  served  us  quite  well  in  the  past,
 and  I  think  that  quite  a  tot  can  be  done  in  the
 future  if  we  organise  it  7006  effectively,

 SHRI  K.D,  MALAVIA  (Domariaganj)  :

 This  process  of  training  started  long  ago.  I
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 only  wanted  to  draw  the  attention  of  the  hon.
 Minister  so  that  he  might  go  into  it  and  see
 that  this  is  expedited.  There  is  nothing  very
 mauch  to  be  learnt,  and  our  boys  can  pick it  up  very  quickly.

 SHRI  MOHAN  KUMARAMANGALAM  :
 I  have  taken  note  of  what  the  hon,  Member
 has  said,  and  I  can  assure  him  that  we  shall
 try  to  speed  up  the  process  of  nationalisation
 of  the  air-borne  mineral  survey  to  the  maxi
 mum  extent  pussible,  and  I  am  sure  he  will
 als)  remind  me  if  I  forget  about  it  or  sleep  on
 the  question.

 He  had  also  usked  me  a  question  about
 geochemical  methods.  We  have  actually  been
 using  them,  and  there  is  a  deposit  which  we
 have  discovered  in  Pular  Parsoni  in  Mahua-
 rashtra,  entirely  on  the  basis  of  the  use  of  Ben-
 chemical  methods.  Geo-c  hemical  technology
 is  important,  and  we  hope  to  use  it  inc  reusingly
 in  the  future,

 It  is  true  that  in  non-ferrous  metals,  we  ar
 ज।  very  short.  A  aumber  of  hon.  Member-
 have  raised  this  puint.  We  are  short  in  aan,
 aluminium,  copper  ¢&.  La  aluminium,  we
 hope  to  make  up  in  the  next  two  years  ur  sv
 and  we  have  come  quite  a  diytance  tuwar  |s
 it.  But  go  far  as  zinc  is  concerned,  and  so  far
 as  copper  i  concerned,  with  all  the  efforts
 that  we  are  making  for  expanding,  and  we
 are  expanding  fast,  even  in  1973-74,  we  shall  bx
 far  shortofourdemand  But  I  can  assure  this
 flouse  that  every  effort  is  being  made  to  put
 the  Khetri  proyect  now  on  its  feet,  and  Iam
 confident  that  with  the  reorganisation  that  has
 taken  place  in  the  last  two  years,  we  shall  be  able
 toshow  some  proper  results  in  Khetri.  Tas
 also  very  confident  that  so  far  as  [lindustan  Zinc
 is  concerned  and  the  Udaipur  project  is  con-
 cerned,  they  are  making  good  progress  and  will
 Teally  do  a  good  job  for  our  country.

 It  was  Mr.  Prasada  Rao  who  raised  the

 question  of  a  Mining  Finance  Corporation.
 We  know  that  financing  of  mines  is  now  a

 simple  affair,  and  therefore  4  study  wat  made
 of  the  establishment  of a  Mining  Finance  Cor-

 poration,  It  took  some  time  and  we  came  to

 the  broad  conclusiqn  that  it  might  be  useful
 to  set  it  up.  Hut  the  Finance  Ministry  suggested
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 that  instead  of  doing  that  immediately,  we
 might  work  it  out  through  a  special  cell  for
 raining  in  the  TDBI,  and  that  is  what  is  being
 done  at  present.  We  want  to  give  it  a  fair
 trial,  If  it  works  and  we  get  enough  money
 to  finance  mining  in  future,  it  is  good  enough.
 If  it  does  not  work  as  we  anticipate,  we  will
 have  to  think  in  terms  of  a  separate  Corpora-
 tion.

 So  far  as  iron  ore  exports  are  concerned,  I  can
 assure  hon.  Members  that  we  are  giving  every
 attention  to  this.  At  Present  we  have  reached
 20  million  tonnes.  In  1973-74  it  goes  up  to
 3  million  tonnes  and  in  1978-79  it  gocs  up
 to  56  million  tonnes.  That  includes,  of  course,
 one  of  the  most  ambitious  schemes  that  we
 have  got  fur  the  use  of  modern  technology,
 that  is  the  use  of  the  kudiramukh  low  grade
 iron  are  in  South  Kanara,  beneticiating  to  bring
 it  up  to  65  per  cent  iron  content  and  then  tak-
 ing  it  down  by  pipe  line  in  slurry  from  and
 putting  it  into  the  ship  for  export.  There  are
 very  few  people  who  bave  experience  of  it,  but
 we  hope  that  with  our  own  engineers  getting
 trained,  we  will  be  able  to  effectively  buildup
 a  major  money-earning  export  organisation
 in  the  Geld  of  tron  ore  by  doing  thit,

 Let  me  deal  very  briefly  with  the  points
 made  about  the  Amjare  Mines  by  Shri  Sharnia,
 Shri  Damodar  Panday  and  Shri  Painuli.  ‘They
 said  that  it  should  be  developed  and  the  ime

 port  of  sulphur  should  he  avoided,  Ido  not
 think  anybody  would  dis  agree  with  them.
 Tuday  the  acid  plant  capacity  is  200  tonnes
 and  the  supply  of  pyrites  is  also  200  tonnes.
 Therefore,  we  are  going  to  step  up  the  supply
 of  pyrites  according  to  the  increase  in  the  acid
 plant  capacity,  but  unfortunately  it  is  irmpossi-
 ble,  unless  we  import  some  amount  of  sulphur
 (because  of  the  high  quality  of  sulphur  needed  ,
 to  manage  with  this.  The  dally  acid  output
 in  1973-74  will  be  4,280  tonnes  and  the  sul-
 phur  requirement  will  be  445  tonnes,  and  im-
 ports  will  have  to  be  4687  tonnes,  What  we
 will  get  frora  pyrites  is  equivalent  of  258  ton-
 nes  of  element  shulphur  and  the  foreign  ex-
 change  saving  per  year  will  be  Re.  2  crores,
 T  thick  that  is  a  sufficient  justification  for
 ul  to  import  sulphur  in  order  to  be  able  to
 keep  our  acid  plant  working  at  optimum
 tapacity,

 So  far  as  Mussoorie  Rock  Phosphates  are
 concerned,  Shri  Painuli  is  right  when  he  said

 ASADHA  I],  893  (SAKA)  Steel  &  Mines  2i4

 that  we  have  had  to  close  down  the  operation.
 That  is  because  it  was  in  the  initial  explora-
 tion  stage,  aud  we  have  to  work  on  the  actual
 report.  The  pyrites  Corporation  is  actively
 considering  its  development  and  is  going  to
 make  a  report  on  this,  on  the  basis  of  which
 we  will  take  a  final  decision.

 Finally,  I  would  hke  hon.  Members to  ap-
 preciate  that  in  the  area  of  non-ferrous  mining
 we  have  really  been  lagging  behind.  The
 history  of  our  country  in  the  British  days  was
 such  that  the  emphasis  was  almost  entirely  on
 cual.  Even  the  training  of  engineers  was  only
 confined  to  coal  mining  either  in  Dhanbad  or
 Banaras,  wherever  there  was  any  faculty.  So,
 really  we  are  very  backward  in  our  engineer-
 ing  skills  in  the  Geld  or  non-ferrous  metallurgy,
 whether  it  be  zinc,  copper,  lead  or  even  alu-
 minium.  We  have  to  recognise  that  we  have
 to  go  a  long  way  before  we  can  catch  up  with
 the  advanced  technology  in  these  areas.  So,
 Government  is  seriously  thinking  how  we  can
 develop  an  effective  designs  organisation  in  this
 arca  also.  One  of  the  methods  by  which  we
 can  do  this  is  that,  in  every  area  where  we
 have  foreign  collaboration,  which  we  must
 have  because  of  our  backwardness  in  techno:
 logy,  we  associate  Indian  technologists  more
 closely  with  the  development  of  that  techno-
 logy,  build  up  a  design  institute  in  the  area
 of  non-ferrous  metals  which  will  really  deliver
 the  goods  in  the  future.  The  expansion  of  non-
 fertous  metals  is  on  a  very  rapid  scale  now
 and  therefore  the  need  for  competent  engineers
 is  alsovery  necessary.  We  are  confident  that
 our  engineers  can  come  up  to  the  mark  if  only
 we  give  them  adequate  opportunities  and  train-
 ing.  So,  our  aim  is  to  develop  as  fast  as
 we  can  the  design  institute  as,  for  instance,
 the  cugineers  India  Limited  who  in  the  field
 of  oil  refineries  have  established  a  name  for
 themselves  even  internationally.  That  will
 enable  us  to  really  expand  our  nonferrous
 metal  industry  as  fast  as  we  can.

 Ithank  thehon.  Members  for  the  large
 numbers  of  suggestions  which  have  been  made
 by  them.  I  assure  them  that  if  I  have  not
 been  able  to  refer  to  them  in  the  course  of  my
 apecch,  it  is  because  of  lack  of  time.  I  shall
 certainly  pursue  the  official  records  of  debate
 with  care  and  see  what  steps  should  be  taken
 and  what  suggestions  I  can  adopt.

 T  am  conscious  of  the  fact  that  the  portfolio
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 entrusted  to  me  it  avery  difficult  one.  I  am
 conscious  also  that  perhaps  it  is  a  very  decisive
 one,  whether  it  be  the  field  or  labour  or  it  be
 the  public  sector  or  whether  it  be  the  field  of
 metals  that  have  been  entrusted  to  my  care.
 Iam  sure  that  with  the  support  of  the  Mem-
 bers  of  this  house  we  shall  be  able  to  achieve
 something  creditable  in  the  coming  years  so
 as  to  be  able  to  make  the  Ministry of  Steel
 and  Mines  contribute  something  of  which  all
 of  us  can  be  proud  in  the  futare.

 MR.  SPEAKER:  I  shall  now  put  the  cut
 motions  to  vote.

 SHRI  0,  K.  PANDA:  One  very  imporant
 question  should  be  answered.  The  hon.  Prime
 Minister  has  made  a  statement  that  there
 should  be  expansion  of  steel  production  in
 the  country,

 MR.  SPEAKER  :  It  is  quite  late  now  ;  he
 may  resume  his  seat.

 SHRI  D.  K.  PANDA.  Will  the  hon.  Mi-
 nister  Consider  Orissa  in  the  Fourth  Plan—
 Orissa  which  is  the  first  in  the  28  sites  selected
 by  Dastur  and  Company  ?

 MR.  SPEAKER:  No,  no.  I  am  putting
 cut  motions  to  vote.

 SHRI  MOHAN  KUMARAMANGALAM  :
 We  shall  meet  outside.

 SHRI  N,  SREEKANTAN  NAIR:  My  cut
 motions  are  4]  to  46.

 MR.  SPEAKER  :  I  put  all  the  cut  motions
 ta  the  vote  of  the  House.

 All  the  cul  motions  were  put  and  negatived,

 MR.  SPEAKER  ;  The  question  ist

 “That  the  respective  sums  not  exeeding
 the  amounts  shown  in  the  fourth  column  of the
 order  paper  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  gtanted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  1972,  in  respect  of  Demands
 Nos.  78,  80  and  437  relating  to  the  Ministry
 of  Steel  and  Mines’’.

 MR.  SPEAKER  :  The  question  is:
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 “That  a  sum  not  exceeding  Rs,  9,32,99,000
 be  granted  to  the  President  te  compiles
 the  sum  fhecessary  to  defray  the  charges
 which  will  come  in  courte  of  payment
 during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  Demand  No.  79
 relating  to  the  ‘Geological  Survey".

 The  Motion  was  adopted.

 The  motions for  Demands for  Grants  whith  were
 adopted  by  the  Lok  Sabha  are  reproduced  belown-—-Ed.]

 Damann  No.  78—-Minwray  or  Sress.  AND
 Miners

 “That  a  sum  not  exceeding  Rs,  56,  16,000
 includiog  the  sums  already  voted  ‘on  account’
 for  the  relevant  services  be  granted  to  the
 President  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1972,  in
 tespect  of  ‘Ministry  of  Steel  and  Mines’."

 Dawano  No.  80—Orusn  Revenue  Exprnpi-
 TURE  OF  THE  Ministry  or  Sra.  ann  Minns

 “That  a  sum  not  exceeding  Rs.
 I7,07,6!,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  thc
 charges  which  will  come  in  course  of pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Steel  ani
 Mines  add

 Dewanv  No.  37—Caprrat.  Ourtay  or  THe
 Muastray  or  Stes.  ann  Mugs

 “That  a  sum  not  exceeding  Rs.
 1,50,00,52,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  1972,  in  respect  of  ‘Capital
 Outlay  of  the  Ministry  of  Steel  and  Mines’."’

 Dawann~—No,  79--Grorocicat  SuRvVEY

 “That  a  sum  .not  exceedings  Rs.
 9,32,99,000  be  granted  to  the  President  io

 complese  the  sum  necessary  to  defray  the

 charges  which  will  come  in  course  of  pay-
 dment  uring  the’  year  ending  the  Sist  day  of
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 March,  1972,  in  respect  of  ‘Geological
 Survey’.”

 74.38  hes.
 Minisray  or  Foraton  Trans

 MR.  SPEAKER:  The  House  will  take  up
 discussion  and  voting  on  Demand  Nos.  33,  34,
 85  and  :24  relating  to  the  Ministry  of  Foreign
 Trade,  Four  hours  have  been  allotted  for  this
 Demand.  The  Minister  of  Parliamentary
 Affairs  is  willing  to  accept  two  hours  more  ;
 from  four  hours  to  six  hours.  I  hope  you
 agree.  (interruption).  You  always  agree  for
 extension  of  time.

 Hon.  Members  who  wish  to  move  their  cut
 motions  may  send  their  slips  within  15  minutes
 with  the  serial  numbers.

 Demano  No.  33—Minutry  or  Forsten
 Traps

 MR.  SPEAKER  :  Motion  moved  :
 “That  a  sum  not  exceeding  Rs.  37,74,000

 be  granted”  to  the  President  to  complete  the
 sum  necessary  to  defray  the  changes  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1972,
 in  respect  of  ‘Ministry  of  Foreign  Trade’’.

 Demann  No.  34—Forsion  Traps

 MR.  SPEAKER  :  Motion  moved  :
 *  “Thata  sum  not  exceeding  Rs.  73,44,-

 94,000  be  granted  to  the  President  to  complete
 the  sum  necessary  to  defray  the  charges
 which  will  come  in  course  of  payment
 during  the  year  ending  the  Sia  day  of
 March,  1972,  in  respect  of  ‘Foreign  Trade"',

 Demann  No.  35--Orner  Revenve  Exeenpt-
 ‘Turs  or  THE  Miustry  or  Forsion  Traps

 MR.  SPEAKER  :  Motion  moved  ;
 “That  a  sum  not  exceeding  Rs.  5,19,45,-

 000  be  granted  to  the  President  to  comple
 the  gum  necestary  to  defray  the  charges
 which  will  come  in  course  of  payment  during
 the  year  ending  the  3!st  day  of  March,  972
 in  reapect  of  ‘Other  Revenue  Expendi-
 ture  of  the  Ministry  of  Foreign  Trade.”

 Daemanp  No.  (24—CQarerrat  Otriay  ov  THe
 Muagrny  or  Foraion  Traps.

 MR.  SPRAKER  |  Motion  moved  :
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 “That  asum  not  exceeding  Rs.  2,25,
 87,000  be  granted  to  the  President
 fo  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  1972,  in  respect  of  ‘Capital  Out-
 lay  of  the  Ministry  of  Foreign  Trade.”

 SHRI  M.  K.  KRISHNAN  (Ponnani)  +
 Sir,  on  these  Demands  for  Grants  for  the
 Ministry  of  Foreign  Trade,  I  wish  to  speak  in
 Malayalam.  Iam  happier  today  than  onan
 earlier  occassion,  because  the  Deputy  Minister
 in  this  Ministry  can  understand  me  without
 any  interpretation,

 44.20  brs,

 {Me.  Derury-Segaxsr  inthe  Chair}

 “Sir,  today  morning,  in  this  House,  there
 was  &  discussion  on  a  Calling  Attention  Motion
 regarding  trade  contract  with  Great  Britain.
 From  that  debate  we  were  able  to  understand
 the  policy  of  this  Government  on  export  trade
 and  how  it  is  connected  with  policies  of  this
 Government  in  regard  to  other  matters,  Our
 financial  policy,  our  foreign  policy  and  other
 policies  are  closely  related  to  our  policy  in  regard
 to  foreign  trade.

 I  want  to  point  out  two  or  three  important
 things  about  our  forcign  trade  and  the  policy
 followed  by  this  Government,  This  Ministry
 has  published  a  report  for  1970-71  in  which
 the  achievements  and  claims  of  this  Ministry
 in  regard  two  foreign  trade  are  described.  The
 Ministers  claim  that  in  970-7l  the  balance  of
 trade  deficit  in  foreign  trade  has  decreased.
 They  alo  claim  that  much  progress  has  been
 made  in  our  forein  trade.  In  one  sentence
 they  made  this  claim,  but  if  you  read  the
 following  eight  or  nine  pages  you  will  realise
 the  hollowness  of  this  claim.  On  page  12 of
 this  report  there  is  a  paragraph  which  describes
 the  difficulties  faced  by  our  foreign  trade.
 There  they  say:

 “The  f.o.6.  unit  prices  fetched  by  a
 number  of  our  export  produets,  «.  g.,  jute
 manufactures,  handloom  cotton  cloth,  iron
 ore,  manganese  ore,  mica,  raw  cotton,  fish;
 E.  L.  tanned  hides  and  skins,  chrome  tanned,
 sugar  and  tea  also  declined  because  of
 adverse  trading  conditions  abroad.

 These  are  important  matters  in  which  we  do

 *The  original  speech  was  delivered  in  Malayalam.
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 foreign  trade.  Here  they  say  that  they  are
 facing  a  lot  of  difficulty.  Qa  page  5  there  is
 mention  about  jute.  It  is  said  :

 “Jute  exports  to  USA  fell  by  29  per  cent
 On  page  I6  it  is  said  :

 *  over  the  last  few  years,  share  of
 India  in  the  world  exports  of  tea  has  gone
 down  from  56  p.c.  9  1962  to  39  p.c.  in
 1969",

 Similarly,  on  page  18,  where  they  talk  about
 manganese  ore  and  mica,  it  is  said  :

 “Demand  for  manganese  ore  in  U.S  A,,
 an  important  market,  remained  somewhat
 dull...”

 On  page  19,  where  mention  i  made  of
 leather  and  leather  manufacture,  it  is  said  :

 “The  reasons  for  the  decliue  as  given
 by  the  Leather  Export  Promotion  Council
 are:  (i)  the  change  in  fashion  from  glace
 kid  to  wet  look  appearance  in  the  European
 Markets,  (ii)  credit  restrictions  in  the  U.  K.
 and  USAand  detlationary  incatuses  taken
 in  West  Europe,  and  (iu)  the  decline  m
 prices  duc  to  fail  in  demand  sn  the  importing
 countries.  ..,  U.K."s  total  imports  of  leather
 and  leather  manufactures  were  nearly  5  p.c.
 lower  during  January  —Septermber  1979  than
 in  the  corresponding  period  of  1969"
 About  cashew  kernels  it  3s  said  :

 “On  account  of  lower  off-take  by  USSF
 and  the  US  4  (our  main  inarkers)  ,  .  ,

 ‘The  subject  of  fish  and  other  marine  pro  lucts
 is  dealt  with  on  page  20  where  they  say  :

 “The  off-take  by  the  USA  of  prawns
 and  shrimps  also  fell  considerably,”

 About  oi]  cakes,  on  page  24  they  say  +

 ““Phese  exports,  however,  have  faced
 many  difficulties  in  the  West  European
 markets....”

 In  the  case  of  gems  and  jewellery  they  say  :

 “Que  exports  to  Belgium  and  USA
 declined  cansiderably....”

 This  is  what  is  said  in  the  Report.  We  should
 examine  where  this  is  going  to  lead  us.  In  the
 ‘1960-61  our  trade  deficit  with  America  was  47
 per  cent  and  in  £967-68  it  increased  to  77
 per  cent.  In  1968-69  it  was  74  per  cent.
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 Whereas  in  4969.70  our  total  trade  deficit  was
 Rs.  53.7  crores.  Our  deficit  with  America  in
 that  year  was  Rs.  269.55  crores.  Atthe  same
 time  our  trade  deficit  with  ECM  was  Rs,  69.88
 crores  and  that  is  46  percent  af  our  total
 deficit.

 In  short,  what  is  clear  from  thiy  is  that  a
 major  share  of  our  export  is  with  Common
 Market  countries,  with  Great  Britain  and
 also  with  Western  European  countries.  Asa
 result  of  this  our  trade  deficit  is  increasing.
 Of  course,  they  have  painted  a  beautiful
 picture  in  the  Report  about  our  foreign  trade
 but  Ihave  to  point  vut  one  thing,  According
 to  statistics  published  by  U.N,  in  their
 monthly  bulletin,  in  953  India’s  share  in  the
 world  export  was  |  2  percent  and  in  1970.  ot
 was  reduce!  ta  073  percent  How  has  this
 happened  ?  Ttis  due  to  the  policy  that  the
 Government  following  Our  trade  is  linke:l
 with  capitalist  countries  and  the  policies
 followed  by  them.  Unless  thus  policy  फ  changed
 we  cannot  make  any  progress  ध  the  inatter  of
 foreign  trade.

 From  19el  to  इका  की  the  mutter  of  taurengs
 trade  with  Rast  European  cvantries  we  hav:
 made  an  mmerrase  uf  35  per  cent  on  imports
 and  our  exports  increased  ty  240)  per  cent.
 Sinuarly,  with  EC  APE  countries  our  wap  oris
 went  up  tv  4  per  cent  and  exports  to  a
 per  ceat.  Wath  North  A-nerican  countries  ani
 EUM  ecuountries  ducing  the  period  L93)--70  3५)
 trale  deh  was  Ra.  33949  crores  whereas
 Auring  the  saint  period  our  trade  surply  with
 Bast  European  countries  and  EG  APE  countess

 was  Re.  205,25  crores.  That  mean:  what  we
 gain  from  the  East  European  countries  is

 wiped  out  by  North  American  and  ECM
 countries,

 in  the  last  three  years  we  have  made  some

 progress  in  the  matter  of  foreign  trade.  This

 progress  should  be  made  to  grow  and  our
 trade  with  the  East  European  countries  and

 ECAFE  countries  should  be  made  .to  flourish
 Many  obstactes  are  put  forward  by  the
 Government  in  our  carrying  on  trade  with
 these  countries.  J  will  give  only  one  example.
 We  want  nickel,  Guba  bas  got  plenty  of

 nickel  and  that  country  wants  to  export  it.  Arc

 we  prepared  to  import  nickel  from  Cuba  and

 increase  our  trade  with  that  country?  W).!
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 is  the  difficulty  in  that  ?  The  difficulty  is  that
 our  trade  is  linked  with  that  of  certain
 capitalist  countries.  We  are  prepared  to  obey
 their  orders  and  adjust  our  policy  to  suit  their
 interetst.  If  we  are  not  prepared  to  change  our

 policy  we  canuot  make  any  progress  in  our
 trade.  In  our  foreign  trade  jute  is  a  very
 important  item.  In  1969-70  jute  worth
 Rs.  216  crores  was  exported,  in  970-71  it  was
 reduced  to  Rs.  {82.7  crores.  Sir,  more  than  60
 lakbs  of  families  are  engaged  in  this  jute
 industry,  40  lakhs  are  engaged  in  cultivation
 and  more  than  20  lakhs  are  engaged  in  the
 manufacture  of  jute  goods,  If  ४०७  examine
 the  wages  paid  to  the  workers  you  will  tind
 that  only  lo  per  cent  of  the  income  is  paid  as

 wages  to  the  workers.  The  Government  is  not
 taking  any  measures  to  improve  that  industry.
 ‘The  U.F,  Government  of  West  Bengal,  in  1969,
 appointed  4  Commision  to  study  the  various
 aspects  of  tite  industry  and  submit  a  report.
 They  reconvnended  a  price  of  Ra.  50  per
 maund  and  some  surt  of  state  trading,  but  this
 Government  did  not  pay  any  heed  tu  it  and  the
 Commission  was  forced  to  wind  up  during
 Presidents’  regiine

 Ahont  com  industry  Lode  not  want  to  say
 much  This  is  an  industry  which  engages  more
 than  ten  lakhs  of  people  in  our  State,  For  the
 improvement  of  that  andusiry  a  acheme  costing
 Rs,  15,5,  crores  was  submitted  to  the  Central
 Government.  A  Study  Team  from  the  Plann-
 ing  Commissun  was  sent  to  Kerala  aud  it
 recominended  only  Rs  cy  crores  In  Decem-
 ber  1970,  the  Minister  stated  in  the  Lok  Sabha
 that  45  lakhs  will  be  make  available,  as  immed-
 ate  rehef,  but  that  also  has  not  been  given

 Inthe  matter  of  cashew  industry  which
 earns  +  per  cent  of  the  total  foreign  exahange
 earned  by  Iadia,  the  Kerata  Assembly  passed  a
 resoluwion  as  4  result  of  which  an  all  party  dele-
 gation  of  MLA’s  came  here  an  met  the  Prime
 Minister.  The  Prime  Minister  argeed  to  give
 the  money  necessary  to  open  ten  factories  in  the

 State,  but  chat  also  has  not  been  given.

 Before  I  conclude  I  want  to  say  a  word
 about  fisheries.  85  per  cent  of  the  fish  exported
 from  our  country  is  from  Kerala,  But  the
 Central  Government  is  not  agrecing  to  locate
 the  Headquarters  of  Marine  Products  Develop-
 ment  Authority  in  Kerala.  What  is  the

 mee
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 objection  ?  Ifthe  Jute  Commissioner  can  have
 headquarters  in  Calcutta,  the  Headquarter  of
 Textile  Commissioner  in  Bombay,  why  should
 not  the  Marine  Products  Development
 Authority  have  its  headquarters  in  Kerala  ?

 Once  again  stressing  the  point  that  the
 Central  Government  should  take  the  necessary
 steps  to  improve  these  industries,  I  oppose  these
 Demands

 “SHRI  0,  JANARDITANAN  (Trichur)  :
 Sir,  as  the  hon.  Member  who  preceded  me
 said,  for  the  first  time  froma  my  State  there  is  a
 Deputy  Minister  in  this  Ministry  in  charge  of
 foreign  trade  and  I  am,  therefore,  tempted  to
 speak  in  my  Janzguage  —Malayalam—for  the
 first  time.

 Sir,  as  the  hon.  Member  who  spoke  before
 me  said,  a  rosy  picture  has  been  painted  in  the
 Report  that  has  been  presented  to  us  by  this
 Ministry,  but  I  doubt  very  much  whether  it  is
 as  rosy  as  they  have  painted  it.  I  do  admit
 there  are  certain  things  about  which  they  can
 be  proud  of.  Even  though  in  the  matter  of
 export  of  many  items  our  exports  have  decrea-
 sed,  they  claiin  that  out  exports  on  the  whole
 have  increased  by  4  per  cent  in  the  calender
 year  and  they  claim  that  in  the  year  1970-71
 according  to  present  estimates,  it  will  increase
 by  8.3  per  cent.  With  these  estimates  they  are
 justified  in  feeling  proud.  In  the  last  fifteen
 years  much  progress  has  been  made  in  the
 matte:  of  exports  and  I  congratulate  them  on
 this.

 Basing  their  estimates  on  this  progress  they
 have  placed  a  big  target  before  them  for  next
 year.  In  July  970  this  House  accepted  a
 Resolution  on  our  export  policy,  That  Resolu-
 tion  was  aimed  at  increasing  our  exports  and
 also  for  creating  atmosphere  where  our  exports
 will  steadily  increase.  The  Government  believe
 that  by  adopting  that  Resolution  a  financial
 position  will  be  created  in  India  by  which  our
 exports  will  increase.

 I  have  my  own  doubts  about  this.  I  admit
 that  it  will  help  in  the  expert  of  many  things,
 I  also  admit  that  this  Government  have  done
 many  things  to  increase  our  exports.  In  the
 name  of  incentives,  concessions  and  subsidies
 many  crores  of  rupees  have  been  spent  by  this
 Government  and  this  country  has  benefited

 tented al i iinet aomemngente  in ocneenmell
 *The  original  epeech  was  delivered  in  Malayalam,
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 from  that.  For  the  encouragement  of  small-
 scale  industries  many  new  items  have  been
 allowed  to  be  imported.  It  is  all  very  good.
 But  my  complaint  is  that  this  Government  are

 forgetting  one  important  thing.  More  than

 25%  of  the  imports  and  75%  of  the  exports  are

 in  the  private  sector,  After  spending  crores  of

 rupees  for  encouragement  of  industries  why
 should  not  they  bring  the  entire  export  trade
 in  public  sector  ्

 Sir,  this  Government  have  assured  the

 people  that  they  aim  to  bring  ina  socialist
 society.  That  is  what  they  proclaim  every  day.
 If  they  believe  in  that,  in  the  matter  of  export
 trade  they  should  change  their  policy.  To

 bring  in  a  socialist  society  they  have  to  streng-
 then  the  public  sector  and  the  publie  sector

 should  be  given  a  dominant  position  in  our

 economy.  This  is  what  they  themselves  have

 been  always  saying.  Imports  and  exports  play
 an  important  part  in  our  financial  position.

 Why  should  those  not  be  nationalised  ?  If  we

 are  sincere  about  bringing  in  a  socialist  society

 the  export  trade  should  be  brought  in  the

 public  sector  and  there  should  not  be  any  diffi-

 culty  in  doing  that.  I  want  that  our  export

 trade  should  be  brought  in  the  public  sector

 without  any  further  delay.

 As  I  said  carlier,  this  Government  has

 placed  a  big  target  for  the  next  year.  Their

 estimate  is  based  on  the  UNCTAD  Conference

 andthe  resolutions  adopted  there.  Based  on

 those  resolutions  we  should  be  able  to  export
 our  goods  to  developed  countries  without  pay-
 ment  of  any  duties  in  those  countries.  If  this

 is  followed  by  all.  countries  it  is  well  and  good.
 But  if  you  read  the  papers  for  the  last  two  days

 you  will  find  reports  which  believe  the  expecta-
 tions  of  this  Government.  These  reports  show

 that  the  developed  countries  have  not  agreed
 to  take  away  all  the  duties  from  goods  imported
 from  developing  countries.  The  European
 Economic  Community  have  by  their  resolutions

 agreed  to  reduce  the  duties  but  they  have  not

 agreed  to  abolish  the  duties  entirely  as  decided
 in  the  UNCTAD  resolutions.

 The  hon.  Meraber  who  preceded  me  men-

 tioned  about  the  debate  that  toak  place  in  this

 House  today  morning  on  a  Calling  Attention

 Motion,  Does  it  net  show  that  the  decision

 taken  by  Great  Britain  would  affect  our  export
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 trade  ?  I'am  not  going  into  the  details  of  that
 because  we  had  a  long  discussion  todsy  morn-
 ing.  But  Iam  sorry  to  say  that  some  hon.
 Members  on  this  side  asked  why  we  should
 not  accept  what  little  Great  Britain  gives  us.
 About  those  hon.  Members  I  have  nothing  to
 say  becaute  they  are  a  spent  force  here.  But  if
 this  Government  has  got  some  self-respect,  if
 it  has  got  some  pride  left  for  the  country,  it
 must  be  courageous  and  bold  enough  to  take
 retaliatory  steps  when  it  finds  that  a  country
 Hike  Great  Britain  is  taking  a  step  which  affects
 the  interests  of  this  country.  Whether  it  be  by
 way  of  leaving  the  Commonwealth  or  by  way
 of  nationalising  the  industries  owned  by  छिप
 tishers  in  this  country,  I  want  that  this  country
 should  be  bold  enough  to  take  retaliatory  stepe
 when  the  British  Government  takes  steps  which
 endager  the  economy  of  the  Government  of
 India,  Under,  these  circumstances  I  doubt
 very  much  whether  it  will  be  possible  to
 achieve  the  target  placed  by  this  Government
 for  1971-72,

 Earlier  I  referred  to  nationalisation  of
 export  trade.  As  TI  said,  our  Government  has
 certainly  taken  some  steps  to  bring  many
 things  in  the  public  sector.  There  are  the
 Cashew  Corporation  the  Textile  Corporation  and
 Jute  Corporation  etc.  Whenever  these  things
 are  brought  into  the  public  sector  objection  is
 raised  by  Hon.  Members  belonging  to  the
 Swantantra  Party  and  Jaa  Sangh,  It  is  known
 to  this  House  and  also  to  the  people  of  this
 country  why  they  object.  The  reason  is,  if  this
 Government  takes  some  steps  which  go  against
 the  vested  interests  they  object.  But  the  Govern-
 ment  should  not  pay  any:  heed  to  that  objection
 and  the  Government  should  go  ahead  to  its

 logical  culmination  namely  nationalisation  of

 Export-Import  trade.

 Another  thing  I  want  to  mention  is  that  in

 this  Report  it  is  said  that  the  accent  of  export
 trade  in  this  country  is  social  justice.  This  is

 what  they  claim.  Ifsocial  justice  is  the  accent

 of  oor  export  trade,  then  this  Government  will

 have  to  change  its  policy,  To  mention  &

 few  cxamples I  will  go  into  certain  isems
 Po

 ported  from  Kerala,  My  hon,  friend,  Shri
 Krishnan  mentioned  aboat  the  coir  industry.

 I  am  ashamed  to  bring  up  this  subject  again
 in  this  House  because  in  every  sitting  of

 this

 House,  in  every  Budget  Session  of
 this  House

 thie  matter  has  been  raised  and  the  Govern.
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 has  replied  properly  or  taken  any  steps  to

 remove  the  difficulty  faced  by  the  coir  industry

 in  Kerala.  Coir  industry  is  2  traditional  ine

 dustry  of  Kerala.  This  House  and  the  Govern-

 ment  know  it.  More  than  six  lakhs  people  are

 connected  with  this  industry.  More  than  ten

 lakhs  prople  living  in  the  coastal  districts  of

 Kerala  are  connected  with  the  coir  trade.

 When  lakhs  of  people  are  living  on  this  indus-

 try,  which  is  on  the  verge  of  collapee,  why  is  it

 that  the  Central  Government  is  not  coming
 forward  to  help  this  industry?  In  1968,

 the  then  Minister  of  industries  in  the  State  of

 Kerala,  Shri  T.  द  Thomas,  brought  forward

 ascheme  costing  Rs.  Ey  crores  and  sent  it  to

 the  Central  Government  for  assistance.  The

 Central  Government  wanted  to  have  more

 discussion  and  a  Study  Team  of  the  Planning

 Commission  was  sent  to  Kerala.  They  submit-

 ted  a  report  on  the  basis  of  which  the  Central

 Government  was  to  give  Rs,  6.5  crores  to

 Kerala.  The  State  Government  was  to  find

 out  the  balance  from  ather  sources.  But  the

 Central  Government  has  not  $0  far  taken  any

 step  in  that  direction.  Immediate  help  to  the

 tune  of  Re.  45  lakhs  was  promised  by  this

 Government  but  that  still  remains  as  8  promise

 only.  If  they  believe  in  social  justice,  when

 they  have  vot  done  anything
 to  help  more

 than  ten  lakbs  of  people  engaged  in  the  coir

 industry  Lam  unable  to  understand  how  they

 can  claim  that  the  accent  of  their  policy  on

 foreign  trade  is  social  justice.

 f  admit  that  they  are  daing  many  things.  To

 quote  onc  example  I  would  like  to  read  from

 page  3  of  this  Report  where  it  is  said  +

 “(a)  India’s  Commercial  Representatives
 {on  various  European  and  American

 countries  have  been  requested  to  as-

 certain  the  prospects  for  introducing

 cow  car  maty  aod  coir  yarn  for  hop

 culdivation  ;  results  are  awaited.

 (b)  The  India—EEC  Joint  Committee

 met  twice,  onte  in  April  and  the

 second  time  in  July,  970  and  the

 question  of  liberalising  trade  in  colt

 yarnfeoir  products  had  been  discussed
 and  the  matter  is  being  actively
 pursued,

 (ले  A  scheme  to  subsidise  the  freight  on
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 the  export  of  coir  mats,  mattings,  rugs
 and  carpets  and  other  coir  products
 excepting  coir  fibre,  yarn  ropes,  and
 curled  coir  and  rubberised  coir  pro-
 ducts  has  been  formulated  by  the  STO
 and  the  same  is  being  discussed
 between  the  STC  and  the  trade.”

 At  the  end  of  page  I)4  it  is  said  :

 “The  question  of  removal/reduction  of

 export  duty  on  .coir  fibre  and  yarn  was
 under  consideration  of  the  Government  of
 India  during  this  period.’’

 But  all  the  things  mentioned  on  this  page
 ate  under  discussion.  I  do  not  say  that  this

 Government  is  not  doing  anything.  I  only
 want  to  tell  them,  for  God's  sake  end  this  end-

 leas  discussion  and  take  a  decision.

 Mention  was  made  here  about  cashew

 industry  and  fish  and  =  marine  products
 industry.  The  Prime  Minister  of  this  country
 meta  deputation  from  Kerala  and  assured

 them  to  give  Rs.  30  lakhs  to  start  ten  cashew
 factories.  I  do  not  know  why  this  Government
 is  not  doing  it.  Shri  Krishnan  pointed  out  that

 85  per  cent  of  the  fish  exported  from  our

 country  is  from  Kerala.  Kerala  helps  in

 earning  foreign  exchange  by  exporting  fish.

 But  recently  the  Central  Government  has  been

 saying  that  the  Packing  is  not  good  and
 therefore  packages  of  fish  are  being  returned

 by  America.  The  traders  in  Kerala  are  ready
 to  improve  the  packing.  I  want  to  ask  what

 steps  are  being  taken  by  this  Government  to

 help  that  industry.  It  is  an  admitted  fact  that

 Kerala  has  great  potentialities  in  improving
 the  fishery  industry.  This  Government  must

 go  to  the  aid  of  the  State  to  improve  this
 industry.  To  catch  prawns  trawlers  are

 required.  The  Kerala  Fishing  Industry  do  not

 have  the  right  type  of  trawlers.  Indian  trawlers
 are  not  useful  for  catching  prawns.  Even

 advanced  countries  like  Japan  are  importing
 trawlers  from  Mexico.  But  our  Government
 insists  that  the  Industry  should  purchase  two  or

 three  Indian  trawlers  before  they  can  be

 allowed  to  import  trawlers  from  outside.  I

 know  this  Ministry  is  not  concerned  with  this

 matter,  but  I  am  only  pointing  out  that  with

 their  Kelp  more  prawns  can  be  caught  in

 Kerala  and  the  fishing  industry  will  be  able  to

 mauke  much  progress.  Here  also  the  Govern-

 ment  of  Kerala  has  submitted  a  Master  Plan.

 I  request  the  Central  Government  to  coneider
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 it  and  give  the  necessary  hefp.

 Sir,  I  have  many  more  points  to  make  but
 due  to  lack  of  time  I  am  not  mentioning  them.
 Thanking  you  for  giving  me  this  much  time,
 Sir,  I  conclude  my  speech.

 SHRI  MANORANJAN  HAZRA  (Aram-
 bagh):  I  beg  to  move:

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  Reduced  by  Rs.  100.

 {Failure  to  re-open  the  closed  and  sick  textile
 factories  in  West  Bengal  with  special  reference
 to  Bengal  Fine  Spinning  and  Weaving  Mills
 and  Sridurga  Cotton  Mills  at  Konnagar,
 Hooghly  qa)

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  Reduced  by  Rs.  100.

 [Need  for  reopening  the  closed  jute  mills
 in  West  Bengal  (2)

 DR,  LAXMINARAIN  PANDEY  (Mand-
 saur):  I  beg  to  move  :

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs,  100.

 (Loss  of  foreign  exchange  to  the  country
 due  to  the  failure  of  foreign  trade  policy  (7))

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  00

 {Failure  of  the  publicity  media  viz.  radin
 broadcast,  exhibition  of  documentary  films,
 advertisements  through  newspapers,  used  for
 promoting  foreign  trade  (8)}

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100,

 {Failure  of  foreign  tours  undertaken  by
 trade  delegations  in  connection  with  the  ex-
 pansion  of  foreign  trade  (9;)

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs,  100.

 {Failure  to  inccrase  the  export  of  jute,  tea,
 sugar,  cofice  and  textiles  (10))

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100,

 [Delay  ia  making  the  procedure  more  liberal
 and  simple  in  regard  to  the  grant  of  licences
 for  small  and  medium  industries  (uy

 That  the  Demand  ander  the  Head  Mindiry
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 of  Foreign  Trade  be  reduced  by  Rs.  100,

 [Need  to  save  foreign  exchange  by  taking
 concrete  steps  to  produce  rayon  grade  pulp
 (12)]

 SHRI  C.  JANARDHANAN  (Tirchur):  1
 beg  to  move  :

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  to  Re.  h

 -

 [Need  to  nationalise  Rxport  and  Import
 Trade  (14)}

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  I00,

 {Need  to  exempt  coir  products  from  export
 duties  (15)]

 That  the  Demand  under  the  Head  other
 Revenue  Expenditure  of  Ministry  of  Foreign
 Trade  be  reduced  by  Rs.  100,

 [Failure  in  taking  adequate  measures  against
 plantation  owners  who  refuse  to  replant  (I6).]

 That  the  Demand  under  the  Head  other
 Revenue  Expenditure  of  Manistry  of  Foreign
 Trade  be  reduced  by  Rs.  00.

 [Need  for  nationalisation  of  foreign  tea  and
 rubber  plantations  (7)

 That  the  Demand  under  the  Head  other
 Revenue  Expenditure  of  Munistry  of  Foreign
 Trade  be  reduced  by  Re.  L00.

 {Failure  in  developing  coir  industry  (  8)J
 That  the  Demand  under  the  Head  other

 Revenue  Expenditure  of  Ministry  of  Foreign
 Trade  be  reduced  by  Rs.  100.

 {Failure  ofthe  Coir  Board,  Coffee  Board
 and  Rubber  Board  in  giving  adequate  help  to
 the  industries  119)]

 That  the  Demand  under  the  Head  other
 Revenue  Expenditure  of  Ministry  of  Foreiga
 Trade  be  reduced  by  Rs.  100.

 {Need  to  export  rubber  (20)}

 That  the  Demend  under  the  Head  Capital
 Outlay  of  Ministry  of  forcign  Trade  be  reduced
 by  Rs.  100,

 (Failure  to  provide  funds  for  taking  over  of
 cashew  factories  in  Kerala  aly

 That  the  Demand  under  the  Head  Capital
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 Outlay  of  Ministry  of  Foreign  Trade  be

 reduced  by  Ra.  100.

 [Need  to  take  over  sick  textile  mills  (22).]

 That  the  Demand  under  the  Head  Capital
 Outlay  of  Ministry  of  Foreign  Trade  be  reduced
 by  Rs.  100,

 [Need  for  refinancing  the  Handloom  Industry
 (28))

 PROF.  8.  L.  SAKSENA  (Maharaigan))  :
 T  beg  to  move  :

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  to  Re.  J.

 [Failure  to  nationalise  the  entire  foreign
 trade  of  the  country  so  far  (24))

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  to  Re  Ww

 {Failure  ta  change  the  Chairmen  of  all
 India  and  State  Khadi  Boards  under  whose
 patronage  millyarn  is  used  for  production  of
 khadi  which  is  certified  as  pure  khadi  by  them
 (25)]

 That  the  Demand  Under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  to  Re,  I.

 [Failure  to  provide  amenities  to  the  staff  of
 the  Ministry  (26)]

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  to  Re.  h

 [Failure  to  reduce  the  high  price  of  reports
 of  Tariff  Commission  (27)j

 SHRI  M.  KATHAMUTHU  (Nagapattinam)
 I  beg  to  move  ;

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs,  100.

 [Failure  to  take  appropriate  action  to  reopen
 the  closed  textile  mills  in  general  and  particu.
 larly  in  Tamil  Nadu  (28)]

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Re.  100,

 [Failure  to  take  stern  action  against  textile
 mill  owners  who  are  declaring  lay  off  indiscri-

 minately  wighout  observing  normal  procedures
 (29)

 That  the  Demand  undef  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Ra.  100.

 {Failure  to  restote  the  export  trade  of
 chillies  Gn)
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 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  I00

 [Need  to  resume  onion  trade  with  Ceylon
 (31)

 That  the  Demand  under  the  Head  Ministry
 of  Forein  Trade  be  reduced  by  Rs.  100.

 (Need  to  give  incentive  to  qnion  exporters
 such  as  tax  credit  as  was  given  prior  to  l966
 (32))

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100,

 {Need  for  financing  Handloom  industry
 (38))

 SHRI  RAMAVATAR  SHASTRI  (Patna)  :
 I  beg  to  move  :

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100,

 [Need  to  increase  the  export  of  cashewnuts
 (34)

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100.

 [Failure  to  nationalise  the  foreign  trade
 (35)]

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  00.

 {Need  toincrease  the  export  of  mangoes
 (36)}

 That  the  Demand  under  the  Head  Foreiga
 Trade  be  reduced  by  Rs.  100,

 {Need  to  encourage  the  export  of  coir  goods
 (37))

 ‘That  the  Demand  ynder  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100

 [Need  to  take  over  the  units  of  Jupiter  Mills
 at  Bombay  and  Ahmedabad  and  work  them

 (38)]

 That  the  Demand  under  the  Head  Foreign
 "Trade  be  reduced  by  Rs,  100.

 [Failure  to  give  licence  to  Bihar  Cotton
 Mills  Led.,  Phulwari  Shariff  to  enable  it  to
 increase  the  number  of  spindles  go)

 That  the  Demand  under  the  Head  Foreign
 ‘Trade  be  reduced  by  Rs,  l00.

 {Need  to  streamline  the  working  of  our  con-
 sulates  in  foreign  countries  (40)
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 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100,

 [Need  to  take  over  sick  textile  mills  and
 work  them  (41)

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100.

 [Need  to  establish  and  promote  trade  rela-
 tions  with  the  Government  of  North  Vietnam
 (42)]

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100,

 [  Need  to  promote  trade  relations  with

 Mangolia  (43)  }
 That  the  Demand  under  the  Head  Foreign

 Trade  be  reduced  by  Rs.  100.

 [  Need  to  promote  trade  with  socialist
 countries  (44)  }

 That  the  Demand  under  the  Head  Foreign
 Tarde  be  reduced  by  Rs.  100.

 [  Need  to  establish  trade  relations  with
 Cuba  (45)  ]

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100,

 {  Unsatisfactory  work  of  the  Ministry  of
 Foreign  Trade  (46)  }

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100.

 {Need  to  reduce  the  expenditure  of  the
 Ministry  of  Foreign  Trade  (47)  }

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Ra.  00

 [  Shortage  of  photo-flims  in  the  country
 (50)  ]

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Ra.  100,

 {  Scarcity  of  X-ray  films  in  the  country
 (31)  )

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Ra,  100,

 {  Malpractices  in  the  distribution  of  photo
 films  and  X-ray  files  (52)  ]

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Ra.  00.

 {Slackness  in  tea  and  coffee  trade  (53)  ]
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 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100,

 [Need  to  increase  cardamom  cuitivation
 (64)  }

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100.

 {  Failure  to  prevent  the  diseases  affecting
 cardamom  crops.  (55)  J

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100.

 {  Failure  to  determine  reasonable  price  of
 cotton  (56)  }

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs,  100.

 [  Failute  to  check  speculation  in  cotton
 trade  (57)  J

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  I00.

 {  Need  to  ban  the  import  of  obscene  films
 from  America  (58)  ]

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  I00.

 [  Need  to  give  incentive  for  the  export  of
 Indian  films  to  foreign  countries  (59)  ]

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  00,

 [Failure  to  determine  the  reasonable  price
 of  jute  (60)  J

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Ra.  100.

 (Slow  pregress  of  the  foreign  trade  (61))

 That  the  Demand  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs,  100,

 [Failure  to  change  the  anti-labour  policy  of
 taxtile  mill  owners  {62)}

 That  the  Demarid  under  the  Head  Ministry
 of  Foreign  Trade  be  reduced  by  Rs.  100,

 [  Failure  to  check  over  invoicing  and  under-
 invoicing  (63))

 That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  100.

 [Need  to  inctease  the  export  of  Indian  alk
 (64))
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 “That  the  Demand  under  the  Head  Foreign
 Trade  be  reduced  by  Rs.  00.

 {Need  to  give  incentive  for  silk  production
 (65))

 MR.  DEPUTY  SPEAKER:  The  Cut  Mo-
 tiona  are  also  before  the  House.

 SHRI  Ss.  R.  DAMANI  (Sholapur)  :  Sir,  I
 rise  to  support  the  demands  of  this  Ministry.
 At  the  very  outset,  I  would  say  that  this  is  one
 of  the  most  important  Ministries,  It  controls
 the  exports  of  the  country.  It  isalsoin  charge
 of  imports.  Both  account  for  more  than
 Ra,  5000  crores  worth  of  trade.

 Apart  from  this,  this  Ministry  is  also  in
 charge  of  many  important  industries  like  our
 traditional  textile  industry,  jute  industry,  tea
 industry  and  many  plantation  industries.  If
 you  see  the  performance  of  the  Ministry  during
 the  course  of  the  year,  I  think  it  is  very
 satisfactory,  Our  exports  during  the  course  of
 the  year  have  touched  new  heights  and  our
 imports  have  also  declined,  thus  narrowing
 down  the  gap  by  Rs.  100  crores,  a  record  in
 the  history,  for  the  past  ten  years.

 Sir,  it  is  very  easy  to  criticise  but  it  is
 difficult  to  perform.  During  this  year,  the
 achievements  of  this  Ministry  are  really  credit
 able.  On  the  export  front,  the  exports  of
 Rs.  530  crores  they  were  able  to  achieve,
 include  export  of  many  goods,  of  many
 finished  goods.  .

 MR.  DEPUTY  SPEAKER:  You  can
 continue  on  Monday.  Now,  we  take  up  private
 members’  business.

 4.59  irs.

 COMMITTEE  ON  PRIVATE  MEMBERS’
 BILLS  AND  RESOUTIONS

 Tump  Report

 SHRI  A.  N.  VIDYALANKAR  (Chandi.

 garb):  Sir,  I  beg  to  move  ;

 “That  this  House  do  agree  with  the

 Third  Report  of  the  Committee  on  Private

 Members’  Bilis  and  Resolutions  presented
 to  House  on  the  30th  June,  97I.”

 MR.  DEPUTY  SPEAKER:  The  question

 “That  this  House  do  agree  with  the
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 Third  Report  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions  presented  to
 the  House  on  the  30th  June,  97I.”

 The  motion  was  adopted,

 RESOLUTION  RE:
 RECOGNITION  TO  BANGLA  DESH—Contd.

 MR.  DEPUTY  SPEAKER  :  Now  we  take
 up  further  discussion  of  the  resolution  moved
 by  Shri  Samar  Guba.  Two  hours  were  allotted
 for  this.  One  hour  and  thirty  minutes  have
 already  been  taken.  So,  only  80  minutes
 remain.

 SHRI  S.  M.  BANERJEE  (Kanpur):  I
 have  an  amendment  which  is  just  a  forma}  one.
 I  have  given  the  date  as  30th  June  1971
 thinking  that  the  discussion  would  be  concluded
 that  day.  Unfortunately,  the  discussion  was
 not  over,  Somy  amendment  that  30th  June
 397  be  substituted  by  0  July  1971,  It  was
 circulated,

 MR.  DEPUTY  SPEAKER  :  I  think  that
 is  clerical.  You  have  a  fresh  amendment  ?

 SHRI  S.  M.  BANERJEE:  I  have  tabled
 an  amendment  to  my  amendment.

 5.00  hrs.

 MR.  DEPUTY  SPEAKER:  You  have
 another  amendment,  No.  ‘5.  Are  you  moving
 it?

 SHRI  S.M.  BANERJEE:
 moving.

 I  beg  to  move  :

 ‘That  in  the  amendment  moved  by  Shri
 §.  M.  Banerjee,  printed  as  No.  2  in  Lise
 No.  |  of  amendments,—

 for  *30.6-1971"

 substitute  “I5-7-I970"

 SHRI  H,  M.  PATEL:  (Dhbandhuka)  :
 First  we  have  to  ask  ourselves  what  is  it  that
 Government  means  when  Government  spokes-
 men  keep  on  saying  that  the  refugees  who  have
 come  into  Indis  will  have  to  be  sent  back,  that

 they  must  go  back,  etc,  How  exactly  do  they
 propose  to  achieve  this?  Do  they  have  in
 mind  that  they  will  have  some  kind  of  a  politi-
 cal  settlement?  This  can  only  mean

 Yes,  I  am
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 settlement  between  the  Government  of  Pakistan
 with  Mujibur  Rehman  and  his  followers.

 Unless  there  is  a  settlement  between  these  two,
 the  establishment  of  some  form  of  Government
 and  administration  which  will  inspire  con-
 fidence  in  thore  who  have  come  into  India
 there  can  be  no  question  of  their  going  back.
 Because,  it  is  quite  obvious,  we  can  send  them
 back  only  when  we  are  satisfied  that  they  can
 live  there  in  safety,  What  are  the  chances  of
 such  a  political  settlement  ?  Who  has  implant.
 ed  this  idea  of  a  political  settlement?  The
 world  powers  talk  of  it,  it  has  been  mentioned
 in  the  statement  issued  by  them,  that  they
 would  prefer  a  political  settlement.  Why  is  it
 that  we  ourselves  are  lending  our  support  to
 such  a  proposition?  Is  it  because  we  are
 satisfied  that  such  a  settlement  is  a  practical
 possibility  ?

 We  have  two  alternatives.  Either  there  is
 gome  settlement  of  this  kind  which  they  refer
 to,  which  will  create  confidence  in  the  minds
 of  refugees,  or  we  shall  go  our  own  way,  we
 shall  take  unilateral  action.  Now,  what  action
 is  contemplated,  we  cannot  understand.  Why
 is  this  not  made  clear?  Is  it  military  action  ?
 12  not  what  else  have  the  Government  in
 mind  ?

 Their  numbers  are  increasing.  We  have

 already  in  our  midst  63  lakhs  refugees  and
 more  are  continuing  to  come.  Within  the  next
 2  months  we  shall  have  8  or  0  millions.  How
 do  the  Government  propose  to  handle  this  large
 number  ?  They  create  many  problems.  It  is
 not  merely  a  question  of  money,  food  or  shelter
 alone.  They  create  all  kinds  of  problems.
 There  ia  the  problem  of  employment.  We
 have  our  own  enormous  problem  of  unemploy-
 ment.  Officially  we  consider  some  30  million
 people  are  unemployed  in  our  country.  Are
 we  to  add  this  large  number  to  those  unem-
 ployed  already,

 I  will  not  refer  to  the  other  grim  possibility
 and  it  ip  a  very  real  posibility.  As  we  dis-
 perse  the  refugees  in  to  the  country,  they  tell
 the  tales  of  horror  through  which  they  have
 passed  in  Bangla  Desh  ;  that  must  arouse  certain
 emotions  in  the  minds  of  the  people.  Therefore,
 it  is  quite  obviows  that  we  cannot  afford  for
 Jong  to  allow  things to  drift  as  we  are  doing
 today.  I  am  afraid  that  it  seems  to  me  that

 JULY  2,  974  हम  Bangla  Desh  (Res.)  236

 the  only  action  we  could  take  is  that  we  could
 give  concrete  shape  to  what  we  are  saying,
 namely  that  we  shell  act  alane.  Let  the  world
 powers  also  begin  to  believe  that  we  mean
 business,  and  begin  to  believe  that  a  point  will
 come.  andit  will  come  fairly  soon,  when  we
 shall  act  militarily,  not  because  we  want  it,
 because  nobody  would  be  anxious  for  a
 war  but  because  we  have  no  alternative  ;  and  it
 will  be  a  war  on  both  fronts,  inevitably.  But
 what  other  alternative  have  we  ?

 If  recognition  of  Bangla  Desh  is  suggested
 or  proposed  here  it  can  only  be  asa  first  step  :
 it  can  only  be  asa  step  whereby  we  can  say
 that  we  do  recognise  the  existence  of  a  govern-
 ment  which  even  ifitis  not  actually  in  charge
 of  the  territory  isa  government  which  is  reco-
 gnised  by  the  people  who  raised  in  that  terri-
 tory  and  who  have  been  driven  out  of  that
 territory  ;  that  recognition  may  give  uy  a  con-
 venient  handle  in  order  to  say  that  we  shall
 act.  But  thiscan  only  bea  prelude,  a  preli-
 minary  step  to  military  action.  Unies  we
 havein  mind  some  such  determined  action,
 there  would  be  very  little  point  in  merely
 giving  recognition.

 When  the  Prime  Minister  moved  in  this
 House  a  resolution  which  was  passed  unani-
 mously,  what  moved  both  the  Government  and
 the  Members  of  this  House  to  accept  that
 resolution  unanimously?  It  was  only  this,
 namely  a  generous  feeling  towards  peaple  who
 were  being  mercilessly  treated  because  they  had
 given  expression  to  their  feelings  and  to  their
 views  in  a  free  election,  and  because  we  felt  that
 by  all  democratic  standards  they  were  the  people
 who  should  have  formed  a  government.  But
 they  were  being  forcefully  suppressed,  and
 we  felt  that  we  should  stand  by  them;  but  it
 has  turned  out  to  be  a  hollow  standing  by  them.
 How  do  we  propose  to  follow  that  up  ?  At  that
 stage,  it  may  be  that  we  thought  that  merely  an
 éxpression  of  maral  support  might  be  enough.
 But  when  the  refugees  began  to  come  in  their
 hordes,  it  was  obvious  to  everybody  that  it  was
 no  looger  an  internal  problem  of  Pakistan,  even
 if  one  wanted  to  he  highly  legalistic.  It  be-
 came  an  internationg}  problem  and  India  was
 affected  and  India  hed  to  act.

 Tt  was  suggested  by  many  that  we  should
 have  clweed  cur  Frontiers.  How  could  we
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 closé  our  frontiers  except  by  ourselves  acting
 ia  the  aame  brutal  manner  as  Pakistan  wat
 acting?  Since  we  did  not  propose  to  act  in
 that  manner,  we  received  them.  But  having
 received  them,  we  also  accepted  the  further
 responsibility  for  secing  cither  that  we  should
 keep  them  here  perraanently  or  that  they  should
 be  re-established  in  their  country  in  condj-
 tions  which  would  ensure  their  safety.  The  only
 way  in  which  we  could  ensure  their  asfety  in
 their  country  is  either  by  the  establishment  of  a
 government  led  by  Sheikh  Mujibur  Rebman
 and  his  followers  or  by  military  action.  Which
 of  this  isa  practical  proposition?  This  sugg-
 estion  that  we  recognise  Bangla  Desh  is  and
 should  be  the  first  step,  but  it  should  be  accep-
 ted  as  the  first  atep,  recognising  that  a  military
 action  is  inevitable  and  muat  follow  the  recog-
 nition  as  quickly  as  possible.

 MR.  DEPUTY  SPEAKER  :  There  are  still
 quite  a  good  number  of  Members  who  would
 like  to  participate  in  this  debate,  and  the  hon.
 Minister  has  to  reply  and  the  hon.  Mover  of
 the  resolution  has  to  reply  to  the  debate.  It
 would  not  be  possible  to  contain  all  this  in  20
 minutes  which  is  the  time  that  we  have  still
 left  for  this  resolution.  So,  I  would  like  to  take
 the  sense  of  the  House  in  regard  to  this  matter.

 SOME  HON.  MEMBERS:  Extend  the
 time.

 MR.  DEPUTY-SPEAKER  :  By  how  much?

 SHRI  A,  है,  GOPALAN:  Before  taking
 the  sense  of  the  House,  I  would  like  you  to
 consider  this  request  of  mine.  I  have  got  a
 resolution  which  has  secured  the  ballot  and  I
 want  at  least  one  minute  to  introduce  the  reso-
 lution,  because  one  gets  the  chance  in  the
 ballot  only  once  in  so  many  months.  Without
 that  the  resolution  can  not  be  tven  moved.
 That  is  very  bad.  Otherwise  I  have  no  objec-
 tion,

 PROF,  §.  L.  SAKSENA:  I  have  given
 notice  of  an  amendment.  Can  I  move  it  ?

 MR.  DEPUTY  SPEAKER:  You  should
 >have  done  it  before.  We  will  see  about  it.

 We  have  to  conclude  Private  Business  at
 5.30,  There  is  a  half  hour  discussion  after  that,
 [  think  we  should  leave  some  time  to  Mr.

 =

 to  move  his  resolution,  because  if  he
 mot  do  that,  it  falls  through  and  it  may  not

 again,  unless  he  mcoecds  in  the  ballot.
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 Keeping  that  in  mind,  the  House  should  decide
 by  What  time  we  can  extend  thia  debate,  There
 area  large  number  of  speakers  yet  to  speak.
 The  Minister  has  to  repl?  and  the  Mover  has
 to  reply.  We  have  to  finish  by  5.30  and  extend
 the  time  for  this  debate  to  any  time  short  of
 5.30  to  allow  Mr.  Gopalan  sometime.  We  will
 go  upto  5,25.

 SHRI  SAMAR  GUHA  (Contai)  ;  There,
 isa  half-hour  discussion  in  my  name,  If  you
 like,  it  can  be  deferred  to  9८४६  week.  It  has
 been  done  many  times  in  the  past.  Then  we
 will  get  half  an  hour  more.

 MR.  DEPUTY  SPEAKER:  That  cannot
 be  done.  The  Rules  do  notallow  it.  Private
 Business  is  only  for  24  hrs.  That  can  be  done
 ¥  it  is  Government  Business,  but  there  it  is
 Private  Business  and  the  time  is  fixed.  ‘That  is
 the  difficulty.

 aft  जांबवंत  घोटे  (नागपुर):  उपाष्यक्ष
 महोदय,  बंगला  देश  का  विषय  आज  हमारे
 देश  के  लिए  बहुत  ज्यादा  महत्वपूर्ण  है  और
 सौभाग्य  से  इस  सवाल  के  ऊपर  सम्मानित
 सदस्य  श्री  समर  गुह  का  प्रस्ताव  आया  है।  मैं
 आपसे  दरख़्वास्त  करना  चाहता  हूं  कि  इस

 महत्वपूर्ण  विषय  पर  अगर  बहस  कुछ  ज्यादा
 देर  तक  चलती  है  तो  उसमे  कोई  हर्ज  की  बात
 नही  है।  इसके  लिए  मैं  एक  रास्ता  बताना

 चाहता  हूं  कि  सदन  का  टाइम  6  बजे  के  बाद
 अरे  घंटे  के  लिये  और  बढ़ा  दिया  जाये  ।

 MR.  DEPUTY  SPEAKER  :  We  have  taken
 a  decision  to  extend  upto  5.25.  Let  us  see  what
 happens.

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
 PORT  (SHRI  RAJ  BAHADUR);  We  may ask  the  Mover  how  much  time  he  will
 Tequire  to  reply  as  also  the  Minister.  The
 remaining  time  can  be  given  to  the  discussion.

 THE  MINISTER  OF  EXTERNAL  'AFFA-
 TRS  (SHRI  SWARAN  SINGH)  ;  I  will  take
 about  !5  minutes.

 SHRI  S.  M.  BANERJEE:  We  agree  to
 5.25.  He  is  going  to  take  only  45  minutes,
 He  is  going  to  say  nothing  about  it,  Let  him
 at  least  make  some  statement  on  the  recent
 statement  of  Yahya  Khan,  He  is  keeping  mum
 on  that.
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 SHRI  SAMAR  GUHA:  I  will  require
 25  minutes.

 °

 MR.  DEPUTY  SPEAKER:  The  Minister
 andthe  Mover  together  will  take  40  minutes.
 We  have  to  adjust  the  debate  in  the  light
 of  this.

 SHRI  DINESH  CHANDRA  GOSWAMY
 (Gauhati):  The  isue  of  Bangla  Desh  is  in
 the  mind  of  every  citizen  in  this  country.  Even
 in  this  House  we  found  expression  of  various
 moods—-moods  of  hope,  anger,  despair,  frustra-
 tion,  indignation  and  what  not.  There  has
 also  been  a  feclingin  this  House-if  I  have
 been  able  to  sense  it  correctly—that  as  the  world
 powers  have  not  come  forward  in  the  anticipa-
 ted  manner  it  is  time  that  we  take  some  drastic
 action  unilaterally  ourselves.  I  feel  that  such
 an  approach  will  really  frustrate  the  very  pur-
 pose  for  which  we  are  fighting.  If  the  Westera
 Powers  have  not  reacted  to  the  realities  of
 Bangla  Desh  as  we  think  they  ought  to  have
 reacted,  we  should  not  be  disillusioned  because
 any  person  who  is  conversant  with  past  history
 and  with  the  present  situation  in  Bangla  Desh
 is  well  aware  that  itis  the  only  thing  that  could
 be  expected  from  the  western  powers.

 Since  953  there  has  been  confrontation
 between  the  democratie  forces  and  the  totali-
 traian  forces  in  Bangla  Desh.  These  forces
 were  evenly  balanced.  It  is  with  the  aid  and
 assistance  of  the  western  powers  that  the  totali-
 tarian  forces  always  crushed  the  democratic
 forces,  It  is  because  of  this  fact  that  in  1954  the
 political  parties  of  East  Pakistan  adopted  a
 resolution  to  do  away  with  the  alignment  with
 the  West  so  far  as  the  foreign  policy  was  con-
 cerned  and  advocate  a  policy  of  non-alignment,
 The  western  Powers  have  realised  that  if  the
 freedom  fightcrs  of  Bangla  Desh  are  allowed
 to  have  their  way,  western  dominance  in  that
 part  of  the  country  will  come  to  an  end.
 Therefore,  in  their  own  selfeinterest  they  are
 pursuing  a  policy  which  is  not  to  our  liking.
 It  is  because  of  this  that  even  the  British
 Government  is  saying  that  it  is  an  internal
 affair  of  Bangla  Desh.

 Even  soas  carly at  968  the  then  Foreign
 Secretary  of  the  British  Government,  Mr.
 Michael  Stewart  said  that  article  56  of  the
 U.N,  Charter  makes  it  clear  that  no  country
 can  say  that  human  rights  of  its  citizens  are
 absolutely  s  domestic  matter.
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 Because  of  this  reaction  of  the  western
 Powers  it  will  be  a  completely  wrong  approach
 to  say  that  we  should  leave  our  efforts  to  have
 Negotiations  with  the  western  Powers.  After
 all  we  must  realise  there  is  mounting  pressure
 in  the  world  against  Yahya  regime  and  even
 in  the  U.  S.  Senate  two  senators  Charles
 Mathias  and  Bradford  Morse  have  introduced
 a  Bill  for  the  soppage  of  arms  shipment  to
 Pakistan.

 Because  of  the  various  moods  and  feelings
 some  wrong  approaches  have  also  taken  place,
 The  first  such  approach  on  ‘the  issue  of
 Bangla  Desh’--some  of  us  feel—is  that  a
 solution  of  the  problem  in  its  economic  aspect
 will  be  a  solution  of  the  political  problem  of
 Bangla  Desh.  Secondly,  there  has  also  been
 a  feeling  current  in  this  country  that  in
 regard  to  Bangla  Desh  problem  we  should  take
 drastic  feeling  measures  without  taking  into
 account  how  those  measures  are  going  to
 be  accepted  by  Mujibur  Rahman.  There  has
 also  been  a  feeling  that  recognition  is  the
 only  solution.  So  far  as  the  first  two  approaches
 are  concerned,  if  we  feel  that  the  solution  of
 the  refugee  problem  is  by  itself  the  solution  of
 the  problem  of  Bangla  Desh,  it  is  a  completly
 wrong  approach.  That  is  why  our  Foreign
 Minister  is  asserting  every  time  that  we  should
 try  fora  political  solution  of  the  Bangla  Desh

 problem.  *

 What  is  meant  by  political  solution?  A
 Solution  acceptable  to  Mujib  and  his  folio-
 wers.  The  third  question  is  the  one  with  which
 we  are  probably  concerned  in  this  debate.
 That  question  is  whether  we  should  grant
 recognition  to  the  provisional  Government  of
 Bangla  Desh  ?  I  am  aware  that  recognition  is
 not  a  matter  governed  by  law,  it  is  more  a
 question  of  policy.  It  is  also  urged  that  recog-
 nition  is  the  result  of  decision  taken,  not  in
 the  execution  of  legal  duty,  but  in  pursuance
 of  the  exigencies  of  national  interest.  But

 though  it  is  8  matter  of  policy,  yet  it  cannot
 be  gainsaid  thst  international  law  lays  down
 certain:  conditions  upon  which  the  grant  of

 recognition  can  be  based.  These  conditions
 are,  firstly,  an  indenpendent  government  ;
 secondly,  the  effective  authority  of  that  Govern-
 ment,  enjoying  positive  obedience  of  the  bulk
 ofthe  population.  Thirdly,  defined  territory.
 To  put  it  shortly,  external  independence  and
 an  effective  internal  government  with  a  reason-
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 ably  well-defined  territory  are  essential.  The
 internal  government  must  have  an  operative
 executive  machinery  whose  writ  runs  through-
 out  the  territory  and  which  is  capable  of

 discharging  its  rights  and  duties,  Unless  these
 conditions  are  present,  or  in  other  words,  if  a
 community  claiming  recognition  fails  to  fulfil
 these  conditions  of  permanency  and  political
 cohesion,  it  is  generaly  recognised  in  inter-
 national  law  that  premature  recognition  is
 more  than  an  unfriendly  act.  It  is  even  an
 act  of  intervention,  sometimes  international

 delinquency.

 Therefore,  we  atleast  in  India  who  are

 saying  that  Pakistan  has  committed  an  act  of

 aggression  of  international  law,  must  not  act
 in  any  manner:  which  again  may  be  thrown  at
 us  saying  that  we  are  acting  against  interna-
 tional  law.  ‘Cherefore,  when  we  take  a  decision
 on  the  recognition,  we  must  see  that  the

 primary  factors  which  are  necessary  for  recog-
 nition  ate  present.  Premature  recognition  will

 only  give  a  handle  to  Pakistan  to  sway  the

 importance  of  the  problem  of  the  freedom-

 fighters  of  Pakistan  in  an  unwanted  direction.
 By  that,  I  donot  mean  that  I  am  completely
 opposed  to  recognition,  because  I  feel  that  if
 we  are  to  grant  recognition  three  purposes  will
 have  to  be  served.  Firstly,  it  is  to  our  national
 interests  that  we  should  put  a  stamp  of  legality
 on  Mujibur  Rehman  and  his  party  so  that  the
 undemocratic  forces,  internal  and  external,  in

 Bangla  Desh  may  be  isolated.  Secondly  I  am
 aware  that  the  question  of  recognition  will  give
 a  moral  booster  to  the  freedom-fighters.  Also,
 it  will  to  a  great  extent,  directly  and  indirectly,
 blockade  the  deliberate  design  of  Yahya  Khan
 to  set  up  an  undemocratic  regime  in  Bangla
 Nesh.

 So  before  we  grant  recognition,  we  must
 see  that  the  conditions  precedent  for  granting
 recognition  are  present,—-aod  therefore,  if  they
 are  not  present,  and  as  I  feel  that  all  the
 conditions  are  not  present  today—I  consider
 that  the  time  is  not  opportune  to  grant  re«
 cognition.  But  we  should  try  to  create  condi-
 tions  30  that  these  requirements  may  be  ful-
 filled  and  our  effert  should  be  directed  at
 those  things.

 With  these  words,  I  oppose  this  resolution.

 SHRI  INDRAJIT  GUPTA  (Alipore)  :
 Mr.  Deputy-Speaker,  Sir,  this  subject.  of
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 Bangla  Desh  has  been  debated  at  length  here
 in  this  House  last  Monday.  Today  we  are
 concerned  with  the  specific  question  of  recogni-
 tion  which  has  been  brought  up  and  has  been
 Pinpointed  in  Mr.  Samar  Guha’s  resolution.

 First  of  all,  I  would  just  like  to  remind  the
 External  Affairs  Minister  that  while  we  are
 very  much  benefited,  of  course,  by  this  kind
 of  reminders  that  one  Member  of  his  party
 has  just  given  us—that  there  are  certain  techni-
 ca)  norms  which  are  generally  accepted  in  the
 international  community  as  the  criterion  for
 determining  whether  a  particular  government
 is  worthy  of  recognition  or  not—we  are  not
 now  at  this  stage  nor  are  we  in  a  mood  when  we
 would  like  this  thing  to  be  repeated  ad  nauseam.
 I  am  sorry  to  have  to  say  this.  But  if  one  seeks
 to  bate  one’s  argument  on  the  standards  and
 accepted  canons  of  international  behaviour,
 then  the  hon.  Minister  knows  very  well  that
 actually  the  world  does  not  move  Hike  that.  A
 country  which  is  smaller  than  Pakistan,  Israel,
 has  been  asked  by  a  unanimous  resolution  of
 the  United  Nations  Security  Council  long  ago
 to  vacate  the  territories  which  they  occupied
 by  military  action,  But  Israel  has  not  taken
 the  slightest  step  to  carry  out  that  decision
 of  the  United  Nations  Security  Council.  Has
 the  world  been  able  to  do  anything  about  it  ?

 The  other  day,  the  International  Court  of
 Justice  the  world  Gourt—only  last  week  passed
 a  Judgement,  sitting  at  The  Hague,  asking
 the  South  African  Government  to  kcep  out  of
 South  West  Africa  and  telling  them  that  they
 have  no  business  to  hold  on  to  that  territory.
 Hardly  had  the  news  of  the  International
 Court’s  Judgement  come  out,  Mr.  Voerster,  the
 Prime  Minister  of  South  Africa,  issued  a’  state-
 ment  saying,  “I  categorically  reject  the  World
 Court’s  judgment.”

 Can  you  do  anything  about  it?  The  UN
 has  more  than  once  recommended  that  no-
 body  should  scll  arms  to  South  Africa,  The
 UK  Government  goes  on  blatantly  selling  arms
 to  South  Alrica,  Can  you  do  anything  about
 it?  So,  let  us  be  realistic  and  see  the  world  we
 livein.  It  isno  use  trotting  out  hypothetical
 and  theoretical  canons  and  conditions  to  be
 fulfilled  before  you  dare  to  give  recognition.
 The  world  is  not  a  place  like  that.  You  have
 to  act  according  to  your  own  national  self-
 interest.  It  is  notan  act  of  generosity  towards
 the  peaple  of  Bangladesh.  Ido  not  want  you
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 to  look  it  from  that  point  of  view.  I  want  you
 to  look  at  it  from  the  point  of  view  of  our  own
 national  interest.  That  is  the  only  criterion
 and  that  is  what  our  Government  spokesmen
 keep  on  telling  us.  When  we  say  that  they  act
 under  pressures,  they  say  indignantly,  “We
 are  never  pressurised.  We  act  according  to
 our  national  self-interest”.  Now  is  the  testing
 time  for  it.  We  want  to  see  what  they  will
 do  now.

 Conditions  have  changed  since  last  Monday.
 Two  factors  have  emerged  on  the  scene  which
 have  changed  completely  the  line  of  thinking
 which  the  Government  was  pursuing  so  long.
 One  is  Yahya  Khan’s  broadcast.  I  need  not
 go  into  the  details  of  it.  So  long,  the  line  of
 thinking  was,  we  must  strive  to  bring  about
 political  settlement,  rouse  international  public
 opinion  and  put  pressure  on  other  Govenments,
 so  that  Yahya  Khan  is  forced  to  come  toa
 political  settlement.  Now  he  has  given  his
 reply  to  that  io  his  broadcast.  For  an  indefi-
 nite  time,  the  military  regime  will  continuc.
 Martial  law  will  continue.  East  Pakistan  will
 be  colonised.  No  political  settlement  of  any
 kind  is  visualised  by  them.  The  general  clec-
 tions  are  practically  going  to  be  nullified.  All
 Awami  League  people  who  have  been  elected
 are  going  to  be  disqualified  and  buy-elections
 are  going  to  be  held.  The  Awami  League  will
 continue  to  be  proicribed  and  banned.  In
 all  this  busiaess,  there  is  not  a  single  word—I

 regret  to  say  in  Sardar  Swaran  Singh's  stato-
 ment  also  which  he  made  last  Friday,  there
 ४७  not  a  single  word—about  the  release  of

 Mujibur  Rehman.  All  this  slogan  of  political
 settlement  is  dead  asa  dodonow.  Please  do
 not  go  on  repeating  it.  Yahya  Khan  has  told

 you  bluntly  in  so  many  words  that  that  is  not
 the  way  he  is  going  to  go.

 Secondly,  almost  before  our  Minister  had
 set  his  foot  on  his  native  soil,  the  United  Sta-

 tes  Government  has  come  out  openly  in  the

 last  few  days  with  repeated  statements  issued

 in  America  that  they  have  not  the  slightest
 intention  of  stopping  or  restricting  economic,

 military  or  anyother  aid  to  Pakistan.  Why

 should  not  Yahya  Khan  take  this  stand?

 Chine  is  supposting  him.  The  United  States

 Govermocnt  is  supporting  him.  Sir,  there  is

 not  much  time  and  I-waat  to  stk  just  one  or

 two  questions,  Our  borders  are  being  violated
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 every  day  both  by  incursions  by  the  Pakistani
 army  and  by  this  new  type  of  violation  of  our
 borders.  This  is  also  a  form  of  aggression,  be-
 cause  the  pakistani  army  is  driving  an  entire
 nation  before  its  guns  and  bayonets  by  the  mil-
 lions  into  our  territory.  This  is  not  going  to
 stop  in  the  foreseeable  future.  What  do  they
 propose  to  do  about  it?  How  do  we  guard
 the  security  of  our  borders?  That  is  the  Gret
 question  I  want  to  ask.  The  minister  has  gone
 round  telling  the  world  that  if  the  other  oa.
 tions  do  not  do  something  about  this,  we  will
 be  forced  to  act  on  our  own  Brave  words  !
 Please  spell  out  now  before  your  own  Parlia-
 ment  whether  that  time  to  act  has  come  or  not
 and  what  you  mean  by  this  action.  All  this
 time  we  have  been  patting  ourselves  on  the  back
 because  so  many  nations  congratulated  us  for  our
 policy  of  restraint.  We  were  pleased  when  एपफुन
 body  said,  “You  are  su  restrained.  We  admire
 you.”  But  in  Washington  or  New  York  or  some
 where,  when  thar  Under  Sccretary  of  State,
 Mr  Sisco,  delivered  a  sermon  to  Sardar  Swaran
 Singh  saying,  “Yon  are  very  good  boys,  acting
 in  a  restrained  way.  I  would  advise  you  and
 Pakistan  to  continue  this  policy  of  restraint’,
 our  minister  got  very  angry  and  rightly  ev.  He
 flared  up  and  said,  “Who  are  you  to  give  me
 sermons  and  ¢quate  us  with  Pakistan  ?*’
 Sometimes  we  are  happy  when  we  are  prai-
 sed  about  our  restraint.  Sometimes  we  flare
 up  and  we  say,  if  it  goes  on  too  long,  we  will
 have  to  act  on  our  own,  At  other  times,  you
 aay,  you  are  not  going  to  recognise  Bangla-
 desh  !

 I  want  to  say,  Sir,  that  now  after  Yahya
 Khan's  broadéast  continued  non-recognition
 of  Bangla  Desh  asa  sovercign  entity  amounts
 in  practice  to  recognising  the  authority  of
 Yahya  Khan  over  East  Pakistan.  You  can
 continue  to  non-recognise  Bangla  Desh,  but
 it  means,  in  effect,  before  the  eyes  of  the  world
 that  you  are  declaring  that  the  authority  of
 Islamabad  over  Hast  Pakistan  is  recognised  by
 us  and  will  continue  to  be  recognised.  Are
 you  Willing  to  take  this  odium  ?  I  say,  all  this
 business  of  their  not  having  aay  territory  where

 their  writ  runs  and  80  on  and  so  forth  is  be-
 sides  the  point,

 Here  ip  a  Government  which  represents  the
 elected  representatives  of  the  people  of  Bangla
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 Desh,  That  is  the  moral  strength  that  we  have
 gotonourside  They  won  98%  of  the  seats
 in  the  elections.  That  Government  even  it

 does  not  have  a  square  foot  of  territory  under
 ite  permanent  stable  control  is  nevertheless
 the  Government  which  represents  the  elected
 people  of  the  country,  but  you  continue  to
 recognise  the  military  regime  which  has  no
 sanction  behind  it  and  which  is  now  being
 exposed  by  the  world  press  everywhere.  Two
 days  ago,  the  Guardian,  writing  editorially
 has  poted  more  sharply  a  question  which  our
 Government  refuses  to  answer.

 I  am  quoting  :

 “And  nowhere,  in  all  the  intellectual
 wasteland  of  Yahya’s  Master  Plan,  is  the
 central  question  asked?  Does  Pakistan
 exist  any  longer?  Does  unity  matter  any
 longer  ?  What  precisely  have  the  Punjabi
 legions  achieved  ?  Too  much  blood,  to  many
 refugees  bave  flowed  since  Mujib  disappea-
 red  for  Pakistan  to  be  magically  put  back
 together  again”.

 This  myth  about  Pakistan  being  one  State
 and  this  being  their  internal  affair,  which  is  a
 theory  peddied  in  many  countries  abrosd  and,
 therefore,  we  must  continue  to  give  recogni-
 tien  to  the  military  regime  and  accept  its  autho
 rily  in  Bangla  Desh  is  something  which  cannot
 be  stomached  now,  I  hope  after  Yahya  Khan’s
 broadcast  there  may  be  some  shifts  in  the
 thinking  of  some  other  countries  too,  who
 were  probably  deluding  themselves  about  the

 possibilities  of  political  settlement  I  do  not
 know,

 I  read  yesterday  in  papers  that  Dr.  Karan
 Singh  had  a  talk  in  Sophia  with  the  Prime
 Minister  of  Bulgaria.  I  do  not  know  if  he  has
 been  reported  correctly.  He  has  been  reported
 having  said  that  this  can  no  longer  be  consi-
 dered  as  an  internal  matter  of  Pakistan.  If  he
 has  really  said  so,  I  take  it  to  be  perhaps  a
 straw  in  the  wind  but  even  a  drowing  man  has
 to  clutch  ona  straw.  I  hope  our  Government
 which  has  now  landed  itself  in  a  situation,
 cannot  even  protect  our  own  borders,  cannot
 stop  the  flow  of  refugees,  cannot  stop  Ameri-
 can  arms  going  to  Pakistan  and  cannot  even
 take  any  effective  steps  by  which  we  are  able
 to  save  our  awn  fertitory  and  our  own  economy
 and  our  own  borders,  will  now  think  again.
 And  Sir,  a@  many  responsible  people  have
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 told  them,  the  time  for  action  has  come.
 Therefore,  I  request  him  to  please  declare  in
 this  House  today  that  the  Government  of
 Bangla  Desh  which  represents  the  elected  will
 of  the  people  and  has  been  recognised  as  such
 morally  by  the  entire  international  community
 should  be  recognised  and  you  should  make  clear
 that  the  authority  of  military  regime  over  East
 Pakistan  is  not  recognised  by  us  any  longer
 and  we  will  not  recognise  that,  After  that  the
 way  may  be  opened  to  take  such  type  of  action
 as  would  enable  us  to  go  ahead.

 MR.  DEPUTY  SPEAKER  :  This  isa  sub-
 ject  on  which  every  Member  feels  legitimately
 involved.  Unless  Membets  cooperate  by  tak-
 ing  only  five  minutes,  it  would  not  be  possible
 to  keep  to  the  tisfie  that  we  decided  just  now,
 So  I  would  request  Members  to  be  brief.

 SHRI  NIMBALKAR  (Kolhapur):  Mr.
 Deputy  Speaker,  Sir,  as  if  anticipating  my
 arguments  in  today's  debate  on  the  subject,
 the  Times  of  India  has  printed  a  few  lines
 from  Goldsmith,  which  I  would  like  to  quote  :

 “True  generosity  does  not  consiat  in
 obeying  every  impulse  of  humanity  in  follow-
 ing  life  passion  for  our  guideline  and  im-
 Pairing  our  circumstances  by  present  bene-
 factors  80  as  to  render  us  incapable  of future
 ones”,

 The  question  of  the  recognition  of  Bangla- desh  is  not  one  which  can  be  solved  immedia-
 tely.  It  is  the  government  alone  which  has
 etiough  accurate  information  to  decide  the
 right  time  at  which  this  can  be  done.  *

 SHRI  S.  M.  BANERJEE:  What  right
 time  ?

 SHRI  NIMBALKAR  :  It  is  for  the  governs
 ment  to  decide.  In  fact,  I  would  say  that
 the  visits  that  our  Ministers  made  abroad  to
 the  different  capitals  will  enable  us  to  reach
 that  time  as  early  as  possible,

 Here  I  would  like  to  refer  to  two  Members
 of  Parliament  who  where  once  sitting  on  the
 Treasury  Benches,  One  of  them,  the  former
 Minister  of  Foreign  Affairs,  Shri  Dinesh
 Singh,  said  that  the  government  lost  «
 chance  which  it  bad,  and  I  think  he  meant
 that  our  government  should  have  acted  on  the
 25th  of  March,  Well,  Tam  afraid,  I  do  not
 agree  with  this  view.  Firstly  because  if  we
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 had  acted  the  way  Shri  Dinesh  Singh  wanted
 —actually,  he  did  not  spell  out  what  we  should
 have  done—then  it  would  have  become  a

 conflict,  not  between  the  West  Pakistan  army
 and  the  people  of  Bangladesh  but  between
 Pakistan  and  India,  and  that  is  exaclty  what
 we  wanted  to  avoid.  If  only  we  had  done
 that  and  if  Pakistan  had  gone  to  the  Security
 Council  asking  that  India  be  branded  as

 aggremor,  it  would  not  have  been  difficult  at
 all  for  Pakistan  to  achieve  its  object  and  that
 would  not  have  been  in  the  interests  of  India
 Ido  not  understand  how  Ministers,  who  ate
 so  responsible  while  in  office,  the  minute  the

 Ministry  is  taken  away  from  them,  start  be-

 having  in  this  manner.

 SHRI  5.M.  BANERJEE:  Sir,  it  is  un-
 charitable  to  make  such  remarks  and  hit  ex-
 Ministers  below  the  belt.

 SHRI  NIMBALKAR  :  The  opposition  bad
 also  been  hitting  us  below  the  belr....  (inter

 ruptions).  In  fact,  this  ultimately  interruptions
 from  the  opposition  show  that  they  du  not

 know  the  right  time  to  act.  That  is  why  they
 are  acting  in  this  way.

 The  second  ex-Minister  whom  I  want  to
 refer  is  Shri  Krishna  Menon.  Any  person  who
 has  stayed  in  London  before  independence
 of  India  or  immediately  after  it  will  not  cease
 to  have  respect  for  Shri  Krishna  Menon,  I
 want  to  say,  however,  that  Shri  Krishna
 Menon  sometimes  comes  to  conclusions  too

 early  and  then,  being  a  very  able  lawyer
 finds  ways  and  means  and  arguments  to  justify
 those  conclusions.  You  will  find  that  as  far

 as  China  was  concerned  his  action  was  one

 such  instance.  Ifonly  he  had  thought  about
 it  frst  and  then  some  to  his  conclusions,  I.  am
 sure  we  would  have  been  saved  a  lot  of  trouble.
 I  do  not  understand  him  when  he  says  that
 we  should  recognise  Bangladesh  straightway.

 SHRIS.  M.  BANERJEE:  It  was  Nehru
 who  did  all  that.  But  he  had  the  capacity  to
 find  ant  and  sacritice  a  scapegoat.

 SHRI  NIMBALKAR:  The  hon.  Member

 says  that  Nehru  acted  the  wrong  way.  In  that

 case,  it  was  the  duty  of  the  gentleman  now

 sitting  on  that  side  to  advise  Nehru  to  take  to
 the  right  path  .  .  «  (interruptions)

 SHRI  S.  M.  BANERJEE  :  It  was  all  due
 to  Pandit  Nehru,  .  .  (deterruptions).
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 SHRI  SAMAR  GUHA:  We  are  discussing
 a  very  vital  matter  in  which  the  whole  nation
 is  concerned.  If  the  members  of  the  treasury
 benches  start  attacking  the  opposition  members
 and  their  views,  I  think  they  are  doing  a  dis-
 service  not  only  to  the  government  but  even  to
 the  country,  I  would  say.

 MR.  DEPUTY  SPEAKER  :  |  think  the
 submission  is  very  valid,  It  is  a  question  in
 which  we  are  allinvolved  There  should  not
 be  any  mutual  criticism.

 SHRI  NIMBALKAR  :  The  journeys  which
 our  Ministers  have  undertaken  are  slowly  bting-
 ing  in  a  certain  amount  of success  for  us.

 SHRI  5.  M.  BANERJEE:  Arms  to  Pakis-
 tan.

 SHRI  NIMBALKAR  :  Canada  has  refused
 to  export  arms  to  Pakistan,  I  am  happy  about
 it  because  if  you  consider  the  present  situation
 when  Britain  is  joining  the  Gommon  market
 at  this  time  the  Commonwealth  will  depend
 on  the  agrertnents  or  friendsbips  between
 Canada,  Australia  and  India.  Under  this
 circumstance  it  is  quite  correct  and  encourag-
 ing  and  diplomatically  we  are  very  happy
 Good  news  have  come  from  Sophia  as  well.
 Bulgaria  was  the  only  nation  at  one  time  which

 encouraged  China  or  took  side  of  China  at
 the  time  when  there  was  going  to  be  “break
 between  Chioa  and  Russia.  This  might  als
 open  doors  for  us  to  China.  I  recommend  to
 the  Foreign  Minister  to  try  ways  and  means
 if  be  can  start  talks  with  China  as  well.

 45.44  bra.

 {Ser  K.  े,  Trwanst  wn  the  Chair.)

 PROF.  MADHU  DANDAVATE  (Raja-
 pur):  Mr.  Deputy  Speaker,  Sir,  there  are
 motuents  in  the  life  of  a  nation  when  the  sove-
 reign  Parliament  has  to  rive  above  the  parties
 and  partisan  politics  and  project  the  conscience
 of  nation.  That  is  what  we  did  during  the
 Chinese  aggression  and  repeated  the  same

 during  the  Pakistani  aggression.  Today  is  the

 occasion  when  that  history  must  repeat  itself
 and  the  Bangla  Desh  issue  must  not  be  talked
 about  in  terms  of  party  politica  but  looked  at

 from  the  national  perspective  without  any

 mud  slinging  either  on  the  Treasusy  or  Opposi-
 tion  benches,  Let  us  make  It  explicitly  clear
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 that  the  issue  of  Bangla  Desh  recognition  has

 become  more  sharpened  and  has  been  focussed

 to  a  great  extent  especially  after  the

 recent  pee  aid  that  has  been  given  by  the

 United  States  of  America  to  Pakistan  at  a

 time  when  Bangla  Desh  involved  in  a  grim
 struggle  against  Pakistan.  Here  again  it  is

 not  an  isolated  event  and  I  would  like  the

 House  to  realise  that  it  is  the  outcome  of  the

 politics  of  the  world  powers  to  see  that  the

 balance  of  power  in  Asia  is  maintained.

 That  is  their  ‘Asian  strategy.’  It  is  for  this

 reason  that  America  wants  that  there  should
 not  be  an  open  war  between  Pakistan  and

 India  but  continuing  tension  between  therm.

 It  is  for  this  very  reason  that  America  does
 not  desire  the  dynamic  and  virulent  nation

 like  Bangla  Desh  to  come  up.  Bangla  Desh  is

 a  potential  ally  of  secular  India  and  if  Bangla
 Desh  and  secular  India  become  allies,  the

 entire  balance  of  power  in  Asian  politics  is

 likely  to  be  completely  destroyed.  It  is  this
 balance  of  power  that  they  want  to  restore.

 And  it  is  not  merely  the  strategy  of  America.
 There  wasa  time  when  Soviet  Russia  gave
 strong  support  to  India  on  the  Kashmir  issue.

 But  when  it  realised  that  the  sympathies  of

 Pakistan  were  being  monopolised  by  America

 only,  they  gradually  adopted  a  non-aligned
 attitude  on  the  Kashmir  issue  and  at  a  certain
 stage  extended  economic  aid  to  Pakistan.  In

 1959  USSR  alsn  extended  arms  aid  to  Pakistan
 That  is  how  the  policy  of  USSR  was  re-

 framed.

 That  being  the  general  pattern  of  the

 politics  of  world  powers,  we  cannot  expect  that

 the  world  powers  will  take  up  an  attitude  of

 sympathy  as  far  ax  this  problem  of  Bangla
 Deth  recognition  is  concerned.  From  the

 point  of  view  their  Asian  strategy  the  entire

 policy  regarding  Bangla  Desh  has  been  projec-

 ted  by  the  world  powers.  As  far  as  the  United

 States  of  America  and  Pakistan  are  concerned,

 their  policies  and  relations  have  been  clear

 right  from  the  beginning.

 At  the  Bandung  Conference,  for  instance,

 the  then  Prime  Minister  of  Pakistan  was  asked

 by  the  Chinese  Prime  Minister  Chou  En-lai,

 “you  are  a  part  and  parcel  of  SEATO  and

 NATO,  which  are  defence  treaties  directed

 against  the  Communist  countries.  Does  it

 mean  that  you  are  directing  your  strength
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 against  China?”  The  Prime  Minister  of
 Pakistan  then  assured  Chou  En-lai  from  the
 floor  of  the  Bandung  Conference,  “If  we  are  a
 part  and  parcel  of  SEATO  and  NATO,  it  is
 not  because  we  have  hostility  against  Commu-
 nist  China  but  because  we  want  to  strengthen
 our  position  vis-a-vis  India  Pua  This  was  con-
 firmed  by  the  speech  delivered  by  Mr.
 Suhrawardy  in  the  National  Assembly  of
 Pakistan  when  he  categorically  said,  “We  are
 in  SEATO  and  NATO  to  strengthen  our
 position  शंडन्यनाड  India.  When  we  find  that
 this  particular  purpose  cannot  be  fulfilled,
 we  will  not  hesitate  to  give  up  our  associations
 with  SEATO  and  NATO.”  That  was  the
 attitude  taken  by  them.

 On  this  background  we  must  try  to  under-
 stand  the  attitude  that  the  Indian  Government
 has  taken,  Unfortunately,  it  is  a  fact  that
 our  country  has  miserably  failed  to  mobilise
 international  public  opinion  in  favour  of  Bangla
 Desh.  Our  embassies  have  failed.  Of  course,
 there  is  one  man  who  has  put  in  a  Herculean
 taskand  that  is  Jaya  Prakash  Narayan.  He  has
 remained  not  the  ambassador  of  the  Govern-
 ment  of  India  but  an  ambassador  of  our  people
 who  are  in  favour  of  recognition  of  Bangla
 Desh.  Tremendous  effort  has  been  put  in  by
 Jaya  Prakash  Narayan.  We  must  try  to
 appreciate  the  work  done  by  him.

 So  far  as  the  world  powers  are  concerned,
 let  us  not  take  an  attitude  that  unless  some
 world  power  recognises  Bangla  Desh,  we  will
 not  take  that  step.  I  can  very  well  under-
 stand  the  position  of  our  Govenment.  Pro-
 bably  the  Government  must  be  frightened  that
 if  no  world  power  comes  forward  to  recognise
 Bangla  Desh  and  only  India  does  it  unilate-
 rally  and  further  if  China  throws  her  lot  on
 the  side  of  Pakistan,  in  the  event  of  a  con-
 frontation  with  Pakistan,  with  all  the  world
 powers,  including  America,  remaining  aloof
 in  the  face  of  the  combination  of  Pakistan
 and  China  there  will  be  a  great  disaster.
 Perhaps  that  feeling  of  fear  might  be  lurking
 in  the  mind  of  the  Government.

 But  I  want  to  recall  old  history.  When  there
 was  the  965  conflict  with  Pakistan,  let  us  not

 forget  that  this  very  China  had  given  an  ulti-
 matum  to  India,  There  was  the  famous  story
 of  the  goats.  Allthe  ultimata  were  given,  but
 in  spite  of  the  combination  of  China  and  Pakis-
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 tan  we  could  win  the  war.  Of  course,  what  our

 jawans  won  on  the  battlefield  our  negotiators
 Jost  on  the  diplomatic  table,  That  is  the

 tragedy  of  our  country.

 I  will  conclude  merely  by  saying  that  at  a
 time  when  Yahya  Khan  has  threatened  that
 he  is  going  to  impose  his  puppet  regime,  at  this

 particular  juncture  we  must  recognise  Bangla
 Desh.  We  must  take  a  risk.  No  doubt,  there
 are  tisks  but  the  Prime  Minister  of  our  country
 has  our  sharp  image.  In  internal  politics  the

 image  of  our  Prime  Minister  is  the  image  of a
 ‘successful  political  gambler’.  I  would  like  ber
 to  retain  that  image  in  international  politics
 also,  Gamble  with  international  politics  ;  take
 calculated  risks;  recognise  Bangla  Desh;  generate
 new  forces  on  the  issue  of  Bangla  Desh  and

 create  a  new  atmosphere  of  secularism  in  India.

 This  combination  of  Bangla  Desh  and  India

 will  tilt  the  balance  of  power  in  Asian  countries

 and  the  imperialists  will  not  be  able  to  use

 Asian  land  as  a  pawn  for  their  international

 conflicts  and  power  politic.  That  is  the

 approach  that  has  to  be  adopted  and  this  risk

 has  to  be  taken.  I  hope,  that  attitude  will  be

 adopted  and  Bangla  Desh  will  be  recognised.

 In  the  end  let  me  express  the  hope  that  the

 Leader  of  the  House  will  not  come  forward

 saying  that  Shri  Samar  Guha's  Resolution  is

 yery  pious,  his  intentions  are  very  nice  and

 laudable,  be  has  done  a  very  good  task  and,
 accepting  the  nobility  of  his  Resolution,  we

 request  hie  to  withdraw  the  Resolution.  That
 type  of  an  appeal  should  not  be  made,  but

 Bangla  Desh  should  be  recognised  here  and

 ,  ROW.

 SHRI  B.  K.  DASCHOWDHURY  (Cooch-
 Behar):  Mr.  Chairman,  Sir,  the  spontanccus,
 massive  and  nation-wide  demand  for  recog-
 nition  of  Bangla  Desh  has  its  own  logic  consi-

 dering  India’s  past  tradition.

 The  matter  has  been  placed  before  the
 House  and  the  arguments  have  been  advanced
 that  there  are  certain  basic  criteria  to  consider

 recognition  of  any  particular  State.  The  logis
 tic  view  aad  the  theoretical  interpretation
 does  not  make  «  State.  Oue  hon.  Member
 from  this  side  of  the  House  clearly  said  that

 there  are  certain  preconditions  to  recognize  a

 country.
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 T  would  like  to  reply  to  those  points  first.
 है.  said  that  there  must  be  a  Goyernment,
 there  must  be  a  territory  and  there  must  be
 viability.  I  would  request  the  hon.  Member
 to  gensider  these  three  aspects  in  their  true  and
 proper  perspective.  The  emergence  of  Bangla
 Deth  as  a  sovereign  independent  republic  is  a
 fact  and  that  has  definitely  and  undoubtedly
 brought  about  a  qualitative  change  in  the
 ancala  of  history  of  international  politics.  And
 it  simply  implics  that  it  has  given  a  serious
 blow  to  Pakistan  in  its  known  form  based  on
 its  twoenation  theory.  It  also  shows  that  Pakis-
 tan  in  its  known  form  of  its  two-nation  theory
 has  met  itp  own  death  in  East  Pakistan  which
 is  now  Bangla  Desh.

 Out  of  these  three  conditions  nothing  is
 lacking  in  Bangla  Desh,  that  there  is  a  Govern-
 ment,  and  this  Government  receives  habitual
 obedience  from  the  majority  of 90  per  cent  of
 the  people  of  Bangla  Desh,  in  that  case  how
 one  can  aay  it  does  not  satisfy  the  conditions
 necessary  for  recognition.  Then,  there  is  a
 question  of  territory.  It  is  known  to  the  world
 that  ac  least  a  smaller  portion  of  the  territory
 is  still  under  the  contro!  and  guidance  of
 Bangla  Desh  freedom  movement  and  the
 ‘Mukti  Fauj’.

 What  about  other  consideration?  The
 other  consideratign  is  whether  it  is  viable.  It
 is  true,  if  Bangla  Desh  comes  into  being  today,
 asthe  other  hon.  Member  just  now  said,  if

 Bangla  Desh  is  recognised  the  relationship  bet-
 ween  India  and  the  Government  of  Bangla
 Desh  will  create  such  a  power  which  will  defi-
 nitely  one  day  balance  the  world  power  politics.

 Considering  all  this,  I  cannot  understand
 why  these  sort  of  arguments  are  being  advan-
 ced,

 Another  hon.  Member  advanced  an  argu-
 ment  that  it  is  for  the  Government  to  decide,
 I  would  like  to  ask  the  hon.  Member  to  consi-

 der  this  fact.  We  are  living  in  a  democratic
 institution.  I  would  ask  bim  to  consider  whe-

 ther  it  is  the  monopoly  of  the  Government  to

 consider in  their  opinion  or  whether  it  is  the

 duty  of  the  Government,  its  democratic  inati-
 tution,  to  consider  the  consensusof the  Members

 of  Pasiiament,  the  views  of  the  Members
 of

 Parliament  and  also  the  views  of  the
 Indian

 people  at  large.
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 In  regard  to  the  international  laws,  that

 argument  was  also  advanced.  I  would  ask  the

 hon.  Member  to  consider  and  study  those  inter-

 national  laws.  Is  there  any  basic  framework  of

 international  laws?  Is  there  any  basic  law
 which  is  always  static?  In  the  field  of  inter-
 national  laws,  what  we  find  is  that  in  the

 exigencies  of  the  circumstances,  considering
 certain  views  and  certain  developments,  the
 international  laws  and  conventions  are  going
 to  be  accepted  by  certain  political  powers.  On
 the  contrary,  there  are  certain  laws  and  con-
 ventions  which  have  been  accepted  as  dogma-
 tic  norms.  If  that  be  so,  if  that  is  the  case,  I
 would  appeal  to  the  Government  at  least  to
 consider,  even  in  the  eyes  of  international  law,
 even  in  the  eyes  of  the  logistic  views  or  theore-
 tical  views,  there  is  no  bar  to  the  immediate
 recognition  of  Bangla  Desh.

 Not  only  that.  In  the  past  history,  in  1903,
 Panama  was  recognised  by  U.S.  A.  even  be-
 fore  an  inch  of  the  territory  was  under  the
 control  of  the  liberation  forces  of  Panama.  It
 was  recognised  by  U.S.A.  Even  after  the
 first  World  War,  several  other  countries  in
 mmular  situations  were  recognised.  After  the
 Second  World  War,  some  of  the  Governments
 in  exile  were  recognised.  What  was  the  view
 expressed  by  the  Government  under  the  leader-
 ship  of  Norodom  in  the  case  of  Indonesia  ?
 It  is  quite  clear.

 So,  considering  all  these  aspects,  that  West
 Pakistani  mititary  wants  to  place  Bangla  Desh
 asa  colony  for  several  years  to  come,  it  should
 be  the  duty  of  this  Government  to  recognise
 Bangla  Desh  immediately.—And  remember
 that,  while  you  are  committed  to  give  all  soli-
 darity,  all  support,  to  the  cause  of  Bangla
 Desh  movement,  yout  immediate  recognition
 to  Bangla  Desh  will  not  only  give  certain  relief
 but  it  will  be  an  achievement  of  the  freedom
 tnovement,  I  would  appeal  to  this  Government
 that  it  is  high  time  that  this  Government
 recoghise  Bangla  Deah.  At  least  for  the  moment,
 if  the  Goverament  do  not  like  to  go,  in  for  any
 drastic  action  which  the  Government  will  have
 to  do  in  future,  immediate  recognition  should
 be  accorded  as  a  step  towards  that  end

 MR.  OHAIRMAN  :  Mr,  Krishna  Menon.
 SHRI8,  K.  DASCHOWDHURI:  If  this
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 Government  fail  to  do  that  in  time,  assurances
 will  turn  to  hypocrisy  and  failures  will  follow...

 MR.  CHAIRMAN  :  Now,  please  take  your
 seat.

 SHRI  B.  K.  DASCHOWDHURI  :
 *

 MR.  CHAIRMAN  :  No  please.  You  are
 always  disobeying  the  Chair.  It  will  not  go  on
 record.  If  youdo  not  obey  the  Chair,  it  is
 very  difficult  to  control.  Mr.  Krishna  Menon.

 SHRI  KRISHNA  MENON  (Trivandrum)  :
 It  is  my  intention  to  confine  my  observations
 within  the  short  time  there  is,  to  the  restricted
 question  of  the  imperative  necessity  of  this
 country  recognising  Bangla  Deth.  And  this,  as
 50  many  have  said,  is  not  a  Party  question.

 If  I  may  say  30,  स्ट  if  it  was  so  some  days  ago
 it  can  not  be  the  point  of  view  of  the  Treasury
 Benches  to  day  that  recognisation  has  be-
 come  substantial  matter  in  the  problem.  It  is
 now  80  or  90  days  since  the  war  began  and  if
 Government  think  that  time  stands  still,  it  will
 be  a  great  mistake.

 There  have  been  observations  on  various
 other  aspects  of  foreign  policy  both  this  after-
 noon  and  in  the  previous  debate.  I  do  not
 propose  to  touch  upon  them.  There  may  will
 be  an  opportunity.  I  am  telling  the  Foreign
 Minister  now,  that  I  propose  to  intervene  in
 the  Foreign  Affairs  debate  on  estimates  if  the
 Speaker  allows  me.  That,  perhaps  is  the  appro-
 priate  occasion  for  meto  say  what  I  have  to
 say  in  regard  to  the  foreign  policy.  The
 moment,  my  position  with  regard  to  other
 matters  does  not  come  in.

 It  is  imperative  that  we  should  recognize
 Bangla  Desh,  especially  after  the  last  shot  has
 been  fired  by  the  President  of  Pakistan  when
 he  said,  ‘I  will  call  together  whom  I  like  to  be
 his  Constituent  Assembly  or  whether.’  A
 command  performance.  Well,  when  even  280
 Members  of  the  Labour  Party  in  the  British
 Parliament  can  call  for  recognition,  does  it  not
 look  and  sound  odd  incongruous  that  those
 opposite,  which  speak  loud  about  Socialism
 and  want  to  be  thought  they  are  Socialist  Party,
 comprises  at  least  some  who  join  in  the  demand
 to  récognise  Bangla  Desh?  and  now  res
 cogdition  docs  not  necestarily  mean  senting

 7
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 out  an  ambassador.  In  this  particular  matter
 anyhow,  it  docs  not  necesarily  mean  sending
 out  an  Ambassador.  That  may  well  not  arise
 in  this  matter.  It  is  not  a  question  of  sending
 an  envoy.  It  is  a  question  of  recognising  the
 personality  ofa  Nation  that  has  proclaimed
 itself  s0  and  is  one,  One-tenth  of  the  people
 of  East  Bengal  are  in  our  country  at  the  pre-
 sent  time.

 What  are  we  doing  in  order  to  enable  them,
 what  do  we  do  to  assist  them,  that  they  may
 perform  their  duties  and  tasks  when  they  go
 back?  I  don’t  say  that  we  should  smuggle
 arms  in  to  Bangla  Deah  but  we  must  help  the
 Bangla  Desh  refugees  to  use  the  opportunities
 to  enable  them  to  meet  the  onalaughts  of  Pakss-
 tan  aggression,  I  would  not  and  do  not  say
 anything  in  the  way  of  suggesting  that  we
 should  wage  war  against  Pakistan  or  in  Bangla
 Desh.

 I  have  heard  a  great  deal  in  this  House
 from  the  Treasury  Benches  about  the  question
 being  one  of  an  internal  affairs  of  Pakistan.
 Thave  heard  the  Foreign  Minister  say  that
 or  similar  things  on  many  occassions.  Now,
 even  if  we  say  that  Pakistan:  actions  may  he
 or  may  not  be  an  “internal  affairs,”  can  the
 question  of  our  recognising  a  nation  whom  we
 deem  to  be  such  be  an  external  affairs?  Is  it
 some  external  authority  that  should  tell  us?
 Should  we  reconcile  ourselves  to  the  position
 that  other  countries  must  tell  us?  I  submit,
 Mr.  Chairman,  that  it  is  our  own  decision,  our
 own  decision  alone  and  no  country  can,  there-

 fore,  have  the  right  to  threaten  reprisals,  or
 war.  No  time  can  be  lost  in  this  matter  because,
 as  situations  develop  new  positions  arise.  There
 would  be  set  up  other  “governments”  in  the
 area,  Y  want  to  say  deliberately,  and  whatever
 some  people  may  say  about  my  thinking,  after
 I  speak,  I  will  and  want  to  say,  that  our  Go-
 vernment  is  laying  the  foundations  for  Impe-
 vial  interests  seeking  to  convert  East  Bengal
 into  another  Vietnam,  When  I  stated  this  on
 the  first  occasion  when  the  matter  of  Bangla
 Desh  was  raised  in  the  Chamber,  many  eye-
 brows  were  raised.  I  say  frankly,  that  the
 United  States  pumping  in  arms  into  Pakistan
 not  only  when  our  Foreign  Minister  was  there
 in  the  United  States  but  even  after  he  quits
 and  continuousty  is  blatant  evidence  of  Ameri-
 can  intervention.

 AN  HON.  MEMBER:  Can  you  restrain
 China  ?
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 MR.  CHAIRMAN  :  No  interference  please.
 SHRI  KRISHNA  MENON:  When  arms

 which  are  not  available  to  Pakistan's  milita-
 riste  otherwise,  personnel  which  are  not  availas
 ble  to  them  orherwise,  when  they  are  made
 available  for  suppressing  a  government  then
 there  developes  a  situation  same  as  in  Indo-
 China.  We  are  gradually  drifting  towards  that
 This  country  at  present  and  fore  few  year
 now,~—I  say  this  with  all  sense  of  responsibi-
 lity  has  had  no  foreign  policy  worth  mentio-
 ning.  We  drift  from  day  to  day  into  greater
 armlessness  and  peril.  We  seek  to  find  out  as
 to  what  is  our  position  in  this  affair.  We  are
 neither  for  recognition  of  Bangla  Desh  nor  non-
 intervention  like  Britain  in  the  Spanish  Civil
 War,  holding  the  ring  for  the  aggressor.  But
 our  policy  or  the  lack  ofhelps  and  abets  the
 aggressor.  Therefore,  ]  appeal  to  this  Govern-
 ment  notto  be  imprisoned  by  tts  awn  folly.
 That  ia  to  say  because  they  have  said  repeatedly
 by  that  they  will  not  give  recognisation,  It  is
 not  that  they  say  that  they  will  not  recognise,
 but  that  “the  time  has  not  come  or  is  not
 appropriate.”  To  the  Government  time  ts  not
 by  the  clock  ;  time  is  not  by  the  event;  then
 what  js  time  by?  It  is  only  to  be  measured
 by  the  pace  of  the  drift,  which  appears  to  be
 the  policy,

 46  hra.

 One-tenth  of  the  population  of  Pakistan—
 as  Shri  Indrajit  Gupta  has  said,—has  been

 pushed  out  of  Pakistan.  This  is  an  indirect
 form  of  aggression.  When  a  State  does  not
 allow  people  to  live  in  its  own  home  territory
 but  pushes  them  out  into  another  in  this  way
 Pakistan  does,  what  isit  ?  If  the  people  of  East

 Bengal  came  when  there  wert’  no  difficultics
 there,  we  could  have  pushed  them  back  or  put
 them  in  jail  here  or  whatever  we  do  in  those  cir-
 cumstances.  But,  we  don't  and  cannot  do  that,
 because  the  internal  circumstances  on  their

 homeland  are  such,  the  happenings  in  Pakistac
 are  such  thst  she  has  created  a  situation  where

 people  flee  from  terror  with  a  momentum  that

 is  ever  growing.

 Before  I  sit  down,  Mr.  Chairman,  I  want  to

 say  this:  that  the  Jarge  numbers  of  people  who

 have  come  into  this  country  should  not  be

 treated  a  members  of  a  concentration  camp  oF

 @  pursing  home  or  anything  of  that  kind.  They
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 should  be  enabled  to  attain  political,  physical
 and  other  qualities  which  would  enable  them

 to  return  and  resist  the  invaders.  Resistance

 armies  can  be  and  have  been  built  inside  refu-

 gee  (and  even  concentration)  camps  and  can
 be  done  without  our  interfering  with  them.

 There  is  no  reason  why  these  able-bodied

 people,  people  who  have  abilities,  intellectuals
 and  ex-soldiers  who  have  come  over  should  not

 themselves  be  largely  responsible  for  the  orga-
 nisation  of  these  forces,  So  that  when  they  are
 able  to  muve  out,  to  go  out  they  will  do  so  as
 a  force  of  liberation,

 We  constantly  here  words  and  expressiuns
 used  such  as  ‘conditions  must  be  created  for
 them  to  return.’  Who  is  going  to  create  thuse
 conditions  Will  it  be  the  Government  of

 Pakistan  or  the  Imperialist  powers  of  the  world
 of  the  United  Nations,  which  had  made  a  mess
 of  a  similar  matter  in  the  Congo  ?  What  I  say
 does  not  mean  that  the  machinery  of  interna-
 tong!  cooperation  should  not  be  uscd.  The

 persunnel  that  has  come  over  from  East  Bengal
 should  be  treated  in  such  a  way  that  both

 politically,  mentally  and  in  physical  strength,
 they  will  be  able  to  go  back  in  order  to  add

 ६0  the  forces  of  reaistance.  ‘That  is  what  the

 position  is  which  I  would  like  to  take  at  the

 present  time.  Ido  not  wish  to  elaborate  this
 further.

 And,  if  this  is  done,  he  would  have  contrie
 buted  somewhat  to  the  victory  of  the  furces  for
 Liberation.

 I  also  want  to  say  that  we  are  debating  a
 Private  Members’  Motion.  Nobody  would  have  .
 thought  we  are  going  to  say  anything  wonder-
 ful  or  new  today.  The  fact  is  this  that  even
 since  we  discussed  this  issue  3  or  4  days  ago,
 new  circumstances  have  arisen!  We  have  also
 had  visitors  frum  other  countries  who  have
 turned  here  from  East  Bengal.  2  believe
 the  Prime  Minister  herscif  has  also  said,
 directly,  or  indirectly,  there  is  no  question
 of  anybody  thinking  that  Pakistan  can  go  back
 to  Bast  Bengal.  If  they  can  say  that  Pakistan
 tan  not  go  back,  that  is  to  say,  they  think  that
 Pakistan  Government  will  not  be  there,  again,
 what  is  the  objection  and  what  is  the  impedi-
 mint  to  recognition  of  the  revolutionary
 authority  that  is  there  ?  A  vacuum  has  been
 created  by  our  diplomats  being  displaced  by
 Pakinan,  It  is  not  sight  that  whatever  is
 there,  by  way  offactual  existence  should  be
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 recognised.  Recognition  is  only  of  what  in  fact
 exists,

 It  is  pathetic  that  far  more  information  of  a
 factual  character  has  been  published  in  the
 British,  American  or  French  papers  than  ours.
 The  Goverament  relics  on  these  newspaper
 items  themselves  and  when  they  don’t  want
 to  pursue  the  implications  of  the  Reports  they
 put  a  mystery  around  the  whole  issue  and  say
 thia  may  not  say  anything  about  it  for  Govern-
 ment  are  doing...  .¢tc.

 Finally,  I  repeat  that  this  debate  is  ona
 Private  Members,  Motion.  I  hope  the  Minister
 for  Parliamentary  Affaire  who  is  the  chief  whip
 of  the  ruling  party  would  think  it  right  not  to
 put  the  whips  on.  The  present  issue  is  a  matte:
 wherein  members  should  exercise  their  consci-
 ence  and  allow  their  votes  he  cast  accordingly.
 This  is  fur  too  important  a  matter  to  be  ruled
 by  party  decisions  alone.  There  is  nothing  lost,
 because  Government  is  not  going  to  fall  even
 if  this  motion  is  carried.  So,  I  appeal  to  505
 vernment  not  to  put  the  whips  un.  Let  there
 be  a  free  vote  so  that  the  world  might  know
 what  people  in  India  think.

 Let  our  friends  opposite  belong  to  the  class
 of  people  about  whom  a  acventeenth  century
 philosopher  said  :

 “Ignorance  leadcth  a  man  into  a  party  ;
 Shame  preventcth  him  from  leaving  it.”

 Let  that  not  be  the  position.

 SHRI  INDRAJIT  GUPTA:  Not  only
 ignorance.

 SHRI  KRISHNA  MENON:  Therefore,  I
 hope,  in  this  Parliament,  with  its  traditions,  it
 is  possible  un  an  occasion  of  this  kind,  where
 the  vote  is  only  a  recommendation,  it  may
 express  its  will  unhampered  by  a  whip.  Ido
 hope  that  whips  will  not  be  put  on  and  a  free
 vote  will  be  allowed.  That  would  itself be  a

 proclamation  of  the  support  uf  our  democracy.

 SHRI  PRIYA  RANJAN  DAS  MUNSI

 (Calcutta  South)  :  The  discussion  on  the  reso-
 fution  on  Bangla  Desh  has  already  reached  a
 mature  stage  after  the  expression  of  views  by
 many  Member  of  the  House.  Many  peculiar
 ideas  also  have  been  expressed  by  Members
 of  our  party  and  also  by  Members  from  the

 other  side,  but  I  do  not  hike  to  go  into  the

 details  of  those  ideas.
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 I  would  like  to  express  my  views  on  two

 main  aspects.  The  Government  of  India  have
 already  denounced  the  military  junta  and  the
 military  government  headed  by  Yahya  Khan.
 Thereby  we  have  shown  enough  courage  and
 to  the  world  that  we  are  not  relying  on  any  ato-
 mic  power  or  military  power  but  on  the  power
 of  humanity.  If  we  have  had  the  courage  and
 capacity  todenounce  and  condemn  the  action  of
 Yahya  Khan  junta  on  the  patriotic  people  of
 Bangla  Desh  and  we  have  also  had  the  capacity
 to  denounce  the  Nixon  Government  for  the  arms
 shipments  that  they  have  made  to  Pakistan,  then
 surely  we  must  have  the  courage  based  on  hu-
 manity  and  we  must  have  the  capacity  imme-
 diately  to  recognise  or  accept  Sheikh  Mujibur
 Rehman  as  the  unquestioned  leader  of  Bangla
 Desh  and  the  head  of  government  of  the  people
 of  Bangla  Desh,

 Many  Members  have  somewhat  tried  to
 confuse  the  issue.  I  have  been  secing  this  for
 along  time.  Many  members  have  urged  the  sit-
 ting  of  the  criteria  of  international  law  first  so
 that  we  may  decide  whether  it  is  fit  and  whether
 the  time  has  matured  to  recognise  Bangla  Desh
 or  not.  I  do  not  know  why  we  should  go  m
 for  those  criteria.  So  far  as  I  am  concerned,
 I  submit  that  democracy  stands  only  on  the

 people’s  verdict  or  the  verdict  of  the  electo-
 rate  and  on  the  choice  of  the  representatives
 of  the  people  by  the  people.  98  per  cent  of
 the  respresentatives  of  the  people  of  Bangla
 Desh  have  been  returned  in  the  elections  not
 because  of  any  favour  of  Yahya  Khan  or  any
 other  source  of  interaational  power  but  through
 the  expressed  will  of  the  people  of  Bangla
 Desh  at  the  time  of  elections.  Therefore,  what
 is  the  harm  in  our  recognising  Bangla  Desh
 immediately  ?  We  should  recognise  them  im-

 mediately.

 The  Government  of  India  have  committed
 themselves  many  times  before  in  this  House
 and  they  have  also  committed  themselves  to
 the  atatemient  that  the  problem  of  the  evacuces
 has  become  India’s  internal  problem  and  they
 have  also  committed  in  the  House  that  it  is  not

 possible  for  India  to  go  on  carrying  the  bur-
 den  of  expenditure  on  these  evacuees  for  long,
 and,  therefore,  they  should  be  the  tesponsibi-
 lity  of  the  international  community.  In  spite
 of  all  this,  we  are  finding  the  evacuees  are

 pouring  into  our  country  day  after  day,  and
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 from  the  reports  that  pour  in  we  find  that  the
 elected  representatives  of  the  Awami  League
 are  atill  in  the  evacuees’  camps  on  the  border
 facing  the  bayonet  of  the  military  junta  of  Yahya
 Khan.  Still,  we  are  considering  the  matter
 of  recognition  only.  How  fong  are  we  to  conti-
 nue  like  this  ?

 हु

 If  India  has  the  courage  still  to  stand  on
 the  power  of  humanity,  let  alone  the  question
 of  international  support  coming  in  ar  not  com-
 ing  in,  India  should  recognise  Bangla  Desh
 in  spite  of  all  the  difficulties,  and  for  this
 decision,  the  people  of  India  would  all  be
 responsible.  If  Government  are  not  able  to
 recognise  Bangle  Desh,  they  should  categori-
 cally  come  farward  and  say  to  the  international
 powers  that  they  are  not  able  to  do  so.  What
 is  the  point  in  going  on  prolonging  the  consi-
 deration  for  a  long  time  ?  What  is  the  point
 merely  expressing  sympathy  and  support  to  the
 struggle,  sympathy  to  the  evacuees  and  having
 discussions  with  international  powers?  After
 all,  what  have  we  got  from  the  international
 powers  ?  After  the  visit  of  our  great  Foreign
 Minister  to  the  USA,  how  has  the  USA  acted  ?
 Without  realising  the  gravity  and  the  reality
 of  the  problem  of  Bangla  Desh,  the  US
 Government  has  gone  on  sending  shipments
 of  military  hardware  to  Pakistan:  Again,  what
 is  the  attitude  that  the  UK  Government  whicl:
 is  the  head  of  the  communal  power  has  taken  '

 Have  they  made  any  single  political  state-
 menton  the  reality  of  the  problem?  Apart
 from  sending  a  delegatign  of  British  Members
 of  Parliament,  have  they  expressed  anything

 “on  the  political  aspect  of  the  matter?  Again
 “take  the  USSR  ?  Of  course,  they  are  sending

 some  aid  and  other  things,  but  are  they  taking
 any  sious  step  on  the  political  objectives’
 T  am  sorry  to  say  that  even  a  progressive
 State  like  the  Soviet  Union  has  not  yet  taken
 any  political  step  in  regard  to  the  reality  of  |
 the  problem  of  Bangla  Desh.  In  the  statement
 to  the  24th  Congress  of  the  Soviet  Union,  J
 was  trying  to  find  a  single  line  which  would
 be  in  sympathetic  tune  with  the  aspirations
 of  the  people  of  Bangla  Desh,  but  I  could
 nat  sce  any,  All  the  international  powers
 are  only  wanting  to-see  how  India  is  dancinys
 in  which  direction  it  is  moving  its  steps.  I!

 India  dances  towards  Kashmir,  they  will  say  chat

 the  danger  of  America  Is  there.  If  India  dances

 towards  NEPA,  they  will  say  that  the  dange!
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 of  China  fs  there.  But  I  find  that  both  Ame-
 rica  and  China  have  already  made  a  trap  in
 the  Bangla  Desh  problem  and  they  want  that
 this  shoudd  be  India’s  own  problem  and  India
 should  die  in  it.  If  we  have  the  capacity  in  this
 crises  of  history,  let  the  Government  of  India
 and  the  Members  of  this  House  commit  them-
 selves  to  this  point.  Either  we  stand  by  the

 power  of  humanity  and  recognise  the  electorate
 and  the  people  of  Bangla  Desh  or  we  catego-
 rically  say  that  we  are  not  doing  it  because

 still,  inspite  of  the  non-aligned  forces,  we  arc

 bankering  for  something  from  America  or  the
 USSR.

 So,  I  support  the  resolution  because  the
 time  is  ripe  for  recognition.  If  we  fail  to

 grant  it,  the  younger  generation  of  Bangla
 Desh,  those  who  are  spending  their  time  in
 the  evacuce  camps  will  curse  the  history  of
 India,  the  black  pages  that  are  being  written
 to  carve  their  fate.  They  are  not  ready  to
 tolerate  it,  they  are  not  ready  to  carry  the
 black  pages  of  Indian  history  with  the  glorious
 fate  and  commitment  of  their  people.

 श्री  जांशुबंत  घोटे  (नागपुर):  सभापति

 महोदय,  बंगला  देश  का  सवाल  आज  केवल

 बंगला  देश  का  नहीं,  संसार  का  नहीं,  हमारे

 राष्ट्र  का एक  अहम  सवाल  हो  बैठा  है  1  इस् सा-

 नियत  के  तौर  पर  बंगला  देश  को  मान्यता

 देनी  चाहिए,  |  इंसानियत  के  तौर  पर  पाकी-

 स्तावा  आक्रमण  का  निषेध  करता  चाहिए,

 यही  हमारे  देश  की  भूमिका  रही  है।  लेकिन

 जो  अ्तर्राष्ट्रीय  नीति  ह ैऔर  इस  अंतर्राष्ट्रीय

 नीति  में  जो  आज  के  हालात  जाहिर  हुए  है  वह

 बहुत  ही  भयानक  हैं  t  बंगला  देश  का  सवाल

 ६.  तो  पार्टी  इन  पावर  का  सवाल  है,  और  न

 यह  अपोजिशन  का  सवाल  है  बल्कि  यह  सारा

 सवाल  आज़  हमारे  देश  का  सवाल  है,  और  हम

 सब  लोगों  का  सवाल  है  1  इस  भूमिका  के  ऊपर

 बंगला  देश  के  सवाल  पर  सारा  ही  देक्ष  एक

 साथ  खड़ा  है।  ऐसी  अवस्था  में  हमारे  लिए

 यही  देखनी  बहुत  जरूरी  है
 कि  हमारी  विदेश

 नीति  क्या  हैं  और  आज  हमारी  विदेश  नीति

 कहां  जा  रही  है?  हम  देखते  हैं  कि  आज
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 हमारी  विदेश  नीति  का  दिवाला  निकल  गया

 &  |  बदकिस्मती  से,  हम  को  कहना  पड़ता  है
 कि  संसार  में  आज  हमारा  कोई  मित्र  नहीं  रहा

 है।  आज  कोई  भी  हमारा  दोस्त  नहीं  है  a  यह  बता

 सही  है  कि  भिखारी  का  कोई  दोस्त  नहीं  होता  t

 आज  हमारा  देश  एक  भिखारी  देश  बनकर

 संसार  के  सामने  खड़ा  है।  ऐसी  अवस्था  में

 हमारा  कोई  दोस्त  नहीं  है  ।  दूर  की  बात  छोड़िये,
 नेपाल  भी  आज  हमारा  दोस्त  नहों  है।  बर्मा

 भी  अज  हमारा  नजदीक  का  दोस्त  नहीं  है
 सीलोन  भो  हमारा  नजदीक  का  दोस्त  नहीं  है

 इतना  ही  नही  बल्कि  हमारे  देश  में  भी  ऐसी

 कुछ  शक्तियां  है  जोकि  हमारी  नहीं  है।  ऐसी
 अवस्था  में  हमारी  विदेश  नीति  किधर  जा  रही

 है,  कौन  सी  करवट  पर  हम  गिर  रहे  हैं,  इस

 बात  को  भी  हमें  देखना  चाहिए।  आज  चाइना
 ने  बंगला  देश  को  मान्यता  न  देकर,  मैं  समझता

 हूँ  हमारे  ऊपर  बड़ा  अहसान  किया  है  I  यदि

 चाइना  बंगला  देश  को  मान्यता  दे  देता  तो,  हम

 कहीं  के  न  रहते  संसार  में  हमारा  कोई  स्थान

 नहीं  होता  -  आज  हमारी  खुशकिस्मती  से

 चाइना  ने  बंगला  देश  को  मान्यता  नहीं  दी  है  ।

 राज  एक  ऐसा  सवाल  हमारे  सामने  खड़ा  है

 कि  हम  जायें  तो  कहां  जायें।  पाकिस्तान  से

 हम  आज  तक  बात  करते  आये,  चाइना  से

 हमारी  लड़ाई  हुई  और  इसमें  भी  कोई  शक

 नहीं  कि  सदियों  से  चाइना  और  भारत  दो

 दोस्त  रहे  है  भाई  रहे  हैं,  लेकिन  आज  ऐसी

 अवस्था  आई  है  कि  फिर  से  हमको  बंगला  देश

 के  सवाल  पर  चाइना  से  बात  करनी  चाहिए।

 संसार  के  कितने  ही  देशों  में  हमारे  प्रतिनिधि

 होकर  आये  हैं,  इसलिए  आज  चाइना  से  बात

 करने  के  लिए  हमें  जरूर  तैयार  रहना  चाहिए

 ताकि  बंगला  देश  के  सवाल  पर  चाइना  हमसे

 सहमत  हो  सके  ।  आज  जो  बर्बरतापूर्ण  आक्रमण

 बंगला  देश  पर  हुए  हैं,  जहां  इनसानियत  को

 कुचल  दिया  गया  है,  मरोड़  दिया  गया  है  और

 बच्चे  पीस  दिये  जा  रहे  हैं,  ऐसी  अवस्था  में

 हम  बंगला  देश  के  पीछे  खड़े  हैं,  हमारी  प्रधान

 मंत्री  श्रीमती  इंदिरा  गांधी  के  पीछे  इस  मसले
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 (et  जांबवंत  घोटे  |
 पर  सारा  देश  एक  होकर  खड़ा  है,  वह  मशाल

 लेकर  आगे  बढ़  रही  है--ऐसी  तस्वीर  हम

 सामने  रखें  और  बंगला  देश  को  मान्यता  देने

 में  अब  कोई  हिचकिचाहट  नहीं  होनी  चाहिए,

 कोई  भी  वक्‍त  नहीं  गवाना  चाहिए  क्‍योंकि  अब

 ऐसा  वक्‍त  हमारे  ऊपर  आ  गया  है  कि  बाद  में

 हम  फिर  कहीं  के  नहीं  रहेंगे  और  हम  को  कहीं
 का  सहारा  नहीं  रहेगा,  किसी  का  आसरा  नहीं

 रहेगा  और  फिर  हमको  पछताना  पड़ेगा  केवल

 यही  कहने  को  रह  जायेगा  ।

 सब  कुछ  लुटा  के  होश  में  आये  तो  क्या

 किया  1

 श्री  क्षति  भूषण  (दक्षिण  दिल्ली)  :  अध्यक्ष

 महोदय,  जिस  स्थिति  से  आज  हमार  राष्ट्र

 गुजर  रहा  है  उसमें  हमारे  सदस्यों  को  बहुत

 संयत  भाषा  में  इस  स्थिति  को  लोगों  के  सामने

 रखना  चाहिए  iy  कुछ  लोग  है  संसार  जिनको

 दिन  में  भी  बिल्कुल  अन्धेरा  नजर  आता  है,

 चारों  तरफ  निराशा  ही  निराशा  नजर  आती

 है  कि  संसार  में  उनका  कोई  नहीं  है  और  वह

 बिल्कुल  डूब  रहे  हैं।  लेकित  में  समझता  हूं  कि

 जब  हम  कोई  ऐतिहासिक  कदम  उठाने  के  लिए

 तत्पर  हों  उस  समय  इस  प्रकार  मायूसी  की  बातें

 करना  देश  को  पीछे  ले  जाना  है।  मैं  नही

 समझता  कि  संसार  में  हमारा  कोई  साथी  नहीं

 है  ।  जहां  भी  दुनिया  में  गतिशील  ताकतें  है

 जो  समाजवाद  के  लिए  लड़  रही  हैं  वह  आज

 हमारे  साथ  है  }  मिला  देश  के  मेम्बर  पार्लीमैंट

 के  साथ  मुझे  कई  समाजवादी  देशो  में  जाने  का

 मौका  सिला  है।  वहां  की  जलता  ने  सहयोग

 दिया  और  कहां  को  सरकारों  ने  भी  सहयोग

 तथा  समर्थन  दिया ।  यह  कभी  नहीं  होता  कि

 दो  तीन  महीने  सें  ही  किसी  इनक़लाब  को  सारा

 संसार  रिक साइज  कर  ले  हमने  भी  आजादी

 की  लड़ाई  लड़ी  थी  लेकिन  दुनिया  ने  कितने

 दिन  के  बाद  रिकग्नाइज  किया  ?  ब्रियतनाम

 में  तीन  साल  के  बाद  रिकग्नाइन  किया।

 इसलिए  यह  बलि  कहना  कि  सारी  दुनिया  हमारे

 साथ  नहीं  हैं--मैं  इस  बात  को  नहीं  मानता।
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 दुनियां  की  जो  लड़ाई  ताकतें  हैं,  जो  संभषेशील

 ताकतें  हैं,  जो  साम्राज्यवाद  के  खलिलाफ,ताकतें  हैं
 वह  चाहे  लैटिन  अमरीका  में  हों  या  कहीं  जबार--और
 अमरीका  के  अन्दर  भी  जो  ताकतें  है  जो  कि

 साम्राज्यवाद  के  खिलाफ  लड़  रही  हैं,  पूर्वी

 एशिया  में  युद्ध  पर  जो  सैनिक  और  हथियार
 भेजे  जाते  हैं  उसके  खिलाफ  वहां  के  नौजवान

 गोलियां  खा  रहे  हैं,  लोगों  को  फांसी  पर  चढ़ाया
 जा  रहा  है--वे  लोग  आज  हमारे  साथ  हैं  और
 बंगला  देश  के  नौजवानों  के  साथ  हैं  जोकि  आज

 वहां  पर  शहादत  दे  रहे  है।  बंगला  देश  के

 लोगों  ने  आजादी  के  लिए  जो  प्रण  लिया  है,
 संसार  की  कोई  ताकत  भी  अब  उनको  गुलाम
 नहीं  बना  सकती  है।  उनका  एक  एक  नौजवान

 आज  सचर्षणील  है  1  आज  हमारे  ऊपर  बड़ी

 जिम्मेदारी  आई  है  !  जो  दुनिया  की  प्रगतिशील

 ताकतें  है  वे  हमको  मदद  कर  रही  है  उनके
 विश्वास  पर  तथा  इस  देश  के  सफल  नेतृत्व  पर

 तथा  जितने  हमारे  प्रगतिशील  दल  है,  तथा

 एक  एक  सेक्टर  का  सिवाय  हों  कि  हमे  बंगला

 देश  को  पूरा  पूरा  सहयोग  देना  चाहिए  और

 मदद  करनी  चाहिए  सफलता  निश्चित  है  ।

 एक  बात  मैं  और  कहना  चाहता  हूं  कि

 अगर  हमने  उनको,  बंगला  देश  भी  सरकार  को,

 सहायता  न  दी  होती  वे  दस  दिन  तक  भी  खडे

 नही  रह  सकते  थे।  अगर  उनको  किसी  पर

 विश्वास  है  ती  वह  महान  यह  देश  है  क्योंकि

 इस  देश  के  50  करोड़  देवा वासियों  ने  दिल  से

 उनको  मान्यता  दी  है  संसार  में  किसी  देश  का

 इतनी  बढ़ी  हृदय  से  मान्यता  कभी  नहीं  मिली

 और  अब  सरकार  को  भी  मान्यता  देता

 चाहिए  हम  इस  बात  के  पक्ष  में  थे  कि  बंगला!

 देश  की  जनता  जिसने  हथियार  उठाये  है,  जिस

 तरह  से  वह  लड़  रही  है  उसको  भी  अपने  कदमों

 पर  आगे  बढ़ना  चाहिए  और  हमें  उनको  मदद

 करनी  चाहिए।  मै  सरकार  से  प्रार्थना  करना

 चाहता  हूं  कि  9  अगस्त  आने  बाला  है,  तब  तक

 अगर  हम  किसी  निर्णय  पर  नहीं  पहुंचते  तो  मे

 इस  बात  को  सदा  में  कहता  हूं  कि  मुझे  वाह
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 क्षामरण  अनशन  करना  पड़े,  बंगला  देश  को

 समर्थन  देने,  मान्यता  देने
 के  लिए  उस'  दिन  सारे

 देश  में  नौजवान  यह  व्रत  लेंगे  बंगला  देश  की

 स्वाधीनता  का  |  और  तब  तक  जो  बंगला  देश

 के  नौजवान  तैयारी  कर  रहे  हैं  लड़ने  के  लिए

 उनको  जो  सहायता  देश  में  बालं ट्री  तौर  पर  दी

 जा  रही  है  उसको  और  मजबूत  करना  चाहिए  t

 बस  मैं  इतना  ही  कहना  चाहता  हूं  ।

 श्री  फूल  |  वर्मा  (उज्जैन)  :  सभापति

 जी,  मैं  आपका  आभारी  हूं  कि  आपने  मुझे

 सारी  दिया  1  जहां  तक  बंगला  देश  की  समस्या

 का  सवाल  है  यह  समस्या  हमारे  देश  के  लिये

 जीवन  मरण  का  प्रश्न  बन  चुकी  है।  मैं  नहीं

 समझ  पा  रहा  हूं  कि  हमारी  सरकार  इतनी  बड़ी

 समस्या  को  हल  करते  के  लिये,  जो  उसका

 रख  है  उसको  निर्णायक  ढंग  से  क्‍यों  नहीं

 प्रस्तुत  कर  पा  रही  है।  मैं  मानता  हूं  कि  यदि

 हमारी  सरकार  ने  बंगला  देश  को  मान्यता  नहीं

 दी  तो  इसका  मतलब  यह  है  कि  आजादी  के

 बाद  यदि  कोई  सबसे  बड़ी  भूल  हमसे  होंगी  तो

 बह  यही  होगी  ।

 जहां  तक  बंगला  देश  का  सवाल  है  आज

 जो  वहां  पर  भीषण  नरसंहार  हो  रहा  है  वह

 हमारी  शताब्दी  का  सबसे  बड़ा  नरसंहार  है  ।

 करीब  70,80  लाख  लोग  हमारे  यहां  आ  चुके

 हैं।  इनका  आना  जहां  हमारे  आशिक  तन्त्र  को

 बिगाड़ने  वाला  है,  हमारी  योजनाओं  का  रूप

 बिगाड़ते  वाला  है,  वहीं  साथ  ही  साथ  ला  ऐंड

 आमेर  की  पो जी वान  को  भी  खराब  कर  रहा  है

 क्योंकि  बंगला  देश  से  आने  वाले  लोगों  में

 बहुत  से  जासूस  भी  आ  गये  है।  अभी  अभी

 कुछ  माननीय  सदस्यों  ने  कहा  कि  ब्रिटेन  की

 संसद्‌  के  अन्दर  26  माननीय  सदस्यों  ने

 बंगला  देश  को  मान्यता  देने  का  प्रस्ताव  पेश

 किया  है  i  मुझे  दुःख  है  कि  क्यों  हमारी  सरकार

 इंगला  देश  को  मान्यता  देने  के  लिये  अग्रसर

 हीं  हो  रही  है  !

 जहां  तक  बंगला  देश  और  भारत  का

 पाल  है,  हमारा  उससे  चोली-दामन  का  संबंध
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 है  क्योंकि  ये  वही  भाई  बन्धु  हैं  जो  देश  विभाजन

 के  समय  वहां  गये  थे  |  आज  बंग  बु

 मुजीबुर्रहमान  जनरल  याह्या  खां  की  कौद  में  हैं,

 उन्हें  छुड़ाने  के  लिये  सरकार  ने  कुछ  नहीं
 किया  |

 जहां  तक  ब्रिटेन  और  अमरीका  का  सवाल  है

 वह  दोहरी  होती  हमारे  साथ  अपना  रहे  हैं  1

 एक  ओर  तो  अमरीका  पाकिस्तान  को  अस्त्र

 शस्त्र  दे  रहा  है  और  दूसरी  ओर  हमारी  पीछे

 था  पाता  है।  इसी  तरह  से  ब्रिटेन  भी

 अप्रत्यक्ष  रूप  से  पाकिस्तान  को  सहायता  दे

 रहा  है।  आज  के  काल  अटेंशन  के  माध्यम  से

 हम  कह  सकते  हैं  कि  ब्रिटेन  हमारे  सूती  व्यापार

 को  ठप्प  करना  चाहता  है  और  इस  प्रकार  से

 अप्रत्यक्ष  रूप  से  पाकिस्तान  का  समर्थन  कर

 रहा  है

 इन  शब्दों  के  साथ  मैं  मंत्री  जी  से  निवेदन

 करूंगा  कि  अब  समय  आ  गया  है  कि  इसमें

 बिल्कुल  देर  नहीं  करनी  चाहिए  और  हमें

 बंगला  देश  को  मान्यता  देने  के  लिये  अग्रसर

 होना  चाहिये।

 SHRI  MURASOLI  MARAN  (Madras
 South):  Mr.  Chairman,  Sir,  I  consider
 that  we  have  lost  in  war  which  we  did  not

 fight.  It  is  an  unfought  war  India  has  lost  to
 Pakistan.  Otherwise,  how  can  we  explain  the
 terrific  burden  of  eight  million  refugees  on  us  ?
 As  Mr.  Krishna  Menon  has  pointed  out,  one-
 tenth  of  the  population  of  East  Pakistan  is

 living  with  us.  Now,  we  are  holdidg  the  baby
 without  our  knowing  how  itcame  about,  We
 never  expected  such  a  situation  when  this

 rising  passed  28  resolution  in  support  of  the  up-
 House  in  East  Bengal.  We  were  in  a  jubilant
 mood  then.  We  thought  Bangla  Desh  would  be
 a  reality  sooner  than  later.  But  we  failed  to

 know  that  was  happening  in  Bangla  Desh,  We

 failed  to  give  advice  in  time  to  our  friends  in

 Bangla  Desh.  We  failed  to  guide  even  the

 Indian  newspapers  and  Indian  public  opinion
 because  in  their  over  enthusiasm  they  published
 encouraging  news.

 Six  days  alter  the  start  of  the  genocide,  our

 Parliament  passed  a  unanimous  resolution  in
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 support  of  the  historic  upsurge  of  the  75  mil
 lion  people  of  Bangla  Desh,  but  still  we  are
 to  recognise  it.  Whatever  it  may  be,  we  could
 have  changed  the  history  of  this  sub-continent,
 We  could  have  saved  millions  of  lives  and
 homes.  We  did  not  do  what  was  wanted.
 “Masterly  inactivity”  would  be  the  correct
 expression  to  describe  our  attitude.

 Finally,  we  felt  the  pinch  of  it  with  the
 onward  march  of  the  refugees.  When  we  felt
 thar  we  could  not  carry  on  without  sufficient
 strain  on  our  economy,  we  are  sending  one  after
 another  to  al)  world  capitals.  There  was  a
 time  when  the  entire  world  was  looking  to
 New  Delhi  for  leadership.  Then  we  were  the
 leader  of  non-aligned  group.  Now  we  have
 lost  that  initiative,  derive  and  leadership,  As
 Mr.  Menon  pointed  out,  what  is  wanted  now
 is  a  foreign  policy.  Our  virile  foreign  policy  is
 as  dead  as  the  students  of  the  Dacca  Univer-
 sity.  The  touch  stone  of  a  foreign  policy  is  to
 find  out  whether  it  would  help  our  national
 interest,

 How  are  we  going  to  solve  the  refugees
 problem  ?  What  happened  to  the  refugees  of
 Palestine  ?  Still  that  problem  could  not  be
 salved.  The  question  asked  by  the  common
 man  in  street  is  how  are  you  going  to  solve
 the  refugee  problem  ?  The  common  man  in
 the  strect  tells  us,  “If  you  donot  have  a
 Bangladesh,  if  Bangladesh  docs  not  have  a
 geographic  territory,  then  it  is  the  duty  of
 India  to  create  one”.  Isracl  marched  upto  the
 desert  of  Senai.  China  is  still  occupying
 thousand  of  square  miles  of  our  territory.  The
 super  powers  will  understand  only  if  we  speak  in

 language  which  is  understood  by  them.  Presi-
 dent  Nixon  and  Mr.  Rogers  are  not  prepared
 to  call  murder  by  its  proper  name.  When
 Tajuddin  Abmed  declared  the  independence
 of  Bangladesh,  he  said  :

 “Every  day  this  recognition  and  assis
 tance  is  delayed  a  thousand  lives  are  lost
 and  more  of  Bangladesh's  vital  assets  are
 destroyed.”

 Not  only  the  interests  of  Bangladesh  but
 the  interests  of  India  will  be  affected.  We  do
 not  want  war,  but  events  may  derive  us  to
 that.  That  is  what  Shri  Jayaprakash  Narain

 said  in  America.  The  option of  choosing  the
 time  and  place  will  be  left  to  our  enemy.
 That  is  a  pitiable  situation.  Today's  Indian
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 Express  carries  a  news  item  saying  that  Mujibur
 Rehman  is  critically  ill  at  2  hospital  in  Rawal.
 pindi.  Tomorrow  a  news  may  come  from
 the  army  headquarters  of  Pakistan  that  Muji-
 bur  Rehman  is  improving.  Day  after  tomor-
 row,  another  news  will  come  that  suddenly
 he  developed  heart  attack  and  lost  his  life.
 That  was  what  happened  to  Lumumba  in
 Congo.  The  same  thing  may  be  repeated  and
 Mujibur  Rehman  may  be  killed.  The  Govern-
 ment  should  do  what  all  it  can  to  save  his
 life.  Mr.  Rogers  is  coming.  Before  that,
 Government  should  act.  .  Recognition  alone
 will  not  solve  the  prablem.  What  is  important
 is  the  follow-up  action  after  recognition.  I
 hope  the  Government  will  spell  out  its  pro-
 gramme  today.

 st  राम  नारायण  फार्मा  (धनबाद )  :

 सभापति  जी,  यह  बंगला  देश  का  जो  प्रदान  है

 यह  आज  अपने  मुल्क  के  सामने  जीवन  मौत  का

 प्रदान  है  |  मैं  इसलिये  जीवन  मौत  का  प्रदान  कहता

 हूँ  कि  इसके  ऊपर  जो  पहला  कदम  हमारा  हुआ
 उस  कदम  ने  हमारे  मुल्क  में  आज  बंगला  देश

 के  0  प्रतिशत  लोगों  को  आमंत्रित  करके  ला

 दिया  है,  और  न  मालूम  और  कितने  प्रतिशत

 लोग  आयेंगे  ।  तो  ऐसी  स्थिति  में  आज  जो  हम

 खर्चे  करते  हैं  दूसरे  मुल्कों  की  तरफ  भी  नजर

 रखते  हुए  और  यह  आशा  रखते  हुए  कि  कोई

 हमारो  मदद  को  आयेगा  तो  जिस  तरह  की  मदद

 मिल  रही  है  उसको  देखने  से  यह  जाहिर  होता  है
 मदद  नहीं  के  बराबर  ही  है  और  आपको  अपने

 कदम  पर  खड़ा  होना  है|  मैं  यह  देखता  हूं  कि

 माज  जो  70  लाख  लोग  अपने  मुल्क  में  पहुंच
 गये  हैं  अगर  उनके  ऊपर  आप  चार,  पांच  ०

 भी  खर्च  करें  तो  वहीं  तीन  करोड़  २०  प्रतिदिन

 के  हिसाब  से  होता  है।  अगर  आप  साल  का  बजट

 देखेंगे  तो  वह  हजारों  करोड़  रुपये  आता  है  और

 इसी  तरह  से  जो  हमारा  रुख  रहा,  तो  हिसारे
 खर्चे  और  बढ़ेंगे।  हमारे  देश  के  सारे  साधन

 उसी  तरफ  लगे  हुए  हैं,  सारे  नेताओं  का  ध्यान

 उसी  तरफ  लगा  हना  है,  सारे  मुल्क  का  ध्यान

 उसी  तरफ  लगा  हुआ  है  और  यह  समस्या

 कितनी  बड़ी  होने  वाली  है,  इसका  कोई  ठिकाना

 नहीं  है।



 269.  ॥  Recognition

 मेरी  तुच्छ  राय  में  इसका  समाधान  एक

 ही  है।  अब  आपको  दूसरे  मुल्कों  को  तरफ

 देखने  की  जरूरत  नहीं  है  और  अब  आपको

 अकेले  चलने  का  फैसला  लेना  है।  अब  तक

 आप  दूसरे  मुल्कों  की  तरफ  ही  देखते  रहे  हैं

 मेरा  कहना  यह  हैं  कि  अगर  वे  आपकी  सहायता

 को  आर्मी  तो  आठवें।  अगर  वे  आपकी  सहायता

 को  नहीं  आते  हैं  तो  भी  आपको  अपना  फैसला

 लेकर  चलना है  और  बह  फैसला  आप  का  सिर्फ

 मान्यता  देने  के  आए  हो  नहीं  होता  चाहिए

 बल्कि  इसका  भी  फैसला  होना  चाहिए  कि

 बंगला  देश  पर  बंगला  देश  के  रहने  वालों  की

 हकूमत  हो,  बाहर  की  हकूमत  बन्द  हो  और

 उसके  लिये  आपको  इस  तरह  की  स्थिति  पैदा

 करनी  होगी  कि  वहां  से  आये  हुए  लोगों  को

 ट्रेनिंग  देकर  ही  नहीं  बल्कि  आवश्यकता  पड़े  तो

 अपने  मुल्क  के  भी  फौजी  जवानों  को  भेजकर,

 वहां  के  लोगों  को  मुक्त  करना  होगा  ।

 सभापति  जी,  मैं  चाहता  हूं  कि
 सरकार

 बौछार  को  सील  करे  आज  भी  जो  हजारों

 हजार  की  संख्या  में  लोग  आते  हैं  उनको  आने

 न  देकर  हम  वही  से  उनको  हथियार  देकर

 लौटायें  और  इस  तरह  की  परिस्थिति  पैदा  करें

 कि  हम  उसको  न  केवल  हथियार  ही  दें  बल्कि

 जरूरत  पड़े  तो  रसद  आदि  से  भी  उनकी

 सहायता  करें  ।

 ची  इसा जीत  गुप्त  :  बूढ़े,  बच्चों.  को  तो

 माने  दें  ।

 ही  राम  नारायण  शर्मा :  तो  सभापति

 महोदय,  मैं  यह  समझता  हूं  कि  मेरी  राम  में

 इस  समस्‍या  का  समाधान  एक  ही  है।  अगर

 इस  तरह  की  ढुलमुल  नीति  हमारी  चलती

 रहेगी,  तो  हमारा  और  भी  खर्चा  बढ़ेगा  और

 हम  अपने  अपर  मुसीबत  लाने  जा  रहे  हैं  और

 सारी  दुनिया  के  सामने,  सारी  दुनियां  की  नजरों
 में  हो  सकता  है  कि  जो  हैसियत  हमारी  पहले
 थी  बह  न  रहे  |  इसलिए  मैं  सरकार  से  कहना

 चाहूंगा  कि  वह  इस  पर  जल्द  निर्णय  से  1
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 PROF.  8,  L.  SAKSENA  (Maharaj-
 genj):  Sir,  Thave  very  great  respect  for
 our  Prime  Minister.  She  is  known  for  her
 bravery  and  quick  decision.  But  on  this
 occasion  her  indecision  and  inaction  has
 pained  me  very  greatly,  She  mised  the
 bus  in  the  Ist  week  of  April,  At  that  time
 about  a  million  people  had  been  killed  from
 25th  March  to  Ist  April  and  the  entire  inter-
 national  press  community  which  had  been
 repelled  from  Dacca  just  then,  had
 condemned  the  killings.  If  only  we  had
 then  extended  recognition  to  Bangladesh  and
 sent  our  troops  on  a  mission  of  mercy  into  that
 country,  all  this  subsequent  tragedy  could  have
 been  avoided.  Pakistani  troops  were  then
 small  in  number  and  could  have  been  easily
 defeated  at  that  time.  In  that  case  today  there
 would  have  been  a  Sovereign  Independent
 Republic  of  Bangladesh  with  full  authority
 and  there  would  have  been  no  probiem.  But
 we  missed  the  bus  at  that  time.

 Now  we  are  trying  our  best  to  move  the
 world  conscience.  But  we  have  not  succeeded,
 Everybody  is  sclfish.  After  the  broadcast  by
 Yahya  Khan,  I  hope  our  Prime  Minister  will
 not  allow  the  name  of  country  to  be  beamirch-
 ed  like  that,  be  it  China,  Pakistan  or  any
 other  power.  We  have  showed  our  strength
 during  the  Pakistan  conflict.  I  hope  our
 government  will  immediately  send  our  troops
 on  a  mission  of  mercy  to  stop  the  genocide  and
 the  daily  massacre  in  Bangladesh.  We  should
 not  be  afraid  of  China  and  Pakistan  whom  we
 defeated  in  1965.  Then  there  are  millions  of
 brave  Patriotic  youngmen  among  refugees
 from  Bangladesh,  We  should  train  these
 youngmen  and  send  them  to  fight  their  country
 by  giving  them  arms,  3  am  eure  victory  shall
 be  ours  and  then  everybody  will  support  us,
 becaute  nobody  supports  a  coward  nation,
 I,  therefore,  hope  that  we  shall  not  be  put
 in  the  list  of  cowards.  The  time  has  come  to
 act  and  there  is  no  other  way.  The  Members
 on  the  Congress  side  are  alto  of  this  opinion.
 I  hope,  the  whole  nation  is  of  this  very  opinion.
 Therefore,  I  wish  the  Prime  Minister  to  take
 courage  and  to  announce  the  decision  that  we
 are  going  to  recognise  Bangla  desh.

 SHRI  M.  SATYANARAYAN  RAO
 (Karimnagar):  I  am  very  sorry  that  this
 Government  has  miserably  failed  to  do  its
 duty.  On  Slst  March  this  House  had
 pasted  2  unanimous  Resolution  asking  this
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 Government  to  act  quickly.  But  it  has  failed.
 Ie  has  no  right  to  rule  this  country.  One
 Member  was  saying  because  there  was  no  terri-
 tory  or  population  so  we  cannot  recognise.
 If  that  is  the  position  then  why  then  this  Govern-
 ment  mention  Bangla  Desh  instead  of  East
 Pakistan.  This  Government  has  no  business
 to  call  it  Bangla  Desh.  When  it  calls  Bangla
 Desh  then  it  is  its  duty  to  recognise.  Sir,  anly
 then  we  act  when  we  are  strong.  Had  we
 acted  quickly,  given  military  aid  or  sent  our
 military  to  Bangla  Desh  then  the  whole  world
 would  have  recognised  that  country.  There  is

 asaying  :  nothing  succeeds  like  success.  It  is
 most  unfortunate.  The  Foreign  Minister

 happens  to  be  a  Sardar.  He  must  be  bold
 enough.  Being  a  Sardar  he  could  have  taken
 the  decision.  We  must  take  the  decimon  here
 and  now  that  we  are  going  to  recognise  Bangla
 Desh  otherwise  all  the  opposition  parties  are

 going  to  give  a  call  to  the  Indian  people  not
 to  recognise  this  Government.  I  request  to
 Sardar  Swaran  Singh  to  recognise  Bangla
 Desh  immediately  otherwise  you  will  be  creat-
 ing  so  roany  problems  for  us,  We  are  going  to

 spend  crores  of  rupees  on  these  people  when
 we  are  not  in  a  position  to  feed  our  own

 people,  Please  at  least  consider  this  matter
 and  recognise  Bangla  Desh.  Not  only  recog-
 nise  Bangla  Desh  but  send  our  Army  there  to
 rehabilitate  the  victims  of  this  genocide.

 THE  MINISTER  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SWARAN  SINGH):  Mr,
 Chairman,  Sit,  on  an  issue  like  this,  this  type
 of  statement  to  say  the  least  docs  not  become
 the  opposition,  On  an  issue  like  this  I  do  not
 want  to  enter  into  a  debate  of  the  type  by
 giving  reasons  as  to  why  at  the  present  stage
 itis  not  possible  for  us  to  recognise  Bangla
 Desh.  We  have  stated  this  position  quite
 clearly  and  I  would  request  the  hon.  Members
 that  they  shoukl  also  exercise  some  restrain  in
 a  matter  like  this,

 So  far  as  international  affairs  are  concerned
 that  is  a  different  matter  altogether.  But  this
 is  an  internal  matter  and  we  should  not  cause
 greater  complications  in  thia  matter  of  inter.
 national  importance.  If  you  do  not  want  to
 excercise  restraint,  I  can  only  say  that  this
 is  not  in  our  overall)  national  interest,  I  am

 fully  convinced  of  that,

 SHRI  INDRAJIT  GUPTA:  You  do  not
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 admit  any  change  in  the  circumstances  after
 President  Yahya  Khan's  broadcast  ?

 SHRI  SWARAN  SINGH:  I  will  give  my
 comments  upon  President  Yahya  Khan's  state-
 ment  and  will  also  touch  upon  other  aspects,

 SHRI  Ss.  M.  BANERJEE:  Why  should  he
 sermonise  ?

 SHRI  SWARAN  SINGH:  I  am  not  ser-
 monising  but,  if  I  may  ask  in  all  humility  and
 earnestness,  why  ia  he  asking  me  to  do  or  not
 todoa  particular  thing?  I  do  not  want  to
 sermonise  ;  this  is  nut  my  way,  But  I  would
 like  hon.  Members  to  think  senously  that  the
 type  of  consensus  that  we  have  been  trying  to
 build  on  an  istue  like  this  for  realising  our
 national  objective  should  not  be  spoiled  by
 indulging  in  this  type  of  an  attitude  which
 does  not  at  all  help  the  cause  for  the  realisa-
 tton  of  which  all  of  us  should  be  united.  If
 you  use  this  type  of  an  argument  and  try  to
 start  with  calling  upon  me  to  do  or  not  to  do
 a  thing  of  that  nature,  Iam  sure  that  you  arc
 losing  the  concentrated  attention  which  all  of
 us  devote  for  realising  that  vubjective  and  we
 are  unnecessarily  wasting  our  energy  an  some-
 thing  which  to  my  mind  33  peripheral,

 The  main  objective  which  we  have  set  0८०
 fore  us  8  contained  in  our  Resolution  which
 we  all  unaniraausly  adopted,  in  which  we  said
 that  we  support  and  have  every  sympathy  for
 the  cause  of  freedom  in  which  the  people  of
 Bangla  Desh  are  engaged.  We  are  also  unani-
 mously  pledged  to  support  that  cause.  As  to
 what  should  be  done  io  pursuance  of  that
 Resolution,  is  a  matter  about  which  there  can
 be  a  difference  of  opinion.  But  we  should  try
 to  resolve  that  and  should  try  to  concentrate
 our  attention  for  realising  that  objective,  rather
 than  on  insisting  that  a  particular  step  ata
 particular  stage  is  the  only  way  to  resolve  that
 problem.  This  is  the  crux  of  the  entire  matter.

 Coming  to  the  statement  that  President
 Yahya  Khan  has  made,  to  a  certain  extent  I
 had  already  touched  upon  certain  features
 which  I  suspected  might  be  contained  in  the
 statement  that  was  expected  ta  be  made  by
 President  Yahya  Khas,  But  I  must  say  clearly
 that  the  statement  that  President  Yahya  Khan
 has  made  has  created  a  situation  where  this
 action  of  President  Yahyn  Kan  alone  wil}  be
 mainly  responsible  for  strengthening  the  resolve
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 of  the  people  of  Bangla  Desh  to  carry  on  their
 determined  struggle  for  their  freedom  and  for

 getting  rid  of  the  military  strangle-hold  which
 the  military  regime  of  Pakistan  had  been  trying
 to  perpetuate.

 PROF,  S.  L.  SAKSENA:  Without  your
 help  ?

 SHRI  SWARAN  SINGH  :  If  you  examine
 that  statement,  the  conclusion  is  irresistible
 that  for  all  times  to  come  he  has  negatived  any
 chance  of  revertion  to  the  democratic  way  of
 life.  Instead  of  the  elected  members  of  the
 Pakistan  National  Assembly  being  entrusted
 with  the  task  of  framing  the  Constitution,  some

 experts  will  frame  the  Constitution.  There  are
 also  several  other  highly  obnoxious  features  in
 that  statement  which  clearly  ahow  that  a  deter-
 mined  bid  has  been  made  by  the  military

 regime  to  perpetuate  their  own  hold  and  the

 process  of  democratic  emergence  upon  which
 the  country,  it  appeared,  had  embarked  after
 the  last  elections,  which  gave  such  outstanding
 victory  to  the  Awami  League  led  by  Sheikh

 Mujibur  Rehman,  has  been  completely  nega-
 tived  by  the  statement  that  President  Yahya
 Khan  has  made.

 The  entire  philosophy  behind  the  election
 to  the  Constituent  Assembly  was  that  the
 elected  representatives  will  have  the  right  to

 frame  their  Constitution.  Now,  that  is  taken

 away  from  them.  Then,  again,  what  is  most

 surprising  is  that  the  military  regime  will  decide

 asto  who  loses  the  elective  post.  It  is  most

 rurprising  that  the  administration  has  arroga-
 ted  to  themselves  the  right  to  declare  that  a

 particular  party  or  a  particular  individual  has

 indulged  in  such  activity  which  in  their  judg-
 ment  has  created  a  situation  where  the  party
 would  lose  its  recognition  or  the  elected  mem-

 ber  will  lose  his  seat.  There  cannot  be  any
 more  cruel  joke  to  their  profession  of  still

 reverting  to  =  democratic  way  of  life  if  this
 power  is  sought  to  be  assumed,  as  President

 Yahya  Khan  has  tried  to  atsume,  by  making
 the  statement  that  the  administration  will

 decide  aa  to  who  will  reniain  a  member  or  who
 willose  his  memberthip  because,  they  say,  f

 any  party  ig  guilty  of  what  they  descrike  as

 indulging  in  secessionist  activity,  then  they  will
 decide  as  to  whether  they  still  retain  the  right
 to  be  the  members  of  the  National  Assembly.

 This  ia,  to  nay  the  Inaat,  the  complete  nega-
 tion  of  the  democratic  idea.  There  is  another
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 highly  unsatisfactory  feature  of  the  statement
 according  to  which  it  is  said  that  regional

 parties
 as  vuch  may  be  called  upen  not  to  parti-

 cipate  in  the  process  of  Constitution  making
 or  even  in  the  matter  of  political  fnuctioning
 unless  they  are  parties  which  have  got  branches
 all  over  the  country.  This  is  something  which,
 I  think,  cuts  at  the  root  of  any  democratic
 process,  There  are  far-reaching  implications
 of  this  not  only  for  Bangla  Desh  but  even  for
 different  constituents  in  West  Pakistan  itself.
 This  might  mean  that  &  party,  for  instance,
 consisting  of  Baluchis  to  respond  to  the  aspira-
 tions  of  Baluchi  people  or  a  party  which  might
 try  to  project  the  aspirations  of  the  people  of
 North  West  Frontier  Province  can  also,  on  this
 basis,  be  said  to  be  not  national  parties  but
 regional  parties  which  can  be  superseded  and
 their  political  activities  curbed  by  depriving
 them  of  the  right  to  contest  National  Assembly
 seats.

 These  are  some  of  the  features  which:  are  #0
 patently  objectionable  judged  by  the  standards
 of  democratic  ideals  that  any  hope  still  left  that
 there  could  be  a  possibility  of  the  restoration
 of  democratic  rights  of  the  people  which,  accor-
 ding  to  us,  means  entrusting  the  responsibility
 of  administration  to  the  elected  representatives
 led  by  Sheikh  Mujibur  Rahman,  has  been
 dashed  to  the  ground.

 SHRI  8,  M.  BANERJEE:  What  are  you
 going  to  do  now  ?

 SHRI  INDRAJIT  GUPTA:  Have  all  your
 hopes  gone  now  ?  Have  you  still  any  hope  of
 &  political  solution  ?

 SHRI  SWARAN  SINGH:  I  never  enter-
 tain  the  type  of  hopes  which  he  wants  me  to

 say  that  I  have  got  them,

 SHRIINDRAJIT  GUPTA:  You  tell  us
 what  are  your  hopes.

 SHRI  SWARAN  SINGH:  We  have  to
 realige  the  implications  of  it.  This  means  that
 this  will  be  a  fong  fierce  struggle  in  which  the

 people  of  Bangla  Desh  will  have  to  carry  on
 theie  fight  and,  in  this  struggle,  according  to

 the  revolution  unanimously  adopted  by  Parlia-

 ment,  we  are  pledged  to  extend  all  possible

 sympathy  and  support  ¢o  them.

 So  far  as  the  question  of  recognition  is  con-

 cerned,  I  would  like  to  say  that  this  is  a  pro-
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 {Shri  Swaran  Singh]
 position  about  which  we  do  not  take  a  nega
 tive  view.  We  have  always  said  that  we  are
 not  opposed  to  recognition.  This  is  8  matter
 which  is  constantly  under  review.

 DR.  RANEN  SEN  (Barasat)  :  How  long  ?

 SHRI  SWARAN  SINGH:  And  I  would
 Nike  to  say  that  at  the  appropriate  time  if  we
 find  it  is  necemary  to  recognise,  we  will
 certainly  recognise  Bangla  Desh.  So  at  the
 present  stage,  I  would  appeal  to  the  hon.
 Members  that  some  new  factora  have  also  been
 introduced  and  we  have  to  review  our  attitude
 in  view  of  the  completely  negative  statement
 that  has  been  made  by  President  Yahya
 Khan.  ..(dnterruptions),  I+  will  not  be  proper
 to  hustle  us  to  take  a  view.  When  we
 say  that  we  are  not  opposed  to  recognition,  it
 will  not  be  quite  proper  for  those  who  may
 feel  strongly  about  our  going  ahead  now  and
 here  with  recognition  to  hustle  us.  They
 should  realise  that  this  is  something  upon  which
 we  do  not  take  a  negative  attitude.  We  can
 certainly  exarnine  it,  re-examine  it  and  keep
 the  position  under  review.  So  far  as  our
 efforts  to  help  or  support  those  who  are
 engaged  in  the  struggle,  that  is  already  con-
 tained  in  the  resolution  which  has  been
 unanimously  adopted  by  this  House.

 SHRI  INDRAJIT  GUPTA:  So,  the  only
 positive  thing  that  remains  is  your  continued
 recognition  of  Yahya  Khan’s  authority  in
 Bangla  Desh.  Bangla  Desh  means  you  are
 recognising  them.  You  are  recognising  every
 thing  that  they  are  doing  there.

 SHRI  SWARAN  SINGH:  Don’t  ask  me
 to  make  a  categorical  statement  which  may
 not  turn  out  to  be...

 SHRI  INDRAJIT  GUPTA:  Why  not  ?

 SHRI  S.  M.  BANERJEE  :  Let  the  people
 of  this  country  know  what  yoo  are.

 MR.  CHAIRMAN  :  No  personal  aspersions
 please.  eae  (Interruptions).

 SHRI  §.M.  BANERJEE:  I  have  nothing
 against  him  personally,  Sir...  (Jnierruptions),

 SHRI  SWARAN  SINGH:  I  wonld  only
 say  that  this  type  of  thing  does not  at  all
 1... |  फ्  me  and  it  docs  not  move  me  either,
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 I  dong’t  agree  with  that  type  of  shouting.

 SHRI  S.  M.  BANERJEE:  We  don't  care
 for  you.  You  are  Mr.  Bhutto's  friend.  You
 are  Yahya  Khan’s  friend.  .*

 MR.  CHAIRMAN:  Nothing  of  what
 Mr.  Banerjee  says  will  goon  record.  I  appeal
 to  you  not  to  interfere...  You  arc  a  very  old
 parliamentarian.  You  should  not  interfere
 like  this  so  often.

 SHRI  SWARAN  SINGH:  Sir.  I  won't
 like  to  prolong  the  debate.  I  want  to  say  very
 clearly  that  at  the  present  stage  the  stand  of
 the  Government—it  is  not  my  personal  stand
 is  that  the  conditions  are  not  at  the  moment
 either  proper  or—wise  for  granting  recognition.
 ‘We  will  keep  this  matter  under  review  and  we
 will  take  a  decision  at  the  appropriate  time.
 This  is  our  stand  and  I  hope  it  will  be
 appreciated  and  I  request  Mr,  Samar  Guha
 not  to  divide  the  House  and  the  country  on
 this  issue  because  there  is  no  disagreement  on
 the  substance  and  it  should  not  be  fost  in
 these  slogans  and  counter  slogans  in  which  I
 have  a  fear  that  the  real  problem  will  miss  us
 and  we  will  be  involved  in  this  type  of  slinging
 match  which  I  do  not  want  to  participate  in
 because  I  know  more  than  the  hon.  Members
 the  vital  issues  involved,  the  delicacy  and  also
 the  risk.  ...(/nterruptions).  It  is,  therefore,  our
 respopsibility...

 SHRI  S.M.  BANERJEE  :  Say  something
 about  America.  Why  don’t  you  say  against
 your  masters  ?

 SHRI  SWARAN  SINGH:  Let  us  not
 confuse  one  issue  with  the  other.

 So  far as  the  question  of  arms  supply  is
 concerned,  (Interruptions).  have  already
 registered  my  strongest  protest.  (Interruptions).

 MR.  CHAIRMAN:  I  will  not  allow  any-
 body  to  get  up  ss  he  likes,  I  am  permitting
 hon.  Mr.  Indrajit  Gupta  to  put  »  question.
 Mr.  Bede,  I  am  not  allowing you.  This is  not
 the  way  of  conducting  the  House.

 SHRI  INDRAJIT  GUPTA:  Before  the
 hon.  Minister  sits  down,  I  would like  to  ask
 him  to  tell  us,  to  give  ws,  an  asturance that
 this  kind  of  reply  which  he  is  giving,

 appeal  to  me  and  it  docs  not  move  me  either,  whether  we  cousider  it  rightly  or  wrongly)  ©
 we  consider  it  rightly  of  wrongly,  i

 *Not  recorded.
 |

 “
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 thoroughly  evasive,  is  not  being  influenced  by
 the  fact  that  President  Nixon’s  exivoy,  special
 envoy,  Mr.  Kissinger,  is  about  to  descend
 upon  us.  We  should not  be  influenced  by  his
 visita,  We  should  speak  out  boldly,  in  the
 interest  of  our  country.

 SHRI  KRISHNA  MENON:  Before  the
 Minister  concludes  his  reply,  would  he  say
 about  this?  He  said,  we  should  not  be  divided
 by  slogans.  Is  the  matter  of  recognition  merely
 a  elogan  and  not  a  matter  of  substance  ?
 Demands  for  international  recognition  is  not
 2  matter  of  slogan.

 SHRI  MURASOLI  MARAN:  We  have
 read  in  the  papers  that  Shri  Mujibur  Rehman
 in  critically  ill...

 MR.  CHAIRMAN  :  No  more  questions.

 SHRI  SEZHIYAN  (Kumbakonam)  :  Shri
 Mujibur  Rehman  8४  reported  to  be  critically
 dl,  This  is  then  usual  practice,  Whenever
 they  want  to  do  away  with  the  life  ofa  certain
 leader  they  may  do  this.  Today  it  is  said,
 Mujibur  Rehman  is  ill.  Tomorrow  they  may
 suy,  he  is  in  critical  condition.  Day  after
 tomorrow  it  may  be  reported  that  he  is  dead.
 I  want  to  know  what  Government  is  domg  in
 this  regard.

 SHRI  SWARAN  SINGH:  I  would  like  to
 say  that  this  is  the  policy  which  we  have  been
 following  which  I  have  just  outlined  and  we
 have  all  along  kept  the  House  informed  both
 here  and  also  in  the  course  of  the  informal
 discussions  with  the  leaders  of  the  Opposition.

 T  think  it  is  not  proper  to  suggest  that  this  has
 got  anything  to  do  with  the  visi  to  India  of  the
 Adviser  to  President  Nixon.  That  has  nothing
 to  do  with  this,  There  is  no  relation  what
 soever,  I  would  request  the  hon.  Member  not
 to  ace  things  which  may  not  be  there  at  all.  I
 donot  know  what  Mr,  Keishna  Menon  wanted
 when  he  ssid  he  wanted  to  distinguish  the
 slogan  from  the  substance.

 SHRI  KRISHNA  MENON:  I  said;  you
 say  the  demand  is  one  of  Hogan.  I  wanted  to
 know  whether  you  consider  the  demand  for
 Fecognition  as  slogan  or  ॥  vital  matter  which
 You  have  to  consider,  That  is  all  I  asked,

 SHRI  SWARAN  SINGH:  On  that  I
 think  I  made  the  position  quite  clear  and  that is  the  Government  prsition,  that  we  are  not
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 oppored  to  recognition  ;  therefore,  on  this
 substantive  question  there  is  no  difference.
 The  difference  is  to  the  timing  of  it,  when  it
 should  be  done.  So  far  as  the  question  of
 Tecognition  is  concerned,  it  is  not  a  question  of
 slogan.  What  I  ssid  was  with  respect  to  the
 slinging  match  that  was  going  on,  The
 difference  is  only  of  timing  when  the  cireusaste
 ances  are  ripe  for  it.  It  is  a  substantive
 question,  Therefore,  I  said,  when  there  is
 haedly  any  difference  between  the  two  pointa, the  House  should  not  he  divided  on  an  istue
 like  this  when  there  is  so  little  difference  of
 opinion  on  the  substantive  question,  That  is
 what  I  wanted  to  convey,

 About  the  last  question,  I  fully  share  the
 concern  expressed  about  the  health  of  Sheikh
 Mujibur  Rehman.  In  fact,  on  this  issue  Prime
 Minister  herself  and  all  of  us  have  heen
 impressing  upon  the  Governments  that  they
 should  take  it  up  very  strongly  with  Pakistan,
 Sheikh  Mujibur  Rehman  is  an  outstanding leader  who  has  won  such  outstanding  victory and  who  commands  the  obedience  and  respect
 and  confidence  of  such  vast  numbers  of  people io  Pakisian.  In  fact  he  commands  the  majority if  we  take  Pakistan  as  a  whole,  He  is  such  an
 Outstanding  leader.  We  have  said  that  tvery effort  should  be  made  by  the  international
 Community,  by  the  Governments  and  by  others, to  ensure  about  the  safety  of  Sheikh  Mujibur Rehman.  Only  this  morning  it  is  said  that  he
 is  critically  ill,  Some  days  back  it  was  reported
 that  he  was  keeping  indifferent  health,  This
 is  one  of  the  important  points  we  have  been
 highlighting  with  all  Governments  that  they should  specitically  urge  and  impress  upon  the
 military  rulers  of  Pakistan  that  the  safety  of  a
 leader  of  this  stature  and  of  the  popularity  and
 फट  of  confidence  that  be  commands,  as
 Sheikh  Mujibur  Rehman,  should  be  enaured,
 In  fact,  we  have  also  suggested  that  every  effort
 should  be  made  to  ह...  that  he  is  released,  Some
 hon.  Member  had  said  that  we  had  not  said
 that  he  should  be  released.  I  would  like  to
 submit  that  in  fact  I  bad  gone  much  farther
 and  said  that  a  Government  which  was  headed
 or  controlled  by  or  which  had  the  support  of
 Sheikh  Mujibur  Rehman  was  the  one  condition
 which  would  create  the  type  of  atmosphere  in
 which  the  refugees  could  go  back,  because  he
 had  the  majority  support  behind  him.  So,  we
 have  always  been  in  favour  of  Sheikh  Mujibur
 Rehman  being  released,  and  we  have  utged
 all  Governments  09
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 इ7  bes.

 SHRI  INDRAJIT  GUPTA:  Does  he
 know  where  actually  he  is  being  kept  ?

 SHRI  SWARAN  SINGH:  Our  informa-
 tion  is  that  he  is  atill  in  West  Pakistan.

 SHRI  INDRAJIT  GUPTA  :  In  jail?

 SHRIS.  M.  BANERJEE:  In  which  jail
 in  Wet  Pakistan?  West  Pakistan  is  a  big
 place.  Iknow  West  Pakistan.  In  which  jail
 is  he  being  kept  ?

 SHRI  SAMAR  GUHA:  It  is  not  proper
 to  point  it  out  at  this  stage.

 SHRI  SWARAN  SINGH:  Therefore,  the

 question  of  Sheikh  Mujibur  Rehman’s  safety
 and  the  steps  being  taken  to  ensure  that  the

 military  regime  treats  him  well  and  releases
 him  as  soon  as  possible  and  starts  further  pro-
 cesses  which  should  lead  to  the  emergence  of  a

 democratic  set  up—these  are  the  very  points
 that  we  have  been  urging,  and  in  the  light  of

 what  I  have  said,  I  would  request  the  hon.

 Mover  not  to  press  this  resolution  for  a  vote,
 because  we  should  not  divide  on  an  issue  like

 this.

 DR.  RANEN  SEN:  Absolutely  hopeless
 statement.

 SHRI  SWARAN  SINGH  :  I  know  I  cannot

 please  him.

 SHRI  s.  M.  BANERJEE  :  He  cannot  please

 anyone  in  India,

 SHRI  SAMAR  GUHA:  Our  Minister  of
 External  Affairs  has  said  that  Government
 have  not  taken  a  negative  attitude  in  regard
 to  the  immediate  recognition  of  Bangla  Desh,
 but  unfortunately,  they  have  not  still  indicated
 the  positive  attitude  towards  the  question.
 Pechaps,  Government  did  not  expect  that  so

 soon  afd  so  crudely  their  pet  hope  of  a  politi-
 cal  solution  on  which  a  lot  of  speculation  was

 going  on  would  be  exploded  by  Yahya  Khan.
 Ido  not  know  whether  our  Government  still

 would  like  to  continue  to  hibernate  in  a  cosy
 bed  of  super-inaction,  Ido  not  know  whether

 they  will  take  any  positive  action.  But  I  am

 really  surprised  to  find  that  our  Government

 have  become  a  more  knowledgeable  expert  on

 not  only  the  question  of  Bangla  Desh  but  on

 the  interests  of  Bangla  Desh  when  they  claim

 that  it  will  be  unhelpful  or  harmful  or  it  would

 not  be  proper  to  give  the  Bangla  Desh  Govern-

 ment  recognition  at  the  moment.  When  all

 JULY  2,  973  to  Bangla  Desh  {Res.)  280

 the  people  of  Bangla  Desh,  their  leader,  their

 provisional  government,  and  their  Mukti
 Fauj  and  all  their  political  leaders,  not  once
 or  twice  but  repeatedly  have  been  pleading
 not  only  with  India  but  with  the  whole  world
 that  their  government  should  be  immediately
 recognised,  Ido  not  know  how  Government
 aay  that  it  will  not  be  to  their  benefit  or  it  will
 be  unhelpful  to  them  or  that  it  will  be  harmful
 to  them.  I  do  not  know  whether  our  Govern-
 ment  knows  more  about  their  interests  than
 they  themselves  know.

 Tdo  not  know  whether  I  should  use  any
 adjective  for  our  Minister  of  External  Affairs.
 If  he  does  not  mind  it,  I  may  say  he  is  really  a
 misleading  Foreign  Minister,  because  he  has
 misled  us  to  believe  on  several  occasions  that
 ifIndia  gives  recognition  to  Bangla  Desh,  no
 other  country  is  going  to  follow  us.  But  Shri

 Jaya  Prakash  Narain  who  was  not  bridled  by
 any  diplomatic  inhibitions  and  who  has  had  a
 free  and  frank  talk  with  almest  all  the  impor-
 tant  leaders  of  20  countries  of  the  world  during
 his  48-day  tour  of  the  world  has  made  it  cleat
 in  a  public  statement  that  if  India  took  courage
 to  give  recognition,  it  will  be  followed  by  seve-
 ral  other  counties  ;  atleast  four  or  five  coun-
 tries  will  immediately  give  recognition,  if  India

 gives  recognition.  Only  a  few  days  before  we
 have  seen  246  British  Members  of  Parliament

 issuing  a  statement  in  which  they  have  said
 that  their  Government  should  also  give  recog-
 nition  to  the  Bangla  Desh  Government

 I  do  not  know  what  more  the  Government
 expects  abuut  mobilisation  of  world  opinion.
 Perhaps  at  no  time,  on  no  particular  issue,  has
 the  whole  world  opinion,  the  press  and  public
 opinion  bren  so  unanimous  as  in  the  expression
 of  their  condemnation  of  Yahya  Khan's  regime
 and  in  support  of  people  of  Bangla  Deth  and
 their  aspiration  for  freedom.  I  do  not  know

 how  long  the  Government  will  go  on  sending
 missions  abroad  to  mobilise  world  opinion.

 One  very  important  factat  is  the  attitude  of

 our  friend,  Soviet  Russia,  in  regard  to  the  issuc

 of  recognition.  If  we  have  a  barometer  to  read

 the  mind  of  Myscow  in  our  country,  that  baro-
 meter  is  the  opinion  of  our  CPI  friends  in

 India,  We  find  them  9  vigorously  vocal
 in

 urging  the  Government  to  give  fmmediate

 recognition  to  Bangla  Desh.  It  would
 not

 have  been  powible  मे  Russia  was  sot  willing  i
 support  the  recognition  of  Bangla  Desh.
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 want  to  know  from  the  Government  whether
 it  is  a  fact  that  our  Moscow  Mission  informed
 Delhi  that  Russia  had  come  to  the  conclusion
 that  Bangla  Desh  had  come  to  stay.  If  that  is

 so,  what  is  the  political  implication  of  this  ?
 The  political  implication  of  this  is  that  if  our
 Government  takes  a  bold  step  to  give  imme-
 diate  recognition  to  Bangala  Desh,  Russia  will
 not  oppose  it.  They  will  with  in  a  month  or
 twe  also  support  India  and  give  recognition  to

 Bangla  Desh.

 I  want  to  warn  the  Government  that  time
 is  the  most  deciding  factor  in  ultimately  deter-
 mining  the  fate  of  the  people  of  Bangala  Desh
 as  also  the  fate  of  the  seven  million  refugees  as
 als»  the  fate  of  India.  I  want  to  warn  the
 Government  that  time  is  our  enemy  now  and
 it  is  the  best  friend  of  Pakistan.  We  have
 already  wasted  very  valuable  initial  time.  For
 two  weeks  after  the  fateful  day  of  25th  March,
 Pakistan  did  not  dare  to  ship  even  one  battae
 lion  of  his  army  from  West  Pakistan  to  East
 Pakistan  to  crush  the  revolution  of  Bangla
 Desh  because  they  were  terribly  afraid  that  if
 they  shipped  their  army  from  West  Pakistan,
 it  would  create  a  serious  defence  imbalance  in
 the  Western  sector,  After  waiting  for  two
 weeks,  when  they  found  that  India  was  not
 going  to  do  anything,  they  shifted  2)  divisions
 oftheir  army  and  that  enabled  Pakistan  to
 etush  the  Bangala  Desh  revolution  and  killed
 ten  lakhs  of  patriots  there.

 I  also  want  to  draw  the  attention  of  the
 Government  to  the  fact  that  China  did  not
 utter  a  single  word  till  l2th  April.  They  were
 watching  the  reaction  of  India.  Russia  also
 initially  took  a  very  strict  attitude  because
 President  Podgorny  wrote  a  strong  letter  to
 Yahya  Khan.  Why  was  it  not  followed  up  ?
 The  reason  lies  not  in  Moscow,  but  in  Delhi.
 Delhi  did  not  react  in  time,  properly,  adequate-
 ly  and  effectively.

 T  also  want  to  draw  your  attention  to  the
 fact  that  the  USA,  UK,  France  and  all  other
 world  powers  kept  completely  allent  after  25th
 March  for  about  two  weeks,  What  is  the
 reason  ?  They  were  carefully  watching  the
 reaction  and  action  of  India,  whether  India
 wat  going  to  take  any  positive  action.  As
 India  failed  to  take  any  positive  action,  accor-
 ding  to  diplomatic  practice,  they  did  not  want

 annoy  Pakistan  unnecessarily.
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 Time  is  in  favour  of  Pakistan  and  it  is
 against  us.  We  have  made  many  assumptions,
 Our  first  assumption  was  that  Pakistan  would
 not  dare  to  shift  their  army  from  the  western
 to  the  eastern  sector.  It  was  on  this  assump-
 tion  that  we  thought  that  the  Bangala  Desh
 revolution  would  be  able  to  achieve  its,objec-
 tive.  That  was  proved  wrong.  Our  second
 atsumption  was  that  not  more  than  two  million
 refugees  would  cross  over  to  India.  In  one  of
 the  meetings  in  which  the  Forcign  Minister
 was  present  the  Prime  Minister  told  us  that
 about  5  lakhs  of  refugees  came.  Mr.  Chavan
 was  also  present.  The  Defence  Minister  was
 sitting  by  my  side  and  when  I  said  that  India
 should  prepare  to  receive  80  lakhs,  the  Defence
 Minister  ridiculed  me  that  I  was  childish  and
 I  was  saying  something  alarmist.  He  said  not
 more  than  20  lakhs  would  come.  Now  what  is
 the  position?  Your  second  assumption  has
 proved  wholly  incorrect.

 Their  third  assumption  is  still  going  on.
 They  assume  that  Pakisfan  will  collapse  from
 within  due  to  economic  crisis.  Now  a  days
 no  country  collapse  from  within  due  to  econo-
 mic  difficulties.  There  are  the  Middle  Eastern
 countries,  oil-rich  countries,  Even  the  consor-
 tium  may  refuse  to  give  aid  to  Pakistan  not
 for  political  reasons  but  because  they  are  afraid
 that  their  loan  may  not  be  repaid  and  if  they
 made  additional  payments  of  loans  that  will  be
 lost.  So  only  on  economic  grounds  they  are
 withholding  aid  to  Pakistan.  Perhaps  Pakistan
 will  get  time  to  have  unilateral  discussions
 with  forcign  powers  to  get  more  aid,

 If  you  give  time  to  Pakistan  what  does  it
 mean?  I  shall  enumerate  the  consequences,
 Firstly,  it  will  get  an  opprtunity  to  raise  and
 equip  two  new  divisions  of  army  with  Chinese
 military  hardwares.  For  finishing  the  task  in
 the  shortest  possible  time,  Pakistan  is  making
 these  divisions  mixed  ones,  with  I/3rd_  of
 trained  soldiers,  !/3rd  with  reserves  and  /3rd
 with  new  recruits.  Secondly,  Pakistan  is  get-
 ting  two  squadrons  of  fighter  bombers  from
 France  in  the  shortest  possible  time.  Thirdly,
 Pakistan  is  soon  getting  her  fourth  sub-marine.
 Fourthly,  Pakistan  is  getting  an  opportunity
 to  complete  its  shopping  for  arms  and  spareparis
 from  the  NATO  market,  USA,  China,  Iran
 and  Turkey  within  the  next  two  months,  Fif-
 thly,  Pakistan  is  getting  time  quickly  to  replace
 Bengali  persounel  in  her  Air  Force  and  Navy.
 Theto  people  constitute  about  20  per  cent  of
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 these  forces  and  most  of  them  are  technical
 persoonel,  navigators,  etc.  In  the  navy  they
 were  holding  vety  key  positions,  Now  they
 have  given  an  advertisement  in  West  Pakistan
 for  recruitment  of  West  Pakistanis  in  place  of
 the  East  Bengalis.  You  are  allowing  them  time
 to  do  so.  It  means  that  now  their  Air  Force
 and  Navy  is  short  of  trained  personnel  by  20
 to  25  per  cent  and  by  allowing  them  time  you
 are  enabling  them  to  make  up  this  deficiency.

 Sixthly,  Pakistan  is  utilising  time  for  raising
 armed  militia,  para-militia,  police  force  and
 counter  guerilla  forces  from  among  the  non:
 Bengali  clernents  in  Bangla  Desh.  Seventhly,
 at  present  the  water  ways  are  the  main  supply
 and  communications  lines  for  Pakistan  Army
 in  Bangla  Desh.  They  are  making  frantic
 efforts  for  restoring  railway  and  land  commu-
 nications  and  if  you  give  them  time  they  will
 do  it.  Eighthly,  Pakistan  is  getting  time  to

 bring  Chinese  gun-boats  and  coal  from  China.

 Ninthly,  Pakistan  is  using  the  time  poltii-
 cally  also  in  mobilising  the  Muslim  League,
 Jamaite-Islami  and  other  puppets  and  quisi-
 lings  to  support  them  in  Bangla  Desh.  Tenthly,
 the  increasing  food  shortage  and  near  famine
 condtiion  in  Bangla  Desh  is  giving  opportu-
 nity  to  Pindi  rulers  to  squeeze  out  more  peo-
 ple  from  Bangla  Desh  into  India.

 Lastly,  Pakistan  is  utilising  the  time  to  get
 money  from  oil-rich  Middle  East  countries  and
 also  other  countries.

 That  is  why  I  say  that  time  is  now  the  best
 friend  of  Pakistan  and  the  greatest  enemy  of
 India.  I  am  sorry  that  the  Government  do  not
 know  how  to  deal  with  a  dynamic  situation
 of  revolutionary  national  upsurge,  I  ask  the
 Defence  Minister  to  go  through  the  history  of
 Russian  Revolution.  Trotsky,  who  was  the
 architect  of  that  revolution  says  that  the  ३७८५
 cess  of  a  revulution  depends  on  determining
 the  mood  and  spontanicty  of  the  people.  You
 must  not  forget  that  the  Bangla  Desh  people
 had  statied  the  fighting  one  month  catlier.
 For  one  month,  there  was  the  non-co-operation
 movement,  And  then  after  one  month,  for
 three  months  they  have  been  fighting.  It  is
 four  months  now.  Is  it  possible  that  the  na-
 tional  upsurge,  the  energy  and  the  mood  of
 the  people  will  remain  as  before?  That  is
 why  I  say  that  recognition  of  this  movement
 is  absotutely  sccessary ;  it  will  act  also  asa
 ihot  in  their  am ;  it  will  change  their  whole
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 outlook  and  it  will  renew  their  faith  in  them-
 selves,  and  create  a  new  confidence  in  them:
 selves  and  it  would  encrgive  them  to  fresh  ac
 tion,  a  brilliant  action,

 ‘If  you  really  want  to  see  that,  you  will  fied
 that  during  the  monsoon  the  Bangla  Desh
 fighters  are  fighting  like  lions,  Wherever  I
 have  gone,  I  have  scen  their  base  of  opera-
 tions.  The  first  question  they  used  to  ask  ut
 was,  “When  will  you  give  us  recognition  ?”
 Recognition  means,  they  will  have  their  poli-
 tical  freedom  for  developing  their  own  strug-
 gle.  Recognition  means  that  it  will  give  us
 the  freedom  for  belping  them  ;  no  diplomatic
 bar  will  stand  in  our  way.

 T  want  to  warn  the  Government.  I  am  not
 in  favour  of  those  who  advocate  war  with
 Pakistan.  I  feel  that  recognition  is  the  only
 remaining  alternative,  at  the  moment,  to  war
 with  Pakistan.  Otherwise  already  war-cries
 have  started,  and  many  Members  in  this
 Houvpe  have  started  talking  about  the  struggle
 in  Bangla  Desh,  abuut  freeing  Bangla  Desh.
 What  dues  it  mean?  It  meane  war.  There
 is  no  necessity  for  the  “Indian  army  to  fight,
 Bangla  Desh  will  have  their  liberation  army  ;
 their  guerilla  fighters;  they  will  be  able  to
 achieve  their  whole  objective.  If  you  give
 them  arms  and  weapons,  thai  will  strengthen
 them  and  give  them  the  diplomatic  berty
 to  go  along  with  the  world.  That  will  streng-
 then  them.  There  is  the  only  alternative  to
 avoid  a  war  with  Pakistan  ;  that  is,  to  give
 immediate  recognition  t  them.  Then,  on
 the  basis  of  independent  nations,  on  the  basis
 of  mutual  relations,  you  can  give  arms  to
 them  ;  give  them  training,  and  give  them
 everything  they  want;  also  give  them  the
 freedom  (०  go  round  the  world.  That  is  what
 I  would  say.  That  is  the  only  means  to  help
 Bangla  Desh.

 Before  I  conclude,  I  just  say  one  word.
 What  happened  at  the  critical  moment  a!
 Kusukshetra,  as  giving  to  us  in  the  Mahabhara-
 tha?  Arujun  was  lost  in  a  mood  of  temporary
 torpor.  It  was  Lord  Krishna  who  lifted  him

 up  out  of  it,  Idd  not  know,  there  ie  no  Kri-
 shna  here  to  tell  the  Minister  to  act.  You
 raust  act.

 THE  MINISTER  OF  PARLIAMENTARY
 AFFAIRS,  AND  SHIPPING  AND  TRANS-
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 PORT  (SHRI  RAJ  BAHADUR)  :  Before  he

 concludes,  I  would  like  to  say  one  thing.
 Enough  time  has  been  allowed  and  the  sub-

 ject  bas  been  sufficiently  debated.  My  estee-
 med  colleague,  the  Minister  of  External  Affairs,
 has  said  that  the  matter  will  be  kept  under
 study.  Therefore,  under  rule  340  of  the  Rules
 of  Procedure,  I  move  that  the  debate  on  the

 queation  may  now  be  adjourned  sins  dis.

 SHRI  8,  M.  BANERJEE:  Read  rule  34h

 qa)  if  you  want  to  abuse  the  rule.

 SHRI  RAJ  BAHADUR  :  I  am  not  abusing
 the  rule.  I  have  made  my  request  on  two

 grounds  namely,  that  the  Minister  of  external
 Affairs  has  already  stated  position.
 It  is  adeveloping  situation.  We  cannot  take
 a  decision  all  of  a  sudden  ;  that  is  any  sort  of
 a  snap  decision.  Since  the  situation  is  a  deve-
 loping  one  it  will  be  kept  under  review.  We
 also  have  to  study  the  implication  and  the
 repercussion  of  the  statement  or  the  declara-
 tion  made  by  President  Yahya  Khan.  I  would
 therefore,,  request  that  the  debate  may  be

 adjourned  sine  dis.

 MR.  CHAIRMAN:  There  is  no  abuse  of

 the  rules.  (Interruption)  The  debate  is  adjour-
 ned  sine  die.  Shri  A.  K.  Gopalon.

 SHRI  SAMAR  GUHA;  Sir,  since  the
 debate  is  adjourned  sine  die,  the  resolution  will
 remain  alive.  I  do  not  want  to  divide  the
 House.  If  there  was  no  bar  from  the  side  of
 the  Government,  I  have  no  doubt  that  this
 resolution  would  have  been  adopted  by  an
 overwhelmig  majority,  but  I  do  not  want  to
 divide  the  House  ;  I  want  to  create  a  national
 consensus,  and  not  divide  the  House.  I  there-
 fore  agree  for  the  adjournment  of  this  debatc
 on  my  resolution.

 MR.  CHAIRMAN  :  The  question  is:

 "That  the  debate  be  adjourned  sin
 die”,

 The  motion  was  adopted.

 SHRI  S.  M.  BANERJBE  :  Ona  point  of
 order,  Sir,  Before  getting  the  vote  of  the
 House,  you  declared  that  the  debate  is  adjour-
 ned  sine  die.

 MR.  CHAIRMAN:  After  that,  I  have
 taken  the  vote  of  the  House  also.

 Re.  Recognition  ASADHA  I,  1893  (SAKA)  to  Bangla  Desh  (Res.)  286

 १7.2  bea.

 RESOLUTION  RE.  RECOGNITION  TO
 PROVISIONAL  REVOLUTIONARY
 GOVERNMENT  OF  SOUTH  VIETNAM

 ETC.

 SHRI  A,  K.  GOPALAN  (Palghat)  :  Sir,
 I  beg  to  move  ४

 “This  House  is  of  the  opinion  that  the
 Government  should  take  firm  line  of  sup-
 porting  the  National  Liberation  movements
 and  condemn  in  unequivocal  terms  the
 American  aggression  in  three  Indo-Chinese
 States,  give  recognition  to  Provisional  Revo-
 lutionary  Government  of  South  Vietnam,
 and  full  recognition  to  the  Government  of
 Democratic  Republic  of  Vietnam,  Korean
 People’s  Democratic  Republic  and  German
 Democratic  Republic.”

 My  Resolution  seeks  to  express  the  opinion
 of  the  House  on  three  vital  aspects  of  the  same
 question  ())  Iam  asking  the  Government  to
 take  a  firmer  line  of  supporting  the  national
 liberation  movements.  (2)  I  am  asking  the
 Government  to  condemn  in  unequivocal  terms
 the  American  aggression  in  three  Indo-Chinese
 States  and  (3)  I  am  asking  the  Government
 to  give  recognition  to  Provisional  Revolu-
 tionary  Government  of  South  Vietnam  and
 full  recognition  to  the  Government  of  Demo-+
 cratic  Republic  of  Victnam,  Democratic
 Peoples’  Republic  of  Korea  and  German
 Democratic  Republic.  All  these  issues  are
 inter-related  and  seek  the  Government  to  take
 a  firmer  position  along  with  the  forces  of  natio-
 nal  liberation  fighting  against  imperialism,
 especially  the  American  imperialism.

 Our  country  has  got  the  bitter  experience  of
 imperialist  domination.  We  had  to  make
 tremendous  sacrifices  in  our  struggle  for  natio-
 nal  liberation.  Our  struggle  got  sympathy

 countries,  from  the  people  fighting  for  libera-
 tion  in  the  other  countries  of  the  world  and
 the  socialist  Soviet  Union,  which  had  been
 liberated  iteelf  from:  the  rule  of  exploitation,
 On  our  side  we  alo  Jent  support  to  the  people
 of  various  countries  fighting  for  liberation.  We
 send  a  medical  mission  to  China.  Many  of
 our  patriots  fought  in  the  Spanish  civil  war  in
 defence  of  the  Republic  against  the  fascist
 Franco,  It  is  because  of  this  that  our  national
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 movement  won  the  widest  sympathy  and  sup-
 port  the  world  over.

 But  after  independence,  the  situation  began
 changing.  In  the  beginning,  we  began
 looking  towards  the  imprrialist  power  for  help
 and  were  cut  off  from  the  rising  current  of  the
 national  liberation  movements,  In  the  UNO,
 we  were  scen  mostly  on  the  side  of  imperialism
 whenever  important  issues  of  peace  and  liberty
 carac  up  for  discussion.  Later  on,  we  learnt  a
 lesson  and  found  whatever  our  anxiety,  impe-
 rialism  is  neither  interested  in  the  development
 of  our  ecunomy  nor  in  the  strengthening  of
 independence.  We  began  championing  the
 cause  of  newly  liberated  countries  and  at  the
 time  of  Suez  crisis,  we  in  clear  terms  condem-
 ned  the  efforts  of  the  British  and  American
 imperialists  to  intervene  militarily  in  Egypt.
 It  isin  this  period  that  the  prestige  of  our
 country  went  high  not  only  in  the  newly  libe-
 rated  countries  but  also  m  the  comity  of
 nations.  But  again  our  dependence  on  impr-
 rialistic  aid  for  developing  our  cconomy  forced
 us  to  take  a  soft  attitude  towards  imperialism.
 And  today  we  are  finding  ourselves  isolased
 when  important  questions  of  the  nsattonal
 liberation  have  come  in  the  forefront.

 Though  over  25  years  have  passed  since  the
 termination  of  the  second  world  war,  there  we
 no  lasting  peace  ;  flames  of  war  have  not  yet
 been  extinguished  in  different  parts  of  the
 world.  There  are  people  who  are  stil  languish-
 ing  under  slavery.  There  are  people  who  are
 sepatated  owing  to  the  artificial  boundarics.
 The  people  of  South  Africa,  Zimbavwe  and
 Nambia  are  still  refused  the  right  to  decide
 their  destinies  by  themselves.  Disregarding
 UN  Resolutions,  Portugal,  a  NATO  State,
 against  whom  we  had  to  fight  for  the  libere-
 tion  of  Goa,  persists  in  its  bloody  war  of  एफुगाफान
 sion  against  the  people  of  Angulo,  Mozam-
 bique,  Guineabissao  and  Capeverde  islands

 kept  under  Portuguese  colonial  yoke.  Ia
 South  East  Asia;  US  imperialism  has  for  many
 years  waged  a  murderous  war  of  extermination

 againtt  people  who  have  no  other  wish  than
 to  live  in  free  aclfdetermination  and  indepen-
 dence.  The  aggression  of  Yaracl  and  its  impo-
 rialist  allies  against  a  number  of  Arab  States
 is  alvo  ainied  at  holding  up  of  free  and  inde-

 pendent  development  of  these  States,  and  for
 the  suppression  of  the  just  struggle of

 the
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 Palstiene  people.  Today  the  people  of  Latin
 America  are  carrying  on  their  fight  against
 the  domination  of  American  imperialism
 during  the  last  year  they  have  scored  signi-
 ficant  successes,

 Many  coups  are  organised  to  turn  the  wheel
 of  history  ;  local  wats  are  started  to  suppress
 the  movement  and  militarisation  of  economies
 is  resorted  toin  a  big  way.  Don't  we  know
 who  is  responsible  for  it?  For  how  long  are
 we  going  to  look  towards  impcrialism  ?  Is
 there  any  issue  concerning  the  national  libera-
 tion  movement  in  the  world  which  is  not
 clear?  Our  Own  experience  now  tells  us  what
 tole  American  imperialism  is  playing  today.
 We  have  seen  its  attitude  in  relation  to  Bangla-
 desh.  Even  the  blind  are  able  to  se  as  to
 who  is  the  enemy  of  the  people  fighting  for
 their  liberation,  Even  a  paper  like  the  Indian
 Express  had  to  condemn  American  imperia-
 lism  in  very  strong  words.  In  its  editorial  of  Ist
 July  it  says:

 “Between  them  the  Whitehouse  and
 the  Pentagun  have  been  trying  to  make
 the  world  safe  for  democracy  over  the  past
 25  years.  One  conspicuous  result  of  this  her-
 culian  effort  is  Vietnam  where  the  Americans
 still,  plunge  in  a  morass  largely  of  their
 own  making.  Washington's  historic  method
 of  solving  international  problems  is  to  bi-
 eect  them,  In  Asia,  apart  from  Vietnam,
 China  has  been  divided  into  Mainland  and
 Taiwan  ;  Korea  has  been  split  into  twins.
 In  Europe  one  has  East  and  West  Germany

 It  may  be  that  Americans  were  beaten  by
 the  British  Bug  which  partitioned  the  for-
 mer  Indian  sub-continent  into  India  and
 Pakistan.  Old  habits  die  hard...  Jt  is
 difficult  for  cither  Britain  or  United  States
 to  repudiate  the  legacies  they  have  Jeft  in
 their  way.  The  happenings  in  Bangla
 Desh,  the  repercussions  they  have  produced
 in  Washington  and  in  a  more  minor  key  in

 Whitehall  point  to  the  trendy  politics  of

 today.”

 As  to  the  attitude  of  the  British  Government,
 its  decision  to  renmme  and  odatinue  arm  delie
 veries  to  South  Africa  in  flagrant  violation  of

 the  Security  Council's  resolution  amount  to
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 direct  support  for  the  racialist  and  colonialist
 oppression  of  the  peoples  of  South  Africa  and
 Nambia  ;  it  threatens  the  independence  of
 American  States  and  it  is  at  the  same  time
 directed  against  the  national  liberation  move-
 ments  of  the  peoples  of  Zimbabwe,  Angola,
 Mozambique  and  Guincabissao.  Thus,  it  also
 endangers  peace  and  security  in  the  world.

 But  in  spite  of  these  policies  of  imperia-
 lism,  national  liberation  movements  continue
 to  grow  in  tempo  and  sweep.  In  spite  of  the
 American  conspiracies  in  Cuba,  barely  50
 kilometres  from  the  US  coast,  it  continues
 stoutly  and  firmly  to  carry  aloft  the  banner  of
 socialist  revolution.  Latin  America,  in  the
 vanguard  of  anti-imperialism,  is  further  slip-
 ping  away  from  the  clutches  of  Washington,  in

 spite  of  the  ten  ycars  of  ‘alliance  for  progress’.
 In  Vietnam,  in  Middle  Fast  the  plans  of  US
 imperialism  are  cing  frustrated.  ‘The  Viet-
 nam  wart  hasied  to  a  sharp  division  inside
 the  American  nation.  The  recent  revelations
 made  by  the  American  papers  about  the  con-
 duct  of  the  Vietnam  war  las  put  American

 imperiatism  in  the  dock  aa  the  worst  criminal
 before  the  peaple  of  the  world,

 ३37  P77  hre.

 (Suri  Sazuryan  in  the  Chair]

 MR.  CHAIRMAN:  Mr.  Gopalan  will
 continue  his  speech  on  the  next  day.  Now,
 we  will  take  up  Half-an-Hour  discussion.

 37.30  hers.

 HALF  AN  HOUR  DISCUSSION  RE.  TEST
 BREEDER  REACTOR

 SHRI  SAMAR  GUHA  (Contai};  Sir,
 on  25th  July  last  year  the  Government  announ-
 ceed  that  our  Atomic  Energy  Coramission  is  inte»
 rested  in  studying  the  situation  of  peaccful
 explosion  and  in  reply  to  my  question  also
 they  have  almost  given  the  same  antwer.

 Sir,  thers  is  no  marked  change  in  the
 attitude  of  the  Government  even  after  twelve
 months.  But  I  am  glad  to  know  that  they
 have  already  compieted  the  design  of  having
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 a  bigger  test  reactor.  They  are  going  to  start
 making  it.  I  would  like  to  know  from  the
 Government  when  the  Kalpakkam  reactor
 is  going  to  be  completed  and  whether  it  will
 be  possible  for  the  Government  to  complete
 it  before  1974,  I  also  want  to  know  from  the
 Government  because  India  has  immense
 teaources  of  thorium  and  thorium  can  be  used
 to  make  U  233,  another  fissile  material,  and
 which  if  you  can  use  it  and  utilise  it  for  the
 purpose  of  using  as  a  nuclear  isotopes  for
 our  reactor  also  for  the  purpose  of  peaceful
 nuclear  explosion  that  will  not  only  help  us
 to  obviate  our  difficulty  in  regard  to  nuclear
 explosion  but  it  will  be  helpful  for  us  to  be
 independent  of  obligation  of  world  powers  in
 supplying  nuclear  isotopes  for  our  reactor.
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 Out  of  these  two  questiuns  I  want  to  know
 from  the  Government  how  long  they  will
 continue  to  study  this  situation  of  having
 peaceful  nuclear  explosion,  underground
 nuclear  explosion  before  this  nuclear  explosion
 or  nuclear  energy  is  used  for  nuclear  engine-
 ering  purpuse  like  exploration  of  oil  or  convert-
 ing  the  desert  into  a  fertile  land.  It.s  obvious
 uness  we  make  some  preliminary  experiments

 it  ss  not  possible  to  apply  this  nuclear  energy
 for  nuclear  engineering  purposes.  I  want  to
 know  from  the  Government  what  steps  the
 Government  have  taken  in  regard  to  making
 certain  preliminary  tests  for  achieving  that  end
 and  alsy  to  muster  the  technology  of  applying
 nuclear  energy  for  oil  exploration  and  other
 purposes.

 It  is  known  to  us  and  to  the  world  that
 India  does  not  lack  in  the  know-how  and
 technology  about  nuclear  blasts.  India  has
 produced  nuclear  fucls  also.  We  do  so  not
 lack  in  the  possession  of  fuel  for  under  taking
 this  preliminary  test  on  nuciear  blast  or
 nuclear  explosion  or  mustering  the  technology
 of  nuclear  engineering.  But  we  have  been
 told  that  although  India  possess  nuclear  fuel
 unfortunately  India  docs  not  own  that  nuclcar
 fuel,  Because  according  to  our  contract  with
 Canada,  we  are  not  free  to  usc  the  nuclear
 fuel  that  we  have  from  our  reactors  for  any
 blast  or  explosion  purposes,

 I  want  to  know  from  the  Government
 whether  it  is  a  fact  that  when  this  contract  was
 entered  into  with  Canada  in  954,  the  concept
 of  peaceful  ouclear  explosion  was  not  there,
 Except  for  the  utilisation  of  nuclear  isotopes
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 for  agriculture  and  other  purposes,  the  idea
 that  nuclear  energy  can  be  used  for  peaceful
 purposes  like  development  of  nucler  engineering
 was  not  there.  It  is  only  in  the  last  10  or  £5
 years  that  the  idea  of  nuclear  engineering
 technology  has  developed.  The  contract  we
 entered  into  with  Canada,  I  think,  docs  not
 hold  good,  because  we  are  not  going  to  use,
 according  to  our  Government  announcement,
 this  fuel  for  nuclear  explosion  for  making
 nuclear  weapons.

 Recently  inother  countries  also  they  have
 raised  the  same  point  that  if  they  use  nuclear
 fuel  for  the  purpose  of  peaceful  explosion,  the
 prohibition  of  using  nuclear  fuel  does  not  stand
 in  the  way  of  having  preliminary  experiments
 in  blast  technology.  I  want  the  Government
 to  argue  with  Canada  that  though  for  techni-
 cal  or  contractual  reasons  we  do  not  own  the
 fuel  that  we  possess,  we  can  own  it  and  use  it
 for  peaceful  explosion  purposes.

 Then,  in  this  House  and  also  outside  we  are
 trying  ७७  impress  upon  the  Government  that
 unless  we  develop  the  tactical  nuclear  weapons,
 it  will  be  impossible  for  us  to  defend  ourselves
 from  the  potential  Chinese  threat.  Today  the
 Government  has  come  out  with  a  report  that
 China  can  produce  every  year  40  nuclear
 bombs  and  has  a  stockpile  of  50  nuclear
 bombs.  They  have  some  thermonuclear  bombs
 also  and  have  devised  long  range  missiles  also.

 I  want  to  differentiate  between  tactical
 nuclear  weapons  and  strategic  nuclear  weapons.
 Strategic  nuclear  weapons  mean  thermonuclear
 weapons,  They  also  require  development
 of  long  range  missiles  for  the  purpose  of

 delivery  of  those  thermonuclear  weapons.

 It  is  now  a  known  fact  that  atom  bombs  or
 mere  nuclear  bombs  are  no  longer  considered
 enough.  Almost  all  the  big  powers—USA,
 Rusia,  UK,  France--have  developed  the

 tactical  nuclear  weaponry  to  strengthen  their
 conventional  arms,  ‘The  NATO  powers  have
 a  number  of  tactical  nuclear  weapons  which
 have  strengthened  their  conventional  armies

 posted  in  Zurope.  Recently  Japan  has  publish-
 ed  a  white  paper  in  which  it  has  argued  that
 their  contract  or  pact  with  the  USA  docs  not
 stand  in  the  way  of  their  developing  tactical
 nudlear  weapons  for  strengthening  their  con-
 ventional  arms.
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 If  China,  which  possesses  50  nuclear  bombs
 leave  aside  thermonuclear  bombs—in  a  tactical
 Manoeuvre  or  even  in  a  limited  war  with  us,
 uses  any  one  of  those  tactical  nuclear  bombs  in
 any  of  the  Himalayan  passes,  what  will  happen
 to  our  army?  What  dues  a  tactical  nuclear
 bomb,  a  nuclear  mortar  or  a  nuclear  cannon
 mean?  It  means,  at  least  20  kilotons.  There
 are  nowadays  some  which  can  also  be  made
 with  lesser  amount  of  nuclear  fuel.  The  first
 bomb  that  was  dropped  on  Hiroshima  was
 also  3  20  kiloton  bomb.  It  killed  150.000  peaple.
 In  Nagasaki  the  number  was  75,000  because
 Nagasaki  is  a  terrancyus  citv.

 Suppose  Ching  uses  this  tactical  nuclear
 weapon  as  a  conventional  weapon.  What  will
 happen  ?  Our  Himnalavan  passes,  our  Hima-
 layan  fortification,  our  «©  many  divisions  of
 army,  will  be  completely  blasted  before  the
 world  knows  about  the  use  of  tactical  nuclear
 weapon.  Therefore,  To  would  urge  upon  the
 Government  to  revise  thei  attitude  about
 developing  tactical  nuclear  weaponry  if  they
 teally  want  to  match  or  to  face  the  Chinese
 nuclear  threat  against  India

 Talem  want  toe  draw  the  altention  of  the
 Government  that  Isracl,  a  country  of  only
 25  lakhs  people,  has  developed  tactical  nuclear
 weapon;  South  Africa  has  ako  developed
 tactical  nuclear  weapons  and  Germany  unid«r
 the  umbrella  of  NATO  has  almeat  completed
 at,  and  only  the  finishing  touch  is  given,  by  the
 NATO  powers  to  develop  tactical  nuclear
 weapons.

 No  doubt,  there  ts  a  distinction  between
 tactical  and  strategic  nuclear  weapons.  Io  have
 no  doubt  that  if  any  power  cither  China  or
 USA  or  USSR  uses  thermo-nuciear  weapons
 rither  straightway  or  with  the  help  of  any
 longrange  missile,  inter-continental  ballistic  ut

 anything,  the  world  will  know  about  it.  But
 if  any  Powrr,  in  a  timited  way,  used  a  tactical
 nuclear  weapon,  tactical  nuckcar  mortar,
 tactical  nuclear  cannon,  they  can  creste  a
 devastation  before  the  world  knows  about  it  and
 before  it  turns  into  a  global  conflagration.

 Our  Government  must  know  there  is  a  dit-
 tinction  between  strategic  aucleat  weapon  and
 tactical  nucleac  weapon.  Tactical  nuclear

 weapon  can  be  used  for  limited  purposes,  in  5
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 limited  sphere  of  war,  before  the  world  consci-
 ence  is  aroused  or  the  world  powers  are  brought
 into  vortex  of  watfare.  Therefore,  if  our

 Government  really  wants  to  face  the  threat  of
 China,  the  menace  of  nuclear  weapons  of

 China,  it  is  time  that  our  Government  should
 embark  on  the  project  of  making  tactical
 nuclear  weapons,  That  is  the  reason  why  I  am

 very  much  worried  that  this  Test  Breeder  Re-
 actor  should  be  completed  quickly  and  our
 thorium  resources  should  be  utilised  for  making
 U-233  so  that  we  can  be  self-sufficient.

 As  regard  nuclear  weapons,  we  have  the

 know-how  technology.  We  have  developed  it.

 ‘Thanks  to  Dr.  Vikram  Sarabhai,  Thanks  to

 ather  scientists  who  are  working  on  it.  Really,
 we  feel  proud  of our  scientists  working  in  the

 Atomic  Energy  Commission,  They  have  done
 alot.  The  whole  world  has  praise  for  them.

 Hut  it  ix  the  Government  who  have  to  under-
 take  the  policy  and  decide  their  policy.  Our
 scientist  will  be  able  to  do  the  job  2  want  to

 know  whether  the  Canadian  contract  stands  in

 the  way  of  using  nuclear  cnergy  for  our

 preliminary  test  blast  for  peaceful  purposes,
 whether  it  stands  in  the  way  of  utilising  the  fucl
 that  we  possess  when,  technically,  we  do  not
 own  them.  Let  the  Government  let  Mr.
 Gokhale  argue  the  case  that  1954,  Agreement
 ducs  not  stand  in  the  way.  The  whole  context
 of  the  Agreement,  the  whole  concept  of  the
 nuclear  exploston  has  undergone  radical  change.
 Nuclear  explosion  is  now  used  for  peaceful
 purposes  and  India  can  use  nuclear  energy,
 whether  for  peaceful  purposes  or  for  making
 tactical  nuclear  weapons.  The  key  point  is
 the  preliminary  test  of  nuciar  blast,  whether
 we  can  use  for  constructive  purpose  or  deatruc-
 twe  purpose,  for  war  purpose  or  for  peaceful
 purpose,

 Firstly,  the  Government  should  look  into  the
 contract  between  Eodia  and  Canada  and  sce
 whether  that  contract  can  be  abrogated  and
 ‘ccondly,  whether  our  thorium  resources
 can  be  used  quickly  for  making  U-233  and  be
 self-sufficient  in  the  nuclear  field  so  that  we
 (an  ute  it  either  for  peaceful  purpotes  or  for
 making  tactical  nuclear

 weapons,
 SHRI  N.  SREEKANTAN  NAIR  (Quilon)  :

 May  |  ask  a  question,  Sic  ?

 MR,
 CHAIRMAN  i  Those  who  want  to

 iw
 4  question  should  have  given  their  names

 lore  the  commencement  of  the  sitting.  That
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 is  the  rule.

 SHRI  Ss.  M.  BANERJEE  (Kanpur)  :  That
 isthe  rule,  But,  because  nobody  has  given
 the  name  and  because  unless  one  hears  the
 speech,  one  cannot  follow  and  only  we  have
 followed  him,  so  we  should  be  allowed  to  put
 questions.  As  an  exceptional  case,  please  give
 us  chance  to  two  or  three  people  to  put
 questions.

 MR.  CHAIRMAN:  I  am  sorry,  I  cannot
 make  a  departure.  Previously,  that  was  the
 position.  Now,  the  amended  rule  says  that  a
 Member  who  wants  to  ask  a  question,  should
 make  a  request  in  writing  before  the  com-
 mencement  of  the  sitting  at  which  the  discus»
 sion  is  to  take  place.  Nobody  has  given  his
 name.  Therefore,  nobody  is  entitled  to  ask
 questions,  The  Minister  will  now  reply.

 SHRI  S.  M.  BANERJEE  :  We  only  wanted
 to  make  it  clear  to  the  world  that  it  is  not  the
 policy  of  all  Parties  in  this  country  to  have  a
 nuclear  arsenal  set  up.  We  helieve  more  in
 solving  unemployment,  etc.  Vietnam  has  been
 fighting  American  imperialism....

 MR.  CHAIRMAN:  That  is  not  the  question,
 SHRI  N,  SREEKANTAN  NAIR;  The

 Chair  can  make  a  deviation  in  certain  cases,

 MR.  CHAIRMAN  The  Rules  do  not  give
 any  discretion  to  the  Chair  in  allowing  a
 Member  to  put  a  question  because  it  clearly
 says  that  he  shall  make  request  in  writing
 before  the  commencement  of  the  sitting.

 SHRI  N,  SREEKANTAN  NAIR  :  It  is
 only  in  regard  to  the  Member,  not  the  Chair.
 The  Chair  has  got  the  inherent  power.

 SHRI  SAMAR  GUHA:  My  friend,
 Me.  Banerjee,  has  only  betrayed  his
 ignorance.  In  so  far  as  the  conventional  weapons
 are  used,  the  nuclear  tactical  weapon  is  less
 costly  and  is  more  effective  in  having  a  bigger
 fire  power.

 SHRI  S.  M.  BANERJEE  :  I  don’t  know
 that  all  he  says  can  be  taken  seriously  because
 he  is  not  an  atomic  expert.

 MR.  CHAIRMAN:  You  can  settle  your
 knowledge  outside  the  Hour.

 SHRI  SAMAR  GUHA:  I  will  present’
 book  to  Mr.  Banerjee.  He  will  know  at}
 the  ABC  of  atomic  energy.
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 SHRI  N.  SREEKANTAN  NAIR  Sir,  this
 isa  very  important  subject.  The  word  ‘shail’
 it  concerned  only  with  the  Member  anil  tot
 the  Chair.

 MR  CHAIRMAN:  I  cannot  use  the  dis-
 cretion  at  this  stage,  When  the  demands  for
 the  Ministry  come  up,  you  can  make  your  plea

 very  effectively.

 SHRI  N.  SREBKANTAN  NAIR:  They
 may  not  come  up  at  all,  They  may  be  guillo-
 tined.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS

 (SHRE  K.  0.  PANT):  Sir,  the  Howe

 knows,  my  hon.  friend,  Mr.  Semar  Guha,  gy
 ces  a  consistent  interest  im  the  subjcet  of  nucl-

 ear  energy.  In  January  last  year  be  has  initia-

 ted  two  debates,  There  was  2  half-an-hour

 discussion  on  the  question  of  the  use  of  nuclear

 energy  for  peaceful  purposes.  What  he  refers

 toas  the  nuclear  engineering  technology,  I

 think,  is  the  use  of  unclear  energy  for  peaoeful
 ‘Last  year,  there  was  a  half-an-hour

 discussion  and  he  referred  to  it  in  the  beginning
 of  his  speech,  He  abo  referred  to  the  fact  that

 the  Government's  attitude  remains  the  same.

 SHRI  SAMAR  GUHA?  I  have  said  that

 there  is  8  break-through.

 SHRI  K.  C.  PANT:  It  is  true  that  the

 Government's  attitude  is  that  we  afe  not

 opposed  to  the  use  of  nuclear  energy  for  peace-
 full  purposes.  Without  a  meaningful  applica-

 tion,  without  its  economic  significance  being

 identiGed  and  of  course,  the  health  hazards  are

 also  taken  cate  of—my  hon.  friend  knowe~  be

 has  studied  the  subject-—that  the  world  com-

 munity  has  been,  particularly  the  wortd  scien-
 tific  community,  has  been  studying  all  the  pro-

 blems  that  are  related  to  the  question  of  prace-

 ful  uses  of  nuclear  energy  and  they  have  been

 particularly  concerned  by  the  hazards  of  tadio-

 active  contamination,  by  the  environmental

 hazards,  and  the  ecological  hazards  involved

 in  the  use  of  nuclear  devices.  This  question  is
 so  inxportant  that  those  countries  which  have

 developed  this  technology  and-which  bave  been

 dealing  with  there  devices  for  years,  even  they

 are  movitg  very  cautiously  in  the  direction  of

 the  actual  ‘utilisation  of  nuclear  energy  for
 commercial  or  peaonful  purposes.

 Now,  he  veltrred  to  the  fact  that  breeder

 reactors  have  been  built,  He  referred  to  an
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 icaportant  fact  which  has  a  bearing  on  the
 entire  future  of  the  unclear  हुअ  prograrame
 in  the  country  and  that  is  that  we  have  lot
 of  thorium  in  our  country  is  a  fact,  thorium
 which  can  be  used  for  the  test  breeder  reactor
 and  which  can  be  a  source  of  nuclear  fuel  for
 us,  This  is  certainly  an  important  area.  We
 happen  to  have  large  deposits  of  thorfum.
 Therefore  we  are  certainly  interested  in  carry-
 ing  out  experiments  which  will  enable  us  to
 utilise  these  deposits  for  the  purposes  of  peace,
 that  is,  the  utilisation  of  nuclear  energy  for
 peaceful  purposes.  Thorium  will  be  irradiated
 in  the  fast-breeder  लड  reactor  about  which  he
 had  asked  a  basic  question.  He  is  aware  of
 the  developments  with  regard  to  these  things.
 Thorium  will  be  irradiated.  U-238  will  be
 produced  and  this  fissile  material  will  be  had
 as  extra  nuclear  fucl.  {¢  will  help  us,  to  take  us
 towards  independence.  He  referred  to  these
 facts  These  are  important  facts  in  the  Indian
 content.

 The  other  question  which  he  referrel  ty  was
 this.  Thatis,  about  the  utilisation  of  this  nu-
 clear  energy  for  converting  deserts  into  fertile
 lands  and  soon.  I  read  his  last  year’s  sprech
 also  and  in  that  be  had  referred  to  building  of
 mountain  roads  and  diverting  of  rivers  and  so
 on  Theac  are  exciting  possibilities  but,  as

 technology  has  been  developed  till  now,  thry
 are  full  of  hazards  which  accompany  any  kind
 of  explosion  of  a  nuclear  device  in  the  atmo-
 phere.  After  all  when  you  consttuct  8  road  ot
 divert  a  river  any  kind  of  explosion  of  nucleat
 device  will  immediately  release  radio-actisity
 and  all  the  hazards  with  which  the  world  has
 now  become  failure  will  come  into  play.

 These  facts  have  to  be  botne  in  mind  and
 that  ia  why  the  experiments  that  have  been

 carried  out  have  been  carried  out  underground
 Apart  feom  the  Nuclear  non-proliferation
 Treaty,  nobody  otherwise  would  like  to  experi-
 ment  on  the  surface  of  his  land  because  im-

 mediately  the  contamination  hazard  will  come

 into  play,  Nobody  will  take  that  risk.  In  907
 and  969  these  experiments  have  been  carried

 out  by  the  USA  underground.
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 “tn  dhe  light  of  the  experimental  status

 of  the  technology  the  Agency  should  ap-

 proach  the  subject  on  an.  evolutionary  basis,

 devoting  its  attention  initially  to  the  ex-

 change  and  dissemination  of  infarmation.”

 As  my  friend  is  aware,  the  Agency  does  not

 confine  itself  to  dissemination  of  information
 but  to  give  technical  assistance  also.  That

 stage  has  not  yet  been  reached,  They  acknowl-

 edge  the  potential  by  saying  that  they  should

 approach  the  subject  in  an  evolutionary  basis.

 But  they  have  also  said  ;  the  stage  has  not  been

 reached  where  we  can  actually  give  technical
 asistance.

 There  has  been  significant  progress  in  the

 awareness  of  the  potentialities  of  this  techno-

 logy.  This  year  the  Atomic  Energy  Agency  in

 Vienna  organised  general  discussion  on  the

 application  of  contained  peaceful  nuclear  ex-

 plosiuns  for  industrial  purposes.  The  emphasis
 is  on  the  word  ‘‘contained”.  Jt  means  under-

 ground,  not  overground  explosion,  neither  over

 water,  nor  over  land.

 By  and  large,  the  possibility  or  the  potential
 of  the  application  of  nuclear  explosive  devices

 underground  appears  to  be  more  promising
 than  the  use  of  these  devices  overground  or

 for  surface  excavation  purposes,  for  the  obvious
 reason  that  there  is  natural  containment  of  the

 spread  of  the  toxic  radio-active  elements

 underground,  whereaa  on  the  surface  they  can

 spread  far  more  easily.

 Another  reaton  why  it  is  safer  underground
 is  that  when  there  is  a  nuclear  explosion  under-

 gfound,  the  energy  released  is  sufficient  to

 vaporise  the  rocks  in  the  immediate  vicinity
 of  the  point  of  explosion  and  it  melts  the  rocks

 yome  distance  beyond  and  these  shock  waves

 shatter  the  rock  for  a  considerable  distance

 which  ‘In  the  case  of  a  large  explosion  can

 extend  hundreds  of  metres.  So,  there  is  vapo-
 risation  of  rock,  liquefaction  of  rock  and  then

 cracks  which  extend  for  hundreds  of  ‘metres.
 The  result  of  an  underground  nuclear  exple-
 sion  which  involves  a  continuous  caving  in  pro-
 ces  is  acrater  further  packel  with  crushed

 rock to  a  contiderable  hb.  J  am  giving
 these  details,  becauge  the  hon.  Member  referr-

 ed  to  some  of  the  applications  of  nuclear

 energy  for  peaceful  purposes,  And  it  will  help
 bon.  Members  to  understand  baw  one  can
 utilise  this  energy  if  on¢  understands  tne  prov
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 cess  through  which  one  creates  these  cavities.

 I  would  now  like  to  refer  to  some  specific
 practical  uses  to  which  underground  nuclear
 explosions  can  be  put.  Underground  cavities
 surrounded  by  unpermeable  rock  can  provide
 storage  capability  for  fluids  such  as  natural
 gas,  oil  and  water.  For  instanee,  a  few  years
 ago,  when  I  was  a  member  of  the  Public
 Undertakings  Committee,  I  went  to  Gujarat
 and  I  found  that  along  with  the  oil  that  was
 being  recovered,  a  certain  amount  of  gas  came,
 but  there  was  no  utilisation  of  that  gas  at  that
 moment,  because  the  power  plant  which  was
 to  receive  that  gas  was  not  ready.  Therefore,
 the  gas  had  to  be  flared  and  had  to  be  bumnt.
 Many  of  the  hon.  Members  would  have  seen
 that  in  fertiliser  plants  there  is  a  certain
 amount  of  gas  which  has  to  be  flared.  There
 are  exciting  possibilities,  if  you  can  create  a
 cavity  in  an  impermeable  rock  by  pumping  in
 this  gas  and  storing  it  there  for  future  use.
 Similarly,  a  lot  of  rainwater  which  goes  into
 the  sen  could  alsu  be  stored.  It  is  a  very  excit-
 ing  possibility  if  one  cao  have  these  large
 caverns.  In  Rajasthan,  for  instance,  instead
 of  allowing  this  water  to  flow  into  the  ocean,  if
 we  can  divert  the  water  underground  by  pump-
 ing  it  in,  then  we  can  use  it  whenever  we  need
 it  for  agricultural  or  drinking  purposes.  This
 kind  of  exciting  possibility  is  thrown  up  by
 these  explosions,  Then,  the  creation  of
 permeable  sock  masses  can  be  very  beneficial

 in  extracting  petroleum  and  natural  gas  in
 situations  where  they  could  not  be  economically
 recoverable  by  other  means  such  as  in  the  case
 of  shale  oil.  This  means  that  when  shale
 oil  is  strapped  in  small  quantities  in  rocks
 and  it  cannot  be  extracted  otherwise,  this
 explosion  would  squeeze  out  the  oil,  as  though
 the  oil  were  contained  in  a  sponge  ;  it  would
 squeeze  it  out  ;  a  cavity  would  be  created  and
 the  cavity  would  be  full  with  oil  or  gas  at  the
 case  may  be,  Then,  you  can  bore  a  whole
 and  take  out  this  oil  or  gas.  So,  what  would
 otherwise  be  non-recoverable  becomes  recover-
 able  through  this  device.

 Then  fracturing  of  rocks  underground  may
 make  it  possible  to  extract  minerals  by  simple
 excavation,  Copper,  nickel  and  uranium  ate
 three  minerals  whose  economic  recovery  might
 be  made  by  fracturing  and  in  site  leaching  of
 low-grade  ore.  In  India,  underground  leach.
 ing  from  low  grade  copper  and  nickle  tearing

 ores  may  provide  a  valuable  source  of  two
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 reetals  which  are  of  importance  for  our  econo~
 mic  development  but  are  0  far  only  located

 in  scarce  deposits  amenable  to  commercial

 exploitation  using  conventional  means,  What
 ja  suggetted  here  is  that  the  rock  is  pulverised
 underground  and  a  solvent  is  pumped  in  and
 this  brings  out  the  metal  in  soluble  form  and
 later  you  recover  it.  These  are  the  possibilities
 that  are  opened  up.

 Now  I  must  refer  very  briefly  to  the  time
 element.  Shri  Samar  Guha  rightly  emphasised
 the  time  clement.  Why  are  we  not  ready,  when
 we  will  be  ready  and  so  on.  The  main  point
 we  have  to  keep  in  mind  is  that  a  series  of

 comprehensive  surveys  and  economic  evaluation
 have  to  be  carried  out  before  one  can  conduct
 experimental  work  of  significance.  These  two
 are  important  factors.  A  most  important
 environmental  hazard  is  related  to  the  fact  that
 there  is  a  lot  of  underground  water  movement
 and  we  must  be  absolutely  certain  that  no

 explosion  contaminates  underground  water
 movement,  In  fact  even  now  experiments  are

 being  carried  out  with  certain  isotopes  to  study
 the  movement  of  the  underground  water  current
 and  so  on  and  to  sce  what  are  their  source  of

 replenishment  so  that  one  can  know  exactly
 what  the  under  ground  movement  of  water  is
 and  thereby  be  in  a  position  to  experiment
 later  on  if  a  proper  site  presents  itsclf,  Sirmlarly,
 studies  seismic  activities  have  to  be  carried  out.

 Because  an  under  ground  explosion  releases  all

 kinds  of  general  reactions  in  the  teismic  field
 that  too  can  be  dangerous,  An  understanding
 of  the  geological  structures  in  the  area  in

 question  through  all  available  means  is  essential

 ifhazacde  from  carth  movement  have  to  be

 avoided.  These  are  the  two  important  factors

 that  must  be  studied.  Our  scientists  are  today

 engaged  in  gathering  all  relevant  information
 in  order  that  peaceful  usca  of  nuclear  explosive
 devices,  when  the  technology  is  developed  can
 be  available  for  the  economic  benefit  of  this

 country.
 SHRI  SAMAR  GUHA:  IT  suggested  that

 the  contract  with  Canada  may  be  re-examined.

 SHRI  K.  con  PANT:  My  hon.  friend
 referred  to  the  use  of  isotopes  In  agriculture,
 medicine,  etc.  These  are  not  barred  under  the

 agreement.  It  bas  nothing  to  do  with  explo-
 sion.  With  regard  to  the  Canadian  agreement
 I  thought  you  referred  to  this  aspect.  This  is
 a  different  technology  altogether  though  in  the

 penotes  of  nuclear  reaction  isotopes  are  pro-
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 duced.  I  think  I  have  covered  almost  all  the
 points,  I  do  not  want  to  get  involved  ina
 debate  on  the  agreements  etc.  That  is  a  larger
 question  and  it  has  been  discussed  by  the  House.

 SHRI  SAMAR  GUBA  :  I  have  been  sitting
 patiently.  It  is  your  new  Assignment  and  I
 did  not  want  to  put  you  in  trouble.  My  point
 is  that  Japan  has  given  a  clue.  Can  we  re-
 examine  the  basis  of  the  contract  with  Canada?
 The  present  position  is  that  the  fuel  that  is
 produced  by  us  from  the  Canadian  reactors—we
 posses  it  but  we  do  not  actually  own  it.  If  we
 own  it  we  can  have  freedom  in  regard  to  its
 use  for  any  purpose,  even  for  peaceful  purposes.

 SHRI  K.  a  PANT:  I  may  be  new  to  the
 department  but  I  am  not  new  to  the  subject.
 Mv  hon.  friend  and  I  have  in  fact  discussed
 this  problem  in  the  past  also,  We  are  discussing
 the  peaceful  use  df  nuclear  energy  He  has
 brought  in  tactical  weapons  and  other  things,
 thereby  making  it  difficult  for  me  to  comment
 on  the  subject.  ‘That  is  my  difficulty.  I  hope
 he  understands  it

 SHRI  N  SRREKANTAN  NAIR:  May
 व  know  from  the  hon,  Minister  whether  India
 has  the  technical  know-how  for  controlling,
 containing  and  ordering  at  a  particular  ume
 and  place  the  explosion  of  atomic  bomby  and
 atomic  deviecs  and  secondly  whether  we  are
 finding  by  trial  and  error  about  the  last  breeder
 reactor  or  whether  we  have  got  the  know-how
 for  the  fast  breeder  reactor  in  Kalpakkam  or
 in  any  other  place  where  it  is  planned  ?

 SHRI  K.  CG.  PANT:  So  far  as  the  fast
 breeder  reactor  is  concerned,  its  cunstructson
 will  start  svon  and  it  will  be  constructed.  All
 the  necessary  preparatory  steps  have  been
 taken,  And,  as  I  said,  our  scientists  are  study-
 ing  all  the  relevant  aspects.  I  have  discussed
 some  of  them  in  detail,  Some  others  are  purely
 scientific  atpects  of  the  matter  and  related  to
 the  detailed  technological  aspects  which  I  bayve
 not  discussed.  But,  naturally,  as  Tt  said,  we
 are  not  against  the  peaceful  usca  of  nucicar

 energy.  In  fact,  if  it  were  possible  to  use  it,
 if it  were  economical  to  use  it,  if it  could  be
 used  without  hazards,  then  certainly,-in  fact

 the  whole  world  is  locking  forward  to  a  break

 through  in  this  fiel@.

 8.07  hes.

 The  Lok  Sabha  then  adjourned  till  Eleven of  the
 Clock  on  Monday,  Fuly  5  97!/Ashadha  i,  769

 (Sake).
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